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LOK SABHA DEBATES

LOK SABHA
Monday, August 11, 1969/ Sravana 20, 189]
(Saka)

The Lok Sabha met ar Eleven of the Clock
[Mr. Speaker {n the Chair]

ORAL ANSWERS TO QUESTIONS

\_F‘N/-on the premises of M/s. Printers

House (P) Ltd:, Delhi

*451. SHR] GEORGE FERNANDES :
Wil the Minister of FINANCE be pleased
to state :

(a) whether any raid has been carried
out on the premises of M/s. Printers House
(Pvt.) Ltd., Delhi and on the residences of
the Directory of the firm :

(b) il so, whether any foreign exchange
has been recovered from the premises of the
firm or from the Directors’ residences ;

(¢) if so, the value thereof ?

(d) whether any other breach of any
other laws of the land is alleged agaiost the
company ; and

(e) il so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP, C,
SETHI): (a) to (). On the basis of reliable
information received by the Enforcement
Directorate, the Business premises of the
company, The Printers House (P) Ltd. in
New Delhi and the residential premises of
three of its Directors (including the Manag-
ing Director and the Chairman) were
searched by the Directorate in April, 1969,
The branch offices of the firm in various
places and the residential premises of some
of the firm's executives were also searched.
As a result of the search, a large number of
documents have been scized and are under
scrutiny. Some foreign exchange, of which
the value in Indian rupees is Rs. 90/-, was
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also seized from the residential premises of
the Managing Director of the company.

(d) and (e). The original information, on
the basis of which the search was cariied
out, referred to unauthorised transactions in
foreign exchange and holding of large
reserves abroad which involved contravention
of the Foreign Exchange Regulation Act.
It did not include allegations of contraven-
tion of ony other law. However, some com-
munications received subsequently contained
allegations of contravention ot Customs,
Income-tax, Sales Tax and Import Trade
control Jaws.,  These allegations are also
being looked into,

~—off o wAvite . weas wERg, O9F
weoefl wenA ATy A0 agw fy a¥ &g
oY gRrer & w6 wfassr w3 A
grweaAt & Jgega st &o do g
st dafan TrekaeT o qrgAr, s ua-
Afe @A & oY w19 qgw 3 1w A
gfzu misht sww wely qAY of aq s
qigAt 7 wrsTwATat 97 IAEY ArOE H
or awiT T @ oft | gad gmar st
wght 8 ¥ A wd F ogat gagd
g afa wwer wifeT gda, it gadz
arfs ag aw @ YT aft @ el & g
afqz ¥ 1 & gy wemaar qwfan s
¢ aifs qar & fr ag fead ag 7 wfafesa
i § 7 wx wsaw Agza, w4 agiaa A

wift @ agt o wrAerd  ag aga Ay
b & o wigar § & wmoaTEITw
are g &y & fe oy s Q@ 0¥ -
et & afe ooy At Wl momT H
Fat o « Tk arelt o€ aqt @ gl Q1w
& wegfirer 2ef & afeg der o faedt g
® THEA § ¥R AT sqrIT €T W
2 war vaw wrAwTdr wwTT W B 7 gat
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ITH AT A M AN A g arery & A1z
w{ ®TAT grg ¥ Ay gad wnw §ar
ag qga faer 2 f edvew § fafer aof-
O ary w1 w19 g0d, a=itfar &1 ol
& afcy fear 91 731 91 X 9g fr ou®
=1y & ot 25 wfqwa satEr W@W WY T8
AT IX AT FT FIH KT WY ol Ay
N graT e @Y7

st %o wWo ¥ : weaw AFTT, WiA-
Ay gzEn ¥ @A g5 F oz wF A
ol W) fAaFr areag & o qar & o
aregs® 78 31 wAAl  azer ¥ waEew -
g & wrawz Wt ¥ ag sgAr wgnr fs
az arn g ey & waezi &Y, %Y
aw=r g1, Wt Frgard &y af & o W1 @=
Wafdaz gw q17 Fraga & fFew
SETT FT ®1% 9@T AZ7 a% FH FA
aregF 39 7T g qEAr & vt awg A
eq FAT %t faata dfegs, fv oe-
Wz (faad fr A3fan wreleet ofiT
SgTyT migs §) g3 TEfras dfq-
7 oft a9 M 7 | Ay qEET € A
¥ fagaa g3 & g A gAYy A arAerd
Y % ML 9T A2 49 H GO
wia & £ gE &1 af | oF a0z AEN afew
w{a 17 913 oF arg 9+4) 24T & wala
16 ardte YT 29 aidla & @19 § §9
w 7§ 1 3au faad oidz segiza §
qqay FAAR § Foa # & Ay Ay §
WY 3T gradT &) @ 2 6t a7 A%
ag g 4 7 8) g ag w7ar wfem
§ fir 3a# 8Y7.9¥7 & argam afemfem §
sfen & o @ w2 avar g e O qedt
Wit ged) & g @ omae 6 atw @
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#ifews wo firar o1 | A 99 o §99 &
aYT & ag AT SrEan o f§ @A sok
gral § ag g wrar § ar A ? AT aF
dgr aYT 39 wuT § e war & Qg &
wrgfaez 20T & A9 TA AT A A
ayarst #1 4 e edted ¥ iAo
25 sfasa: sagr T IFT &AM &
afew svar stra fagsr fF agq At gra &
g lagrgrETe Ay ug wgd faar i an
7l faar @ fF wgi ag st 7 foar a9
fr o-qm BEgg ow ox ¥ gz fadsn

MR. SPEAKER : May I bring to his
notice that there is a difference between ask-
ing a supplementary question and supplying
iiformation himsell ? 1 would request him
to confine himself to asking a question rather
than supplying any information himself.

ot mw R ;A wdfens we
¥fe qrar Wede fafen sfiadz @
wdifes &0 & @fed a7 AdAd £ gz
ceadl ard e gfF faRer g gaw
Y fam @) 4 g ST A fam @
4y sgfrg gndr, sReNafwar @ 37-
afrar & suqrr wEqEi F w@fw 26
afaea: ga& am & W sarar RN AET
az AN IR agi o= Arg 2 7

SHR1 P. C. SETHI: I think I made
mysell amply clear that the entire matter is
under investigation and the unless the
investigation is complete it would not be
desirable on my part to disclose on what
basis and on what grounds the investigation
is going on.

SHRI MADHU LIMAYE ; Why not?

A ard s wsr Rz, o
€t anile e ¢ wigfe tw frg-
ena & qie few g0 & sqrove & wganh
T & ¥4 98 oF AT andT |rgEr
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21 ag ®r€ wyget wya Ad afer wi
TET AAAT 1 ag 08 &g W@ ¢ A«
& wrt far qaaa Ao 96T 98 W g

MR. SPEAKER : The Minister has
stated that the matter is under investigation.
So, he may await the result. The hon.

Minister is not in a position to answer his
further quesiions.

SHRI MADHU LIMAYE : Why not ?

MR. SPEAKER :
information.

ot Aw_ femd : 7O T 9T saTEAl K
N§T §1 gwAl &7 90T 2 & Far M
oY CETT KT gkar 2 gaw At § qfe-
qrdt a7 gE &1 war T AgEg €1 ag
FgA1 & & g% g 1 aEafaw fga
Haff dagus qd xa ¢ 7 dfdq 3z
AT 9FE ALY T 1 WA qT€G A qG;
? f& a1 37 ag aAwQ fast @ 7 &m0
& fAe 51 w@gw &1 g ar AT FEAr
Fifed | wiawHIA K X F A I wEA
arfgg

MqW WEAT : A1 HAAG 958 F
q%7 97 Ik X H A AGIRT A TAW
% fzar | 3@ 9T IAEY FIF ¥ oF geaAl-

#zdr fvar am foe® @1y § w74 wghaa
3 vz fe @ aft maamE 9T EEEEd
aw @ g Kafl awwar fe ook A
wYAqr ngAT @A  ?

— W W W &y wH AT
at agar gna § e gg arawrd 39% 9w
goar A @, @A H A qma aea §

He says he has no

MR. SPEAKER : [ think he is raising
an entirely different matter.

SHRI GEORGE FERNANDES : Is
there any charge of breach of any other law
against the company 7 If so, what arc the
details 7 It is a very relevant question.

MR. SPEAKER : If the Minister has
information he can supply it.

SRAVANA 20, 1891 (SAKA)
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SHRI P. C. SETHI :  As far as invesii®
gation and seizure of documents are concern™
ed, as [ have said recently the Director
of Enforcement is seized of the matter
completely and he is throughly investigating
into all the records that have been seized.
With the regard to the other question and the
subsequent information which was received
from the hon. Member laler on, namely,
with regard to any breach of the law of the
land, inwvestigations have been carried out
with regard to income-tax and others. I can
certainly say that with regard to deduction
of income tax and other things, they have
been found responsible for something and a
penalty has been imposed. In the other
case a notice has been issued asking why
they be not prosecuted.

st MW wOOW 0 Og 41 g aar
Figfaez 2al & @19 | v w9 ey e
ZfiamarT oY gader § A19 13q79T §T
FagAmwg A w gz @ ¥ fag
21 19T # FAFED g qdeg & HAw
Frgar § 1 9g+T 9z {6 F41 AT K qF
7g SrAE mié ¢ s 9z seaAt fageam
# &t fafeq qatad &r qrdt @ IaE o
ziw fadan ¥ & gaa 10 wfawa sarzr i
9gd & faw & ;e & Wi Wk W
a312 go T a3 20 sfama  sfags @)t
adfr g, AT ag Oy weqfadl & a9 @
feeq w1 gt w7t , Wi oz fqast
W § e wig gd fem qim 9T ashady
= 1y £ ag fedft § 7 q@eam aifw gu
w1 fggeam & fa=rd arey wedtaa w€f w=
A B wra | Ay qEAr  arEdwfEE wq4y
#t Ho o wifze) argw ax firmr § 1 &
¥q9 OF TIRY g, arfs wrqwt qar &

A1

“Please do not disclose the existing
prices between us as once this is disclos-
ed to the newspapers, thesc newspapers
individually and joinly will not only
make our life miserable but also app:oach
the Government to prevenl us f[rom
charging 80 much commission from them.
The newspapers have no scrupulous
in this respect and we would like to
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guard ourselves from their fury as it will
exposc us for all the past transactions
that we have done in supplying your
equipment to hem."

MR. SPEAKER : [t is not a debate ;
it is a question and the Minister has already
said that an inquiry...... (Inturruption).

oft A FeAeRw
FY @ £ A% AfAy

Ig T1ET A G

MR. SPEAKER : The Question Hour
is for eliciting information. The Minister
has already replied. But you are introduc-
ing quite new material. I do not think it is
relevant,

ol R wendte cag faagw -
Fry frdamgam A T @
MR. SPEAKER : This does not arise

out of this. You are passing the informa-
tion yourself and not asking & question,

ot WIS GTENY g g a1 qU
FTaA A7

MR. SPEAKER : No.

T SN - @ AT FT F1H
a1 | TF 7% & €9 a1z & fager gar €7
N FAT A AN a1 faar argFa ¥
“zrgFr s Efear” oY “gfeaa osasa’
w1 Ar@l &9 ) aad Q@ aE F
&9 ¥ frrgeqa & ars gwtw-wan agd §
HAT FT 9T IR TF9E § gy w1
2T | GIFIT & 909 IAT €W A9 KY ATA-
FI{ F 38 $¥94) A “zrgew ure gfear”
oYt “sfozgs vaagq’” 7 2 2} qrE wo
&Y astadt ¥ g ?

) MR. SPEAKER : He is just giving
information and not asking a supplementary.

ot T : 7z sawrd & ar ag ¢

MR. SPEAKER ; He has said that every-
thing is being inquired into.

AUGUST 11, 1969
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qiA ", faw e, wg afe 50
aan Qyaar /5 (sad sfao ) ;- ag
wa SEFErd wad @ g{ A g

U% AAANT |3Tq . WTOF q9TH FAI

ArAFIT 2 7

simal ghaw niY @ 3z a1 fmfazez
q1Zq 9z qaA1 g% & 1 gH FAFI 4Y
AR 3aF 913 ArAAT AgEy 7 997 9F ¥
YT a1 rr?Y GV 1 AT gt Far aar 2,
17 g & A9 gE 1 347 &A@ g
feeeft # #f 1 @gd & FAIT IFE AT W
qg a1 wg &1 ¢ fewgwza § wg-
gy w1La@E @1 W@ 2, 9% AW I,
-39, UEITHE, FEITE TG T | 98 W
Friare 94 7@ & AT 9T qF 78 99 W)
2, 9q YA F Aga § 941 F AT ZA1
FfsT &1 @ar &

=l g&c THo wWiat WA HEIRW A
ggargr f& faten w@adr & @@
AFT FIGY g9 21 73 &, (0% T F #4
Wt wreeg fafaed) =1 faar ar | & faw
gaar gaAr Fizar § fw Far a2t @@ am
§ fowa fafza Sa gdiz £33 1 Fgw
fegr siar 2 g3 sfeqgea a7, s ag
g{izd & w=A ad1z9 733 § 5 osaad
FLAE AT grAagdy T T @, SW
fafe: &7 1 F%T @Y 909 g FY grFagdH
F4 & {0 agr awFr7 A g ?

SHRI P. C. SETHI: All such cases
which are either in our knowledge or referred
to us are throughly gone into and proper
investigations are made. About what the
hon. Member is saying—-a part of the infor-
mation has already been given tous in a
form of letter—we are seized of the matter
and important documents have been seized
and they are being investigated.

SHRI RANGA : May I know whether
it would not be possible for the Government
to take advantage of the information that
has been placed before the House by the
hon. Member, Shri George Fernandes and
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then assure the House that these questions
are also investigated by the same very inquiry
that is being carried on.

SHRI P. C. SETHI : The hon, Member
has already written to us and I would
further request if the hon. Members have
any such documents which can give us a clue
and proper evidence, they are certainly wel-
come to do so.

o waw fag : #a1 "4 wgIT T49-
Argh fr 72 oAy 4@ a® @A g
srear ?

weaw Rggw w1 A gE AT Ad

AR
Raising of Marriagcable Age Limit
+ —_
SHRI N. R. LASKAR :
SHRIMATI ILA PAL-
CHOUDHURI :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that Government

have "taken a final decision to raise the
marriageable age in the country ;

(b) if not, what is the reason for delay
in taking the decision ;

(c) whether some of the communities
have opposed the move : and

(d) when the legislation is likely to be
introduiced ?

*453.

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING., AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. 5.
CHANDRASEKHAR) : (a) Not yet, Sir,

(b} The proposed measure is still under
~onsideration in consultation with the State
Governments, and reactions of some of them
are awaited.

(¢} No, Sir.

(d) The question of legislation will be
considered after ascertaining the views of all
the State Gover ts and the
matter further in consultation with the con-
cerned Ministries etc.

proc 8
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SHRI N.R. LASKAR : 1 would like
to know why the hon, Ministry thought it
necessary (o bring forward such a legislation
at the present moment. . Does he mean, by
this, he will control the population by choice
and not otherwise 7 What is the exact
purpose of bringi: g such a legislation ?

DR. S. CHANDRASEKHAR : The
legislation has not been brouglit forward yet.
The matter is being discussed in consultation
with the State Governments. There is no
legislation yet. But I would like to inform
the Hon. Member that it is what we call a
non-clinical approach in reducing the fertlity
by raising the marriageable age limit.

SHRI N. R. LASKAR : Even if such
a law is passed, does he feel that it is possi-
ble to enforce such a law throughout the
country ?

DR. 5. CHANDRASEK!IAR : Iln many
parts of the world, it is being]done. We
may have some special difficulties. We will
certainly keep in view such dilticulties.

MR. SPEAKER : Shrimati lla Pal-
Choudhury. How are you interested in
this ?

SHRIMATI ILA PALCHOUDHURY :
At this stage, | am not interested in this
question personally, but I am interested in it
as a representative of Bengal. The hon.
Minister said that it has been sent to all
States for their reaction. West Bengal Kerala
happen to be the most thickly populated
States. Have their reactions been reccived 7

DR. S. CHANDRASEKHAR : Yes,
Sir. Both States have stated that they are
fully in favour of the proposed legislation
excepling that they pointed out certain
amendments. They have said that unless we
have full and complete compulsory registra-
tion of births and deaths it may be very
difficult to enforce it. But 1 am glad to
inform the hon. Member that we have the
other day passed the Registration of Births
and Deaths Bill and when it becomes an
Act the registration would be complete,

SHRIMATI SAVITRI NIGAM :
many States have sent their reactions 7

How

DR. S. CHANDRASEKHAR : Seven
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States have sent their replies : we are await-
ing reactions from others.
SHRI N K. SOMANI : For the lasl

two or three years the Government of India
have been proposing and advocating the
desirability of raising the minimum age of
marriage in this country, which 1 think is a
very laudable effort. 1 would like to know
from the hon. Minister as to how much time
will the government take before making up
its mind for introducing suitable legislation.
Secondly, as far as the enforcement of the
Sarda Act, which is already in force in this
country, is concerned, it is observed unfor-
tunately more in its breach than in its
compliance. Has the hon. Minister force-
fully brought it to the notice of the warious
State Governments, specially of the northern
States of this country, that it is extremely
desirable that the Sarda Act, which prescribes
the minimum age for marriage of girls as
fourteen, or whatever it is, should be strictly
enforced, before taking this second step ?

DR. 8. CHANDRASEKHAR : The
Child Marriage Restraint Act, 1929, popu-
larly known as the Sarda Act, was mostly a
punitive measure, punishing the parents and
those young people who got into marriage
before the age of consent. Under that Act
the opus and responsibility of proving that
the bride in question was below the age of
coasent was left to the person who com-
plained.  Therefore, it was found to be
impractical of practical implementation.
Now the whole scope of the Act has been
changed in the proposed new Bill.  As soon
as the State Governments accept it, we hope
to bring forward the necessary legislation.

SHRI DHIRESWAR KALITA; May
1 know whether the proposed legislation will
smbrace all religious groups and communities
ar not ?

BR. S. CHANDRASEKHAR : The
Sarda Act embraced all religious groups in
India and the proposed legislation will also
include all the religious groups.

oft w19 wwTw ol : @iF faamg &
Qe & T4 § [T 08T a71 gUT R
AT IgF FTHIT N aeE F gwa
Ar| ATGT AT § | W faATg € AT &

AUGUST 11, 1969

Oral Answers 12

fa gewre ¥ 1€ gger 78 fear 3 &
wraAT wrgar § e sa1 g em faw §
geeT &% Mg A tw gwr w50 faw
TR aifs ag o fwgrens w9 F aF !

DR. S. CHANDRASEKHAR : The hon.
Member is quite correct. To obviate™ the
difficulties of the Sarda Act, the proposed
legislation will have such provisions which
will meet such contingencies.

SHRI SRADHAKAR SUPAKAR :, The
question of raising the age of marriage of
girls is intimately connected with the facili-
ties for education of girls. who attain a
certain age, so that they will be engaged in
other avenues which will  keep ! them
occupied. May | know whether any investi-
gation has been carried out in this respect ?

DR. §. CHANDRASEKHAR : The hon.
Member is quite correct.  Girls, particularly
in the rural areas, have only one career and
that is marriage. If the education could be
prolonged by providing them higher™ educa-
tion, it will have the effect of delaying the
marriage.  Unfortunately, that subject is
not with my Ministry. We cannot do it
because the schools are not with us and we
have no money.

it fagfe faw : g fafwia ezza
¥ qg @ 21 3% FA9 AT g2 F oW
dYst & #af 48 g 2 ? o @A @i
qreorer & faegeam & wA®T wg a@a
£ ot aTwT qai wfam @ v g7
gz NaANEa & A1 A1 A GEIE AT &
F T8 ®7a 2, ¥ av wifwfefaaT &ia &
TEF TA(T GFIT Q1WA WAAIEAGA
Wiz agi & on ¥ Fa A g €,
AN Ty F4T AG AAE T

DR. 8. CHANDRASEKHAR : The hon.
Member's views are very valuable and we
shall be very gratelul for the opinions of
Shri Bibhuti Mishra.

SHRI P. B. MANDAL : What will be
the age of boys and girls in the proposed
legislation 7
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DR. S. CHANDRASEKHAR : 21 for
boys and 18 for girls.

SHRI A. SREEDHANRAN : 1 come

from a State where the rate of fertility is
very high. Fertility takes place not only when
they are married young but also when they
are married old. T would like to ask
the hon. Minister whether the Government
of India will fix an upper age limit for
marriage so that children are not produced in
senility.

DR. S. CHANDRASEKHAR : There
is no such contemplaiion.

SOME HON, MEMBERS : Why not ?

SHRI HEM BARUA : Possibly this
legislution to raise the marriageable age is
proposed in order to make the family plann-
ing programme more effective. In that con-
nection miy | know whether it is a fact that
the hon. Minister said recently that the
difficulties towards the implementation of
the fam |y planning programme are triangu-
lar? If so, what does he mean by the
difficulties being triangular ?

DR. 5. CHANDRASEKHAR : | do not
know what the hon. Member is referring to
by triangular difficulties.

SHRI HEM BARUA : 1t is reported
recently in the papers that the hon. Mindister
said that the difficulties towards the family
planning programme are triangular,

DR. 8. CHANDRASEKHAR ! | said
in a speech at Chandigarh that we have three

difficulties to implement family planning
programme.

SHRI HEM BARUA : What are those
difficulties ?

DR. 5. CHANDRASEKHAR : First—
we do not have an ideal contraceptive to
suit our rural conditions.  (2) Facilities of
mass communication are not fully available
to us. (3) The methods of motivation are
also not with us.

Income-Tax Returns Not Filed by
Ministers

+
*454 SHRI YAJNA DATT
SHARMA :
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SHRI HARDAYAL DEVGUN:
SHRI M. N. REDDY :
Will the Minister of FINANCE be pleas-
ed to state :
(a) the names of the Ministers who have

not filed their Income-tax returns for the
past 3 vears ;
(b) whether it is a fact that some

Ministers have paid the arrears of taxes this
year ;

(c) il so, the names of the Ministers, the
taxes and the penalty paid by them ;
and

(d) action taken against the Ministers
who have not paid the taxes so far, the
action the Ministry took and at what level,
to realise the taxes from the defaulting
Ministers ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI; ; (a) to (d) Information with
regard to those Ministers who had notifiled
their returns for any of the last three years
1966-67 to 1968-69, has been furnished on
16 5 69 in respect of Question No. 4065 dated
341311969 Detailed information as regards
the latest position is being collecled

o} gwgw wwt . A0 gAAg faw
aef) adiza & ne falde wher w@d &
7z 27 AYT a7 537 W1 ag anwar @ fe

2 mx wifasrdy ar & ;g Y @y &
rat ® 9% wwre a1 A€ g s e
Al & |9 1@ 47 97 97 7€ § | Een
37 favam & 927 qA%  FT A ¥iw-
faat & + & groxr graw wgar g va-
Aifaw dtas & w2z gfaar dix sofa-
sar arg @At w1fzd s o s7aqr #
area ®t uadifas ¥ wfy aregqr ai |
wia¥ wafag & waax wfagi & grafey
EAT & FAT GAF NEIT & 9G¥ A0
A § oYT gzeal & wuAt WY Qe oy
? 1 1§ oy & g¥ g fawr wifg

RQTs® 9T § qq o a5 &
wfeway €1 w4 & graey ¥ wawrq anfr
n€ ot | wfes caey i v we figly gy
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MAmar A Haamd K€ 2@
%1 F1 AL w41 ! wfAay § gea-
frag ag w87 & 1 2w 3¢ # wE FT AR
W A IAwd A agt 9r ALy F
aawar g fF giarg safsaal &) arg wan
g | weAY wEIT A 9 A9 AF F) ATHQ
AT T ANFr AN A2 gac faym
a1 AT o7 9T F F1E FIAF aqArar
mar @ ar fraw aAraraar § &t ag qaq @
1T gH o srAmd faadt wifgd

# swAqaar g & siAAr |rgar g
f a1 faq afexat & g3 [w 3417 8,
I 9T a1¢ afegs ot @A § A T
ag & O fead a2 7

o o Wo ¥ : HAFT FIEA A7 UG
&A1 a8t agf ¢ f g7 wfzdi & am 7
faa a7 2, fe73i7 fagw qm Mal § ga9q
i & fed 73 feg & | o0& A & Faz
¥ =4 gro| #, ar gal grIw #—gR AF
yuR A d—w Ay fera g wa
qiAATg gaeq & &g ¢ FF faw afergt gz
@ qrE &1 w147 2, ITF A9 &Gy A4
¥ A WY 937 § @97 wega &1 fzo ag
g Al @3ET 7 A1 |ATT 9B §, 92
1o sara® 2, F01fE I°3%3 qar & faa
afeqa¥ gz T A7 & IFTAT Y, FAR @
fisa-fea ®1 Far gmr, fea 9T f@qdr
awrmr 2 oeT fww av asar z,
I8 fasre gmaTa F91 FAIE F)
21 & frdga soar wigan g F 33 fafa-
ezs ®1 nagdz gaf g1 g AT §E F
0 wfagadts & glar g ag gaia
6-8-60 1 gAY 914 WIT 471§ HfA-
TOT & 93 9 AAFT THIT FA A
qqq waar earaifas § 1 gaifae S &
q (dY), (&) =T () w0 gz I
fear war & f 7z FAFE TFLH ] A
TN FT F a7 77 A7 F
qiAA T &Y Arday
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¥ dier |1 gaArar w31 Agar g e
faasY gragf Tt gaR A FyHR L, &
Tifeaidz & qren &, fafreze &F a1 Mg
ga% safe &, daw7 139 (1) & gmfaw
I gAY WY FAwA Sam fiad ergm
FET EAY &1 YW T ® 9T ¥agA
139 (2) & saifas 3 Aifeq fear arar
golrgmary & figrez F@ 9T qAT
v N AW ¥ gufes sgad o
ardt & WY T Arael H Y @ wn@dt
Ta% #1§ wiEr &1 a1 Ad &

it amaa qwt ¢ weaw Agwa, &
327 Fzar srgar g fs w2 9gd &1 we
&1 gaz adl faar g, afes 7N agia7 3
F3 @edy F argad) frard &

F1A 41 2fez ¥ G2 otz 7% g« qA=
FuF gravg Amfes 210 waw e
# fezd 7 oifas ey a9 fon o
zn fasg_ &Y avg 3§ w9 & fA0 dzar
2 1 #fee o afeagl & faed gg-2a qral
8 o7 frzd sifea 78 fislr &, 94+ @€y
# fawm & frgrr 9r Al w5 &0 F)
39%) afsg 93 FYF@r gewT qgr gaT @
fr ag 978 a1% g7 & a1 g ? ¥a4r
w4t AERT HIFT FN TFAT aF WA F
fr ag @ sr 9z ga ¥ fad gfwa @
g% ? guta w7 & fawr gewaw & Wi
genia faar § st g7 &€ wrffasrd
W F gF @ ¢, A graad @
F faq gremd) egA1 & =9 3% frars-
17 F1 7% A1 g & 1 # 378 97 WA
a7 wrgar g fw Far ag vadlagfea ¥ qls
# tar afegda @M, faad w137, w9
zfer & ow gt Y7 oF  wrReg_Tinfos
¥ arg gATA A< fwar a7

SHRIP C SETHI: 1 would like to
make this position very clear that as far as
section 139 (1) is concerned, if the return is
not filed but later on it is found that it was
a taxable income, then an interest of 9 per
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cent per annum is collected on the tax which
has remained unpaid. With regard to the
penalty, it could be imposed at 2 per cent
p.m. subject to 50 per cent in aggregate.

Now, it is likely that under section
139(1) if one has not filed the return, because
the taxable income, he thinks, is short of
Rs. 4000 or if the tax is not deducted at the
source, then the penalty is that on the tax
which has remained uncollected, there will be
9 per cent interest  Secondly, there would
be a penalty of 2 per cent......

oY gwaw WAL : 97 9T F471 7 FEAT

¥ faey g% 21 WA wER7 47 Fag (5
a6 Far AT faa B

st wo o @3 : KA FArE fFoww
fagg & qa JraFrd) EFEE A § A2
qza & | 77 & A

st grRalE QW 9ETE WENEY,
gt weA facgT waez &1 gm A q@T @
fe 37 fafree<i § am amd g, fagia
fagy N7 @Al & gagq 3w ¥ fred
7§t fz@ &, ¥a1 gg fafred) @ @ @@
awigr war f74 2, 37 fafaeedi & amg
gary miF o 9t fadedy amd af §.
geas WEIRE, dg %1 W9 & fawor
Y A F 9ZH AAIGH WAT TAT AT
wet HEIET & T1F WY 48 3§ §AG 9@
AT wrfgo 1 gw feafa § g9 s &1
9wz 7 fzg w1 391 FewR P oqwl
9T EAN-GEA1 AR AME AT W
fafaeed & arm fad a7 1 ag & 047
fie ot stnaltas W A 2| AT 1 TN
adf fzur

weaw wgm : A gre  fewr
S AN

ot waTwTe T W O AT g R
gzwﬁﬁza"rmﬂtwmiar&rﬁgl

ot groaTe Jwqm o wT AT A
A qary § 1 ow fefat oyt @@ §)
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39 % X ¥ fawrn § g7 J1AST 9T
1 a1 gFAT 97 w1 #37 fafreed & off
gz FEAEd A ar wgFA o9 5 e
az yafar fear mar gtz freaia fed adl
fedr, mfe | garT g arfzar oo &390
feaig fafaezt & 132 wed qX & am
g fw a1 37917 a57 daw & Ay ¥ fed
fra & g1 ¥ fre7 fedge 2o 8 sitc am
IR QAT Jog 9 § fred faargw
Frdfed 27 qqr ag qAgm fH A &
fred 74} fowsz gu ; wre 321 Qara
fadr, &Y aq¥ faar ; #ar g4 g = gafar
gar ; w73, A Al AE 7 ) AN
.. STEWIT)

weaN WEAW: AEAT §IEd W
A AT cqw & Ak & ¥ fafaeex
gigs A warg fzar & f& 38 @Awdaq
TR FL TG B WA HIAAIT AIEG AW
T & AT A1 AT AT E

ST gLaqT AAqW : qHA qHAY HH
fag aat M &) az gadl & at ¥
FIAFI geq F7 @ 2, dfwT ag owod
T | AFQ 2 F (5 3219 g13 gaew
Zxq fezd feay w1 &, 34 ® Fq1 qaA41
g, = oy fear agr 2 AT @or qiEge
fegr mar & | F31 ®q7 TAFw i¥m &
fred & ge2id aArar § & 9% waa
Fard, waAt g, Az QA Ay A
FT 9T FIF w21 ¥ {70 ? 75 WO @t
¥ ag au ArAwI

MR. SPEAKER : Let him not make
insinuations. This is very wrong.

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MININTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI) : On
an earlier occassion, this question was asked
and it was replied to in this House. I have
no farm in Dehra Dun.

MR. SPEAKER : Next question...
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SHRI KANWAR LAL GUPTA :
is @ very important question,

This

T q7T |IEAT F1 1 qa19 G &1
wYE £

SHRIMATI INDIRA GANDHI : The
hon. Member should not make insintuations.

SHRI KANWAR LAL GUPTA : Tam
not making any insinuations.
. SHRIMATI INDIRA GANDHI : This

question wus replied to on a previous oceca-
sion.

SHRI SAMBASIVAM :
Opposition  leaders have not
returns ?

How many
filed their

st go Wo @ : weqer APFA, HhAal
¥ gre @rg T9 @277 F ATA A1 N a7
famart & f& 3 FAar & @ @@
fami w4 K 3z werar seAr g fe
AfaAt & warE g9 Az7 F fva fea
weadl T fa37 27 /1Y & 398 iAW A
freq mifma Ay fwar & o=Yy7 0
FIATT 77 A 74§ 7oA fred aifaa
@ frar 21

MR. SPEAKER : The main question
relates to  Ministers only and not to
Members

st go go &t : HA) W zw wAF
JraT ¥
SHRI KANWAR LAL GUTPA : 1 want

to ask a question. You had permitted an
hon. Member opposive......

MR. SPEAKER ;
his question

I have not allowed

st Ho Wo mg% arga g fw =
ger & soft fred aifea a7 fvar 30

SHRI KANWAR LAL GUPTA :
is a very important question......

This

SHR1 RANGA : Supplementary ques-
tions should not be confined only to those
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Members who have to be given notice of the
question, Other Members also have to be
given an opportunity, You are not calling
others. Shri Kanwar Lal Gupla wants to ask

a supplementary question. But you are not
calling him

MR SPEAKER : I gave him an oppor-

tunity but the gquestion asked was not
relevant...

SHRI KANWAR LAL GUPTA :1 shall
ask a relevant question now,

MR. SPEAKER :
was not relevant ...

The earlier question

SHRI KANWAR LAL GUPTA ; If you
do not allow me, how can I ask the ques-
tion ?

MR SPEAKER : Let him ask another
asiestion now, not the same question,

»t waTww A AU wAIT a7 R,
#1 qzd Y 9z qur 91, SAr fF v
A2 sAFar w2 F & 7 fFE T fEms
efensguaga a8l femr, gins gt ar
garT BN F A W qud &1 gR 2w R,
# urrar §, 7N wAlRg A S (&) Wi
1 wara fzar
“the names of the Ministers who have
not filed their income-tax returns for the
past 3 years ™
Tq w7 Al 3T IeEiA fzar gw ¥
Ae7 ¥ gR Fzar 3z § v 5N w2l
7Y az wigq ? f& fag fea gt 0 Zaq
frr g # 4 frar affa gz @8 =mzq
F 99 A aar §T 915 ¥ IHATA @A
: aifp ga 3y qfesfady 7 g1, ag ¥r
17 2, A Al A g@ @ 7 o|FIT
qar, @141 1 56 a8 & fwar qar @
i qg1 vrzar g s fa7 afaa frza
Az w137 fF0 @1 q97 frzq w3 faq
Pancsy femizfiz 4 737 &Y, 37 9T AT
1 Az aar =ifze, Afwa a2 ad)
Tar AY 17 KA AT §0 TFCH A]
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gAat cANY § &Y 7l fewice s §, =t
atg & 37 & faars @ s @@ w10
oY 91 grar 92 feweed §, 39 & H9¢
A% iz ¥ Az @ aYc sdardr gd
gE R wiw 5 & foqg frar €98z
gfefaas iz w1 gz <tar @197 ?

st o Wo B : ey wERT,
aradta @zeq F1 ag wAT AF Al 2
f& a9 gaa & gmA Nt qEAFD AR
qrE @ 99 F1 fgars &1 fifaw w7 2@ &
gy g gz g fs @7 s #E g
WAT 2 GEE A A JAFO TFF
FCH O af 2 fagw asa faa whaai
# famis d3q awar 91 39 & A9 faq
T A WF A AE R fFITF FaT
#1 791 F1gaTEr gf, A1 WA YA 9
¥ sw § qrar 79 #1 F1§ tgai| Hfeq
WY gm #1 AF fasr w1 6-8-09 A gn
1 7z gaq faat, s sfagafaEi @ za
F qrAwrd gaEy 20 fqa gfFgY § 797
g7ed zaq frzed wreer fro g 9au gg
gag @ M EfE fag o @ s
frzsam 2171 & ag 3+@11 7 faar ar,
3T %1 35 99 ag faw @1 gg FA9
W g fw faq ®ang <3m @ g A
vitee Ay 1 FraaE a1 af g

gt o qer St gAEw 3 0§

5 frzwaz 2, 39 %1 941 @ {5 gasa da9
frad wigar @ F T wAaHT w0
FwATT 17 aF g7 7@ AMAT gheea
% ga 9 & e AT a1 serde
AT ar #41 A 7 AANALE A G
few & | 3 47 w10 emfedt wir a@iw
Ay gearg g os A gAr 97
F¥mr €7 § Fa1 Wgard w7 ¢ AfwT
& madta azeq ®Y gg qarar wigar 5
wwn dag & mAy § qErew T A,
qifraide & wea< & sy fafeed @
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s1g7 2 ez & Wf g 7 fear
AT |

ol I g A §AT 0
sarg agf feav. Aer w2AT gE 9r fE
fefewfaama 7 gy 90 & fau sar wT @
% sz g fr fefemfaams gar g
s 39 ¥ oF 5ol § quy qod zAew
9 feaif aYr femadiz & =28 sarar 51
faar, 38 9T &1% G952y ALY Amdy Ay
EXFFEFT AN GFE 7 AT wgA &
IaT wrAr Tfgm |

SHRI1 P. C. SETHI : When the infor-
mation is not before me, how can I say
whether what he is saying is correct or
no ?

SHRI BENI SHANKAR SHARMA :
The hon. Minister said that he would enquire
and find out whether under secs. 139 (1) and
139 (2) there were any defaults by the
Ministers. Will he further enquire into
other defaults committed by the Ministers, if
any, under secs. 211 and 212. According 1o
these sections, advance tax has to be paid in
a particularly manner. Under sec. 212, if it is
not paid, the assessee has to file his estimate,
Was any advance tax paid by the Ministers
or was any estimate filed by them 7 If not,
was any penal action taken under sec. 273 ?
There is another scction, sec 140A. Have
the Ministers flled their assessmenis and paid
their tax in time under the self-assessment
scheme 7

MR. SPEAKER ; He is making sugges-
tions, Let him ask a question.

SHRI BENI SHANKAR SHARMA :
I would ask him to collect information on
these points and lay it on the Table.

SHRI P. C. SETHI : If the hon. mem-
ber tables a separate gquestion, we will go
into it.

SHRI SURENDRANATH DWIVEDY :
I think there was a news item-whether it
was in reply to a question in the other place
or not. 1 do not know 10 the effect that
some Ministers have not filed their income-
tax returns for ten years 7 Is it true 7
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MR. SPEAKER : This was asked and (b} Only certain special types of Synthe-

already 1eplied to.

SHRI RANGA :
got the information.

st 90 Wo ¥E: T F AW A7 fao
g maT Ha

He said he has not

SHRI RANGA : May we have an
assurance that mno discrimination is being
made or will be madec between the ordinary
public and the Ministers and also  Members
of Parliament ? May 1 also have an
assurance that the delay in making returns,
making returns which are not accepted by the
authoritics and being asked to file another
return, having to pay any penalty, etc. are
not criminal cases nor are they cas=s of moral
turpitude ? They are only questions relating
to revenue and they have to be decided by
the income-tax officers and the income-tax
payees.

SHRI P. C. SETHI . As far as collec-
tion of income-tax is concerned, 1 have only
o say what I have alrady said that no dis-
crimination is madc and il there is any legal
action 10 be taken in any particular case, it
will be taken.

Consumption of Synthetic Rubber

*455, SHRI S. K. TAPURIAH : Will
the Minister of PETROLEUM AND CHE-
MICALS AND MINES AND METALS be
pleased to state :

(a) the total consumption of synthetic
rubber in the country ;

ib) whe her it is a fact that the only unit
in the country producing synthetic rubber
cannot cope with the required demand and a
colossal sum of forcign exchange is spent in
its import .

. (c) whether some applications for fresh
licences are pending since long with the
Ministry ; and

(d1 if so, why the grant of new licences
is being delayed ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) Consump-
tion of Synthetic Rubber during 1968 was 24,
§17 metric tonnes.

tic Rubbers not manufactured in the country
are being imported.

() and (d). Two applications were
received in the middle of 1968 and one in
carly 1969 but all of them were rejected in
July, 1969 as premature at this stage since
the availability of raw material to the extent
required is still not certain.

SHRIS. K. TAPURIAH : While the
Government are crying hoarse against mono-
polies, in actual practicc they encourage
monopolies and do nothing to prevent mono-
polies. You will remember that sometime
back in this House 1 raised the question of
the inactivity of the licensing department
and how it was allowing monopoly o persist
in the field of polyster fibres. The same
thing applies in the ficld of synthetic  rubber
also wheie only one unit is  allowed to carry
on production and others are not allowed to
come in.  Last vear there was a tremendous
shortage of natural rubber and shortage of
tyres, el¢. that the Government allowed
imports s it a fact that while there was a
shortage of natural rubber and synthetic
rubber in the country and while the Govern-
ment  spent  cnormous  amounts  in foreign
exchange 1o import those things, the only
manufacturer in the country had increased
the price, thereby harming the production of
local units which used those rew materials

SHRI D. R. CHAVAN : | have made
my position clear in my reply. There is
only onec unit producing synthetic rubber.
The applications for new licences are tied to
the production ol bhutadine extraction plant
in Gujarat  Government of India have
offered to participate in collaboration with
the Polymar corporation of Canada in
carrying on certain  studies for synthetic
rubbers and on certain productions projec.
tions indicating the demand of rubber in
another 15 yrars or so. No sooner are those
studies completed and the bhutadine extrac-
tion plant is completed, than all the applica-
tions will be considered ; they cannot be
considered now because there is no raw
material.

SHRI S. K, TAPURIAH : My question
was whether the monopoly manufacturer had
i creased his price or not when there was u
shortage...... (Inturruptions,.
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SHRI D. R. CHAVAN : Yes. there is
an increase ; and the increase or decreased
in the price is given on the basis of the
consumption of indigenous alcohol, and
alcohol imported from foreign countrics. 1
have mentioned that only oneunit is producing
ing it, and some other rubber isalso imported
from other countries, That is a special type
of rubber.

SHRI S. K. TAPURIAH: The hon.
Minister has said that because of the shor-
tage of raw materials—he mentioned about
the naptha craker — new licences arc not be-
ing granted  May 1 know whether, in view
of the fact that one of the important raw
materials, alcohol, which is available in
abundance this year, because of the large
production of sugar and molasses, it would
lead to a decline in prices, and whether
importing naphtha caracker only for a plant
would be cheaper or not, than importing
20,000 tonnes of synthetic rubber every
year !

SHRI D, R, CHAVAN : The point
that has been mentioned by the hon Member,
that industrial alcohol is available in abun-
dance, is not correct.  As a matter of fact,
in the year 1967 about 41,000 tonnes of
industrial alcohol was imported at a cost of
Rs 380 lakhs. In another year, in 196%
industrial alcohol to the extent of 33,000
tonnes was imported. It is only this year,
when the production of sugar which has
increased to 34 lakh tonnes, that molasses in
adequate guantities will be available. There-
fore, the availability of industriul alcohol is
likely to increase. and this year, a factory
which is based on industrial alcohol is likely
to get about 18,000 tonnes of alcohol It
has an installed capacity of 30,000 tonaes,

SHRI R K BIRLA: The hon.
Minister has just now stated that there is a
factory in the country which is making
synthetic rubber  May I ask the hon.
Minister, what is the Installed capacity and
at what rate is it working ? Is it producing
25 per cent or 0 per cent or 40 per cent or
90 per cent or 100 per cent of the installed
capacity 7 11 it is working at a lesser rate,
why is it working less ?

SHRI D. R. CHAVAN : The install~d
capacity of the plant which is workiog at
Baseilley is about 30.000 tonbes. It went
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into production in 1963, Its production
started with 6,900 tonnes. Last year, in 1968,
the production went up to 25,000 tonnes.
If you can calculate these figures, you can
understand what is the percentage of produc-
tion in relation to its installed capacity.

ot wgiow fag wredt - Wt weh
My wprfe wddfas N A §
%77 77 77 2 @ K qw @ fegera #
fafy & zim & ot wm 2 o6 9% fewzw
& fzarg & fasar 21 9D wrm @ e wk
wfgzm @ T semza Y Tw-vaTe
¥ famazdy 771 T & 0 afr @i, &1 X
1 IIW G0 &7 047 FARA F fAy fe
faaa @1 &1 INET GYT (@-T@TT g
31, HTFIT 397 9qq FT @) 2

SHRI D. R. CHAVAN : The produc-
tion of mo.osses is dependent upon the
production of sugar  As I said, in 1966-67
und 1967-68, the production of sugar was
very much less. It was only about 22 and
24 lakhs tonnes respectively.

=t wgow fag Aot 38 6 wed)
fagY & agr 20 ¢, N¥FAT F30 @ Fy ?

SHRI D. R. CHAVAN : All the pre-
cautions are taken for storing. 1 know what
is the condition concering storage and all
that.

MR. SPEAKIER : Has molasses got
something to do with synthetic rubber.

SHRI D. R. CHAVAN . Yes; molasses
is the basic raw materia' for the manufacture
of industrial alcohol, and industrial alcohol
is the basic raw malterial for the manufacture
of synthetic rubber.

wit faygfa faw : msaa o, 7 faw
#9 grr G5 w & 9¥7 a7y 9 45 Wy

wq T YA ) gt 9T Avefear aw
A7 G 4 GARIGT A R,

weaer wte . urg AN 3w €T
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ot fagfa s - &) agi & qm@ 7
arar @ 1 AfFT T av g zaar sam
¢ i wasIza agi 8 gaaard adf 21w
prafwrag @ wEr @ f& omw wREw
qrdY # &g <@r & ¥4 IR 58 94T &8
w19 300 % gl 9¢ A8 § wAFIET a7
@ 21 IF B AR OFIE FTa & G
#1¢ agfaaa g st WYaew @ aw
YagArAr 2, IE A A TA AT IWF
afzd 8 figz 77 a5 |

SHRI D. R. CHAVAN :
cautionary measures are being taken by the
State Governments. The molasses are con-

trolled by the State Governments and they
are taking ample precautionary measures.

All the pre-

SHRI S. M. BANERIJEE : The synthetic
rubber factory at  Bareilly has a capacity of
30,000 tonnes. Since the factory is facing
closure because of want of work may 1 know
whether the Government is contemplating
the take over of this factory ?

SHRI1 D. R. CHAVAN : The informa-
tion of the hon. Member is not correct.
This year the factory has gone into produc-
tion and during the period January to March
it has produced 15000 tonnes of synthetic
rubber.

Funds Demanded By Chandigarh
Administration for House Building
Loans, Construction of Approach
Roads and Drinking Water

Schemes
*456. SHRI SHRI CHAND GOYAL:
Will the Minister of HEALTH AND

FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) how much funds have been demand-
ed by the Chandigarh Administration for
construction of houses and advance of house
building loans during the Fourth Five Year
Plan ;

(b) how much funds have been demand-
ed for construciion of approach roads to the
villages of the Union Territory ;

(=) how much funds have been demand-
od for its drinking water schemes ; and
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(d) whether Government
meet the above demands ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING ; AND WORKS. HOUSING
AND URBAN DEVELOPMENT (SHRI B
S. MURTHY ) : (+) to (d). The information
is being collected and will be laid on the
Table of the House in due course.

propose fo

SHRI M. L. SONDHI : We always get
this sort of reply from this Minister.

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : Tt is wvery
unfair to muke such remarks.

SHRI M. L. SONDHI :
get only such replies. There is a limit to
our patiecnce. 1 can quote at least 20
instancs where we have got the same reply
from the same Minister Are we expecled to
keep guiet ?

We always

SHRI K. K. SHAH : The questions
are :

“how much funds have been
demanded by the Chandigarh Adminis-
tration for construction of houses and
advance of house biilding loans during
the Fourth Five Year Plan ; e

We thought this information will be
available with the Home Ministry. Then we
came to know that it is not available with
the Home Ministry. Now we are approach-
ing the different departments as soon as the
required information is available we will
supply it.

SHRI M. L. SONDHI: That should
have been mentioned in the reply.

SHRI SHRI CHAND GOYAL :
now ask the supplementary ?

May 1

MR. SPEAKER : Supplementary on
what 7  The Minister says that information
is being collected.

SHRI SHRI CHAND GOYAL ; I had
asked for information about Chandigarh.
Even if he had tried 1o get the information
today morning, he would have got it by now
from Chandigarh. So far as Chandigarh



29 Written Answers

is eoncerncd, housing is a serious problem

Ten theusand government servants are
already in the waiting list,

Even though they bhave applied for
accommodation, they have not got it

Because the government have not constructed
enough hostels, students have to to pay
Rs. 60 to 70 to get o room, Because of the
acute housineg problem the Chandigarh
Aministration said that they will construct
about 10,000 houses. 1 want 1o know
whether the Central Governmen: is ready
and willing to provide enough funds to the
Chandigarh Administration for the construe-
tion of these houses.

SHRI K. K. SHAH :  We thought that
we will collect the information in the normal
way. So, we first contacted the Chandigarh
Administration. When ths Chandigarh
Administration stated that they will take time
to collect the figures, we approached the
Home Ministry. The Home Ministry said
that it is being dealt with by the dilferent
Ministries. So, we have now approached
the different Ministries.

WRITTEN ANSWERS TO QUESTIONS

Location of Units of a Public
Sector Undertaking

452, SHRI N. K. PP. SALVE: Wil
the Minister of FINANCE he pleased to
state :

() whether Government  have reconsi-
dered the policy of locating various units of a
Public Sector Undertaking at diffcrent places
in the country ;

(b) whether Government are aware of
the special problems of planning, program-
ming and provisioning of materials created by
such diff rent locations

(e1 if s0. what steps have b:en taken by
the Government to provide a Central Con-
trol and Co-ordination among all the units
of an undertaking located at different places
with regard 1o items of common use and
items which are imported ; and

(d) whether Government propose 1o
introduce complete centralisation of all
purchases of all such units and if so, the
broad details thereof ?

SRAVANA 20, 1891 (SAKA)
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : 1a) The location of public sector
projects is decided, after taking into account
all the relevant techno-economic considera-
tions including availability of basic raw
materials and cost of transportation of raw
materizls and finished products, as also other
relevant factors such as balanced develop-
ment of different regions of the country.

(b) Presumably, the Honourable Member
is referring to multi unit enterprises, which
have individual projects located in dilferent
pluces. As indicated in reply to part (a),
even in such cases the individual projects are
located on the basis of various considerations
which include proximity of basic raw
materials.  As such the question of special
problems i+ respect of basic raw materials
would not arise even in such cases. There
are, however, certain other important
materials, which do not fall into the cate-
gory of basic raw materials, where there are
some special problems of planning, program-
ming and provisioning faced by the projects.
But these problems are not related to the
location of the concerned projects ipasmuch
as these would arise irrespective of where
the projects are located.

(¢) and (d). The Parliamentary Com
mittee on  Public Undeitakings in  their 40th
Report on *'Materials Management in  Public
Undertakings™ (Third Lok Sabha) had ob-
served that in the case of the various units
belonging to an enterprise located at
different places, there should be central con-
trol and or co-ordination among all the units
of an undertaking with regard to (i) items of
common use, and i) items which are im-
ported.  According to the Committee, in all
these cases even if it is not considered
feasible o have complete ceniralisation of all
purchases, there should be substantial degree
of central control in the matter of fixing
suppliers, prices, methods of purchases, eic,
In the present context, by ‘central control’,
the Parliamentary Committee on Public
Undertakings naturally meant control by the
apex organisation of a multi-unit enterprise
and not by Government of India ; such
control by Government of India is neither
feasible nor desirable. The observations of
the Committee have been brought to the
notice of the Public Enterprises for their
guidance with a view to examining the
introduction of central control/co-ordination



3 Written Answers

in their units, wherever feasible. Even at
present many multi-unit enterprises have
adopted centralised planning proceduies in
certain areas of stores procurement depend-
ing on needs.

e ot fawsm wat & fag fadw &
agan

wd4i7. ot fepewatarer : qa1 faw
"/ 72 gATT &7 F91 70 ¥

fqz} fasita ag 1969-70 # g4
sigf aar fasw waf ¥ fa7 \z@ar &
aY aT wiwdta a4 fazeh gzr 7 WA
T fwea g fwadr ofa siea @17 &
H4HA§

(@) =ar |IFI1T F1 I 9T sqra ZAT
qETT ; 9T

(w) afz ai, a1 fag g7 93 Wl ag
vfe frad feeat & &Ynig sy ?

s wet, faw wet, wu o
wedt awr @ysAr meN (sfoar ghaa
nis) @ (%) & (7). faxa & @vw {7,
1969-70 & fAw wr7a #1 380 =7 o
(68.4 &0 TI7 & FVAT) F' FH
A &1 797 fzar § 1 ag HH  AoT-AEA
geaadt gzrgar & A0 Fqr gravaan
% fau wmawrs @A afgg  fafva
fieedt & va-Tmid gaA gEAE W
qfra |Rra & wrarg & fag g
INT |W/HM 9T AT AET FAM WT
yofe & & H I ag ww dfEY H,
36 gar Y feeal &, 25 aut #Y wafg &
Rl qrgdt | g8 wafw & 7 aq
srfeus frgrady aafy t mifaa &9

Foreign Exchange Allotted to M.P.'s
for Visits Abroad

*458. SHRI JAI SINGH : Will the
Minister of FINANCE be pleased to
state :

(a) the names of the Members of Paclia-
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ment who were allowed to go to foreign
countries either on their own account or
Government’s account or ©n invitation from
the countries visited, along with the pw -
pose of their visits, during the second ha'f of
1968 ; and
(b) the amount of

spent on them separately ?

foreign exchange

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
(a) and {b). A statement is laid on the
Table of the House. | placed in Library. See
No. LT-1613/69.] It may be mentioned
that this statement has been prepared on the
basis of sanctions issued between the period
1-7-1968 and 31-12-1968. As no post-visit
check is made, actual travel and actual
utilisation of the foreign exchange released
may vary from the details given in the state-
ment.

Rock Phosphate Deposits in

Rajasthan
*459. SHRI D. N. PATODIA : Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND

METALS be pleased to siate :

(a) whether it is a fact that rich rock
phosphate deposits have been located in
Rajasthan which estimate 1o 40 to 50 crores
of tonnes ;

(b) whether the existance of phosphate
in such large quantities will enable the
seiting up of more [ertili-er factories in the
State which will jyrer glio cut out import
bill and save country’s foreign exchange by
Rs. 10 crores annually ; and

(c) if =0 whether plans for the fuller
utilisation of the phosphate resources and
sctting up of more fertiliser factories in
Rajasthan have been formulated during the
Fourth Plan Period, if so, the details
thereof ?

THE MINISTER OF STATE IN THE

MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES  AND
METALS SHRI1 JAGANATH RAO):

ta) During the course of geological pros-
pecting by the Geological Survey of India
and Directorate of Mines and Geology,
Rajasthan, extensive deposits, estimated at
59 million tonnes of rock phosphates have
been located in Rajasthan.
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(b) and (c). The deposits are still under
investigation. A Working Group, set up by
Government, has, on the basis of data so far
available, indicated the possibility of est-
ablishing a fertilizer complex at Saladipura
or Udaipur making use of the rock-phos-
phate deposits as also the pyrites deposits
located in Rajasthan. The establishment of
such a complex can be considered only after
commercial exploitation of the deposits
starts. In the meantime, the Gowernment
of Rajasthan have proposed a scheme to
produce 2000 toones of rock-phosphate per
day in the next 12 months increasing it to
4000 tonnes per day in about 3 years from
now To the extent this rock-phosphate is
utilised in the production of fertilizers in the
country foreign exchange will be saved. For
every tonne of indigenous rock-phosphate
utilised, the saving of foreign exchange will
be approximately Rs. 150/-.

faeit /€ faeel ¥ aT.mewt sfemal
£ @R Al w1 qiaEA

#460. Wt qroqm faeq @i
ot ¥WTo T o
ot Twewew fawref
oY Wlw eI W
w7 Tareen wur qfeae fadvew wite
fawior, arrg awr mdw faww w0
ag T ¥Y wuT w1 f
(%) #ar az &= 2 & fzesht awr a8
feeeft # w5 mumdr  frgrasht T/
FEC W1 (@ 99 TR safersf
w! grafza fear aar 2 ;
(w) afe gl @ Fra-fee  safeal
N % AFT/AarET oWz ey o §
W g ¥ fea-fer srord qr s
fod ot § ; WlT
(w) 97 sufeast @ few zT 9T
e faar nar & ?
wrewr ey qfcere fadiew et
fawfa, wrare awy wrdm fawre weit
(hide %o wrg): (F) ¥ (7). TF
feme a91 9z qr Tar @ faEd @
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aweTdt safeaal & aw foeg feweft /g
faeelt & wrqar fAdgrar & fagro &
s gURT A1q arafza fear aar 2,
1A ¥ w3 97 39 § frar @ @
fezrar frar ar &1 [qeawrag # =
fxar gt | tfed geqr LT—1614/69)

Crisis in Mangagese Ore Industry

SHRI K. M. MADHUKAR :
SHRI R. K. AMIN :

SHRI H. AJMAL KHAN
SHRI ZULFIQUAR ALI

EKHAN :

SHRI MEETHA LAL

MEENA :

SHRI K. P. SINGH DEO :

Will the Minmster of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether the manganese ore industry
is passing through a very critical situation
due to lack of export orders ;

(b) whether a number of mines have
already been closed down and many others
are on the verge of closure ; and

(c) if so, the steps taken by Govern-
ment to find new export markets for man-
ganess ore ?

*461.

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI JAGANATH RAO): (a)
The manganese ore export market is passing
through difficult times due to fall in prices
and increased competition in the inter-
national market from other countries like
Gabon, Brazil etc,

(b} As per the returns received by the
Indian Bureau of Mines, 50 mangapese
mines were temporarily discontinued and 2
mines were closed permanently in 1968, and
9 mines were temporarily discontinued
during the period from January to May,
1969,

(c) Efforts are being made to step up
exports of manganese, as also internal sales.
The Minerals and Metals Trading Corpora-
tion of India Ltd. are exploring new mar-
kets for manganese ore and as & result
manganese ore was exporied to North Korea
last year and to Rumania this year, both
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of which are
Manganese ore.

new markets for Indian

Reduction in Fourth Plan Targets of
Installed Power Capacity

*462. SHRI K M KOUSHIK :

SHRI G C NAIK :

SHRI P. K. DEO :

SHRI D. AMAT :

SHRI N. K. SOMANI ;

Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether it is a fact that the Fourth
Plan targets for installed power eapacity in
the country have been reduced from 26
Million to 22 Million kW by the Planning
Commission ;

(b) if so, whether he has expressed dis-
satisfaction about the lowering of these
targets ; and

(c) whether there is any likelihood of
the upward revision of the same and if not
how it is likely to affect the indusrrial deve-
lopment in the country ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a) and
(b). According to the Fifth Annual Power
Survey modified by the Working Group on
Power, the installed generating capacity at
the end of the Fourth Plan should be 26
million kW while the Fourth Five Year Plan
envisages a target of 22 million kW. The
matier was taken up with the Planning Com-
mission who have indicated that financial
restraint is the main bottle neck in the way
of creating additional generating facilities.

(c) Power shortage will hamper indus-
trial and sgricultural developments in the
country. Upward revision beyond the tar-
get of 22 million KW is possible only if
additional funds are made available.

Taking over of Killick Nixon Group
of Companies Kapadias

v

*463. SHRI MADHU LIMAYE : Will
the Minister of FINANCE be pleased to
refer to the reply given to Unstarred Ques-
tion No. 8380 on the Sth May, 1969 and
state :

(a) whether inquiry ordered into the
annexation by the Kapadias of the Killick
Mixon Group of companies has since been
completed ;
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(b) if so, the results of the inquiry ;
and

(c) the
Kapadia ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! P. C.
SETHI) : (a) Investigations are still under
progress.

(b) and (c). Do not arise.

action taken  against the
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(@) vearew & Wi guir F@ F
fao amaiz ae feg o @ &)

(m) w¥z (7). aefa aF wgaler &
FeTeF & wrare a7 fafewa sq ¥ Fgar
T T8Y @ aoify Ao gegeRf ¥ Somrad
#1 g9 Tfaal § g7 F77 F fag
¥

w7 w1 agw

465 it wiiwrT fag

st mrTaTAT .

&t T ﬁ?! TR

o sfntare Ay
Fq1 faw ¥4Y g F@A FY FI F4A
fF .

(%) mmasr famam ¥ fadmom
fRRmag & qaez s A aq & agt &
@ fead wad q&¥ &, faad sa@s
oA H %7 wegwqd &1 ufw 5 9@
w98 § wfgs v ;

(&) ¥ wedw WITFT HIGIT &
A WYL qa1 #4T § WYL WEU& iAW &
fegd-feadt sTufw F1 qogaq w0
Tar g1 ; "}

(7) o7 & feaw mwel & -
fawtar o< foar nar & Wiz fea-fea
QEfT 9T FTHAAAT & S BIRIA F
gHIH IO T § WR SAT Amd ®
frad-feat wimw & $T &1 gegsq
fear wqr a1 ?

fow wrrrwm § tow weR (s WO
do ¥BY) : (%) TA-gEAr qw I faeia
ag 1967-68 WX 1968-69 & AT
B 68 mimwY ®Y frayd & 2 foan &
weaw ¥ 59w wy ¥ wiws F F¢-
AGANT §T GIAF JAAN 497 47 | FAS
q-guat 9 W feave! & wwrz o @
ag fremd 7Y fwren a1 wwar fs w2

SRAVANA 20, 1891 (SAKA)

Written Answers k]

FT foawq fFar agr | qA-gFAr 9w
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g9aey qa-fansdt gagar & Fqa WA
feett 1 Y famia fwar mar &

() aF-fav1 w;Egar F W A
aurT w9 & faaco adf fear war
taFr gaftaq Iga wiasas afs 5
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Burning of Gas at Koyali Refinery

*467. SHRI RAMAVATAR
SHASTRI :

SHRI ISHAQ SAMBHALI :

SHRI BHOGENDRA JHA :

SHRI CHANDRA SHEKHAR
SINGH :

SHRI NARENDRA SINGH
MAHIDA :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state:

(@) whether Government are aware that
in the Public Sector Refinery at Koyali in
Gujarat, gas is allowed to be burnt ;

(b) if so, whether there is any proposal
under consideration to - utilise this gas for
domestic purposes ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN): (a)
Yes ; some quantity of rcfinery gas is being
flared for safety rcasons in this refinery as
in all refineries,

(b) and (c). Liquified Petroleum Gas
(INDANE) is already being produced and
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marketed from Gujarat reficery for domestic
use,
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uF fagvm man & 8a1 & Fw g W
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Production Target of F.C.1.

*470. SHRI SITARAM KESRI: Wil
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether it is a fact that even after
17 years, the Fertilizer Corporation of India
have not achieved the targets of production ;

(b) if so, the reasons therefor ; and

(c) the steps Government have taken or
propose to take in regard thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS  AND MINES AND
METALS (SHRI D.R. CHAVAN):
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and (b). The Fertilizer Corporation of India
has five factories in production, out of
which the oply factory which has been in
production over seventeen years is the
Sindri Fertilizer Factory. This factory
achieved pearly the attainable capacity dur-
ing the years 1955-56 to 1957-58 and 1962-63
to 1966-67. The production has declined
since then due to the non-availability of the
right type of gypsum and coal and also due
to stream deficiency in some of the plants.

(c) Several steps have been taken over
the years to augment production to the
optimum level at Sindri. Two additional
lean gas generators were commissioned in
October, 1966. These have added to the
production capacisy of factory by 10,000
tonnes in terms of nitrogen. A naphtha
pasification Scheme, which will further add
te the capacity by another 10,000 tonnes in
terms of nitrogen, is nearing completion and
is to be commissioned shortly. Besides,
amwmoniwn sulphate is also to be produced
by direct neutralisation of ammonia by sul-
phuric acid produced from pyrites. In addi-
tion a scheme called ‘Sindri Rationalization
Scheaw” is also under implemeniation to
improve the production capacity of the
factory.

Evaluation of Family Planning Progrumme
by U.N. Advisory Mission
o bndia
*471. SHRI MANIBHAI J. PATEL :
SHRI P.M SAYEED :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether Government are aware that
in its interim evaluation report submitted to
‘Kid India® Consortium in Paris, the United
Nations Advisory Mission on Family Plan-
mng in India has criticlsed the working of
the Family Planning Programme

(b) if so, whether Government's atten-
tion has also been drawn to the report that
the basic data on the birth trends are defec-
tive and estimates used in their place are
of variable quality and projection of the
number of birthy averted to-date provide
at best uncertain approximations ; and

(c) if 4o, the resction of Goverament
thereto 7
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING : AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR) : (a) The United
Natiops Advisory Mission in its Interim
Report on Evaluation of Family Planning
Programme of the Government of India
have while noting 1hat the working of the
programme has been “impressive” and the
performance as ‘“‘notable pointed out
certain deficiencies and made some sugges-
tions for making improvements in the
programme.

(b) Yes, Sir.

(c) While it is true that statutory regis-
tration of births in the country is far from
complete and cannot be very sensitive to
the trends of birth rate, the estimates of
birth averted due to practice of family plan-
ning are based on certaid realistic assump-
tions. Government are seized of the
problem of improving registration and cer-
tain long-term Schemes for improvement
of registration of vital Statistics are being
undertaken

Fertilizer Plunt at Huldia
*472, SHRI K. LAKKAPPA :
SHRI1 A SREEDHARAN :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) wheeher it is a fact that the proposed
scheme of a Fertilizer Plant, which was to be
sot up at Haldia by Messrs Phillip Pe roleums,
has been withdrawn ;

(b) if so, whether it is also a fact that
a letter of intant has been issued to that

firm ; and

(c) the reasons for withdrawal of this
scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) : (a)
and (b). Yes, Sir.

(c) The scheme was withdrawn by the
company due to tightness of the mooney
market in USA, competition for their in-
vestment of dollars around the world and
the uncertainties created by the devaluation
of the pound.
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US Aid for Expamsion of Trombay
Unit of Fertilizer Corporation of

India
*473. SHRI S. R. DAMANI :
SHRI BHAGABAN DAS :
Will the Minister of PETROLEUM

AND CHEMICALS AND MINES AND
METALS be pleased to state :

{a) whether it is a fact that the USAID
has agreed to finance the foreign exchange
requirement for an expansion scheme for
Trombay Unit of the Fertilizer Corporation
of India Ltd , and

(b il 50, the terms and conditions under
which the Government of India have accept-
ed the aid ?

THE MINISTER OF STATE IN THE

MINISTRY OF PETROLEUM AND
CHEMICALS AND  MINES AND
METALS (SHRI D. R. CHAVAN;: (a)

Yes, Sir. By a Loan

(b* The Loan i. repayable over a period
of 40 years including a 10 years grace period
and carries the rate of interest of 2"{, per
annum for the first 10 vears and 27/ per
annum therealler,

Out-of-turn Allotment of Quarters to
Central Government Employees

=474, SHRI MAHANT DIGVYLAI
NATH :  Will the Minister of HEALTH
AND FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that a long list
of out-of-turn allotment sanctioned to the
Central Governmeat employees is  keplt
pending .

(by if so whether it is also a fact that
there is a proposal under the con ideration
of the Government to review the sanctions
of allotment on medical grounds ;

(¢) if so, the reasons for reviewing the
sauctions of accommodation on medical
grounds and the need to ask for fresh
medical certificates : and

(d) the time by which the allotments are
expected to be made particularly 1o type 11
qul.rten ? .
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THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH) : (a} At present there
are 532 cases in which out-of-turn allotments
have been sanctioned but actual allotments
have not vet been made in so far as geheral
pool accommodation in Delhi/New Dethi
concerned.

{b) Yes, Sir.

(c) The sanctions for out-of-turn allot-
ments were accorded upto about 1§ years
ago and it is considered desirable to review
these cases in the light of the circumstances
now existing in each case.

(d) It cannot be said by which the allot-
ments can be made in these cases. After
reviewing them, allotments in approved cases
will be made out of a quota of 1249, of all
vacancies arising earmarked for this purpose.

Master Plan of Bihar for Development
of Irrigation Facllities in Chotanagpur
und Santhal Parganus

*475. SHRI KARTIK ORAON : Will
the Minister of IRRIGATION AND POWER
he pleased 1o state :

(a) whether Gavernment are aware of
any Master Plan having been prepared by
the State Government of Bihar for the
development of irrigation facilities in Chota-
nagpur and Santhal Parganas ;

(b) if so, the details thereof ; and

(¢, if not, the reason therefor ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. I. RAO): (a) The
Government of Bihar had prepared in 1959
a Master Plan for irrigation in the State,
The Chotanagpur and Santhal Parganas were
also dealt with in this Plan, which estimated
the cost of new schemes as Rs. 11.8 crores
for Santhal Parganas and Rs 20.44 crores
for Chotanagpur.

The State Government have reporied
that this Plan is now out of date, and that
the lIrrigation Commission set up by the
State Government in 1967 has been asked to
advise on the comprehensive policy for the
utillsation of the water resources of the
State.

The State Government have also reported
that in the meantime certain schemes in the
area have been laken up for Implementation.

() and (¢). Do not arlsg.
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Housing and Medical Facilities for Himachal
Pradesh Government Employees

*477. SHRI PREM CHAND VERMA :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that Himachal
Pradesh Government have referred the diffi-
culties of Himachal Pradesh Government
employees in the matter of housing and
medical facilities ;

(b) if so, what action has been taken by
Government on the request and whether any
arrangements have been finalised for the
provision of these essential facilities and if
so, when the decision is likely to be imple-
mented ; and

(c) if not, the reasons therefor ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVYELOP-
MENT (SHR1 K. K. SHAH) : (a) to (¢). In
such reference has been ieceived from the
Himachal Pradesh Government.
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Central Assistance for Development
of Calcutta Metropolitan Area

*479. SHRI INDRAJIT GUPTA : Will
the Minister of FINANCE be pleased to
state

(a) whether the West Bengal Govern-
ment have sought special financial assistance
frorm the Centre for the development of
Calcutta Metropolitan area :

(b} if so, the nature and extent of assist-

ance sought ; and
(c) the action taken thereon 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAGAN-
NATH PAHADIA): (a) The Government
of West Bengal have from time 1o time been
requesting the Government of India for
pecial fi ial i e for Calcutta
Metropolitan Development Schemes

(b) The State Government sought addi-
tional Central assistance for financing a
total outlay of Rs. 79.52 crores on Calcutta
Development Schemes during the Fourth
Plan period.

(c) An outlay of Rs. 42.33 crores has
been approved by the Planning Commission
for the Greater Calcutta Development
Schemes during the Fourth Plan period.
This amount forms part of the Plan outlay
of West Bengal for which Central assistance
will be provided on an overall basis, In
the determioation of the share of West
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Bengal in the total Central assistance avail-
able for State Plans, substantial weightage is
being given to special problems of the State
which include the problems of Metropolitan
areas  In addition, it has been decided to
provide special loan assistance upto Rs. 8
crores during the Fourth Plan period to-
wards the cost of construction of the Second
Hoogli Bridge.

Complaint Regarding Denial of Share
of Bhakra Project and Ganga Canal
Water by Rajasthan

*480. SHRI1 J. M. BISWAS : Will the
Minister of TIRRIGATION AND POWER
be pleased to state ©

(a) whether the Rajasthan Government
has complained to the Centre that it has
been denied several million cusecs feet of its
share of water from the Bhakra Project and
Ganga canal inspite of repeated requests ;

(b) whether the Central Government
have enquired into this complaint, if so, the
findings thereof ;

(c) whether the Rajasthan Government
has demanded that the control of the head-
warks on the rivers Ravi, the Beas and the
Sutlej should be taken over by Goveroment
or by some independent authority ; and

{d) if so, the reaction of Government
thereto 7

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L, RAO) : (a) and
(b). There have been complaints from
Rajasthan regarding short supplies delivered
to them through Haryana contact points on
the Bhakra system. The position has been
examined by the Bhakra Management Board
and it transpires that shortage was small.
The supplies in Ganga Canal were, however,
according to indents.

(c) and (d). Yes Sir, except that Rajas-
than Government have made no much
demand for the control of Head-works on
River Ravi. The matter regarding taking
over the control of other Headwoks from
Punjab by Bhakra Management Board is
under consideration.

Representations from Development Officers
of L.I.C. alleging corruption charges
against L.1.C. Officers

2921. SHR1 GEORGE FERNANDES :
Will the Minister of FINANCE be pleased
to state :

() whether he has received representa-
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tions from the Development Officers of the
Life Insurance Corporation in Delhi con-
taining certain grave allegations of nepotism,
favouritism and corruption against the top
officers of the Life Insurance Corporation ;

(b) if so, the nature of the allegations
contained therein ;

(c) whether any inguiries
made into these allegations ;

(dy if so the nature of the inquiries
made ; and

(e) if not, the reasons therefor 7

have been

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAGAN-
NATH PAHADIA) : a) and (b).  Yes, Sir.
The representations contained certain allepa-
tions against the senior officers of the L.I.C.

(c) to (¢). The matter has been en-
quired into and a report has been submitted
to Government. Their report is under
consideration.

Smuggling of Indisn Films into
South Africa

2922. SHRI BABURAO PATEL : Will
the Minister of FINANCE be pleased to
state :

{a) the names of the films that have

been smuggled into South Africa since
Government imposed ban on their export
in 1963 ;

ib} the reasons why Government allows
open defiance of its ban

{c} whether it is a fact that despite the
legal efforts of Shri Hiten Chaudhury, a
Bombay Film Distributor. to restrain South
African theatres from illegally showing
Indian films, they are still being shown there ;

(d) the loss of revenue in rupees to the
Indian Government on this account during
the last § years ; and

(e} whether Government propose to take
steps to prevent this smuggling and if so,
when and if not, the ieasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) No case of Indian films smug-
gled from India to South Africa has been
detected.

{b) Does not arise in view of reply to {a)
pbove.
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(c) Government is not aware of the
correct position.

{d) Does not arise in view of reply to
part (a). There is also no provision for the
levy of any customs duty on films exported
from India.

() The customs authorities have already
been aleried to prevent such smuggling.

Goverament Accommodation to Press
Correspondents who ows Houses in
New Delhi

2923, SHRI JUGAL MONDAL : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether Government encourage allot-
ment of Government accommodation at low
rent to otherwise ineligible persons who
own houses in Delhi ;

(b) the reasons for providing Govern-
ment accommodation at subsidized rates to
several numbers of the Press Association
who own houses in New Delhi ;

(c) whether a former correspondent of
the ‘Hindu' was allowed to retain his Press
Pool house at subsidized rate even after his
appointment as the Public Relations Adviser
of Jammu and Kashmir Government ; and

(dy whether the Press Information
Bureau and the Press Association have been
requested 1o revise their rules regarding
accreditation and allotment etc. to prevent
abuse of facilities offered by Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) Generally ineligible
persons are not entitled to the allotment of
general pool accommodation and the question
of allotment of Government accommodation
at low rent to otherwise ineligible persons
who own houses in Delhi does not arise.
The Government have set apart a separate
pool for allotment to the accredited press
correspondents and the allotment is made to
them according to their turn on the recom-
mendations of the Press Association on
payment of normal rent under FR. 45-A,

(b) Allotment of general pool accommo-
dation ta accredited Press Correspondenty iy
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made on the recommendation of the Press
Association who maintain the waiting list
of their numbers. Since no ban has been
imposed for the purposes of allotment of
Government accommeodation to Government
employees owning houses, no such restriction
has been imposed in the case of Press
Correspondents.

(c) The Directorate of Estates have not
received any information about any accredit-
ed Press Correspondent of ‘Hindu® having
been appointed as the Public Relations
Adviser of the Government of Jammu and
Kashmir,

(d) No, Sir.
Indastrial Mamagement Pool

2925. SHRI BABURAO PATEL : Will
the Minister of FINANCE be pleased to
state :

(a) the number of officers selected
annually from Government and from the
private sector for the Industrial Management
Pool, since its inception to fill up senior
posts in new public sector undertakings
giving the annual cost of maintaining the
pool ;

(b} whether it is a fact that the Pool of
200 officers was set up originally to have a
regular and competent cadre to fill up senior
posts in the four major grades—A, B, C and
D of public sector undertakings in the
Pool ;

(c) whether it is also a fact that the
pumber of officers has gone down to 80 now
and if so, the reasons therefor ;

(d) whether Government
scrap the Pool altogether ; and

(e} if not, what in short, is the present
policy of the Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP.C.
SETHI) : (a) Presumably the hon. Member
is referring to the Industrial Management
Pool constituted by Government Resolution
of November, 1957. In all 130 officers were
recruited to the pool in 1959-60 after which
no additions have been made to it. Barring
a few officers, who are in the Government

* Deportments, all other I M.P. Officers are
employed in the Public Sector Undertakings,
which pay their salaries etc. from their res-
pective budgets. There is no additional cost

volved in maintaining the pool.

propose to
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(b) Industrial Management Pool was
constituted to man the senior managerial
posts of the public enterprises run directly
by the Government or those in other Cor-
porations and Companies, in which Govern-
ment have a controlling interest. The
scheduling of top level posts in public sector
undertakings into A, B, C and D grades has
been a subsequent decision taken by the
Government in 1965, and these cover most
of the posts carrying a salary of rupees 2,000
and above. Some of the officers of the Pool
have also been selected for the scheduled
top posts.

(c) Owing to retirements, resignation
and death, the strength of Industrial Manage-
ment Pool has come down to 98 officers.

(d) and (e). No, Sir. It is however at
present not proposed to make further recruit-
ment to the Fool. The existing officers will
continue in the Pool and would continue to
work with Public Enterprises till they retire.

Deaths due to Vasectomy and Tubectomy
in States

2926. SHRI BABURAO PATEL : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS. HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether it is a fact that a 30 day
tubectomy camp, inaugurated at Anantapur
on the 4th June, 1969, was -uspended tem-
porarily following the death of a woman
after a tubectomy operation ;

(b) if so, the reasons for this mishap ;

(¢) whether there have been deaths in
other States due to vasectomy and
tubectomy ;

(d) if so, the number thereof ; and

(e} whether in view of such incidents,
Government will go slow and exercise more
care in the matter of these operation ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR) : (a} Yes.

ib) A patient died due to sudden fall of
blood pressure following spinal anaesthesia.

{c! and (d). The required information is
being collected from the States and will be
laid oo the Table of the Sabha.
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(e) The Government is taking utmost
care and precautions regarding such
operations.

Maintenance of Lifts by C.P.W.D. in Delhi

2927. SHRI RAMSHEKHAR PRASAD
SINGH : Will the Minister of HEALTH
AND FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) the number of lifts maintained by
C.P.W.D. in Delhi ;

(b) the number of lifts mechanics or
senior mechanics employed by C.P.W.D. for
maintenance of those lifts ; and

(c) the average number of lifts put under
the charge of one mechanic or senior
mechanic ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a} 212

(b) 22.

(c) 3.6 so far as C.E. (NDZ) is concern-
ed. No lift mechanic/Senior mechanic is
employed in the CE(DA) Zone as minor
defects are attended to by wireman/electri-
cian and major defects are rectified by sup-
pliers.

Effect of Diesel Smoke on
Human Health

2928. SHR1 CHANDRA SEKHAR
SINGH : Will the Mnister of HEALTH
AND FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

{a} whether experiments carried out at
the Maulana Azad Medical College, New
Delhi on four mongrel dogs have proved
that exposure to diesel smoke causes blood
poisoning ; and

(b) if so, the details thercof and the
steps being taken by Government to protect
human beings from the damaging effects
of diesel fumes in the metropolitan towns,
especially in Delhi, where the diesel fumes
emitied by the out-lived D T.U, buses isa
real danger to human blood ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING ; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S MURTHY): ta) Yes.

(b) Experiments wcre carried out in
Maulana Azad Medical College, Delhi,
where four healthy mongrel dogs were ex-
posed to diesel smoke in a chamber and
adverse cffects on their blood cells and
blood haemoglobin were noted.  Under ordi-
nary conditions the exhaust gases emitted
by a diesel cngine get considerably diluted
by the atmeospheric air wnd the harmful
effects duc to it on human beings have not
yet been proved  The Medical Officer of a
large Transport Company of London carried
out a study on the subject and found no
deleterious effect on  the health of the
workers employed in garages even after pro-
longed exposure to the smoke. However,
the high content of carbon particles emitted
by diesel engines causes annoyance, irritafion
of upper respiratory passage and watering
of eyes. According to the present view,
diesel exhaust fumes are considered secon-
dary to petroleum and coal in respect of
their harmful effects on health but the
diesel smoke seems to be a nuisance by
virtue of its highly visible black smoke and
unpleasant odour The Delhi Transport
Undertaking are maintaining special squads
in each of their depots and ome at the
Central Workshop. An Assistant Engineer
has been detailed to go round the depots as
well as 10 supervisc the working of the in-
jection room in the Central Workshop to
ensure that the number of vehicles emitting
heavy smoke is reduced to the minimum.
D.T.U have also i-sued instructions to
depot workshops to carry out preventive
maintenance in respect of scheduled mileage
at regular intervals. Vehicles are checked
at the time of out-shedding and those vehi-
cles which emit heavy smoke are detained
and attended to immediately. Due to short-
age of fuel injection spares and delays in
receiving the imported fuel injection spares,
the number of heavy smoke emitting vehicles
had increased from 15 to 207,. Since the
receipt of spares the number of smoking
vehicles has been reduced to 5 to 75%,. The

D.T.U is making efforts to eliminate the
heavy smoking of wvehicles as far as
possible.

In general, air pollution from motor
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vehicle in India does not yet present a pro-
blem of such magnitude as in the highly
industrialised couatries.

L.I.C. Investments in Gujarat in
Third Plan

2929. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of FINANCE
be pleascd to state :

(a) the amount invested by the Life
Insurance Corporation in industrial and
non-industrial projects in Gujarat during the
Third Five Year Plan period ;

(b) whether any proposals have been
received from the Government of Gujarat
for investments to be made during the
Fourth Five Year Plan period ;

i¢) if so, the details thereof ; and

td) the action proposed
Government in this regard 7

to be taken by

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAGAN-
NATH PAHADIA): @ 1o d). Infor-
mation is being collected and will be lauid on
the Table of the House as soon as avail-
able.
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Pablic Undertakings in Gujarat

2930, SHRI NARENDRA SINGH
MAHIDA: Will the Minister of FINANCE
be pleased to state :

(a) the number of public undertakings
being run by the Central Government in
Gujarat ;

iby the dates on which they had been
started and the cost at which each out of
them had been started ;

ic) the details regarding pioduction, cost,
profit, and loss in each of them in the last
year ;

{d) whether it is a fact that the progress
achieved in Gujarat has been less as com-
pared to the average progress matle by the
rest of the country and if so, the reasons
therefor ; and

(e) if so, whether Government propose
to take such steps as may enable Gujarat

to keep pace with the other parts of the
country ?

THE MINISIER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) and (b). The details of ¢he
Central Government  Underiakings as on
31 31968 with the dates they commenced
operations and the value of investmeat
reckoned in terms of gross-block are given in
the statement below :—

Statement showine Central Government Undertakings in Gujarat as on 3/-3- 1968

Name of undertaking

Date of commencement

Value of Gross Block

[§)) (3
(Rs. in crores)
0Qil and Natural Gas Com- 1962
mission (production in Western
region commenced). 462
Tndian Oil Corporation Gujarat Refinery went
into  production in
May, 1966, 303
National Small Scale 1955*

Industries 07
Hindustan Salts 1958* os
‘Modern Bakeries (Tndia) 1968

(Production of Ahmedabad
unit commenced). 01
T Total 178

‘®iDate of the incorperation of the company).
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(c) The Projects/Units of the Central
Government located in Gujarat are parts of
the larger multi-Unit undertakings and as
such the Unit-wise information with regard
to Production, cost, Profit and loss is not
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available. The relevant information in res-
pect of the overall operation of the 5
Corporations which have Units in Gujarat
is given below :—

Statement showing Production, Cost of Production and Net Profit

Name of the under- Production Cost of production Net profit (+)
taking 1967-68 including depreciation Loss (—)
(1] @ 3 4)
(in lakhs of Rs.)

Oil and Natural Gas
Commission 3,522 2,073 (+) 12790
Indian Oil Corporation 43,562 42,066 (+) 1,090
National Small Industries 528%* 448 (-) 02
Hindustan Salts Ltd. 19 28 - 93
"Modern Bakerles (I) Ltd. 15 20 (— 68

**represents sales, commission and interest earned from parties).

(d) and (e). Presumably, the Hon’ble
Member is referring to the progress achieved
in terms of the Central Government's in-
westments in industries. As far as Central
Government's investments (in  terms of
Gross Block) are concerned, Gujarat account-
ed for Rs. 77'8 crores as on 31-3-1968, The
ratio between investments in the Central
public enterprises aud population in respect
of Gujarat, though lower than some of the
States is higher than many others.

It may be appreciated in this context
that location of a Project depends on various
techno-economic factors like local availability
of raw materials, communication facilities,
availability of power and water, casy acces-
sibility to market for the product manufac-
tured, etc. ; it also depends on the resources
available. These factcrs have been taken
into consideration in deciding location of
projects in the past and will continue to be
taken into consideration in future. Where
such techno-ecomomic considerations are
fulfilled, Gujarat’s claim will be considered
alongwith claims of other States.

Coastruction of Dam on the Pun-Pun
River in Bibar

2931. SHR1 CHANDRA SHEKHAR
SINGH : Will the Minister of IRRIGATION
AND POWER be pleased to state :

\a) whetber the Bihar Government have

submitted any plan to the Central Govern-
ment for the construction of a Dam on
the Pun-Pun River between Motepur and
Moglapur ;

(b) if so, whether the construction of
this Dam will be helpful in irrigation of
about one lakh acres of agricultural lands of
Patna and Gaya Districts ;

(c) whether the Central Government
have been asked by the State Government
to provide adequate funds for this Dam ;
and

(d) if so, how much funds are being
released by the Centre and where the matter
stands at present 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) and (b). The Government of
Bihar has under consideration Pun Pun
Irrigation Scheme which is likely to provide
irrigation to about 48,000 acres.

(e) No, Sir.

(d) Does not arise.

Per Capita Power lnstalled Capacity

and Power Availability in Gujarat

2932. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of IRRI-
GATION AND POWER be pleased to
stete :

(a) the per capirg power installed capa-
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city and power availability in Gujarat at the
end of the Second and Third Five Year
Plans and at present ; and how it compared
with corresponding All India figures ;

(b) the reasons for low per capita power
availability in Gujarat ; and

(c) the details of the power development
programme proposed during the Fourth Five
Year Plan and how far the per capita power
availability in Gujarat is likely to come up
to All India level by the end of the Fourth
Plan ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) The required information is
given below :
Installed  per capira clec-
capacity tricity consump-
tion
(MW) (kWh)
End of 2nd Plan
Gujarat 312 48
All India 5,650 ki
“nd of 3rd Plan
Gujarat 608 78
All India 10,170 61
End of 1968-64
Gujarat 618 110
All India 14,250 76

(b) The per capita availability (i.e. per
capita consumption) of electricity in Gujarat
is higher than All India average.

ic) The power development programme
of Gujarat during the Fourth Plan envisages
addition of a total of 824 MW to the exist-

ing generating capacity as per details
below :—
MW
(i) Dhuvaran Thermal Power
Station Extension
12> 140 MW, 280
(iiy Ukai Hydrorelectric Scheme
475 MW)
tiii) Gas Turbine Station
(227 MW) 54
(iv) 307, share of power from
Tarapore  Atomic Power
Station 190
Total 824
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By the end of Fourth Plan, the per
capita electricity consumption in Gujarat is
expected to be 176 kWh as against All India
figure of 121 kWh.

Allocation of Fumd for Irrigatioa
Schemes in Maharashira

293). SHRI DEORAO PATIL : will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether the Gowvernment of Maha-
rashtra have urged upon the Ceatral
Government and the Planning Commission
for more funds for medium Irrigation
Schemes;

(b) if so, whether the Central Govern.
ment have eonsidered their demand ; and

(c) the decision taken in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
PRWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) No proposal has been received
from the Government of Maharashtra for
addi-ional assistance for medium irrigation
schemes.

(b) and (c). Do not arise.

AT-ATEITt qewidl AW eaferdl gro
fadsit wa w wifer

2934, it SaT o o %47 e
7R gz qAA w g9 AL s aw @
a5t # dr-goerdy @emat wYe safeadl
7! fer-fem el & 97w gwm aar
Ja%-97% feaar w7 qrey gar 7

faw gwieg ¥ v\ "Rt (s wo
wo W) g WD W W A W
fagat @=ar area g &0 74 qar A
ax 77 7@ A FAA |

qezy 2 wmgsogew, af feer €

wamm gewl & wgeniat &

freg fawry

2935, o vimiwme sl : «qr en-
weq awr afent  fagrew, wtc faetan,
mwe aa AT fewrw 5= g I
% Far &1 f§ .

(%) wm =g &w § s e 2,



63 Written Answers

qagpsugw, 7E fa=it &7 F=arm Hea
¥ wawaiwl 57 @ fFarfaa) ® o2
oW 5 & 329 A mraar fadarAa
aga & fosag ) af 2 ;

(=) afg gi, & 30 =g, 1965 &
30 mda, 1969 a% &y wafqy § geqar
faden=g & g9 fFad fasad g
gt Wit

(1) s= 3% g7 frafr fawza)l 91
wdaidr &Y 7€ 2 Ay fxadr  fgwad
frazrd s g 2 7

e 3o qfewe frdlwa six
fanfm, wans ae1 Aaa fasE a=em
¥ wen wel (o a0 o afx) : (f) A
(). ¥a%aT carfaaaq, dsec I, =r<o
o 93A, 7% faeeft & sraval i & waar
I AT 7 30 mwdw, 1965 ¥ FF7 30
wid, 1969 a% #1 walg § 39 A2 A
AUET fAarm gt #1 grfermary &
wm N ® g¥731 fAgmAg & 37 fgwad
s gE2 1 gAW 8, 34 fgEmd ggw
sarfaa g€ 1 frgifra sfear & wmgar
qft faswrgA} qr fgard a1 af 2

Public Sector Undertakings

2936. SHRI N. K. P. SALVE: Will
the Minister of FINANCE be pleased to
state @

(a) whether the Bureau of Public Enter-
prises has issued comprehensive instructions
to the Public Undertakings to (iv classify
properly all the items held in stock and to
standardise their nomeuclature ;  (ii} give a
distinctive code number to each category of
item to facilitate quick and sure identifica-
tion to avoid purchase of similar iiems lying
under different code number ; and (iii)
prepare yc | g and make them
avallable to all concerns ; and

(b if so, the broad details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI):: (8) Yos, Sir.  Public Sector
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Undertakings of the Central Government
have been advised to classify and codify the
stocked items and to standardise their
nomenclature,

(b) In any materials management system,
it is essential to classify the items, to be
stocked, in a number of classcsfgroups
depending upon their similarity andfor use.
System of describing the nomenclature in the
classes/groups should be standardized so that
the same or similar items are not described
in two or more different ways. All such
classified and standardized nomenclatures
have to be listed out in the form of catalo-
gues. For the sake of brevity, accurate
distinction and to facilitate mechanisation of
accountal each item should be allotted a code
number. The catalogues which give full and
complete description and code number for
each item along with its specification and
drawing references as necessary may also
give, unit of accounting. rare source of
supply, distribution of stocks, average con-
sumpltion and stocking limits as may be con-
sidered convenient by the organisation. The
actual comprehensive details of classification,
standardization, codification and cataloguing
will differ from undertaking depending upon
the nature of items and their consump-ion.
The details applicable to steel plants may not
be applicable to Machine Tool or Fertilizer
Corporation etc¢ It is neither possible nor
desirable for the Government to undertake
classification, standardization, codification
and cataloguing for each undertaking, as it is
best left to cach undertukiog to devise a
system of classification, standardization, codi-
fication and cataloguing best suited to its
requirement.

The Government had already stressed the
importance and urgency of classification,
standardization, codification and cataloguing
to each undertaking through their Adminis-
trative Ministries. The Government is
further following up 1he progress made in
this direction by each undertaking by call-
ing for progress reports under certain special
proformae. The Government is in particular
looking into the questions of inventory

levels, A.B.C. Analysis, economic order
levels, etc.
Public Sector Undertakings
2937. SHRI N K. P. SALVE: Wil

the Minister of FINANCE be pleased to
state :

(a) whether any general instructions have
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been issued by Government to the Public
Sector Undertakings to make efforts to enter
into contracts with purchasers before taking
up the production of the items as are
specially manufactured for a particular cus-
tomer and that there should be a levy of
storage charge etc. on the failure of the
customer to lift the goods according to
schedule ; and
(b) if so, the broad outlines thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHID) : (a) and (b). No formal general
instructions have been issued of the nature
the Honourable Member has in view, How-
ever, while approving projects for implemen-
tation, the question as to whether there will
be sufficient demand for the products
proposed to be manufactured is thoroughly
gone into. In this context, the attention of
all concerned has also been drawn jmrer alia
to the requirement that feasibility studies
should be made for all projects on the lines
indicated in the Manual prepared by the
Planning Commission. where emphasis is laid
on detailed estimation of the pattern of
demand, Apart from this, Government are
also considering further action to be taken
to formalise the comm’tments of the govern-
ment consumers with regard 10 off-take of
items specifically produced to meet their
requirements. As regards levy of storage
charge etc. for failure to lift goods according
to schedule, it will only be fair if storage
charges are recovered by the producer,

Functioning of Public Undertakings

SHR1 KARTIK ORAON @ Will
be pleased to

2938,
the Minister of FINANCE
state ;

(@) whether Government have made
efforts to determine that the public undertak-
ings in many parts of the country are func-
tioning in consonance with 1he Industrial
Resolution Policy :

(b) if so, the percentage of the people in
the project of the State in the top managerial
positions in all the Public Undertakings in
the country ; and

(c) if not, what action Government have
taken to remove the regional imbalances ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE SHRIP.C.
SETHIL : (a) The setting up of public sector
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projects is governed by the principles
contained in the Industrial Policy Resolution,
1956 of the Government. In the location of
public sector projects, the claims of relatively
backward areas have been kept in view wher-
ever this could be donme without giving up
essential technical and economic criteria.

(b) For manning Top Managerial Posts
in the public undertakings, Government's
policy is to appoint men of the required
talent and experience, irrespective of the state
to which they belong.

(c) Does not arise.

Steps taken to popularise consumption of
Urea

2939. SHRI P. C. ADICHAN : Will
the Minister of PETROLEUM AND CHE-
MICALS AND MINES AND METALS be
pleased to state :

(a) whether it is a fact that urea
produced at the different fertilizer plants is
not finding consumers ; and

(b) if so, the extent of unutilised urea
lying with different plants and the steps taken
and being taken by Government to popularise
the use of urea ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHR1 D. R. CHAVAN): (a) and (b).
Mo ; except in the case of the fertilizer
factory at Neyveli, which had 21053 tonnes
of urea in stock on 30-7-1969. Drought con-
ditions in Tamil Nadu and stock of imported
fertilizers are some of the reasons given
by M/s Neyveli Lignite Corporation for
accumulation of stock. The company is
taking special sales promotion steps to
clear the stocks and the position is expe.ted
to improve with the commencement of cur-
rent agricultural operations.

Consumption of Scrap Metal

2940. SHRI S. K. TAPURIAH ; Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) the total
metal in the country—ferrous
other metals ;

(b) whether a large quantity

consumption of scrap
sctap and

thereof is
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exported to better industrialised countries
which process the scrap into useful articles
and sell it back to India on exorbitant prices
adding to foreign exchange crises ; and

(c) if so, whether Government will seri-
ously consider to utilise that scrap and thus
save valuable foreign exchange ?

THE MINISTER OF STATE IN THE

MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI JAGANATH RAO):

(a) to (c). The information is being collected
and will be laid on the Table of the House.

Class 1 Officers in Industrial
Undertakings

294]1. SHRI M. L. SONDHI: Wil
the Minister of FINANCE be pleased to
state :

(a) the total number of Class 1 officers
in the Industrial Undertakings of the Central
Government ; and

(b} the total number of Harijans among
them ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHD) : (a) In the Central Government
Industrial Undertakings generally, officers are
not classified as in Government. The
information in respect of officers who fall
under categorics corresponding to Class T
and Class I1 of the Central Government
totall:d nearly 42,000 in 1968

(b} Government have not categorised
Harijans as a Special Class but they are
included m the Scheduled Class category.
Sirce the Harijans are not classified as a
separate group, it is not possible to give any
figures of employment in respect of them.

Government have advised public under-
takings to observe the reservation of posts
for Scheduled-Castes/Scheduled Tribes as is
done in Government. Most of the under-
takings have already adopted necessary
measures in this regard and with w#he others
the matter is being pursued.

Revision Case concerning Minor
Minerals

2942, SHRI YASHPAL SINGH :

SHR1 YAMUNA PRASAD
MANDAL :

Will the Minister of PETROLEUM AND
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CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether any revision case is pending
before Government from Banda District in
Uttar Pradesh concerning minor minerals
(sand) ;

(b) if so, whether comments have been
filed by the opposite parties to the revision
petitions : and

(c) the result of the petitions ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI JAGANATH RAQ): (a)
Yes, Sir. Five revision applications are
pending.

(b} Comments of opposite parties have
been received in three cases,

(c) All the cases are under examination.

Expansion of Staff by World Bank

2943, SHRI S. K TAPURIAH : Will
the Minister of FINANCE be pleased to
state :

(a) whether his attention has been drawn
to the Worldwide recruiting drive of the
World Bank to expand its stafl by 20 per
cent to have more Economists and Engineers;
and

thy if so, whether Government propose
to encourage Indians to take up such em-
ployment to meet the unemployment at
home ?

THE MINISTER OF STATE IN
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) The World Bank is recruiting
additional staff to man its expanding opera-
tions. There is, however, no fixed perien-
tage by which such an increase will take
place.

tb) Government of India
requests from the World Bank for defferent
categories of professional and non-profes-
sional staff and candidates are suggested to
the Bank for recruitment on the basis of
technical competence and requirements of the
posts.

Development of Kotla Mubarakpur,

New Delhi

2944. SHRI M. L. SONDHI: Wil
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether it is a fact that the Kotly

THE

receives
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Mubarakpur area of New Delhi is the most
backward area in the Capital ;

(b) whether he has visited or proposes
to visit the area to get a first
hand knowledge of the appalling conditions
of the original inhabitants of the area
which was taken over for developing the
National Capital ; and

(c) the steps taken by Government for
development of Kotla Mubarakpur and pro-
viding basic [acilities to the men, women
and children in respect of housing, water and
sanitation ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.
S. MURTHY) : (a) It is a fact that services
and community facilities in the area are of
sub-standard nature.

(b} Yes. I have. I propose to visit again.

(c) The Municipal Corporation of Delhi
has recently approved an overall redevelop-
ment scheme of Kotla Mubarakpur, which
provides for a proper circulation system and
sites for the community facilities, such as
parks, open spaces, schools, shopping facili-
ties, etc. The Corporation propose to prepare
detailed redevelopment plans for the residen-
tial areas and the commercial areas in accor-
dance with the approved scheme. The Water
Supply and Sewage Disposal Undertaking are
also preparing detailed plans for the provision
of water lines and sewer lines etc,, in a por-
tion of this area.

Use of Barbed Wires at Various Places
in New Delhi

2945, SHRI M. L. SONDHI : Wil
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

a) whether the use of barbed wire has
recently increased in New Delhi in places
like India Gate, Minister’s Residences and
Public Gardens ;

(b) whether the use of barbed wires is
out-dated and unnecessary and may serve to
irritate and annoy tourists ; and

(c) the steps being taken to diminish or
avoid the use of barbed wire in New
Delhi ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.
S. MURTHY) : (a) There has been no
significant increase in the use of barbed wire
fencing in New Delhi recently.

(b) and (c). Barbed wire fencing is used
either for securily reasons or to prevent
trespass by unauthorised persons or cattle.
It is being used to the minimum extent pos-
sible. As such it is not likely to irritate and
annoy tourists.

Supply of Imported Gauge Steel By
1.O.C. to Hind Galvanising and
Engineering Co.

\2236.’ SHR1 GEORGE FERNANDES :
SHRI S. M. BANERIEE :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether it is a fact that the Indien
0il Corporation supplied 500 tons of 18
gauge imported steel sheets recently to
M/s. Hind Galvanising and Engineering Co
Pvt. Ltd. for execution of their balance order
against tender No. OP[Ten-7/65 but the
latter supplied to the former barrels of 20
gauge stecl instead of 18 guage steel ;

(b) whether it is a fact that the Indian
0Oil Corporation had to incur huge loss as
excess oil was filled in these 20 gauge steel
barrels for which they could not bill their
customers ;

(c) if so, the extent of loss suffered by
them ;

(d) whether Government propose to
make a thorough investigation as to what the
firm did with the said I8 gauge imported
steel sheets and source from which they
procured 20 gauge steel sheets ; and

(¢) il so, whether the result of the
investigation will be laid on the Table 7

THE MINISTER OF STATE N THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRID. R. CHAVAN): (a)
The Indian Qil Corporation supplied to M/s.
Hind Galvanising and Engineering Co. Pvt.
Ltd. about 600 tonnes 18 gauge imported
steel sheets to complete the balance of the
order. The latter firm supplied only 11
barrels made of thinner gauge steel sheets,
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These have since been replaced by barrels of
18 gauge steel sheets. The remaining bar-
rels against this supply of imported steel
sheets, have been fabricated and delivered as
per the specifications.

(b) No.

(c) Does not arise.

(d) and (e). The matter is under exami-
nation.

State Bank Loans to Enticpreneurs without
furnishing Sccurities

7947. SHRI D. N. PATODIA :

SHRI N. K. P. SALVE :

SHRI JYOTIRMOY BASU :
Will the Minister of FINANCE be

pleased to state :

(a) whether is is a fact that the Stute
Bank of India has agreed to operate a new
scheme under which loans to the extent of
Rs. 2 lakhs can be raised by entrepreneurs
without having to furnish securities as requir-
ed hithertofore ; and

{b) if so, whether the scheme has been
thrown open to all the States, if not, the
reasons therefor and when the benefits will
be given to the States, particularly to
Rajasthan ?

THE MINISTER OF STATE IN THE
MINSITRY OF FINANCE (SHRI1 P. C
SETHI, : (a) and (b). A scheme for financ-
ing qualified entrepreneurs having worthwhile
projects and the necessary ability to operate
them successfully but lacking the resources
to bring in the “owners equity™, was intro-
duced by the State Bank of India in July,
1967 at all its branches in the country. The
scheme was also introduced by the subsidia-
ries of the State Bank of India in April,
1968. The amount of accommodation
available to any one entrepreneur was origi-
nally restricted to Rs. 1 lakh so as to cover
his entire range of financial requirements,
including the owner’s equity, The ceiling
limit of Rs. | lakh has since been raised
to Rs. 2 lakhs Where more than one quali-
fied perion is associated with the project,
the ceiling limit may be raised up to Rs. 3
lakhs at the discretion of the State Banok of
India. As primary security for the loan,
the entreprencur is required to charge, in
State Bank’s favour, all the assets proposed
to be acquired by him out of the proceeds
of the loan.
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The scheme has been in operation in all
the States and Union Territories since its
inception.

Suspension of Construction of Government
Accommodation in Delhi

2948. SHRI D. N. PATODIA : Wil
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
o state :

(a) whether it is a fact that the coms-
truction ol houses for the Central Govern-
ment cmployees in  Dclhi has been
suspended

(b) whether it is also a fact that persons
having put in more than 16 years of service
in Delhi have yet not been provided with
Government accommodation ;

(c} whether dearth of money is one of
the causes [or the non-construction of quar-
ters ; and

(d) if so, whether Government would
consider the desirability of inviting the
private entrepreneurs to undertake the work
with suitable incentives ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS. HOUSING
AND URBAN DEVELOPMENT (SHRI B.
S. MURTHY) : (a) No, Sir.

(b) On the basis of the applications
received for the allotment year 1968, all
Government servants entitled to types 1 and
Il who have put in more than 16 vears of
service and have applied for the same, have
been allotted Government accommodation.
In the case ol employees entitled to types I11
and 1V, there are some employees who have
not been allotted general pool accommadation
although they have pul in more than 16 years
of service. In the case of officers drawing
emoluments of Rs. 800/- p.m. and above and
entitled to type V and above, the date of
appointment io such cases is not called for
by the Directorate of Estates in the applica-
tions for the allotment of Government
accommodation. It, therefore, cannot be said
if there are certain Government servants in
these types who have put in more than 16
years of service and have not been allotted
Gover acc dation.

(c) The comparatively slow rate of cons™
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truction of quarters is mainly due to the
shortege of resources.

(d) There is no such proposal under
consideration of Government.

o 1960-70 ¥ wreTd wrE W

faafa
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fawelt, grar gIfAE EA@EET wEgATS
saTad arEaww TR fear §

(@) == wrgaww & wfy 2 fwad
syfsaay v sifas feqn smar & ; ok

(n) faq sufal & wa a%s @
arzawd W 9w fear 8, ¥ gw ang fem-
feromai A ety s § 7

waresn aqt  qfcwre fadiom et
frwfm, wrare et Andy feew s
¥ <roq et (ot wo go qfw): (%) wx
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a% wiz safwal & wfaw wiodfr wg-
fasma wewra, a€ faeelt § weqarsr  ga-
|7 ¥ easIaT TOEr 99 F1 §

(=) 1966 & @ qizawn § arfe=
fen a0 safsga #Y dear gm awT
§i—

1966...

1967...

1968..

1969, .,

Lo G

(zv arzamw % faz
37 feq w0 T =@z
gemrEgardl 7 Wt aw
zifgs azf faar )

(1) weEqaTe gUrEA FY ESATARIGT
qiYear qre &3 a1 15 euffAgl H {
Al vq geqiA § qgr g 9iw d@fAw
gErald, fasrqnarg, 150 9479 qEqqra
F T HIG 56 Go fYo HWyo, mral afews
Y, FEAF, eArrsT  meqard,  fager
w7 IUFYY Eqwer  wmraT oF  faen
geard, af faeeft # FmF @ §

Stam atwr fmm & wwwifiad w0 fge
W foen

2952, sit AT wey Tl
it T gRRY |
1 WIW TwIT @

Far faw &+4) 21 wgw, 1969 &
sardfea 967 €T 6972 F AT *
g%aY ¥ g qa14 &7 F97 HI4 5

(%) war vz ray fara gg ®1g
wentad gU wrdifaa fgh & weel &
gud wa=ifen) 7)) afguw 233 & geam
o fa= &30 ; Wi

(=) afe 7€), at sa% s W
aar gfe ©1€ v dxfeaw sorm 2 @
w7
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ferer wareg # go-wedt (st wrwTTa
arfear) : (F) aa1 (). faw
fans mow sawifd) 1 g2 genag gro
w4197 F gaq ¥ qz mafar fzd
waral ® owifas 9% ®F waafr ar
&

FORTY IamAT §  faamae

2953, wft Towa fag
Wt ey Ty YA
o gTw
s e WA
sl TEE e
it wza fagrdl amdat

Far fa| === 3z 3313 1 Fo FW
fr .

(7) fFa-fF geFrdl gemEl w1
AnzAl ¥ fAdas moar gaew A R
geqs7 gA9d (1967 &) ar sqqa fa9r-
%
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(@) ¥ safwadi & amw, qaaTq aqar
g7 wifs #a1 ¥ ; WX

(7) st fagfsa Q¥ 39 9 &
fag 3981 agarq aYe agwa aar ar ?

faw wmew § wow -at (A e
wo W) : (F) ¥ (n). fafww FTwrdy
Fewat & fadgs arel & fadae wifs &
931 9T FIF FIA TAT YIQW GHZ qTEq)
HiT fawrd AvqT & gl § X H
ga41 5528 £ # fagar @Ay &AM
g1z faaar afogs $T3r qgmr ag I8
frse ar aftorm & w@ wfas g
Fedty gUETe & JowAl & fazme el
% gzeg oifz & 921 9T ®IW & AN
aqwT w82 gaeat ofx fawrT #owsl &
Azeqi & At ¥ gaAr godew g1 ¥®
ga71 & wgax, favafafes dag @
N fA9rT-A9241 § 9568 €7 IqWAHT &
Azt F aza qifs § i qr ww s Q@

t—

qiH

FEAAT

qq=T

1. o %o A1+ q2eq fqarq ga1  —

e 93T

2. Azer 19, gEew fawry after —

I AT

3. AFT o AZ3T NWE IZFT —

fag, azeg T g1, 757 9239

4. %o #Yo gwdl AgEx frwra -

gfrqg. afg=q For=

5. Y Fo uFo FiAAILEl, AgER —

fasra qar, qzrvey

6. THo aTfo WITTIR, Ageq fasmw —

T, YT

7. nHe HITo ATWALI, AZEA T[eq- —

qaar

8. ¥o qFe gurllEr, HIEA, UT-  —

Ll

fadas, swir gow fafaex

fazes, weha Ay gar frag
fafazz

fraws, durw aafge dvw Jox
faew fafazz

werw, fzrgerrs dyew  fafade

fazas, witdia  agregd farw

frdas, gaan #01e Sy fafa-
24

wikafrs weam,
LaECIRCic]
fatew, frate xw meh fang

Juaw Zewargw
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afF T gt gzer, fAms arel ®
g'a-wifas azeq §, zafau 378 Faw
#s5-ges AT A 7 FoNl wfr HF oqew
Ay & fac grar-wd aqar Efas wF o4
we g g fed Wy & F70 A% ahaAar
T gAT T FEET E, AR BT AfF
ag & FF @twrd gTmal wre s &
gsqwi BY¢ fA2aFT & 937 9T 0F safsqqy
&t frgfen & arg &y frgmr ote g
ot =1 F AT F fwdt ot ofw H
wq & A

T Rt w1 fAwfm s & fag
af e

2954. «t mgrva fag AveaY o oaan
¥ifean aar warea wir @w qar Wy
oY oz AT ) FO &0 (w5 gH oA@A
wreqA ¥ v gn f& SR AraAr &
oFd € Nz F1 @97 11 A1 29 7
afgs @3 a9 2 v agz F @At &
T &g & A | I9A A9F § °Z
IALF FATAT AT FHRAT 2, AIFIT U
a9 F@A § N2w ITE w1 JAIT
LICEAREOICCHE R CIEE 1 A D1
wiew g7

Riforaw aur WA @it WA Far
Wy wXOT { g qA (o qro e
o) © WA ¥ qQraifagn qami &
fest afas &A F1 wit q® gar 73
an g1 |z fazdw @ Faw O @
qrarg wiey gf &1 ez fadag w dEr-
fAaw FIW HI°T FTA & (F7, Ay,
(gaa) & aTsdt @4tg a9%F IO F
WF qEEE  ATA F eqrgAar ®) af §
g W (TwEarA) § wrsT #H, F7qr
o guerdY g sgm garn feaay §
A% A & agfwez fasx & qrafaas
agi 8 | W g &7 7 WWa G-
fagw &1a) & migw ¥ & fag qur-
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goga WA fer @1 1@ § 1 arfaaw
FATUsT # fagiw & far deaww 6%
¥t oF gam AT 2

afz At Aq% Iql & feEAw &
qrerfaan sreq &< ) fagr sig ar o
F2HT S ETH 25,000 Al A W
AZY &I 1 TZ I AAATAIA] T OF
ArgAl ww 2

fazsit aa wrafanl & wUT garg &

2055, st mgraw fag amar @ sar
ytfaan qar THES WX W oaqr Wiy
weAl 77 g FY FAT FLO 07 ¢

(%) #sarag aa § & aw@re & A9
FeqfAqi @ gU qama ®UT FT AR
T F WEATT 9T 7% ar7 fa=it fwar &
T

(@) afz zt, 51 za @rew § a0
FrgaEr #y af g ¢

Wifegw awr @@ W wm AW
w1y WAEa # s AW (& 1o T
wg) ; (F) AT (@), @IET A Aw
Feafagt & #19 717 §g g3q9Aq 9T I
Feafagt & aigagrAr grasdt £Ud wy
AT FI9 F §59 7 A1 &d Ay 3,
feeg #1¢ afmm a8) fawe awr g o

Deaths due to Food Poisoning

2956. SHRI MUHAMMAD SHERIFF :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) the number of deaths due to food
poisoning in the country, Statewise, during
the period January to June, 1969 ; and

(b) the steps taken by Government to
prevent such happenings ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY ) : (a) and (b). The requisite
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information is being collected and will be
laid on the Table of the Sabha in due course.

Eradication of Malaria

SHRI RAMAVATAR SHASTRI :
SHRI LOBO PRABHU :
SHRI RAGHUVIR SINGH
SHASTRI :
SHRI P. M. SAYEED :
SHR1 MANIBHAI J. PATEL :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :
(a) whether it is a fact that malaria
which was thought to have been eradicated
as a result of the anti-malaria programme

2957.

has reappeared in several parts of the
country ;
(b) if so, the State-wise position at

present ; and

(c) the steps being taken to eliminate
the disease completely from the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) Malarin was not
completely eradicated from the country,
though the incidence was brought down from
75 million cases to 278,A21 cases in 1967,
However, there have been focal outbreaks in
some States in the last few years.

(b) The State-wise phasing of the NMEP
units (during 1969-70) and the number of
malaria cases detected during 1968 is indi-
cated in the Statement laid on the Table of
the House. (Placed in Library. See No.
LT.—1617/69.]

lc) The following steps are being taken
to eliminate the disease from the country :

1. The Programme has been rephased
in the light of the experience gained
from its working during the last few
years ;

2. To obtain timely supply of insecti-
cides, advance indents for import of
insecticides are being placed ;

3, New vehicles have been purchased
and a number of old wvehicles have
been re-conditioned for distribution
to the States ;

4. The pockets, where DDT and BHC
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have been found to be ineflective
due to development of resistance in
vector mosquitoes, have been deline-
ated and substitute insecticides are
being tested and used ;

5. For the solution of the problem of
the migratory population and persis-
tent transmission, entomological and
epidemiological investigations have
been intensified in the various States ;

6. In the Fourth Five-Year Plan period,
NMEP has been made a Centrally
sponsored Scheme with hundred per
cent Ceatral Assistance.

agaT § amfos girang

2958. ot ®AT W W A : FAT WO
g Fur qfene fadtea s fawio,
wiare Fa1 iy faw@ gt g2 g4
50 &40 fF

(%) warAad & frad safer B9 o
g izg @ § fead qaka amfs
gfamm gamew 74t 2

(@) =T (). *TI GUFIT €Y €F AT
s arAwFd 2 e @ qad & Aafw
AfqargY £ saxen w21 & fao qqufa
F QFZA ®A & qrage Y a3 ¥
afg &y o W@ 2 war AveT 0@
afeadi #Y gear &7 FW ¥ fac g
fatrag Frgaidy w4

(W) *gr @IHIT T IA AT F Aa-
frw gfaamat M swaear v & fao
v @rar faedl, §6% e gg fardn
gequal & FIU 97 €7 sqqeqr &7
TEITE 3 ;W

(v) afz gt, a1 ww a@w 4320
aqr f?

wresy oWt qfeary fadiwa Wi
frator, qrama awr A g fasie germeg
# vw wlt (s w0 go wfM) : (7)
g wgmA qarqy aar § fs a=xf, wa-
w, freft, wEE, wgATanz, dEwan
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AT 9T SYT F qFATH A A
wegr &1 oA 30 sfaag 78 q=h 0y
¥ gagtey amfis glaast & qg @
b osg mwig A | gaE, 1968 wr g
Ay #Y w5y afeqs) § w37 qry sufeqqi
Y ggArfaa wEqT A9 59 Arew )
(=) < gi
(m) 17w afeqai F @E FEHF
fao geFre F gws-awg o fReifea
FIH IIT F i —
(i) frea s a7 miarg QyaAn 9
graifrs sd=rfzal gt gqaa
& mifrs ofer & FaT o &
fae nggT Azriar greA A=
QAT &1 wIER F& faea s
a1 & faafm 1@ ) eaEd
T
(ii) 7 a&ft awrd/geT HwAT F
weaaT FgeIA war afexat €1
FEIE fgAT
7 gt @9AI0 uss  §IEN &
Arsgg § frarfeaa 1 @r @ &
(=) <fr 7Y
(%) 9g7 & A& Iaar i

siiwa s st o TAo AWT A
auag 1w 7EgY

2959. st wwrwT® oA : #47 faw
/Y g2 aAA &1 F90 F1 fF

(%) #ar og ax & fr n3 A7 ast &
wt wtT gAY #lo GFAo (AT A A
gart wE¥ az aga @ fazs) gz, fae
FEqq q91 AT 77T fear aar @ yafs
¥ fgy w@d ¥ fe gk qF o4 B
qeq A4) & fam 9T @ gew fazar s
1
¢ (m) afx gi, @ 9% FTax & af
(-G L A L
fasg W qAeT 219 A g Ty & 997
v §
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(M FmagNastfs =amrd
FZiar frag ¥ aeqo firet gov wiv-
FO ¥ fag ey & ; o

(w) aar g& Isw  afesd &1 qar
ar & fag w1 ST qEaiw WY ag 2
g\; afz gt, at ga% Far qfcouw sy

faer wem ¥ Tow AN (st wo wo
#aY) : (%) qqi (|). faga a9 adt &
gYrra shEET wY7 A Eo g0 FI|r FAF
UF qT FG AT § wAfagpa q@a w
UF AEA H gET gg 9, 9@ s qr0
aqat gt afza wFwE ¥ waT gfear
LZTANAT F A(GAW X 21 mwoed, 1966
F1 qran zar oe¥ 9T gl ¥ o A
T afgy fwar a1 fie 3% @e =7 a7
wfraifes gaaw # fagst gar (diz
2-10-0 #¥z 205 ¥fqwars & wfafEa
2,150 ®o W FT EF ATA 1T AFGY
¥, wafs omfraifes goarg A atx a7d
a7 8,756 %o FFg F IgT AY aTqU
A% 1 7% oY faa® 2 #a%, 3 gfear
rafesrdy, wYzq gemE, a7, fanis,
gh-atr, T9F wify mifas &1 oF @mar

¥ @it & ;W ¥ a7 farafafas
FAUT W 4UAT §U : —

777
Bo
1. us Hifaq) &1 gie fagd ...1,500
10 T a1 4.
2. ux wifsat &1 argEz ..,1000
faad 10 it 57 4
3. o% (¥ SwAAT 98, L., 1,500
a1 ¥ A afga
4. uw gy @ adr g€ ...2,500
FAET qEY |
5. ow wfafrea a9z oar .,,5,000
fagd 13 1t Az 4 4
Ay 11,5000

——— e —
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I9gF Feqq Wi fadeft gz fasal
sigmr AgF ®t af &, qwg A A
e & fawrity sarg faga fear mo
WX a1t 9% owiAT q9r 9 /A9 a9
U WiAAT § EEAMY WY STEAE) WEAIT
9T TEN & A o

() aafy st ar=r & wgr ot fe s
® grer &g 0 37 a0 §W 959 °9-
i & fan of qofe g%g @ & gag
o7 st qgara & dua N s feal
N wwET F oA TAN FOCHFT FT
faar

() wifis ot ar=T & 57 AFEA ®T
A 4ard & w1 s faan a1 foa# fao
¥ g7 gEgal ® 97 7, wwfag 97 9%
0 & f97 ¥ qeqo wr€ af Y, A%
ardY & wvae § o 1§ gEen Ag) e
ool

Unauthorised Occupation of Government
Accommodation in New Delhi
2960. SHRI N. R. LASKAR :
SHRI CHENGALARAYA

NAIDU :
SHRI R. BARUA :
SHRI R. K. BIRLA :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEDELOP-
MENT be pleased to state :

(a) whether it is a fact that 700 units of
Government accommodation in New Delhi
built mainly to house Central Government
employees are under the occupation of the
other bodies ;

(b} if so, which are the bodies occupying
them ;

(c) the reasons for their occupation ;
and

(d) the steps proposed to be taken to
make these units available to those who have
pot been allotted accommodation cven after
putting in 12 years of service ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : 1a) Out of the residential
units under the control of the Directorate of
Estates in Delhi/New Delhi, about 737 units
are in occupation of bodies, persons other
than Central Government employees.

{b) These units are in occupation of
Embassies/Foreign Missions, Social, Cultural
Organisations, Municipal Bodies, Honorary
Advisers, Eminent Artists, Political Parties,
Private persons/Organisations, Press Corres-
pondents and employees of quasi-Govern-
ment Organisations.

(c) The accommodation was allotted in
the past to such bodies/persons as a special
case. Employees of some of the organisations
were allotted accommodasion in accordance
with the orders prevalent at that time.

(dV All such cases are being reviewed
from time to time. Any units which are
vacated by such persons/bodies will be
utilized for allotment to eligible Government
employees.

Requirement of Crude Ol

2961. SHRI SITARAM KESRI : Will
the Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) the quantity of Crude Oil required
by the Refineries in India annually ;

(b) the quantum of Crude Oil imported
during the years 1967.68 and 1968-69 ;

tc) whether some of the foreign oil
companies have been dictating terms in the
matter of supply of crude ; and

{d) if so, the steps taken to develop
indigenous crude ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) The total
crude oil requirements of the various Refine-
ries operating in the country, for the year
1969-70. are currently estimated at about
18.50 million tonnes.

(b) The crude oil imports during 1967-68
and 1968-69 were 9.02 million tonnes and
10.73 million tonnes respectively.

(c) The foreign oil companies obtain
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their supplies of crude oil from their own
sources under the terms of the Refinery
Agreements. Taking advantage of the fall-
ing trend in the price of West Asian crudes,
Government have been impressing on the
oil companies to reduce the price charged to
India. As a result, the prices have come
down during the last two years. Govern-
ment continues to watch the price trends
and, in the recent weeks, Burmah-Shell has
reduced the price further by 4 cents a barrel
only for Light Iranian crude. Esso and
Caltex have not yet responded. Govern-
ment will, however, continue to watch the
sitoation.

(d) The Oil and Natural Gas Commis-
sion has intensified its efforts to maximise
the indigenous availability of crude both on
land and offshore.

Recommendations of Fifth Finance
Commission Re : Allotment of
more Fuods to States

2962, SHRI S. K. TAPURIAH :

SHRI SRADHAKAR
SUPAKAR :

SHRI A. SREEDHARAN :

SHRI BHOLA NATH MASTER :

SHR]1 MANGALATHUMADOM :

SHRI KANWAR LAL GUPTA :

SHRI D. N. PATODIA :

SHRI N. R. LASKAR :

SHRI R. BARUA :

SHR1 CHENGALRAYA
NAIDU :

Will the Minister
pleased to state :

(a) whether the Fifth Finance Commis-
sion has since forwarded to Government its
recommendations r.garding the allotment of
more funds to States ; and

of FINANCE be

(b) if so, what are those recommenda-
tions ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP. C.
SETHD : (a) and (bi. The recommendations
of the Commission have been received and
are heing processed for action under article
281 of the Constitution, The recommenda-
tions, together with an explanatory memo-
rardum as to the action taken thereon, will
be laid before both Houses of Parliament as
soon as possible.
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Performance of Fertilizers and
Chemicals Travancore Litd.

2963. SHRI K. LAKKAPPA :
SHRI A. SREEDHARAN :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) the authorised and paid-up capital
of the Fertilizers and Chemicals Travancore,
Lid. at the time of its setting up and as on
the 31st March, 1969 ;

(b) the amount of loan received by thu
FACT upto thc 3lIst March, 1969 from
Government, Banks or other parties, sepa-
rately ; and

(c) the amount paid as interest by the
IFACT during the last three years and details
of its performance during this period ?

THI MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM  AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : a)

At the time/  As on
of setting up  31-3-69

iR-s crores)
Authorised Capital 0.50 50.000
PPaid-up Capital 225 14.098

(b; Lvans outstanding as on 31-3-1969 :
(Rs. crores)

(it Central Government 30.105
(11) Industrial Finance
Corporation 1.539

Information in respect of loans from
Banks or other parties is not readily avail-
able and is being collected.

(¢) (i) Amount paid as interest :

Rs.
1966-67 79.62 491.87
1967-68 78,36,620.35
1968-69 1,65,25.785.29

Performance : The company made
a profit of Rs. 43.46 lakhs in
1966-67 and of Rs. 19.60 lakhs in
1967-65. The company expects to
make a profit during 1968-69 also.

(i)

Indigenous Plant for Expansion of
Namrup project
2964. SHRI S. R. DAMANI : Will the
Minister of PETROLEUM AND CHEMI
CALS AND MINES AND METALS be
pleased to state :
(a) the extent

to which the Plsrmrg
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and Development Division of the Fertilizer
Corporation of India Ltd. has indigenously
fabricated the plant needed for the Namrup
Expansion Project and the savings of foreign
exchange thereby ;

b} the reasons for importing spares
worth Rs. 2.87 crores during 1967-68 and the
items so imported ; and

(c) the steps being taken to get all spares
to be made in India and whether the various
public sector industrial undertakings have
been consulted in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a* In the design,
cngineering and procurcment ol the plant
and machinery for the MNamrup Expansion
Project, the Planning and Development
Division of the Fertilizer Corporation of
India has becn able to usc extensively the
indigenous fabrication facilities. Further,
the process schemes evolved arc based on
the Plunning and Development Division’s
own catalyst and know-how for the range of
operating sequences for Ammonia produc-
tion starting from Natural Gas as raw
material. The substitution of imported
catalyst by indigenous catalyst for Namrup
Expansion Project, has resulted in a saving
in foreign exchange of about Rs. 92.00 lakhs
exclusive of royalties etc., payable to foreign
parties. which would have amounted to
about Rs. 33.00 lakhs. In addition, the
Planning and Development Division has been
able to arrange for indigenous fabrication
and procurement of plant and machinery to
the extent of about Rs. 510.00 lakhs.

(bY Namrup Expansion Project is still
under construction and the question of
importing spares for the Expansion Project
at this stage does nol arise. However,
spares to the extent of Rs. 2.87 crores were
imported for Sindri, MNangal, Trombay,
Namrup, and Gorakhpur units and P and D
Division of the Fertilizer Corporation of
India during 1967-68. The details of the
spares imported are too voluminous to be
listed.

(c) Steps are being taken for fabrication
of equipment required for fertilizer industry
indigenously. In order to achieve this,
various Public Sector Industrial undertakings
as well as Private Seetor undertakings arc
constantly being consulted regarding avail-
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ability of various stores. With the reduction
in the imported machinery there will be a
progressive reduction in import of spares.

ZAAYT AgEA  (IOT qiw) F wlw w
faatm

2965, st awIMAIT mENt :
sit 71| /@

F1 faart aar faga w= ag Tar
F1 Far &7 fF

(F) g1Z112 §) gEAGL agEr A,
a1 sfq &g aar 348y & Qg =A@ & woAT-
fag grar &, ata faalw ®@ geqeet
qywar & Wy 31 yafa g€ ¢ ;

(A) 931 F1ad1 &1 &7 a% afaan
®q 2z fagr aam ; A1

(1) T3«T 7 arg aTA F A 7 fwr
W1 1% AGEGT T ® yrAu § GUeTe
1 greA fINd 1 sa)r gar 2 7

faaif aar faum "omwa § gq-wen
(+t fagma~ wwiw) © (F) & (7). agdE
ZA97 faar q7IKIAIE H AT X 6
1% geara A5 21 gEAAA qedg
Azeqrm am & 417 fgmt & |g-wig
tA 9 # g 3veT azaw & faatm
7 gafaa seqra 71 faw s & U
qIEIT 4 FEAM K19 gra 7 7 forar §
fag® qur &Y 9 & qg1q weR fegq
faii ggasEara ¥ qigq a4 fog
AMT L IT & AZ N R & wiag
frdid & 379 1A F1 GFAFAT &

Machines Lying ldle in Nangal Workshop

2966. SHRI ISHAQ SAMBHALL : Will
the Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether Government are aware of
the fact that in the Nangal Workshop, a
number of machioes are lying idle ; and

(b if so, the dotalls thereof and the
reasons therefor 7
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THE DEPUTY MINISTER IN
MINISTRY OF

THE
IRRIGATION AND

POWER (SHRI SIDDHESHWAR PRASAD):

(a) and (b). Nangal Workshop which, work-
ing round the clock, was geared to meet the
construction stage demand of Bhakra Nangal
Project is now generally working during the
day shift only to meet the reguirements of
operation and maintenance of the Project in
addition to some works of Beas Proiect
construction and other outside projects’
orders. Spare capacity exists mainly in
galvanizing plant, steel structure, light fabri-
cation and machine shops and penstock
section,

Minting and Circulation of Coins in Memory
of Shri Lal Bahadur Shastri

2967. SHRI MAHANT DIGVIJAI
NATH : Will the Minister of FINANCE be
pleased to state :

(a) whether there is any proposal under
the consideration of Government for minting
and circulation of coins in the memory of
the late Prime Minister Shri Lal Bahadur
Shastri ;

(b) if so, the details thereof ; and

(c) the denominations for which
coins are to be minted and circulated ?

the

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP.C.
SETHI) : (a) No, Sir.

(b) and (c). Do not arise.

Construction of Type II Quarters
for Central Government Employeces

2968. SHRI MAHANT DIGVDAL
NATH : Will the Minister of HEALTH
AND FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(w) the total number of type II quarters
for the Central Government Employees con-
structed during the last three years ;

(b) the number of such quarters to be
constructed during the next three years ;

(c) the total number of quarters allotted
to the employees ;

(d) the estimated percentage of the em-
ployees to be allotted accommeodation dur-
ing the next three years ; and
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(e) the total number of quarters which
would be required to meet the cent per cent
allotment of accommodation ; and whether
Government are considering to meet the
situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a) 2,380.

ib) Itis proposed to take up the con-
struction of 1,200 Type II guarters during
the current financial year. The number of
quarters to  be constructed during the sub-
sequent two years has not vet been decided,
as this will depend on the availability of
funds.

(c) 15,031 type Il quarters stand allotted
to eligible Government employees.

(d) This would depend on the number of
quarters to be completed in the next three
years and cannot be worked out at pre-
sent.

(e) Assuming that all who are ecligible
do want allotment of Government accommo-
dation, at present there is a shortage of
28,368 type 11 residential units. New con-
struction will be undert.ken depending on
the availability of resources in the future.

faar werat glamsi & famw

2969. st wifaw Ietr : 7ar faanf
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iz

(m) afs adl, aY AT ST 2W &
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Cultivable Land in Bihar

2970. SHRI KARTIK ORAON : Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) the total number of acres of lands
available for cultivation in Chotanagpur and
Santhal Parganas in Bihar ; and

(b) the total number of acres of lands
under irrigation in Chotanagpur and Santhal
Parganas ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) and (b). The necessary infor-
mation is given below :
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Chota-  Santal
nagpur Parganas

(in lakh acres)

Cultivable area 61-60 1984
Land irrigated by major

and medium irrigation

projects during 1968-69. 119 023
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Aild to D.M.C. for Slum Clearance

SHRI KARTIK ORAON :

SHR1 RAM SWARUP
VIDYARTHI :

SHRI1 SHRI CHAND
GOYAL :

SHRI MAHARAJ SINGH
BHARATI :

SHRI TENNETI VISHWA-
NATHAM :

SHRI M. L. SONDHI :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

{a) the total amount of financial aid
given to Delhi Municipal Corporation upto
March, 1967 for slum clearance/improvement
scheme in Delhi ;

(b) how many dwelling units were to be
constructed during this period and how many
were actually constructed ; and

(c) whether it is a fact that the financial
aid has been stopped from April, 1967, if so,
the reasons therefor ?

2971.

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY) : (a) Rs. 560 46 lakhs.

(b) Against 4770 residential units sanc-
tioned for construction by the Corporation
upto 31st March, 1967, 2392 units were
completed.

(c) No.

faw siwrerg & aggfen wifagt atx
wgfen wifen wfeadt & wqerd

2972, st WiAg wE@ : amr fw
At 12 af, 1060 & arzifea wex qwqr
1638 & I@T & wraew & 92 TAr¥ o
w0 € for

(¥) *m seggfen nfr wer gt
wifem afrai & 2@ sdafal & oY #
faae) ga% fad aefma w12 & =i
fear agr ¢ aifgs aAerd @iy
LOLEE 8
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Construction of Reservoir at Dhojkot,
Delhi

2973. SHRI B. K. DASCHOW-
DHURY : Will the Minister of IRF.GA-
TION AND POWER be pleased to state :

(a) whether a reservoir is proposed to be
built at Dhojkot near Delhi to supply water
to the South Delhi colonies :

(b) if so, the approximate amount of
expenditure likely to be incurred on this ;
and

(c) when the reservoir will be ready ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) Itis proposed to construct re-
servoirs at Dhauj and Kot to augment the
water supply to Delhi.

(b} The cost of project is estimated to
be Rs. 235 crores.

(c) It is proposed to complete these in
about three to four years.

Allotment of Land to Ex-Servicemen
by Delhi Development Authority

2974. SHRI B. K. DASCHOW-
DHURY : Will the Minister of HEALTH
AND FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether the Indian Ex-Servicemen
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PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY) : (a) Yes.

(b) An offer of land has been made to
the organisation in the Naraina Scheme.

Production and Consumption of
Petroleum and Kerosene Oil

2975. SHRI PREM CHAND
YERMA :
SHRI LAKHAN LAL
GUPTA :
Will the Minister of PETROLEUM

AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) the total annual consumption of
petroleum, diesel oil and kerosene oil in the
country ;

(b) what percentage of our total con-
sumption is produced in the country and how
much of each of these items was imported
during the last three years ;

(c) how the petroleum products were
imported and through which agencies and
the costs of imports ;

(d) whether the country will become
sell-suflicient in wvil production during the
Fourth Five Year Plan and if so, upto which
year of the plan ; and

ve* which new ficlds have been dis-
covered which bear oil and whether any
trace has been (ound in Himachal Pradesh
capable of cornmercial exploitation ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D R. CHAVAN) : (a) and
{b). Total consumption of Perroleum Pro-
ducts, High Speed Diesel Oil and Kerosene
Oil during 1968 was of the order of 15829,
3189 and 2B16 thousand tonnes respectively
and the percentage of total consumption of
these products produced in the country dur-
ing 1968 was of the order of 94019, 100%,
and 85:20Y%,. The quantity of these pro-
ducts imported during the last three years
is as under :

we I'equested the Delhi Develop nt
Authority for allotting land for the Ex-
Servicemen in Delhi ; and

(b) if so, decision taken in the matter 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY

Year Petroleum  High Speed Kerosene
products  Diesel Oil 0il

{Qty. in '000 tonnes)
1966 2,202 34 788
1967 952 - 448
1968 933 — 418
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() The c.i.f, value of imports of petro-
leum products during 1966, 1967 and 1968
was Rs 572 crores, Rs 190 crores and
Rs 40°7 crores. All kernsene imports were
on I.C.C’s account. Other imports were
made by all oil companics.

(d) The country is already self-sufficient
in major petroleum products, It is expected
to be self-sufficient in lubricants during the
Fourth Plan Period..  But in crude oil pro-
duction she will continue to be deficit at the
end of the plan period.

(e) Oil fields of commercial significance
have been established at Ankleshwar, Kalol,
Nawagam, Kadi, Kathana, Dholka and
Sanand in Gujarat and Rudrasagar and
Lakwa in Assam. No oil bearing structure
of commercial significance has  been dis-
covered in Himachal Pradesh.

Expenditarc on Advertisement hy
Big Companics

2976 SHRI PREM CHAND VERMA:
Will the Minister of FINANCE be pleased
to state :

(a) whether he is aware that all the big
houses mentioned in the Monopoly Com-
mission Report incur very large expenditure
on advertisements which are released to
newspapers in which these houses have
interests ;

(b} il so, whether it is a fact that this is
done in order to keep the profits of Com-
panies low and simultaneously to cover the
loss on newspaper, publishing and thus evade
Income-tax ;

(c) whether Government are aware that
because of these practices, chain newspapers
have come into being which have in turn
curbed the progress of small and medium
newspapers and have in fact become a
source of danger to democracy ;

(d) il so, whether Government propose
to amend the Income-tax law to curb such
practices ; and

(e) if so, when and if not, the reasons
therefor ?

THE MINIS1ER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C,
SETHI): (a) Yes, Sir. Government has
seen the Monopoly Commission’s Report in
this regard.

{p) No, Sir, Expenditure on advertise-
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ment as provided in Rule 6B of the Income-
tax Rules is admissible to the extent it is
considered reasonable having regard to the
legitimate business needs of an assessee.
This rule is intended to prevent tax-
evasion.

(¢) Government does not have more
information except what is available in the
Monopoly Commission’s Report.

(d) At present there is no proposal to
further amend the® income-tax law in this
regard.

(e) Does not arise.

Big and Medium Irrigation Schemes
for Himachal Pradesh

2977. SHRI PREM CHAND VERMA :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether it is a fact that big and
medium irrigation schemes for Himacha!
Pradesh have been approved for implemen-
tation during the Fourth Five Year Plan ;
and

(b) the total expenditure on these
schemes and how much of it will be borne
by the Central Government and how much
by the Union Territory ?

THE DEPUTY MINISTER IN THE
MINISTRY OF [IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) and (b). No major or medium
irrigation schemes have been proposed by
the Himachal Pradesh Adminisiration. They
have, however, proposed to take up some
minor irrigation schemes, involving an outlay
of Rs. 3 crores during the Fourth Plan to
benefit in all 52,000 acres.

The expenditure on all Plan Schemes in
Upion Territories is fully borne by the
Central Government.

Rules for Admission to Medical
Colleges

2978. SHRI PREM CHAND VERMA :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) the policy-of Government in respect
of admission to Medical Colleges and whether
there is any differential treatment to resident
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and non-resident candidates in the matter of
admission ; and

(b; if non-residents are not treated on
equal basis with resident candidates of
States, what arrangements are made for the
admission of students from areas where
medical colleges are very few, as instance in
Himachal Pradesh where there is only one
medical college ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY : {a) A1 present admissions
to most of the Medical Colleges in the
country are made cither on the basis of
domicile or the possession of pre-admission
qualifications from the local Universities or
School Boards. The WNational Integra ion
Council in its meeting held at Srinagar in
June, 1968 recommended that domiciliary res-
triction should not be imposed for the purpose
of admission to the educational institutions.
The recommendations of the Council have
been referred to the State Governments,

{b) The students of such areas can com-
pete for admission to those institutions which
do not impose such restrictions.  As regards
Himachal Pradesh, it has a medical college
according 1o the current norm of one medical
college for 5 million populetion.

Estimates of Plants of Indian Drugs
aod Pharmaccuticals, Limited

2979. SHRI N. K. P. SALVE: Wil
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CHEMICALS AND  MINES
METALS be pleased to state :

(a) whether it is a fact that the esti-
mates of various plants of the Indian Drugs
and Pharma.euticals Limited were revised
scveral times during the past few years, in-
creasing the estimates every time ;

(b) the least estimate in the case of the
Antibiotics project and the Synthetic Drugs
Project and the percentage of increase over
the initial estimates ; if any and the reasons
for these steep rises in the estimates of the
project ;

(c) whether the authorities of the Indian
Drugs and Pharmaceuticals Ltd. did not
have comparative figures of similar projects
in public and private sectors while preparing
the original estimates ;

(d) whether the authorities prepared the
estimates on the principle of approved and
recognised methods and techniques ; and

AND

(e) whether Government have penalised
any officer of the Indian Drugs and Phar-
maceuticals Ltd. for such faulty estimating
procedures ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN): (a)
Yes. The estimates have been revised by the
Company on two occasions.

(b) The tentative estimates as prepared
in 1961 and the estimates as finally approved
by Government in 1966 and the latest esti-
mates and the percentage increase are given

the Minister of PETROLEUM AND  below :—
Name of the Estimates of Approved estimate Latest proposed Percentage increase
Project 1961 (1966) estimates over approved
estimates
(Rs. in crores)
Antibiotics Project 1575 2404 26°32 9
Synthetic Drugs
Projects 1425 2135 2293 7

The increase is due to :

(i) additional import of equipment
resulting from changes made in the
technological processes by the col-
laborators from time to time ;

(ii) Increase in incidental charges such

as customs duty, etc ;

rise in administrative costs due to
time taken in the completion of the
project ;

increase in the cost of the equip-
ment ; and

(iii)

(iv)

(v) inclusion of commissioning expenses
and interest on Government loans
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during construction, which were
not provided for in the original
estimates.

(¢) No. Similar plants have not been

established in the public or private sectors in
India and the comparisons are therefore not
possible,

(d) Yes.

(e) The estimates were prepared on the
basis of the date available at that time and
were considered by different authorities. So
the question of penalising any of officer of
Indian Drugs and Pharmaceuticals Ltd. for
preparation of faulty estimates does not
arise.

Incrcase jn Capital Outlay on
Projects of Indian Drugs and
Pharmaceuticals Limited

2980. SHRI N K. P. SALVE : Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND

METALS be pleased to state :

(a) whether it is a fact that the increase
in the capital outlay of the Indian Drugs and
Pharmaceuticals Limited projects were not
brought to the notice of the Cabinet ;

(b) if so, the reasons therefor ; and

(c) the standing instructions of the pro-
cedure in this behalf ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAYAN): (a)
Yes.

(b) and (c). The tentative estimates pre-
pared by the company in 1961, had to be
revised a number of times before Govern-
ment were in a position to approve them in
1966. According to the standing instruc-
tions issued in 1968 increases in the esti-
mates which are in excess of the 207, over
the original estimates should have the
approval of the Cabinet while in respect of
excesses below this percentage approval of
the Ministry of Finance should be obtained.
The latest estimates being less than 20,
over the approved estimates it is not neces-
sary to bring them to the mnotice of the
Cabinet.
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Financial Returns from Irrigation
and Power Projects

2981. SHRI RAM AVTAR SHARMA :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) the steps Government have taken or
propose to take to secure adequate financial
returns from the Irrigation and Power pro-
jects ; and

(b} the success achieved by Government
in this regard as a result thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) and (b). The requisite infor-
mation is given in the statement laid on the
Table of the House |Placed in Library. See
No. LT-1619/69 ]
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Service Conditions of Junior Doctors
in Government Hospitals

2083. SHR1 M. L. SONDHI: Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING

AND URBAN DEYELOPMENT be pleased
to state :

(a) whether Government are aware that
Junior doctors in the Government hospitals
in Delhi are dissatisficd with their service
conditions, working and residential faci-
lities ;

(b} if so, whether any funds have been
provided for removing the most pressing
grievances of the junior doctors ; and

(c) if so, how much has
utilised and in what manner ?

been properly

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING ; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY) @ (a) to tc). A statement
is laid on the Table of the House. [Placed
in Library. Sec¢ No. LT-1620/69.]

P’rovision of Jafry and Rain-Shed
in Thyugaraja Nagar, Delhi

2984. SHRI M. L. SONDHI : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

) whether Government have received

apy  representation from the residents of
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Thyagaraj Nagar (Prem Nagar) Delhi for
provision of Jafry and Rain-Shed in the
Government quarters ; and

(b) if so, the action proposed to be
taken by the Government in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING ; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) Yes. Sir.

(b) The matter is under examination.

< fgd A @ Aw 1 9wy A
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Promoiion of Nurses in Safdarjang
Hospital, New Delhi

P. VISWAMBHARAN :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND  URBAN  DEVELOP-
MENT be pleased to refer to the reply wiven
to Unstarred Question No. 7013 on the 21s1
April, 1969 and state :

(a) whether the cligible nurses have been
promoted as Nursing Sisters in Safdarjang
Hospital, New Delhi ; and

th) if mot, how long it

2986. SHRI

will take to pro-

mote the cligible nurses 1o the existing
vacancies of nursing sisters ?
THE MINISTER OF STATE IN THE

MINISTRY OF HEALTH AND FAMILY
PLANNING : ANI) WORKS, HOUSING
AND URBAN DEVELOPMENT (S5HRI

B 5. MURTHY) : +a) and (b). The eligible
nurses who were suitable have been pro-
moted The cases of others are under
review.

Production Cost of Fertilizers
in FACT

SHRI P. VISWAMBHARAN :
SHRI E. K NAYANAR :
SHRI VISWANATHA

MENON :

SHRI A. K. GOPALAN :
SHRI K. ANIRUDHAN :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether the cost of production of
fertilizers in fertilizers and chemicals Travan-
core, Ltd., FACT is comparatively high ;

(b) whether Government have examined
the reasons therefor and if so, the findings
thereof ; and

2987.
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(c) the steps taken tu reduce the cost
of production of fertilizer 7

THE MINISTER OF STATE IN THE

MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN, : (a} to

(c). The Commiitee on Public Undertakings
(1968-69) (Fourth Lok Sabha) in its Forty-
Fourth Reporth has gone into the gquestion
of cost of production in the Fertilizers and
Chemicals Travancore Ltd. According to
the Report, the actual cost of preduction in
the years 1966-67 and !967-68 was higher
compared to the cost estimates in the
Detailed Project Report and  the standard
cost fixed by the Management  Government
are examining the recommendations made by
the Committec in this connection.

Recommendation of Technical Committee
Regarding Utilisation of Imported

Ammonia
2988. SHRI HIMAT SINGKA :
SHRI D. N. PATODIA :
SHRI N. SHIVAPPA :
Will the Minister of PETROLEUM

AND CHLEMICALS AND MINES AND
METALS be pleased 0 stale ;

(a) whether the high-level official
Technical Commitice appointed 1o go into.
the question of economic utilisation of
imported amonia utilisation of imported:
amonia has recommended that urea produc—
tion eapacity of naptha-based fertilizer plants.
?i:her proposed or in operation can be
m_creased by 20 per cent to 25 per cent
wl.lhuu! any large-scale initial  investment by
using caibon-dioxide with imported liquid
ammonia ;

(b} if so, Government's reaction to these
observations of the said Committee :

(c) the other recommendations
observations made by that
and

(d) Government's decisions thereon 7

and
committee ;

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAYAN) : (a) No.

(b) Does not arise.

tc) The main observations of the Cogmns
mittee are the following ;

(i) Cochin, Madras and Trew bay
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Fertilizer  factories would have
adequate carbon dioxide for the
utilisation of imported ammonia
based on the process involving the
use of carbon dioxide.
(i) In the case of Cochin, the
Committee agreed with the views
cxpressed by the Cochin project
authorities that any proposal for
expansion at Cochin based on
carbon dioxide would be pre-mature
till the plants have been commis-
sioned and run-in,
With  regards to Madras, the
Committee did not recommend for
immediate consideration additional
fertilizer  production  based on
imported ammonia in view of the
fact that the Madras fertilizer
project authorities are not sure of
market trends and are at present
reluctant  to consider additional
investment for fertilizer production.

(iii)

(iv) In recommending against expansion
schemes at Cochin and Madras
based on :urplus carbon dioxide,
the Committee was guided not
entirely by the consideration of
possible variations in the availability
of carbon dioxide but also by the
fact that no expansion of nitrogen-
ous fertilizer facilities either at
Cochin or at Madras was currently
under consideration.

(v) In the case of Trombay, based on
the data available at present the
Committee considered favourably
the location of additional capacity
based on imported ammonia.

In the Committee’s analysis, the
utilisation of imported ammonia
is possible even at a grassroot loca-
tion, if the phosphonitric process is
adopted The choice of a grassroot
location for the installation of
fertilizer manufacturing facilities
based on imported ammonia would
have to be determined based on
overall conditions of demand and
supply of fertilizers.

(d) On the basis of the Committee's
observations the Government have obtained
from the fertilizer Corporation of India a
project repor: providing for production of
pitro-phosphate from imported ammonia and
suij lus carbon dioxide available from existing

{vi)
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plant at Trombay. The report is under c. n-
sideration.

Expert sent Abroad for Training by
Hindustan Antibiotics
2989. SHRI YASHPAL SINGH :
SHRI YAMUNA PRASAD
MANDAL -
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

ta) whether it is a fact that the
Hindustan Antibiotics Ltd., Pimpri have
decided 10 send some experts abroad for
training :

(b) if so, the number of persons who are
likely 10 be sent abroad for training ;

(c) the ohject of the training ; and

(d) the financial implications thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (ay to (d).
Government have no info:mation on the
point.  Public Sector Undertakings are fully
competent to depute any officers for training
abroad without any reference to Govern-
ment.

Completion of Shanti Vana and Vijay
Ghat Projects in Delhi

2990. SHRI YASHPAL SINGH :
SHRI YAMUNA PRASAD
MANDAL :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased 10 state :

(a) the progress so far made in the com-
pletion of Shanti Vana and Yijay Ghat
projects in Delhi ;

(b) the amount spent so far on each
project ; and

(c) the amount likely to be spent during
the year 1969-70 ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.
S. MURTHY): 1a) Shanti Vang. Earth
filling in 39 acres out of B1 acres has been
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completed. Raising of two mounds has also
been completed. Earth work on other two
mounds is in progress. Works on car park,
approaches for car park, including lighting
and underground drain for new parking area,
supply of filtered and unfiltered water have
been completed.
Vijav Ghar. Out of a total area of
75 acres. development work on 20 acres in
the rear and sides of the Samadhi has been
completed. This includes earth filling, car
park, railing around the Samadhi, granite
stone paving on and around the Samadhi,
Lily Pond and horticulture work, supply of
filtered and unflitered water etc.
(b} Shanti Vana Rs. 12,58,380/-
(Works Outlay)

Vijay Ghat Rs. 3,25,220/-
‘Works Outlay)

(¢) Shanti Vana Rs. 10,00
lakhs.

Vijay Ghat Rs. 10.00
lakhs.

Construction of Houses through Cooperative
Societies in Chandigarh

2991. SHRI SHRI CHAND GOYAL :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to siate :

(a) whether the Administration of Union
Territory of Chandigarh has decided to allot
plots of land for construction of houses to
its  employees through Co operative
Societies ;

(b) the prices fixed for the plots ;

(¢) the cost of development per square
yard ; and

{d) whether Government are considering
the possibility of providing plots of lands at
no profit basis to its employees 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.
S. MURTHY): t(a), tb) and idi. A propo-
sal 1o allot plots to its low paid employees at
reasonable rates is under consideration of the
Chandigarh Administration.

(c) Rs. 20/- per square yard.
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Post-Graduate Institute of Medical
Sciences, Chandigarh

2992. SHRI SHRI CHAND GOYAL :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether it is a fact that the full
capacity of the Post.Graduate Institute of
Medical Science, Chandigarh to accommodate
indoor patients, is not being utilised even
though there is a pressing demand for the
purpose §

(b) if so, the reasons therefor ;

{ci the steps taken to utilise the full
capacily ; and

(d) whether additional accommodation
for indoor patients is being created in the
hospital in Sector 16 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.
5. MURTHY) : 1a) o (c). The Hospital
of the Institute has a capacity for 1000 beds.
On account of the limitation of financial
resources, however, 730 beds are being used
at present.

(d* A new building is under construction
to provide 150 additional beds in the Sector-
16 Hospi al, Chandigarh.

Conference of Income-tax Commissioners

2993. DH. SUSHILA NAYAR :
SHRI S. K. TAPURIAH :
SHRI B. K. DAS-

CHOWDHURY :
SHRI S. M. KRISHNA :

Will the Minister of FINANCE be
pleased to state :

(a) whether a Conference of Income-tax
Commissioners was held recently ;

(b) if so, whether the Conference had
mde some recommendations to Government
on the tax accumulation ; and

(c) the reaction of Government thereto ?
THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) Yes, Sir.

(b) Yes, Sir. The important reat recom-
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mendations made in the Conference regarding
accumulation of tax arrears are given in the
Annexure,

(¢) Government have accepled these
recommendations.
Statement
Statement showing  the important

recommendations made by the
Commissioners” Conference,
1969, regarding accumu-
lation of tax arrcars

There should be a proper diive for
the write-off of irrecoverable taxes
shown outstanding. .
(ii) A target date should be fixed for
taking over of tax recovery work
from the remaining State Govern-
ments by the Income-tax Do part-
ment,  The legal difficulties in  the
way should be resolved at an early
date,
The powers of detention in civil
prison should be more frequently
used as the exercise of such powers
will have a salutory effect upon the
tax defaulters in general.  The pro-
cedural difficulties,obstacles  should
be removed at an early date,

The question ol providing additional

Income-tax Officers with  comple-

mentary staffl for recovery work

should be examined.

(v) The possibility of doing away with
the system of adjustments of ad-
vance tax on completion of regular
assessments should be examined, so
that taxes should not be shown
outstanding till the intimation re-
garding adjustments of advance tax
are received from the Treasuries/
Accountant General's office,

(vi) The question of expediting disposals

of appeals by the Income-tax Appel-

late Tribunal wherein large amounts
of tax are locked up should be
taken up by the Central Board of

Direct Taxes,

(i

(iii)

(iv)

‘Sle of Chinese Goods in Assam

2984, SHRI G. C. DIXIT: Wil
the Minister of FINANCE be pleased to
state :

(a) whetber it is a fact that many
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markets in Assam, especially in Jorhat, have
been flooded with such Chinese comtraband
goods as pens, cigarette lighters and crockery
and that these goods enter Assam through
Manipur, Nagaland and from across the
Burmese border ;

(b) whether it is also fact that Chinese
agents are using the proceeds, [rom the sale
of smuggled goods, for setling up secret
espionage and subversion centres in Assam
and Nagaland ;

(c) if so, the reaction of Government

thereto : and

id} the action taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) to (di. As far as the Govern-
ment are aware markets in  Assam, particu-
larly Jorhat have not been flooded with
Chinese goods through Manipur, Nagaland
and from across Burmese Border although
availability of small number of Chinese
articles like fountain pens, Cigarette lighters,
crockery etc. cannot be ruled out.

Government have also no information
about Chinese agents using the proceeds
fiom the sale of smuggled goods fur setting
up secret espionage and subversion centres in
Assam and Nagaland. However, all preven.
tive steps like collection of intelligence
through reliable informants and specialised
sources keeping watch over suspects, traders

together with intensive patrolling of the
borders and vulencrable areas are being
taken.

F1F & Iy & oy Wiafg

2995. =it fagfe fas : Far saiewm
aqr gfeat faadtea At faato, s
aqT Aty fawre 70 @z TIR  F9
wiew fr o

(%) Far PIFT 7 ®Yg F I9ATCH
fa fedt swraaiat wiafe & gwa faar
¢ Tifs zaw &av T grdio AT oeg
A0 ¥ gf# ar aF

(=) =frzi, A saxr saYer qar g,
T

(M) & dafv & wE-fafw g ?
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e aar  qfearr fratwma ol
fawier, wrare awr Andig fasw avnwa
# o wet (ot @0 go gla ) : (¥)
aYT (&). A oTrouno (srafaTi-fewrg-
wERA) FsZ QT & ITA & fAQ aga @
o ari 7€ @ W usdla g5 fAg-
T FTAFT & WATA, Q1A TGT A DAL
g H, a2 dary 17 IHEr e fear
AT

(7) ag wiafe aag H @ far &
fag 20 fao gro & Arorm & &Y waY
faa 1 1Y gearz & @: f23 & 9o wf7
fa 75 fre wre A% agr famraar @
g srafe sfufua fafear sfesd &
fagwrgaTT &) sEamia Y WA gt &

wivgl grer fad m@ ww

2006. it fagfa fasy : 331 fae a4t
o8 ®ATA WY 9T w497 (%

(%) fogh A7 aat & fafeer uog
auwrl & wafos fasm qar gfw gar-
i & far 1 7 fead ufw & wg
& A agr fea-fRa wsdi 7 graray &
fag = fag qar woi 1 ufw feadh
a1 ;

(=) #ar fam wsal 3 wiwifies
fasra aqr wfw savaqt & A7 = fagr
a1, T ga%r gfar adw ¥ Smum
fear §; ot

(1) afcgi, @ ¥z & HW N o
A% PFA &1 77 faare g ?

firer siwrera # e sot (st ®o wo
) : (%) ox faaror faad sraege
AT €l @, [@wTEe g T @ g
ey dwar LT 1621/69]

(%) g gowiT, ®=d17 garaar w
o IUGT w § 99 9T F@edAr-oA
FASAR & AAT W AN @ Wy
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araAt & A|r-rdarer mit grer T8
7T &1 9, ARAAT F FEIW F o4} §
graf & fAgerr wf/m &9 ¥, @ &
aarqdfaa gisel & wrarT 9T fagr wiar
g1

(w) v e @ T wwl
% arqE) g€ wa € 0al § agae s
andY & wYT & of wOt & 99 qQyAT 9%
frdT wgdt &, faa & fad o Ay fed
o &

Petro-Chemical Complex in Baroda

2998. SHRI SRADHAKAR SUPAKAR:
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether Government propose to set
up a Petro.chemical Complex in Baroda dur-
ing the Fourth Five Year Plan ; and

(b) the total expenditure involved and
the foreign exchange component thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRID. R. CHAVAN): (a) and (b). A
Petro-chemical complex consisting of an
Aromatics Unit and a Naphtha Cracker plant
including extraction of benzene and butadicne
will be set up near the oil refinery at Koyali,
Gujarat State during the Fourth Five Year
Plan. The total estimated cost of the
Aromatics Unit is Rs. 18 crores, with a
foreign exchange component of about Rs. 7
crores, The Naphtha Cracker plant includ-
ing benzene and butadiene extraction is
estimated to cost Rs. 34 crores, with a
foreign exchange component of Rs. 12
crores.

Pending Assessment Cases

2999. SHRI SHRI CHAND GOYAL :
Will the Minister of FINANCE be pleased to
lay on the Table :

(a) the statement showing the total
number of pending assessment cases at the
end of each of the years 1963-64 to 1968-69
indicating the year.wise break-up of the
pending cases ; and

(b) the copies of the Agenda for the
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Conference of the Commissioners of Income-
tax for the years 1965:66 to 1969-70 and also
copies of the main decisions taken in those
Conferences ?

THE MINISTER OF STATE IN THE
MIN/STRY OF FINANCE SHRIP. C,
SETHI): 1a) A statement showing the
total numb.r of pending assessment cases at
the end of the vears 1963-64 10 1967-68 along
with the year-wise break-up is given in state-
ment ‘A’ laid on the Table of the House.

[Placed in Library. See No. LT—1622/69).

The information relating o 1968-69 is being
collected and will be laid on the Table of
the House as early as possible,

{b' The main points of the Agenda and
the decisions taken thereon in  respect of the
Commissioners’ Conference held in 1965,
1967, 1968 and 1969 are given in statement ‘B’
laid on the Table of the House [Placed in
Library. See No. LT—1622/69].

Import of Petroleum Products

3000. SHRI BAL RAJ MADHOK :
Will the Minister of PETROLEVM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

fa} the total amount of forcign exchange
spent on import of petroleum products in the
year 1968-69 :

(b the names of the countries from
which petroleum produets have been impoit-
ed ; and

(ci the compar.tive prices of these
products com ng from ditlerent countries and
how do they compare with the cost of indi-
genous production per ton ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES
AND METALS iISHRI D. R.
CHAVAN) : iar The amount of foreign
exchange spent on import of Petroleum
Products including lubricants, during 1968-69
wis .bout Rs. 35 crores.

(b) The imports of Petroleum products
came nainly from the US.S.R,, Iran, Saudi
Arabia, USA.. Rumania, Yugoslavia,
Venesuela and Thailand

(c1 At present only Kerosene, two grades
of Aviation Gasoline, and Lubricants are
bei~v imported. Regarding Aviation Gaso-
lin:. as the imported grades are not being
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produced indigenously, no comparison with
the cost of indigenous production is possible.
As regards Lubricants, the prices differ from

grade to grade and as between various
sources. Thus no comparison is possible ;
moreover, the indigenous production of

lubricants, at present, is very little. As for
Kerosene, it is imported exclusively from the
USSR by Indian Oil Corporation on the
basis of Commercial contracts and it is not
in its commercial interests to disclose the
price.

Concealment of Income-tax by Commercial,
Industrial and Trade Concerns

3001. SHRI SAMAR GUHA : will
the Minister of FINANCE be pleased be
pleased refer to the reply given to Unstarred
Question No. 2314 on the 10th March, 1969
and state :

(a) the names of the commercial, indus-
irial and trade concerns which concealed
Income tax amounts of more than Rs. 50,000
during the period 1965—68 ;

(b)) the steps taken against such
concerns ;
{ct the ‘special circumstances’ which

delayed realisation of the lncome-tax from
the concerns which are required to pay
Income-tax over Rs. 50,000 annually ; and

(d) whether Government are considering
to develop any eflective system and
machinery for quick realisation of income-
tax and minimise harassment to income-tax
payers ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP. C.
SETHI): (a) and (b). The information is
being collected and will be laid on the Table
of the House.

(e) The specicl circumstances are :

(i) In some cases, the demands are
being disputed in appeals and as

such the collections have been
stayed and/or are not being
enforced.

(i) In some cases, the time for payment
of tax has been extended and/or
instalments have been granted
having regard 1o the disputed
nature of the demands and/or the
financial position of the assesseey.

(iii) In some cases, the assessees are ngt
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traceable and/or have left India
without leaving sufficient assets.

In some cases, the recovery proceed-
ings are protracted due to writs/
civil litigations.

In some cases the assessees have
lost subsequently and are not in a
position to make the payment.

(d) The following sieps have already

been taken

arrears
payer :

1)

(i)

(ii)

(iv)

(v)

(vl)

(vii)

(vlii)

to ensure quick recovery of

and lessen difficulties to the tax

Tax Recovery work has been taken
over by the Department from the
State Governments.

Assessment work has been separat-
ed from recovery work. These are
now separate Income-tax Officers
for collection.

Responsibility for taking appropriate
action in cases of arrears Has been

fixed as follows :

fa)} Upto Rs. | lakh—on Income-
tax Officers.

(b} Upto Rs. 5 lakhs— on Insect-

ing Assistant Commissioners.
¢y ©Ower Rs. 5 lakhs- on Com-
missioners of Income-tax.

Cases in which arrear demands
exceed Rs. 5 lakhs are reviewed by
the Directorale of lnspection
(Research, Statisties and Publica-
tion) with a view to ensure that
effective steps for collection in
suitable cases are taken by the
Commissioners of Income tax.

Special recovery units have been
created in each charge to look after
expeditious recovery of outstanding
demands.

Rate of interest in cases of delayed
payment has been raised from 69,
to 9%, with effect from 1.10.1967.

Inspecting Assistant Commissioners
have been appointed to look after
exclusively recovery work in import-
ant charges. It is also proposed
to appoint separate Tax Recovery
Commissioners in major charges.

Payments by crossed cheques are
accepted in the Income-tax Qffices
and special counters in  Incoma-tax
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Offices have been
purpose.
Arragements are being made for
opening of sub-offices of State
Banks in the Income-tax Office
buildings at important places.

Allotments of Government Quarters
to Scheduled Castes Employees

3002. SHRI D. R. PARMAR : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether Government are aware of
the fact that due to untouchability, i1he
Scheduled Caste Government employees,
serving in various departments of the Central

opened for this

(ix)

as well as the State Governiments are not
getting houses on rent in Caste-Hindu
localities ;

(b) if so, whether Government propose
to pass general instructions to all the depart-
ments to give top priority to allot Govern-
ment quarters to Scheduled Caste employees
where Government quarters exist ; and

(c) if not, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) The Scheduled Castes
Social Welfare Organisation of India re-
presented that Scheduled Castes employees
experience difficulty in getting houses, on
rent, from Caste-Hindus.

tb) and (c). The allotment of accommo-
dation from the general pool is made on the
basis of the date of priority of eligible
Government employees. No preferential
treatment to the Scheduled Castes employees
in the matter of allotment of general pool
accommodation is being given at present as
every employee has to wait for his turn in
accordance with his date of priority. Hows-
ever, the Government is considering whether
any weightage could be given to Scheduled
Castes/Scheduled Tribes employees in the
matter of allotment of accommodation from
the general pool.

Utilisation of Irrigation Water

3003. SHRI BEDABRATA BARUA :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether the irrigation waters pro,
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vided by the major irrigation projects are
fully utilised ;

1b) if not, what percentage of the water
is being utilised ; and

(c) what are the reasons for non-utilisa-
tion of the waters 7

THE DEPUTY MINISTER IN THE
MINISTRY OF [IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) and (b). The utilisation
from major irrigation projects is about 88,
of the potential created.

(¢) The developmental period for full
utilisation from major irrigation projects
used to be about 10 years before Indepen-
dence for the construction of field channels,
land shaping ctc. by the farmers. The State
Governments have been requested to take up
arca development programme for providing
the farmers with credit facilities, improved
seeds, fertilizers, pesticides, communication
to market centres and guidance on scientific
methods of culiivation (crop planning) and
application of water. The Irrigation Depart-
ments have also been asked to excavate
water courses upto 2 cusecs and dig field
channels where the farmer. delay them. In
some States, compulsory irrigation cess is
being levied. Some have fixed promotional
rates for water. [Every encouragement is
being given to the farmers to use the waters
as soon as they are made available.

Wil GYwAr & QO weg 9w & it
& fawell ®mAT

3004. »t iowe Wfwar : war fererd
war fagn @ ag ¥AA A FOTEA
fF:

(%) sar weg sR@ ATHIT A (G
gaafla qisar & YT aiEt F® e
gy ® far ok seam X §

(=) v ¥ GIHIT A 9T SR
qv faare fear § ; @R

(m) afg 2, @ &% sur Sfanm
fawd T afz ), ) Ia% & s A7

fawrf aw fewn wwea § 39
< Y fagmae smz) ¢ (F) & (7). 757
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ST FIEHIT A ueg § A4t gy F S
grafagdigy & faz 30 w03 & & afz
sTq ¥ fair wears fear | aweg msa a2
# yiq fagswm & fag <t geadia
Awar & FER 7 20 $AT wWq
sgFeqr #1 nf & g ufw & g @A
¥ fanelt argedl weg A{AY T LA KT F
wfafaa 35,000 fa=rg qoi/Aagdl &
FAA &1 FHAT |

Aeq wan & Aty fawa aax
w eaqar

3005, ot qo go Fifwa : war Fawrf
awr fawa 5 az @A & FO KA
f -

(%) wea s3g W & arfig fags
a7 vaifas swa 1 faar & a¥ aF sar
safa g€ 2 ;

(=) %7 ":q7y § g ax fead) qa-
ufer & sy af g ; oty

(m) a1 ag @47 fawifa safgar
T4 KIAT ATTEH FT 27 7

fawr€ aar fawa sweg & gaae)
(ot fageax waw) : (F) & (7). 59 @57
ysg g3y & Aq7 A faws g7 enrfog
wTH w1 F1E qEqT g &

27.73 0T 9T & F1F ®71 200
qraTe %1 F17a1 qiqia fagsigr frears
agr 11.08 ST w97 & A %7 60
fmarz &1 gawes qidrg fqoeey g
a<e & WY @1 ¢ §; aagE ardrg for
oT § 757 N2 WIT IAEATT HT G §;
WA 62.5-62.3 AAAT ¥ 9w gErEA
gfaz sfgeerfar feg agh faas g=
gymifag ama 39.25 &0 T M
T gaa gg frata & shyraeqr & §1 =2
gurew gfrz @Y Ty P I §; T
afre & wrad, 1970 a% Wiy A &
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gwraar & ) €@ 9T Ars, 1969 a® 37.45
Uz 17 @5 21 1% 7

Shifting of Central Government Offices
from West Bengal

SHRI R. K AMIN :
SHRI YASHWANT SINGH

KUSHWAH :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

fa) whether it is a fact that the Central
Government are proposing to shift some of
its Offices from West Bengal 10 other places
in India ;

(b) whether such a move has
opposed by the State Governunent ; and

(¢) if so, the reaction of the Central
Government thereto ?

3006

been

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY) : ta) to (c. The informa-
tion is being collected and will be laid on
the Table of the House.

Haldia Refinery Project

DR. RANEN SEN :

SHRI S. M. BANERIJEE :
SHRI JYOTIRMOY BASU :
SHRI BENI SHANKER

SHARMA :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METAI S
be pleased to state :

(a) whether the Haldia Refinery Project
has been finally approved and the work
started in collaboration with the foreign
partoers ;

(b) the terms of collaboration ; and

(¢) the date line for the completion of
the Project 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R, CHAVAN]) : (a) Yes.

(b} Three Agreements were concluded
by the Government of India during Septem-
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ber-October, 1967 with French and Rumanian
collabtrators for setting up of the Haldia
Refinery. In terms of these Agreements,
Total International, Bermuda, will supply
part of the crude oil required, TECHNIP/
ENSA will undertake the design and the
supply of service and equipment for mainly
the fuel portion of the refinery. The Indus-
trial export of Rumania will undertake work
similar  to that of TECHNIP/ENSA in
respect of the Lube refinery. The Engineers
India Ltd. will procure materials/equipment
of Indian origin as well as construct the
refinery under the supervision of the foreign
parties.

(c) The refinery is expected to be com-
pleted by mid-1972.

L.L.C. Shares in Synthetics and
Chemical Company

3008. SHRI YOGENDRA SHARMA :
Will the Minister of FINANCE be pleased
to slate :

(a) whether the Life Insurance Corpora-
tion hold shares in the Synthetics and
Chemicals Company ;

(b) if so, whether the L.L.C, have been
voting with the Kilachand Group of Indus-
tries in the anoual shareholders' meeting ;
and

{c) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI1 JAGAN-
NATH PAHADIA) : (a) to (¢). The L.I1.C.
does not usually send any representative to
the meetings of the shareholders of com-
panies of which shares are held by it, The
representative of the L.1.C. however attended
the annual general meeting of the share-
holders of the Synthetics and Chemicals Ltd.
held in September, 1963. At this meeting
no controversial issue came up for voting.
Recently a representative of the L.I.C.
attended the two extraordiniry general meet-
ings of the Company held on the 28th and
29th April, 1969 at which the reappointment
of M/s Kilachand Devchand & Co. (Private)
Lid. as sole selling agents was considered.
The L.I.C.'s representative opposed the re-
appointment.
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(7) 77 9eq A7) GIAT
Congress President’s Visit Abroad

1013  SHRI1S. M. BANERIJEE :
SHRI J. H. PATEL :

Will the Minister of FINANCE be pleased
to state :

(a) whether the Congress President, Shri
Nijalingappa, visited some of the foreign
countries in the month of May and June,
1969 ; and

(b) if so, the purpose of his visit and
the amount of foreign exchange sanctioned
for this trio 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI!P.C.
SETHI) : (a) Yes.

(b) He was given ‘P form clearance for
visiting U A.R, West Germany, Yugoslavia
and U.K on the basisv of invitations received
from the Arab Socialist Union, the Govern-
ment of the Federal Republic of Germany,
tbe President of the Socialist Allianee of 1he
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Working People of Yugoslavia and the U.K.
Government respectively. A visit to Vienna
and Geneva was also agreed to by way of a
brief study tour of five days duration.

Foreign exchange equivalent to £80/-
was sanctioned for the trip.

Drinking Water Resources

3014. SHRI P. C. ADICHAN : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOQUSING
AND URBAN DEVELOPMENT be pleased
to state :

fa) whether the two hydro-geologists
from German Democratic Republic who are
currently on an exploratory tour of the
country, have offered their country’s he'p in
Indias eflorts to top drinking wate. re-
sources ; and

(b) if so, whether Government intend to
make use of this offer ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) and (b). Information
is being collected and will be laid on the
Table of the Sabha.

Copper Deposits at Rakha (Bihar)
1015, SHRI BHOGENDRA JHA :
SHRI RABI RAY :

SHRI1 BENI SHANKER
SHARMA :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether the scheme to develop corper
deposits at Rakha in Bihar has been
finalised ;

(b) if so, the details thereof ; and
(c) the estimated cost of the scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANNATH RAO): (a) and ib).
The Rakha Copper Proje.t (Phase 1) scheme
as approved by Government in principle,
envisages the development of & mine, confined
mainly to Rakha mines block to produce
‘J000 tonnes of ore per day which will be
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concentrated at :ite and sent elsewhere for
smelting. This is expected to vield 3500
tonnes of copper metal per anoum.,

(¢) The cost of the scheme as now
estimated is Rs. 7.41 crores.

Publicity to the Names of Food
Adultraters

3016, SHRIJYOTIRMOY BASU : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to refer to the reply given to Unstarred
Question No. 1628 on the 3rd March, 1969
and state :

(a) the cases in which the names of food
adultraters are publicized by Government ;
and

(b) the cases in which it is not considered
necessary to give publicity ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) and (b). Under sub-
section (2. of section 16 of the Prevention
of Food Adulteration Act, 1954, the court
is empowered to order that the  offender’s
name, place of residence, the offence and
the penalty imposed under the Act on the
second or subsequent conviction be published
at offender's expense in the newspapers or
in such other manner as the court may direct.
The courts are giving publicity wherever they
think necessary to do so.

Employment to Local People in
Noonmalti Refinery

3017. SHRI HEM BARUA : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to siate :

(a) whether it is a fact that Govern-
ment's policy of giving employment to the
local people has been violated by the
Management of the Noonmati Refinery ;
and

{b) il not, the total number of local
people as against people from outside the
State working at present in the Refinery ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND  MINES AND
METALS (SHRI D. R. CHAVAN): (a)
No.

(b) The total number of local people
employed in Gauhati Refinery is 694 as
against 595 from other States. The above
figures include the officers in the scale of
Rs. 700-1250, to which appointments are
made by selection on all-India basis as per
Corporation’s policy.

C.B.1. Investigation against
M/s. Aminchand Pyarelal

3018. SHRI C. K. CHAKRAPANI :
SHRI GANESH GHOSH :
SHRI NAMBIAR :
SHRI B. K. MODAK :

Will the Minister of FINANCE be

pleased to state :

(a) whether it is a fact that the Central
Bureau of Investigation has investigated the
violation of exchange control regulations by
Messrs. Aminchand Pyarelal ; and

(b) if so, the findings thercof and the
action taken by Government thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) and (b). The Central Bureau
of Iovestigation have conducted investi-
gations in two cases, one registered in 1966
and the other registered in 1968, in regard
to alleged violations of the provisions of the
Foreign Exchange Regulation Act, 1947 by
M/s. Aminchand Pyarelal, Calcutta. Investi-
gations in the case registered in 1966 have
been completed which show that there is a
prima facie contravention of the provisions
of section 4 (1) of the Foreign Exchange
Regulation Act, 1947. A complaint in this
regard has been filed in the court of the
Chief Presidency Magistrate, Calcutta, where
the same is pending trial. In the other case
also, the C.B.I. have since completed the
investigations, and the  Investigation
Report is under their legal scrutiny.

Fertilizer Factory in Goa

3019. SHRI P, P. ESTHOSE :
SHRI NAMBIAR :
SHRI C. K. CHAKRAPANI :
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SHRIMATI SUSHEELA
GOPALAN :
SHRI HIMATSINGKA :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state :

(n) whether Government are aware of
the agreement between Birla's Zuari Agro-
Chemicals and the U.S.A.LD. to build a
fertilizer factory in Goa ; and

(b) if so, the quantum of money invest-
ed by the U.S.AL.LD. and the terms of the
agreement 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D, R. CHAVAN) : (a) Yes.

(b) On March 29, 1969 USAID signed a
Cooley Loan Agreement for Rs. 1896
million, (Disbursement will be restricted to
Rs. 1851 million for the present.) In
addition to the Cooley Loan AID has
approved the following guarantees for the
project :

iy Specific Risk Guaranty on £30

million of debt (maturing early)
loaned by the Bank of America
as agent for itself and others.

(iiv  Extended Risk Guarantee for
$9'0 million of debt (maturing later)
from the Bank of America for itself
and others.

Both Extended Risk and Specific
Risk Guarantees for (a} $1°0 million
of equity from the Bank of
America and (b) $250,000 of equity
from First Chicago International
Corporation.

Specific Risk Guaranty for (a)
U.S. Steel’s equity of $6°0 million
and (b) Armour and Co.’s equity
of §3,00,000.
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Solutlon of Flood Problem

3022, SHRI BHAGABAN DAS :

SHRI SATYA NARAIN
SINGH :

SHRI A. K. GOPALAN :

SHRI P. RAMAMURTI :

Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether Government propose to set
up an expert body to go into the flood
problem and find out .the permanent solu-
tiohs, as suggested by the Home Minister in
October last year ;

(b) the reaction of Government there-
to ; and

c) if the answer be in negative, the
steps taken to solve this problem throughout
the country ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) to (c). There is no proposal at
present 1o set up an expert body to go into
the flood problems of the country. The flood
problem in the entire country, as well as
in specifie areas, has been examined by a
number of Expert Committees appointed by
the Government of India and the State
Governmenis in the past in order 1o evolve
suitable remedial measures.

Since, 1954, when a systematic flood
control programme was initiated, 54'26 lakh
hectares had been given protection from
floods up to the end of the Third Plan. The
flood control works included the construction
of 6,8.2 km. of embankments. 8,695 km. of
drainage channels, 164 town protection
works and raising of 4,582 villages above
flood level. It is estimated that during the
period from 1-4-1966 to 31-3-1969, the works
exccuted would have afforded protection to
another 10 lakh hectares. The total area
benefited by the flood protection measures
upto the end of 1968-69 would thus be 64
lakh hectares. The total outlay on flood
control works during the various Plan
periods is as follows :

(Rs. in crores)

First Plan 1321

Second Plan 4806

Third Plan 82:09

1966-67 14°46

1967-68 13-27 (anticipated)
1968-69 1426 »

The work of providing flood protection
is being continued in the Fourth Plan. The
Planoing Commission have tentatively approv-
ed an outlay of Rs. 99 crores for flood
control works in the States and in the Union
Territories during the Fourth Plan. Flood
Control schemes are included in the State
sector.

Amendment to Mines and Minearls
Regulation and Development
Act, 1957
SHRI V. NARASIMHA RAO :
SHRI N. K. SOMANI :
SHRI K. M. MADHUKAR :
Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether the West Bengal Government

3023,
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or any other State Government have opposed
the Union Government's proposal to amend
the Mines and Mineral Regulation and
Development Act, 1957 ;

(b) if so, the reasons for opposing the
amendment ; and

(c) the reaction of Government 1n regard
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAQO) (a) to (c)
Presumably the question relates to the pro-
posal to amend Section 30{A) of the Mines
and Minerals i Regulation and Development)
Act, 1957. The Government of West Bengal
and Bihar have opposed the proposal in
order to be able to collect arrears of royalty
on coal. The matter is still under con-
sideration of the Government.

Blood Donations
DR. RANEN SEN: Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether it is a fact that the Admi-
nistrator of the Canadian Red Cross Blood
Donor Programme has condemned the pro-
curement of blood from blood sellers in
India in his survey report on the Indian
Red Cross Blood Transfusion Service )
and

(b) if so, Government's reaction thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S MURTHY): (a) He has expressed
the opinion that the wvoluntary and profes-
sional systems of blood collection can only
exist side by side to the detriment of the
voluntary system. .

(b) It is the policy of the Government
of India to encourage blood donation by the
public on & voluntary basis so that the need
to purchase blood is obviated.

3024.

Foreign Exchange Reccived from

Foreign Countriles
3025. SHRI BHAGABAN DAS : Will
the Minister of FINANCE be pleased to

staie
ta) whether any account is kept of the
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foreign exchange earned through exports,
money sent by Indians staying abroad or
the money repatriated by Indian business-
men having their business abroad ; and

tb) if so, the total
during the last three years 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) and (b). Yes, Sir. Accounts
are kept by the Reserve Bank and recorded
in India’s Balance of Payments statistics.

amount received
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According to these, exports for the last
three years are as follows : —-
Year Amount
(in million dollars)
1966 1532
1967 1641
1968 1800 (Estimated)

As regards receipts on  account of remit-
fances by Indians staying abroad the
accounts are maintained by certain categories
of remittances sich as migrants transfers,
repatriation of savings and family main-
tenance remittances. During calendar years
1966, 1967 and 1968, these categories lo-
gether amounted to 14, 8 and 12 million
dollars respectively. These figures repre-
sent remittances in amounts equivalent to

Rs. 10,000/- and above omly, as accounts
do not categories smaller amounts by
purposes.

Procedure for Sclection of Members
of Life Insurance Corporation

3026. SHRI JYOTIRMOQY BASU:
Will the Minister of FINANCE be pleased
to state :

(a) the procedure by which the Members
of the Board of Life Insurance Corporation
are selected ;

(b) the number of the present Members
of the Board of L.I.C. who have previous
experience, knowledge and understanding of
the working of the Life Insurance ; and

(c¢) whether it is a fact that the present

Chairman does not possess the requisite
experience, knowledge and understanding 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAGAN-
NATH PAHADIA) : (a) and (b). Section 4
of the Life Insurance Corporation Act, 1956
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which deals with the constitution of th
Corporation does not lay down any parti-
cular qualifications for Members of the
Corporation. However, Members chosen
are such as could guide the Corporation in
its work.

(c) No, Sir.
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Caustic Soda Plant in Rajasthan

3030. SHRIR. K. BIRLA : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to stale :

(a) whether it is a fact that a caustic
soda plant in collaboration with the French
firm is being set up at Deedwana in Rajas-
than ;

(b) if so, the full derails thereof ;

{c) whether it is a facl that the caustic
soda so manufactured would be available at
cheap rates, il so, at what rates it would be
made available ; and

{d) what would be the total capacity of
the plant per day 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D.R. CHAVAN): (a)
No.

{c) to (d). Do not arise.

Construction of Cheap Houses for
Urban and Rural Areas for Poor
People

3031. SHRI RABI RAY : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(2) whether it Is a fact that Gover..:ent
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have taken s>me concrete decisions to build
cheap houses for poor people in the Urban
and Rural areas ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING : AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. §. MURTHY): (a) and (b). Certain
sccial housing schemes formulated by this
Ministry, such as Integrated Subsidised
Housing Scheme for Industrial Workers and
Economically Weaker Sections of Commu-
nity, the Slum Clearance and Improvement
Scheme, Subsidised Housing Scheme for
Plantation Workers and Village Housing
Project Scheme which envisage construction
of low-cost houses for industrial workers,
slum dwellers and other weakers sections of
the society are alrecady in opcration in the
States etc. Mo fresh decision has, however.
been taken in this regard

Damodar Valley Corporation

3032. SHRI RABI RAY : Will the
Minister of IRRIGATION AND POWER
be pleased to state .

(a) whether it is a fact that there is
possibility that Damodar Valley Corporation
may finance its own power plans in 1974 ;
and

(b) if so, the details thereof ?
THE DEPUTY

IRRIGATION AND
SIDDHESHWAR

MINISTER OF
POWER {SHRI
PRASAD) : (a» and
(b). A provision of Rs. 4915 crores has
been made in the draft Fourth Plan
for the Damodar Valley Corporation's
Power Projects, Out of this a sum of
Rs. 31 crores—i.c. about 60, - is expected
to be provided by the Damodar Valley
Corporation from its internal resources. It
_is oo early to indicate the position beyond
the Fourth Plan Period.

Plan for Incressing Production of
Coal by N.C.D.C.

3033. SHR1 RABI RAY : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

a) whether it is a fact that National
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Coal Development Corporation has plans to
to increase the production of coal by about
six million tonnes by the end of the Fourth
Five Year Plan ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
iSHRI JAGANNATH RAO) : (a) Subject to
availability of adequate demand for coal and
transport and other facilities, the MNational
Coal Development Corporation has plans
to increase its production from 1262 million
tonnes to 23:50 million tonnes by the end
of the Fourth Plan.

(b: The increase in coking coal produc-
tion estimated at about 5°57 million tonnes
is expected to come from the mines already
developed in Bokaro coal-field and those
under development in the Jharia coal-field.
The increase in non-coking coal production
cstimated at about 531 million tonnes is
expected to come mostly from the mines
already developed and under development.

State Bank's Scheme for Advancing
Loans to Agricultural Graduates

3034, SHRI N. K. SOMANI: Wil
the Minister of FINANCE be pleased to
state :

(a) whether the State Bank of India has
finalised the scheme to advance 100 per cent
loans on the mortgage of land to Agricul-
tural  Graduates in the rural areas ;
and

(b) the response to and progress of this
scheme 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) The State Bank of India
announced towards the end of May, 1969 a
special scheme called “Farm Graduate
Scheme™ for providing financial assistance
to prospective graduate farmers who have
worthwhile projects of agricultural produc-
tion but are unable to undertake them due
to lack of financial resources. A statement
containing the main features of the seheme is
annexed.

(b, The scheme has not yet been brought
into force. It is proposed to be implemen-
ted by the Bank and its subsidiaries shortly
at certain selected centres.
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Annexure

Farm Graduate Scheme of the State
Bank of India

Object : To provide financial assistance
to prospective graduate farmers, having requi-
site technical qualifications and worthwhile
farm development projects but unable to
undertake them due to lack of sufficient
resources.

Eligibility : The borrower should have
land either in his own name or jointly with
others. In addition, the farm graduate
should have a worthwhile project of agricul-
tural development, have requisite technical
ability to run the farm and be capable of
taking up new ventures with a spirit of de-
termination. In exceptional cases, loans
may be granted for the purchase of land
also.

Scope : For the present the scheme would
be operative only at selected centres in areas
which are most responsive and yield maxi-
mum profit.  Such areas should be assured
of adequate water supply and not be subject
to drought, flood and water-logging. Areas
already included in the Intensive Arca
District Programme (IADP), Intensive Area
Agricultural Programme (IAAP) and High
Yielding Variety Programme (HYVP), will be
given special preference for the operation of
the scheme.

Under the scheme financial assistance
will be provided for covering the following
activities :

(i) production of foodgrains and coim-
mercial crops including Hybrid and
high vielding varictics of seeds ;
special farming activities such as
poultry, dairy, fishery, grape and
orchard gardens, horticulture, pig-
gery elc. ; and
setting up and running of service
units.

(i)

(i)

The financial assistance is intended to
cover the entire range of financial require-
ments including the following :

{a) medium term loans for development
of land, irrigation facilities and
construction of farm house.
etc. ;
instalment credit loans for purchase
of tractors and other agricultural
implements ; and

(k)
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(c) working capital loans for purchase

of fertilisers, pesticides, seeds etc,

and for meeting other cultivation
expenses.

The assistance will be limited to Rs. |
lakh dzpending on the requirements of each
project asd the resources, if any, already
available with the borrower. The applicant
will be required to bring as much amount as
possible from his own resources 1o meet a
portion of the outlay. This will form the
margin. However, il the applicant has no
resources of his own, no margin will be
stipulated. But at the tims of every renewal
of working capital advance margin on a
gradually enhanced scale will be imposed,
depending the surplus of the immediately
preceding vear.

The loan will normally be for 4« maximum
period of 10 years in the case of the State
Bank of India and 7 vears in the case of
subsidiaries.  The instalment credit will,
hawever, be upto a maximum of 5 years.
Working capital loans will be repayable on
demand. The security for the loans will
comprise of the following :

(a) Medium icrm loan : Registered mor-

tgage of land with structures, if
any, pipe-line etc. :

ib) Inctalment credir - Hypothecation of
tractor and implements plus addi-
tional security by way of equitable
mortgage of land ofiered for medium
term loans or registered/equitable
morigage where no medium term
loan has been granted ;

Ic) Warking capita! loan : Hypotheca-
tion of crops with collateral security
by way of registered /equitalbe mort-
gage of land,

The rate of interest for all types of
advances under the scheme will be 94%;.
The loane: will have to bear the expenses
connecied with the verification of title of
land execution of documents etc.  If neces-
sary, those will be provided by the bank by
way of a loan repayable in two or three
years  The loanee will also be required to
insure a agricultural machinery and imple-
ments against usual risks with a company
approved by the bank. The insurance policy
will be in the custody of the bank. Crops
will also be insured il that facility becomes

available.
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Inspection : Although the scheme is in-
tended to assist technically qualified persons,
with a view to ensuring the soundness and
the success of the scheme, initial scrutiny
and certification will be arranged by the
bank. Great emphasis will also be given on
inspection and follow up of advances. The
expenses of such inspections will be borne by
the bank.

wfa el % fag =
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Village Housing Project
3036, SHRI D. N. PATODIA :
SHRI TULSIDAS
DASAPPA :
SHRI M. S. OBEROI :
SHR1 RAGHUVIR SINGH

SHASTRI :
SHRI LOBO PRABHU :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that the Village
Housing Project Scheme has made very little
progress so far ;

(b) what is the precise progress made
under the scheme for items for which 100
per cent grant is given by Centre to the
State Governments as against the targets for
their completion ;

(e} the total amount that Central
Government has advanced under part (b)
above so far and how much of it has been
utilised ; and

{dy the rcasons for non-utilisation of
grant by the different States ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING ;. AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY) : (a) Yes; the progress
under the Village Housing Projects Scheme
has not been satisfactory.

(b) to (d) Central financial assistance
is alltocated for implementation of the
Village Housing Projects Scheme as a whole,
and not for any specific programme there-
under. The Scheme provides that the State
Governments may utilize upto about I/3rd of
the outlay under it fer providing free house-
sites 10 landless agricultural workers, and
about 1/6th of the outlay for laying of
streets and drains in the selecied villages.
100", of the expenditure incurred under
these two programmes is admissible as
Central grants. No targets have been pres-
cribed and the States implement the pro-
grammes at their discretion. According to
information available, the progress achieved
under the two programmes i3 as follows ;
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(1) House-Sites

Sanctioned : 1166 [ (besides, Bihar have
Allotted : ]04T[acquired 992 acres
Expenditure of land for this pur-
incurred : 4'55 chm.l

Rs. Lakhs

(2) Streets and Drains
(i) Streets :

K.ms.
Sanctioned : 323
Completed : 212
i) prains :
Sanctioned : 274
Completed : 158
Expenditure

incurred Rs. 18-37 |IEhS-

1.0.C. Rates of Petroleum Products

3037, SHRI ABDUL GHANI DAR :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether it is a fact that rates of
petroleum products of the Indian Oil Cor-
poration during the last three years were
more than the rates of Foreign Petroleum
Companles :

(b) if so, the reasons therefor ;

(c) how much extra amount was recelved
by the Indian Oil Corporation due to higher
rates than what they ought to have received
if they had charged rates equal to those of
the foreign companies ;

(d) the profit shown in those ycars by
the Indian Oil Corporation ;

(e) the profits shown by other foreign
companies in this period ; and

(f) the percentage of profits in this
period of all the big petroleum products
companies including Indian Oil Corpora-
tion ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D, R. CHAVAN) : (a) to (c). The
ceiling selling prices of bulk refined petro-
leum products are dctermined by the Central
Government and are same for all marketing
companies.

(d) to (f). As per statement laid on the
Table of the House. [Placed in Library. See
No. LT-1629/69.] ‘
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Shift in Policy Towards Medical
Education

3038. SHRI TULSIDAS DASAPPA :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether Government have made a
shift in their policy towards medical edcu-
cation and more attention will now be paid
on improving the standard of education
rather than improviog the facilities for its
expansion ;

(b) whether the new shift in policy will
have adverse impact on the already dismal
doctor-population ratio in the country ;
and

|c) the steps Government propose to
make good the shortage of doctors by the
end of Fourth Plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING ; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B 5. MURTHY) : (a) In the Fourth Five
Year Plan the emphasis in the field of medi-
cal education will be on the improvement of
the existing medical colleges rather than on
their numerical expansion. Ten new medieal
colleges, are, however, proposed to be started
in the Fourth Plan to expand the facilities
for the training of doctors.

(b) and (c). Output of doctors from the
existing and proposed new medical colleges
is expected to improve the doctor-population:
ratio from 1 : 5150 as at present to 1 : 4300
by the end of thc plan period.

At present there are 93 medical colleges
in the country with an admission capacity of
about 11,500 per annum. With ten more
medical colleges the annual admission capa-
city will rise to about 13.000.

Retarn of Doctors now Working on
Teaching Posts Abroad

3039. SHRI NIHAL SINGH ; Wil
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) what opportunities and facilities are
offered by Gouernment to those Indian
doctors abroad who are holding teaching
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posts in various colleges and Universities in
UK., USA. etc. and who are willing to
return to India on similar posts ;

(B what prozedure is  followed by
Government in  selecting such candidates
from abroad for teaching posts in Indian
medical colleges and institutions ; and

(c) the number of such Indian doctors at
present in UK. and U.5.A. who are holding
teaching posts ?

‘THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING : AND WORKS., HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a)and (b). Faculty posts
in the All Tndia Institute of Medical Sciences,
New Delhi, and the Post Graduate Institute
of Medical Education and Research, Chandi-
garh, are advertised in India and also notified
to the Indian Missions in the United King-
dom and the U.S.A. Indian nationals serv-
ing in the foreign countries who apply are
considered in absentia for appointment to
these posts.

The Union Public Service Commission
have made special arrangements to enable
overscas candidaies to compezte for vacancies
advertised.  The Commission’s advertise-
ments are published abroad through Indian
Missions. Arrangements arc also made to
interview them abroad whenever it is found
feasible to do so.

(c1 According to  the information com-
piled by the C.5.I.R. there were 103 medical
personnel in the U.S.A. and 18 in UK.
holding faculty positions at the beginning of
1968.

Expansion of Qil Refining Capacity
by 1975

3040. SHRI N. K. SOMANI :

SHRI YVASUDEVAN NAIR :
SHRI GADILINGANA
GOWD

will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :-

(a) whether it is a fact that the Indian
Institute of Petroleum have projected a total
oil refining capacity of 34 million tonnes by
1975 ;

(b) whether these projections have been
examined by a study group of his Ministry ;
and
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(c) the programme of expansion of pub-
lic sector and private sector refineries to
meet this demand ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) Yes.

(b) and (c). Studies are being made as
to how and when these capacities should
be created and where they should be located
most economically. -

Press Printing Forged Currency Notes
Found in Deoghar in Santhal Pargunas

3041. SHRI BENI SHANKER
SHARMA : Will the Minister of FINANCE
be pleased to state :

{a) whether it is a fact that a miniature
Press was found some where in the town of
Deoghar in Santhal Paraganas during the
first week of June, 1969, wherein forged
varrency notes were printed and circulated ;

(b)Y whether any arrests were made and
the arrested people prosecuted ; and

(c) the amount of such forged currency
notes in circulation and whether any attempts
were made to  withdraw these notes from
circulation ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHD : (a) to (¢) The information is
being collected from the State Government
and will be laid on the Table of the House
in due course,

Loan Sought by Orissa Government

3042, SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of FINANCE
be Pleased to state :

(a) whether the Orissa Government have
asked for a loan of 45 crores of rupees from
the Central Government for 1969-70 to meet
its revenue deficits ;

(b) whether the Orissa Government have
already made an overdraft of 7 crores of
rupees from the Reserve Bank of India in
the current year ; and

{c) il so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE, (SHRI P.C.
SETHI) : (a) No such request has been
received by the Government of India.
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‘b) and (c) The State Government’s
overdraft on the Reserve Bank increased by
Rs. 7.94 crores in April during the current
year. The reasons for the increase are not
known but subsequently the overdraft went
down. The State Government were able to
cleir the overdraft on the 27th Juoe, 1969
after obtaining a ways and means advance
from the Central Government and is not
running any overdraft currently.

Tax Evasion by a Ghee Firm of Delhi.

3043, SHRI VASUDEVAN NAIR :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that an infor-
mant had submitted documentary evidence
to the Income-tax authorities regarding eva-
sion of tax to the tune of Rs. .0 lakhs by a
ghee firm in Delhi ;

(b} whether any investigation had been
made in this case on the basis of the evidence
submitted by the informant ;

(c) If so, what were the findings thereof ;
and

‘c) the action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI). (a) to (d). A complaint of tax
evasion against a ghee firm of Delhi was
received through the Central Bureau of
Investigation along with some documentary
evidence. The investigations are in progress.
Unless the investigations are completed, it is
not possible to say the exact amount of tax
evasion involved in the case,

I-‘érelmi Exchange to Persons going Abroad
for Medical Treatment

3044, SHRI N. SHIVAPPA : Will
the Minister of FINANCE be pleased to
state :

(a) whether any criterion has been laid
down for gramt of forcign cxchangs
in case of Indians going abroad for medical
treatment ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : a) Yes, Sir.

(b) A person requiring release of foreign
cxehgnge for medical treatment abroad has
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to obtain recommendation from the Presi-
dency Surgeon/Civil Surgeon;Staff Surgeon/
District Medical Officer, Treating Physician/
Surgeon to the effect that the Doctor concern-
ed has satisfied himself that the disease from
which the patient is suffering is of such a
nature that f.cilities for its treatment are
not available in India or that inspite of the
best treatment avaiiable in India, no improve-
ment has taken place and it is necessary in
the interest of the health of the patient to
seek treatment abroad. This certificate has
to be countersigned by the Chiel Adminis-
trative Medical Officer of the State concerned
as under :

“After careful examination of the
facts of the case as given, | agree that
treatment of the case is necessary in the
country abroad and 1 recommend release
of foreign currency for this purpose'™.

Foreign exchange is released by the
Reserve Bank on the production of the certi-
ficates as mentioned above. This is subject
to accounts being rendered to the Reserve
Bank, duly supported by vouchers to the
extent possible, on return.

Rural Housing Schemes in Mysore

3045. SHRI N. SHIVAPPA : Will the
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) the number of Villages in Mysore
where Rural Housing Schemes have started
functioning ;

(b) the progress made so far in this
regard ; and

(c) the amount spent so far and the ex-
tent of Central assistance provided as loans
and other grants during the last two years
for this purpose ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY). (a+ According to inform-
ation available, the Village Housing Projects
Scheme is being implemented in 443 villages
in the Mysore State.

(b) and (c) The State Government has so
far sanctioned construction of about 9800
houses at a cost of Ras. 14345 lakhs. Out
of this, about 6400 houses have been comple-
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ted against loans amounting to Rs. 124 lakhs
disbursed by that Government. In addition,
the State Government lave developed and
allotted 500 free house-sites to landless
agricultural workers at a cost of Rs. 2.46
lakhs and laid 66,90 kms. of drains in 66
villages at a cost of Rs. 1.73 lakhs.

During the last two years, 1967-68 and
1968-69, Central assistance amounting (o
Rs. 14.10 lakhs (Rs. 10.80 lakhs as loan and
Rs. 3.30 lakhs as grant) was drawn by the
Government of Mysore under the Village
Housing Projects Scheme.

Shortage of Kerosenc Oil in States

3046. SHRI GADILINGANA GOWD :
SHR1I BHOGENDRA JHA :

Will the Minister of PETROLEUM
vND CHEMICALS AND MINES &
METALS be pleased to state :

(a) whether it is a fact that there is an
acute shortage of kerosene oil in the villages
of Uttar Pradesh, Bihar, Madhya Pradesh,
Andhra Pradesh and Himachal Pradesh and
it is being sold at more than double the
fixed price due to defective system of distri-
bution ;

(b} whether Government proposc to con-
sider this aspect and revise their distribution
policy ; and

(c) if not, the reasons therefor and the
measures being taken to rectily this ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D.R. CHAVAN) : a1 No such case
has been brought to Government's notice.

(b) and (c) Do not arise.

Top Income-Tax payers in Certain States

3047. SHRI GADILINGANA GOWD :
Will the Minister of FINANCE be pleased
10 state :

(a) the names of the top 20 Income-tax

payers in the State of Andhra Pradesh,
Madhya Pradesh, Uttar Pradesh, Bihar and

Maharashtra ;

(b) the details of arrears standing against
them as on the 30th June, 1969 ; and

(c) the action being taken to liquidate
the ariears ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE, (SHRI P.C.
SETHI) : (a) to (c¢) The requisite inform-
ation can be made available according to
Commissioner’s charges and not according
to States. The informatipn relating to the
Commissioners' charges of Andhra Pradesh,
Madhya Pradesh, Lucknow, Kanpur, Bihar,
Bombay City and Poona is being collected
and will be laid on the Table of the House
as early as possible.

Prices of By-Products of Hindustan Zinc
Smelter

3048. SHRI GADILINGANA GOWD :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether it isa fact that the’ prices
of by-products at Hindustan Zinc Smelter,
Udaipur are higher than the prices of those
by-products of other manufacturers ;

(b) if so, the reasons therefor ; and

(c) the steps being taken to reduce the
prices 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO) : (a) No, Sir.

(b} and (c) Do not arise.

Slums Around Malkaganj, Delhi

3049, SHRI N. SHIYAPPA : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether Government have seen the
article ““Women of Malkaganj'" appearing in
the Hindustan Times dated the 15th June,
1969 ; and

(b) whether Government purpose to take
any steps about the problem of slums around
the colony 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING ; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a) Yes.

(b) There is no proposal at present to
clear the slum areas around Malkaganj
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Rehabilitation Colony. The Municipal
Corporation of Delhi has, however, provided
basic amenities, such as, open surface drains,
brick paved paths, water hydrants, commu-
nity type latrines and street lighting, in a
large part of this area.
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World Bunk's Objection to India’s Partici
pation in Joint Industrial Ventures
in Developing Countries

3053. SHRI DHIRESWAR KALITA :
SHRI VASUDEVAN NAIR :
SHRI C. JANARDHANAN :
SHRI N. K. SOMANI :

SHRI SHASHI BHUSHAN :

Will the Minister of FINANCE be pleas-
ed to state .

(@) whether the World Bank objected o
India’s participation in  joint industrial
ventures in developing countries ; and

(b) if so, on what grounds the bunk hax
raised objections : and

(c) Government’s reaction thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) No, Sir.

(b) and (¢) Do not arise.

Cut in Production ol Burmub Shell
and Esso Retineries

3054. \/SHRI MADHU LIMAYE : Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased lo state :

(a) whether it is u fact that as soon as
Madras Refinery goes into stream, the ESS0Q
and Burmah-Shell Refineries would be asked
to curtail their production to their approved
capacities |

(b) whether Government will ask these
Refineries to get their requirements of crude
through Government rather than their pro-
curing it themselves independently ;

{c, whether Government will force theee
companies to disclose the actual prioe paid
by them for this crude ; and

(d} if not, the reason therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CIIFMICALS AND MINES AND METALS

(SHRL D. R. CHAVAN): w) No. The
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present operating capacity of the refineries,
including Madras Refinery which went on
stream in June, 1969, is just adequate to
maintain  country’s requiremen's in fuel
producis in 1969. With all the refineries
maintaining production at their present capa-
cities, including Madras at its full rated
capacity, the increased requirements during
1970 will just be met.

(b) to (d) The foreign oil refineries
operate under conditions and terms embodied
in the Refinery Agreements between the
Government and the Companies. Until
these Refinery Agreements are modified, this
arrangement will continue.
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Expansion of Banking Facilities in
the Country

3057.¥ SHRI MADHU LIMAYE : Will
the Minister of FINANCE be pleased to
state :

(a) the total value of the bank deposits
in the country ;
(b} their
District-wise ;

(c) whether itis a fact that the bank
deposits in the South Canara District in
Mysore State are larger than the total bank
deposits in some States like Orissa ;

(d) if so, the reasons for the uneven
development of banking in the country ;
and

(e} the steps Government propose (o
take to expand banking facilities in areas
where these facilities have remained un-
developed !

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHID) : (a and (b) As on 25th July, 1969,
the scheduled commercial banks in the
country had deposits of Rs. 47787 crorcs.
Available State-wise break-up as at the end
of 1967 is given in the statement laid on the
Table of the House [Placed in Library. Sev
No. LT-1625/69] District-wise information is
being collected and will he laid on the Table
of the House,

(c) Yer, Sir.

(d) Uneven development of banking m
different areas is due partly to differences
in the level of economic activity in differcnt
parts of the country, and partly to the ten-
den.y of privately owned commercial banks
to concentrate till quite recently on opening
of branches in certain regions or areas.

(e) The objective of the present branch
licensing policy is to remove regional dis
parities in the distribution of bank offices.
One of the principal objectives in nationalis-
ing the major commercial banks is to pro-
mote a wider dispersal of banking facilities.

Regularisation of Palum Colony,

break-up, State-wise and

Delhi
3058. SHRI ISHAQ SAMBHALI :
Will the Minister of HEALTH AND

FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be plea.ed to state : )

1) whether the Palam Colony in Delhi
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consisting of about 25,000 residents was in
existence before or after the Analisation of
the Master Plan ;

(b) if it was in existence before the
Master Plan, the reasons why its existence
has not been shown in the said Plan ;

c) whether Government have decided
about the regularisation of this Colony
on which Government have spent a lot of
money ; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.
5. MURTHY): (a) The Palam village
existed before the finalisation of the Master
Palan but substantial unauthorised cons-
truction has subsequently come up adjacent
to it, which is known as ‘‘Palam Enclave™.

(by The area has been shown in the
Master Plan in the agricultural green belt
just outside the 1981 urbanisable limits of
Delhi.

{¢) and (d) Palam Enclave is one of the
101 unauthorised  colonies which came
hetween st September, 1962 and Ist February,
1967 It has been decided that all these
colonies would be acauired, and houses/plots
leased out to the concerned individuals,
wherever possible after getting the regularisa-
tion plan prepared from the Corporation
and charging premium eguivalent to the
cost of acquisition and the cost of develop-
ment and other charpes  No lease would be
given in respect of any property which does
not confom to the land use pattern of the
Master Plan which is required for any com-
munity facilities such as roads, parks, school
sites elc.
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Bill for Compulsory Sterilization

3060. SHRI D. C. SHARMA : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT bc pleased
to state :

(a) whether it is a fact that a legislation
on compulsory sterilization of persons suffer-
ing from mental diseases, leprosy and tuber-
culosis has been a failure in the United
States ; and

(b) if so, the reaction of Government in
regard to the legislation on the subject being
considered in the Rajya Sabha ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR) : (a) According to
the available information, legislation in the
various States of the United States of
America where it has been enacted for com-
pulsory sterilization of persons suffering from
mental diseases, leprosy and tuberculosis, has
been having practical difficulty in actual im-
plementation, because of legal challenges to
these laws in the courts of law.

(b} Government will consider the matter
in the light of public opinion being collected
for the Rajya Sabha and the lagal aspects
iovolved in it.

Giving of Responsibllity to Workers
in Management of Public
Undertakings

3061. SHRI D.C. SHARMA : Will
the Minisser of FINANCE be pleased to
state :

(a) whether the need for giving full
reaponsibility to the workers in the Manage-
ment of public sector undertakings to attain

gesired results has been stressed ;
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(b) whether the matter has been given a
consideration ; and

ter if so, with what re.ults ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) to (c). The Administrative
Reforms Commission had recommended the
participation of workers in the Management
of Public Enterprises. Accepting this recom-
mendation, the Government have decided
that it will be desirable to have a representa-
tive of the workers on the Boards of
Management of public enterprises provided
that he is actually working in the enterprise.
Such representation will only be in Industrial
Units and not in the case of Financial and
Commercial Enterprises. As the decision
was taken only very recently, it is too early
to assess the results.

Checking of Valuable Antiques at Ports
and Airports

3063, SHRI NITIRAJ SINGH CHAU-
DHARY :  Will the Minister of FINANCE
be pleased to state :

{av the arrangements Government have
made at ports and airports to help Customs
to check, if any, wvaluable antiques or art
picce is being smuggled out :

by il so, the names of ports and airports
where arrangements exist and the broad
details thereof ; and

ict if no arrangements have been made,
how smuggling of antigues is proposed 1o be
checked ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP.C.

SETHI) : (a) to (¢'. The export of antiqui-
ties under the Antiquies (Export Control)
Act, 1947, is prohibited except under the

auwhority of a licence granted by the Direc-
tor General of Archaeology. In doubtful
cases, the Customs at the ports and  airports
make a reference for expert opinion to the
adhoc - Committees set up at Bombay,
Calcutta, Delhi and Madras by the Archaeo-
logical Survey of India. The Committees
advise the Customs authorities and intending
exporters as 1o whether or not an article,
object or thing offered for export is an
antiquity as decfined in the  Antiquiticy
(Export Control) Act.
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Maharashtra Housing Board

3065. SHRI K. G. DESHMUKH :
SHRI DEORAO PATIL :
Will the Minister of HEALTH AND

FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether it is a fact that the
Maharashtra Housiag Board, Bombay has
made a representation to him that the funds
of Rs. 8 crores offered to it by the Central
Government are just 11 per cent of the
funds which the Board is likely to spent dur-
ing the next five years ;
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(b) the progress made by the Board dur-
ing last five years ;

(c}) whether it is a fact that the Board
has built more tenements in the past 20 years
than any other State Housing Board ; and

(d) the reaction of Government to the
representation of the Board 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING ; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.
S. MURTHY): (a' No such representation
has been received in this Ministry so far.

(b} The State Housing Boards are one of
the agencies through which the State Govern-
ments implement the social housing schemes
of this Ministiy. The Boards operate under
the overall charge of the State Governments
which  reveiw their performance. This
Ministry watch the progress under the social
housing schemes for each State as a whole.
Progress achieved by any individual executing
agency in the State is, therefore, not available
with this Ministry.

(¢) No such comparative study has been
carried out.

(d) Does not arise in view of (a) above.

Income-tax Evasion

SHRI MADHU LIMAYE : Wil
FINANCE be pleased to

3066.
the Minister of
state :

(a) whether Government received any
suggestion from the public/retired Tncome-tax
Officers about undertaking certain business
groups and small areas (like Burra Bazar
in Calcutta and Mulji Jetha Market in
Bombay) for intensive investigation for the
purposes of Income-tax assessment and for
checking tax evasion ;

ib) if so, the steps taken by Government;
and

(c) if not, whether such investigation will
be undertaken in future in view of the fact
that under the voluntary disclosure scheme,
many big people disclosed their concealed
income bepami in the name of new and/or
fictitious persons ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) The Commissioner of Income-
tax have reported that no such suggestion
bas been received.
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ib) Does not arise,

(c) Investigations in cases of tax evasion
are constantly being undertaken by the
Department. Cases of importart groups
suspected of having evaded tax on a large
scale are transferred to the charges of Central
Commissioners for a thorough probe. The
Intelligence Wing of the Department is
erigaged in gathering information of evasion
in such cases. In other cases, account books
are thoroughly examined and local enquiries
are made if there are reasons to believe that
income has been concealed. Market surveys
are undertaken from time to time. In those
cases of benami  disclosures  which came to
the notice of the Income-tax Department,
necessary steps were taken to assess the real
persons.  Action will be taken wherever
such cases come to the notice of the Depart-
ment in future.

Mismanagement in Hindustan Insecticides
Litd., Delhi
067, SHRI D. N, TIWARY : Wil

the Minister of PETROLEUM AND CHE-
MICALS AND MINES AND METALS be
pleased to state :

(a) whether Government have received
reports about  mismanagement, nepotism and
jobbery in the Hindustan Insecticides Ltd.,
Delhi ; and

(b) whether a great resentment  prevails
in the stafl Gue to favouritism resorted to by
the Managing Director and other higher

officers ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) Some com-
plaints have been received about certain
appointments made by the company recently.
These are being looked into.

(b} Government have no information,

Supply of Machinery and Equipment to
World Bank Aided Projects

3068. SHRI K. P. SINGH DEO : Will
the Minister of FINANCE be pleased to
illltt H

(a) whether Government have requested
the World Bank for higher preferential prices
for Indian machinery and equipment supplied
to World Bank aided projects :
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(b) if so, the preferential rate presently
being given by the World Bank and the
higher rate requested for by Government for
such supplies ; and

{c) whether the World Bank has agreed
to the request made by Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) to (ci. In respect of projects
finaned by the World Bank/IDA in any
country the Bank's policy is to permit a
price preference of 15Y, (or the applicable
level of Customs duty whichever is lower)
over the C.LF. quotations to domestic
suppliers of machinery and equipment, that
are procured on the basis of international
competitive tendering. We have been trying
to get a change in this policy to permit a
domestic price preference of 274 U/ or the
applicable level of Customs duty whichever
is lower. The matter is still under the consi-
deratian of the Bank.

Oil Production Capacity of Refineries

in India
3069. SHRI BENI SHANKER
SHARMA ; Will the Mininister of PETRO-

LEUM AND CHEMICALS AND MINES
AND METALS be pleased to state :

(a) the total quantity of Petrol produced
in Refineries at Assam and other places in
the country annually ;

(b) the quantity imported with names of
countries together with its rupee value ;

(c) the places where exploration work is
being done with chonces of success, if any ;
and

(di the time by which the country is
expected to be self-sufficient in this commo-
dity ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROTEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R. CANVAN) : (a) It is presum-
ed that by ‘Petrol’ The Hon'ble Member
means ‘Crude Qil', The production of crude
oil in Assam and other places in
the country during 1968 was of the order of
2950 and 2903 thousand tonnes respectively.

(b) Total imports of crude oil during
1968 was as under : :



SRAVANA 20, 1891 (SAKA)

165 Written Answers
Country Qunatity Values
(in '000" (Rs. in crores)
tonnes)
Iran 8193 73-04
S. Arabia 2123 19.66
Kuwait 134 118
Total 10450 93.88
(¢) Dumas, Palej, Kalol, Nawagam,
Mehsana, Kadi, Sobhasan and Vaso in

Gujarat, Nazir and Dum Duma io Assam,
Ningru in NEFA, Manhera Tibba in
Rajasthan and Madnam in Tamil Nadu. it
is too early to indicate the chances of suc-
cess al these places.

(d) The country will not be sufficient in
crude production during the Fourth Five
Year Plan period.

Power Gencration Programme in
Orissa

3070. SHR1 CHINTAMANI PANI-
GRAHI :  Will the Minister of IRRIGA-
TION AND POWER be pleased to state :

(a) the dctails of the power generation
programme in Orissa during the Fourth Plan;
and

(b) the total amount earmarked for this
purpose 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER ISHRI SIDDHESHWAR
PRASAD) : (a) During the Fourth Plan,

the following power generation schemes in
Orissa are expected to be completed yielding
a total benefit of 422.5 MW as per details
given below :

MW

(1) Talcher thermal Station
(4th unit) 62.5

(2) Balimela hydro-electric
Scheme 6 x 60 MW) 360.0
Total 422.5

ib) The provision for power development

in Orissa in the draft Fourth Plan amounts

to Rs. 44,55 crores out of which Rs. 29.13
crores is earmarked for the above-mentioned
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Assistance to Gold-Smiths of Orissa

3071. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of FINANCE
be pleased to state :

(a) the amount sanctioned by the Central
Government durtng 1969 for the puspose
of giving assistance to the gold-smiths of
Orissa and how the same has been utilized ;
and

(b) the number of gold-smiths who have
been given assistance so for in the State ?

THE MINISTER OF STATE IN THE
MINISTRY . OF FINANCE (SHR1 P. C.
SETHI) : (a) During the financial year
1968-69 a sum of Rs. 14°12 lakhs has been
sanctioned to the Government of Orissa for
rehabilitation assistance to displaced gold-
smiths, out of which Rs. 812 lakhs represent
the sum which had lapsed out of the previous
year's sanction. The Government of Orissa
sanctioned a total sum of Rs. 1026 lakhs
as loans of goldsmiths and a Co-operative
Society of goldsmiths, during 1968 69. In
addition, a sum of Rs. 1735 lakhs spent by
the Government of Orissa in giving educa-
tional assistance and technical training faci-
lities to children of goldsmiths during pre-
vious years has been rcimbursed by the
Centre during the year 1968-69.

(bt ¥1,034 goldsmiths and their children
are reported by the State Government to
have received assistance under the rehibili-
tation assistance schemes for goldsmiths in
Orissa so far.

Rural Housing Project in Rajasthan

3072. DR. KARNI SINGH : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) the amount given to the Government
of Rajasthan for house-sites for landless
agricultural workers for streets und drains
and for improving sanitary conditions in
villages under the Rural Housing Projects ;
and

(b) how the money was spent and what
objeclives were achicved by the Government
of Rajasthan ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING

AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY): (a) and (b
Central financial  assistance is allo-
cated for implementation  of the

Village Housing Prejects Scheme as a whole
and not for any specific project thereunder.
Upto the end of March, 1969, a sum of
Rs. 150 lakh was allocated to the Govern-
ment of Rajasthan under the Scheme but
only Rs. 7892 lakhs was drawn by
them.

According to transformation available,
the Government of Rajasthan are not imple-
menting the programme of providing free
house-sites to landless agricultural workers,
but have, however, sanct oned the laying of
6,780 Rft. of streets in 5 sclected villages at
an estimated expenditure of Rs, 84,000,
against which a sum of Rs. 69,000 has been
spent.

Family Planning Progress in Bikancr
District of Rajasthan

3073. DR. KARNI SINGH : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) to what cxtent the birth rate has
come down in Rajasthan in the year
1968 ;

(b) what has been the number of volun-
tary sterilisation and loop imsertions in
Bikaner Division from the Ist January, 1968
to this date ; and

(c) how many new rural family welflare
planning centres, rural sub-centres and
urban family welfare planning centres will
be opened in Bikaner Division in the Fourth
Five Year Plan Period ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING ; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR.
S. CHANDRASHEKHAR) : (a) The birth
rate of 42'7 per thousand for 1951-60 (as
per 1961 Census) is estimasted to have been
reduced in Rajasthan by about 2 points per
thousand in 1967-68, according to the cal-
culations made by expert demographers.

(b) A stalement containing the requisite
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information is laid on the Table of the
House. [Placed in Library. See No. LT-
1626/69.]

(¢) No new Rural Centres, Rural Sub-
centres and Urban Family Welfare Planning
Centres are proposed to be opened in
Bikaner Division during the Fourth Five
Year Plan.

Indian Institute of Phblic
Administration

3074. SHRI! JYOTIRMOY BASU:
Will the Minister of FINANCE be pleased
to state :

(a) whether the Indian Institute of
Public Administration is an autonomous
body set up by Government enjoying main-
tenance and other regular grants through his
Ministry ;

(b) whether the Institute has set up a
organisation for Political Data Collection
completely financed by foreign foundations
and entered into contract with this foreign-
guided Centre for conducting research, sur-
veys etc. |

(c) the terms and conditions of the
contract under which the Indian Institute of
Public  Administration has provided frec
office, faculty, accommodation and other
facilities to the Ford Foundation and this
new Political Research Centre set up by
them ; and

(d) whether the study on *‘Relations
between Politicians and Administrators” an
assignment from the Administrative Reforms
Commission—was done by a team of Indian
Institute of Public Administration or by
any Institute named by the Ford Foun-
dation 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) The Indian lostitute of Public
Administration is an autonomous organi-
sation set up under the Societies Registration
Act XXI of 18060. It receives recurring
annual grants from the Government of India
through the Ministry of Finance.

tb) No, Sir,

(c) The Indian Institute of Public
Administration has not provided any office
accommodation or other facilities to the
Ford Foundation. If the reference to the
“new Political Research Centre” is to the
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Centre for Applied Politics, an autonomous
body set up under the Societies Registration
Act XXI of 1860, the Institute has made
available to the Centre whose Director is
also a Visiting Professor of the Institute,
the free use of some of its office accommo-
dation. No contract has however been enter-
ed into.

{d) The study on “Relations between
Politicians and Administrators™ was not
formally assigned to the LLP.A. by the
Administration Reforms Commission. It
was undertaken by the [.LP.A.on its own
as a background study for the Administrative
Reforms Commission.

Herbs for Oral Contraceptives

SHRI SURENDRANATH

DWIVEDY :

SHRI §. M. KRISHNA :
SHRI P. YISWAMBHARAN

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased lo state :

(a) whether it is a fact that oral contra-
ceptive prepared from certain herbs in Assam
have proved effective ; and

(b) if so, whether Government propose
to give assistance and grow such medicinal
plants on massive scales 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING : AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR): (a) No; its use-
effectiveness has yet to be proved.

(b) Does not arise.

307s.

Inter-State River Water Disputes

SHRI D. B. RAJU :
SHRI ABDUL GHANI DAR:
SHRI R. K. BIRLA :

Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) the latest position of the outstanding
river water dispute between various State
Governments ; and

{b) the further steps taken by Govern-
ment to solve this problem ?

THE DEPUTY MINISTER IN
THE MINISTRY OF IRRIGATION AND

3o7e.
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POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) and (b), The following major
inter-State river water disputes are pending
settlement : —

(1} Krishna

12) Godavari

(3) Narmada.

The Krishna dispute and the Godavari
dispute have been referred to Tribunals for
adjudication under the Inter-State Water
Disputes Act. It has also been decided to
refer the Narmada Water Dispute for ad-
judication.

Increase in Import Duty on Medical
Instruments

3077. SHRI LOBO PRABHU:- Wil
the Minister of FINANCLE be plaased o
state :

|a) the reasons for which duty on im.
port of surgical instruments has been in-
creased from 25 per cent to 100 per cent ;

(b) the action taken by Government on
the representation that it is likely to deprive
the medical practice of proper instruments ;
and

(¢) whether their impcrts have already -
fallen and if so, the comparative figures of
their imports before and after the imposi-
tion of new duties 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI: : (a) and (b). Surgical instruments
arc classified under tariff item 77(2) and the
rate of import duty continues to be 25 per
cent gd valorem. Even after the insertion
of a new item 87B in the tariff (by the
Finance Act, 1969) for imported artickes
which are intended for personel use (other
than drugs and medicines), attracting duty at
the rate of 100 per cent ad valorem. the rate
of duty on surgical instruments imported for
professional use is unchanged as the continue
to be classified under item 77(2) of the tariff.
This position has been clarified to those who
represented to Government on the mis-
apprehension that a higher rate would apply.
By a notification issued on 9th June, 1969
surgical instruments when imported even for
personal use (as district from professional
use) have been exempted from duty in excess
of 25 percent ad valorem.

(c) Does not arise.
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Expert Committee on Second Oil
Refinery for Assam

3078. SHRI DHIRESWAR KALITA :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

{ad whether the time for submitting the
Report of the Expert Committee to find out
the feasibility of setting up a second oil
refinery in Assam has been cxtended by two
months

(b) il so, the reasous therefor ; and
(c) the progress so far made by the
Committee in its work ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) Yes.

ibl The Committee has been granted
extension for two months 1o give the fullest
opportunity to the authorities of the State
of Assam to make their full contribution to
the study and also 1o enable the Committee
to study more correctly the proved reserves
of crude in the whole of Assam.

(¢} The Committce has collected and
partially examined a large volume of data in
regard to the crude vil reserves and avail-
ability, the quantities of various petroleum
products produced at the existing refineries
in Assam und at Barauni, the projection of
the demand for petroleum products in
Assam and other areas of Northern India,
eic.

Peace Corps Volunteers in India

3079. SHRI . JANARDHANAN :
Will the Minister of FINANCE be pleased
to state :

(a) the number of Peace Corps Volun-
teers working in India at present, State.
wise ;

(b) the number of technically qualified
among them ;

le) whether Government have reviewed
their work in India ; and

(d) if so, the results thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) 545 as on ist July, 1969.
Statewise distribution of these volunteers is
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given in the statement laid on the Table of

the House. |Placed in Library. See¢ No.
LT-1627/69.)
(hy Each volunteer receives specific

tiaining for the job he has to do in India
ad many of them also possess technical
qualifications as well as practical experience.
They have, therefore, adequate compelence
for the kind of work that they are expected
to do.

(¢) As the volunteers are assigned for

work with the State Governments their
performance is reviewed by the State
Governments  An over all review of the

volunteer programmes is made annually in
consultation with the concerned officials of
the State Government.

(d) The programmes have been found to
be useful.

Small Savings Collections

30%0. SHRI C. JANARDHANAN :
Will the Minister of FINANCE be pleased
1o state :

(a) whether there had been a decline in
the small savings collections last year ;

b) if so, the reasons therefor ; and

it) the steps 'aken to improve the col-
lections ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAGAN-
NATH PAHADIA) ; (a) Yes, Sir. The net
collections in 1968-69 amounted to Rs. 112:32
crores approximately as against Rs. 12384
crores in 1967-68. The final audited figures
for the year 1968-69 are, however, not yet
available.

(b} The decline seems to be largely due
o reduction in investments by the Employees
Provident Funds of exempted and unexempt-
cd cstablishments due to change in the
idvestment pattern in 1968-69 of these
Provident Funds.

ic) Among the steps taken in the recent

past to improve collections, mention may be
made of the following :

iy Savings campaigns have been taken

up, particularly in the States of

Punjab, Harvana, parts of U.P.,

Andhra  Pradesh, Tamil WNadu,
Maharashtra and Gujarat, where
there have been increases in rural
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incomes. The aim of the savings
campaigns is to induct farmers
into the habit of banking their
savings.

The Fixed Deposit Scheme intro-
duced last year as an additional
instrument of savings has, from Ist
MNovember, 1968, been thrown open
to Agents, who would earn com-
mission at the rate of 1} per cent
of the business canvassed by
them.

(i)

litlii ~ The facitity of opening a joint
account by three adults has been
provided in Post Office Savings
Bank. subject to the existing limit
of Rs, 50000 for deposits in joint
accounts. Hitherto. joint accounts
could be opened by only two
adults,

Following the recommendation of
the National Savings Central Ad-
visory  Board, which advises
Government on. the promotion of
the Small Savings movement, a
Committee known as the National
Savings Movement Reorganisation
Committee, has been set up to con-
sider the respective roles of the
Central National Savings Organi-
sation anJd the State Complemen-
tary Organisations and for suggest-
ing methods of co-ordination be-
tween them as also to consider how
the movement could be more broad-
based and revitalised. This Com-
mittee, which is headed by a
former Small Savings Minister,
Maharashtra, is expected to make
its recommendations shortly.

v}

Barrage Schemc of Baitarani
River in Orissa

3081. SHRI §. KUNDU : Will the
Minister of IRRIGATION AND POWER
be pleased o state :

(a) whether Barrage scheme of Biatarani
river in Orissa has been finalised and whett.cr
it will be included in the Fourth Five Year
Plan :

{b) whether the scieme to construct a
Dam on river Burabalanga at Kuliana in
Orissa, is being undertaken ; and

(¢) if so, in what stage it is at present ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) The project report for the
Anandpur Barrsge Scheme across Baitarani
river in Orissa, sant by the State Govern-

ment is under lechnical scrutiny of the
Central Water and Power Commission. The
Schame has been proposed by the State

Government for inclusion in the Fourth
Plan.  The new irrigation schemes to be
taken up in the Fourth Plan in the various
States have, however, not yet been finalised
by the Planning Commission.

(b) . nd (¢). The Subaranarekha —Budha-
balang lrrigation Scheme which envisages
construction of a diversion weir on the
Subaranarekha at Kokapada in Bihar dnd
a reservoir in the Budhabalang basin at
Kuliana is still being investigated by the
State Government.

Rationallsation of Capital Structure
of Public Undertakings

082, SHRI N. R. LASKAR :
SHRI CHENGALRAYA
NAIDLU :
Will the Minister of FINANCE be

pleased to state :
ta) whether Government have examined

the question of rationalizing the capital
structure  of certain public  sector enter-
prises ;

(b) if so, whether all the proposal in
this regard which weie under examination,
have been examined ; and

(c' the outcome of this examination 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI : ia) to tc). The question of rationa-
lizing the capilal structure of certain public
sector undertakings like Hindustan Steel,
Heavy Engincering Corporation, Mining and
Allied Machinery Corporation and Heavy
Electricals (India) Limited which are capital
intensive, has been under the active con-
sideration of Government.  Various impor-
tant issues like initial investment, nature of
Technology and tie-up of Technology, build-
up of production, order book position, pro-
ductivity, selling prices, profitability, financial
reliel and its timiog, etc. are involved in the
consideration of this matter ; all these issues
are under various stages of consideration.



175 Written Answers

As the matters concerned are complex in
nature final decision on all of them is likely
to \ake some more time.

Export of Fertillizer Catalysts

3083. SHRI S.KUNDU : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) whether the Planning and Develop-
ment Division of the Fertilizer Corporation
of India has signed any contract with any
European Country for the export of a range
of fertilizer catalysts recently ;

(b) the name of the country with which
the contract has been signed ; and

(c) the broad outlines of the agreement
signed ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D.R. CHAVAN) : (a) Yes.

(b) Bulgaria.

(¢) The contract has been entered into
with M/s Chimimport, for the supply of the
following catalysts :

(1) Catalyst for primary reforming of

natural gas.

(2) Catalyst for secondary reforming
of methane.

(3) Catalyst for high temperature Co-
conversion.

(4) Catalyst for low temperature Co-
conversion.

(5) Catalyst for methanation of CO

and CO,
The total value of the conmtract is US
Dollar 1,15,275 FOB Bombay. As per the

contract, the catalysty have to be shipped by
Oct./Nov."69.

Theft of Radio-active Source from Boiler
House of Fertilizer Factory Kanpur
3084. SHRI S. K. TAPURIAH :

SHRI JAGANNATH RAO
JOSHI :

SHRI RAM GOPAL
SHALWALE :
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SHRI OM PRAKASH TYAGI :
SHRI BR1J BHUSHAN LAL :

Will the Miister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether Government have seen the
press reports in the Judian Express dated the
12th July, 1969 wherein it has been stated
that therc has been a theft of Powerful
Radio-active source from the B.iler House of
a fertilizer factory near Kanpur ;

(b if so, whether it is also a fact that
lakhs of people of Kanpur are faced with the
danger ol radio-active contamination ;

the nature of the radio-
have

icy whether
active metal and i1s radiation polency
been established ;

(d) the estimated loss as a result there-
of ; and

{e} the steps taken by Government in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D.R. CHAVAN): (a) Yes.

(b) According to information received by
the Government, the Radio-active source
which was reported removed on 9th July,
1962, from ils container was located on
the 1ith July, 1969 buried in open ground
some 400 yards outside the factory fence
and recovered. It is reported that as there
was no habitation in the area where the
article was found, there was no question of
adverse effect of radiation on the health of
the general public,

(c) to(e). Do not arise.

Free Supply of Teeth and Eye Glasses
to Needy People

3085, SHRI ABDUL GHANI DAR :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state

(a) whether
supply free 1eeth
needy people ; and

Government propose 1o
end eye glasses 10 the

1b) if so, when this proposal is likely to
be implemented ?
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THE MINISTER OF STATE IN THI:
MINISTRY OF HEALTH AND FAMILY
PLANNING ; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY) : (a) No.

1b) Does not arise.
Fonctioning of Indian Banks in Ceylon

3086. SHRI K. P. SINGH DEO :
SHRI R. K. SINHA :
SHRI MOHAMMAD SHERIFF :

Will the Minister of FINANCE bhe
pleased te state :

(a) whether it is a fact that the Govern-
ment of Ceylon have agreed to allow Indian
hanks to function in Ceylon ax approved
banks provided the Bank of Ceylon is
allowed to open its branches in India ;

(by if so, whether Governmeat have
agreed to the condition laid down by the
Government of Ceylon ;

(e) if so, the details thereol ; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C,
SETHI) : (a) to (d). An informal enquiry was
made by the Ceylonese authorities whether
the Indian authorities will agree to allow
Ceylonese banks to open branches in India.
The Cevlonese authorities were informed
that the Government have no objection in
principle to agree to allow Ceylonese banks
to open branches in India on the same terms
and conditions on which banks from other
countries are allowed to open such branches.
The Ceylonese Government have since
permitted the Indian banks functioning in
Ceylon to accept deposits of Ceylonese.

Japan'’s Co-operation in Cochin
Fertilizer Project

SHRI C. K CHAKRAPANI :

SHRIMATI SUSEELA
GOPALAN :

SHRI VISHWANATHA
MONON :

SHRI A. K. GOPALAN :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether it is a fact thst Japan has
agreed to explore the possibilities of co-
operatiog io Cochin Fertilizer project ; and

3087.
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(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
{SHRI D.R. CHAVAN) : (a) No.

{b} Does not arise.

Loans for Development of Hotel Industry

3088. SHRI M. S. OBEROI : Will the
Minister of FINANCE be pleased to state :

(a) whether it is a fact that after the
creation of the Hotel Development Loan
IFund, other institutions of Government have
sto pped advancing loans for the development
of the hotel industry in the private sector ;

(b) whether it is also a fact that the
resources of the hotel Development Loan
Fund are not adequate enough fo meet
demands for the development of hotel
industry ; and

(c) if so, whether Government propose
to allocate adequte funds to be made available
to the prospective hoteliers or direct other
financial institutions ., the Life Insurance
Corporation, Industrial Finance Corporation,
Industrial Development Bank and banks to
make available loans for the development

of hotel industry in the country 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP.C.
SETHI) : (a) to (c). The informaltion is being
collected and will be laid on the Table of the
House.

Water and Power Development Consultancy
Services (India) Private Limited

3089. SHR1I BHOGENDRA JHA':
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether it is a fact that a new
Company called the Water and Power
Development Consultancy Services (India)
Private Ltd. has been registered ; and

(b) if so, the justification and functions
of the same ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) Yes, Sir.

(b) India has been among the foremost
in the world in developing irrigation. 1In the
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field of power, India has built a large namber
of thermal and hydro projects. The progress
in this field of development has been rapid
during the last two decades. In this process
of development, specialised knowledge and
expertise in the field of investigations, plan-
ning, design and execultion of projects has
bexn  built up. There is demand for
engineering and consultancy services in
developing countries and an autonomous
organisation has, therefore, been set up to
bid for and secure contracts for consultancy
and related services pertaining to Water and
Power development projects in the develop-
ing countries.

The Company will provide and perform
engineering and related technical consultancy
services for development of water resources,
irrigation and drainage, electrical power,
flood cotrol and water supply projects, and
procurement, installation, management of
construction and related services in con-
nection with the construction of resources
development projects like dams, barrages,
canals, hydro-power and thermal power
stations, and transmiss'on and distribution
systems. It will also offer services for pre-
investment surveys, aerial photography,
hydrological surveys, material  surveys,
foundation and investigation, soil surveys,
and land classification surveys.

The Company proposes to undertake
work principally abroad. It has already
applied for registration with United Nations
agencies so that it can bid for pre-investrnent
surveys, studies, projecss etc., assisted by
United WNations agencies in developlng
countries.

Increase in the Price of Coal

3090. SHRI ONKAR LAL BERWA :
Will the Minister of PETROLEUM AND
CHEMICAES AND MINES AND METALS
be pleased to state :

(a) whether Government
increase the prices of coal ;

(b} if so, the reasons therefore ; and

(c) the percentage of
increase in prices ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHR1 JAGANATH RAO): (a) to (c).
Consequent to decontrol of coal prices with

propose to

the proposed
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effect from 24th July 1967, it is now for the
buyers and sellers to settle the coal prices
mutually. In view of this, the question of
Government increasing the coal prices does
not arise .

Medical Seats fer Manipur and Nagaland

3091. SHRI M., MEGHACHANDRA :
Will the Minister of HEALTH - AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) the number of pre-Medical and
M.B.B.S. seats allotted for Manipur and
Nagaland for the year 1969-70 ;

(b) the list of colleges and the seats
therein so alloted for Manipur and
Magaland ; and

(c) the number of seats demanded by
the Government of Manipur ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNIG ; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRj
B. S. MURTHY) : (a) to (c). A statemeny
is laid on the Table of the House. Placed
in Library. See No. LT. —- 1628/69.]
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Unemployment Problem in West Bengal

3093. SHRI B. K. DASCHOWDHURY:
Will the Minister of FINANCE be pleased
to state :

(a) whether the West Bengal Government
have asked 1he centre to mobilise resources
and money to solve the unemployment
problem in the State ; and

(b) if so, the reaction of the Central
Government thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAGAN-
NATH PAHADIA) : (a) No, Sir.

{b) Does not arise.

Reservation of Medical Seats for
Central Government

30%4. SHRI SURAJ BHAN : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether the Central Government
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have kept certain number of seats for
allotment to candidates as they prefer for
M.B.B.S. Course ;

(b) if so, the number retained throughout
the country in this regard ;

(c) whether it is a fact that no mark or
merit will be considered in the case of direct
selection by the Central Government for
M.B.B.S. Course ; and

(d) whether consideration for Scheduled
Castes and Scheduled Tribes will cover in
this allotment 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a) The Central Govern-
ment reserve seats in the Medical Colleges
every year for the following categories of
students only :

(i) Students belonging to Union
Territories having no Moedical
Colleges of their own and
Nagaland.
(ii) Children of India-based stafl
serving in  Indian  Missions
abroad, the United Nations
Organisation and its specialised
agencies abroad.
Children of ex/deceased or serving
personnel of armed forces.
Repatriates from Burma, Ceylon,
Mozambique and other countries.
Students  from Sikkim and
Bhutan.
Cultural Scholars, private stu-
dents of Indian origin domiciled
" abroad and private foreign
students.
(vii) Students from relatively less
developed Commonwealth Coun-
tries.
Students coming  under the
Technical Co-operation Scheme
of the Colombo Plan ; and
(ix) Students coming under the
Special Commonwealth African
Assistance Plan.

{b) The number of seats reserved for the
above categories of students varies from
year to year depending upon the reservation
actually made by the State Governments,

(iii)
(iv)

(v

(vi)

(viii)



153 Written Answers
Universities and the Managing Bodies of the
Colleges concerned.

(c) and (d). Selection ol Indian students
against the reserved scats is made on the
basis of merit and 209, of the reserved seats

are earmarket for eligible students belonging -

to the Scheduled Castes and Scheduled
Tribes. The Selection of Cultural Scholars
is made by the Ministry of Education and
that of other categories of foreign students
excluding the Colombo Plan and the Special
Commonwealth  African Assistance Plan
Scholars by the Ministry of External affairs.
The Colombo Plan and Sepcial Common-
wealth African Assistance Plan Scholars are
selected by the Indian Missions accredited to
different countries.

Assessment of Wealth of Central
Ministers

3095, SHRI BENI SHANKER
SHARMA : Will the Minister of FINANCE
be pleased to state :

(a) whether the wealth of all the
Ministers at the Centre has been assessed ;

(b} if not, the reasons therefor ; and

(c) the steps being taken in this matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) to (c). Presumably, the hon’ble
Member is referring 1o asscssment for pur-
poses of wealth tax. Assessments under the
Wealth Tax Act are made cither on the basis
of returns filed by tbe assessees themselves,
oron the basis of returns which they file in
response to notices issued by the Wealth Tax
authorities wherever this is called for. In
the cases of all concerned Central Ministers,
assessments Tor purposes of wealth tax have
either been completed or are in the procees
of completion accordingly. )

wgw AwA & wea aw faas
wT FraiEE

3096, it gwawn fag gaag: aar
faw€ wur fagn 75} ag aad & FO
0 fr

(%) ¥ & 93y g9adfa @sar &
wa a% fao ® s@d fwaT &
;LT ; WX
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Declaration of limployees’ Cooperative
Ciedit Socielics as Non-Banking

Institutions
3097. SHRI DEVEN SEN :
SHRI INDRAJIT GUPTA :
SHRI SAMAR GUHA :
Will the Minister of FINANCE be

pleased to state .

(a) whether it is fact that the Reserve
Bank of India has refused to declare the
Employces Cooperative Credit Societies as
non-banking institutions and/or exempt them
from the purview of the Banking Regulations
Act ;

(b) whether the Reserve Bank of India
has refused to relax some of the provisions
of the Banking Regulations Act in respect of
the Urban Cooperative Credit Banks as re-
commended by the Government of West
Bengal ;

(c) whether the Reserve Bank of India
has also refused to acknowledge the nomipal
associate members as members in the ‘real’
sense of the term ;

{d) whether the Government of West
Bengal have acknowledged the nominal asso-
ciate members as members in the ‘legal’
sense of the term ; and

(e¢) whether Government propose to take
sultable steps so that the innumerable
Employees’ Cooperative Credit Societies and
Urban Co-operative Credit Bapks do not
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suffer and arc not forced to close down
because of the attitude of the Reserve Bank
of India ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) It is not a fact thatlthe
Reserve Bank has refused to declare the
Employeces’ Co-operative Credit Societies as
non-banking institutions. The Reserve Bank
permits such a society to go out of the purview
of the Act provided it amends ils bye-laws
50 as to permit acceptance of deposits from
members only and repays or makes adequate
provision for the repayment of deposits made
by non-members. So far out of a total of
770 salary earners/Employees’ Co-operative
Societies at the beginning of 1966, 424 Socie-
ties have been cxempted by the Resecrve
Bank from the purview of the Banking
Regulation Act (as applicable to Co-operative
Societies).

(b) The Government of West Bengal
recommended in June, 1966, that the provi-
sions of the Act specially those relating to
the maintenance of minimum cash reserves
and liquid assets in respect of urban co-ope-
rative credit banks should be relaxed. Since
such relaxation would have defeated the
purpose of extending the regulatory provi-
sions of the Banking Regulation Act to Co-
operative Banks, the recommendation was not
accepted.

(c) and (d). Nominal/Associate Members,
wherever State Cooperative Societies Act
provides for their admission as such members
are treated as *“Members®, as far as that Act
is concerned. In the Reserve Bank's view,
the acceptance of deposits from nominal or
associate members who do not have any voice
in the management would amount to accep-
tance of deposits from the public within the
meaning of Banking Regulation Act and
therefore the exemption of such societies
from the purview of the Banking Regulation
Act has not been allowed by the Reserve
Bank.

(e) It is not true that Employees’ Co-
operative Credit Socicties and Urban Banks
cither suffer or are forced to close down
becuase of the attitude of the Reserve Bank
of India. As already stated in answer to
part (a) of the Question, the Reserve Bank
would consider the request of any such
society to go out of the purview of Banking
Regulation Act provided a suilable amend-
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ment to its bye laws is made to prohibit
acceptance of deposils from non-members

_after providing for the refund of all deposits

belonging to such non-members.
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Production of Mineral Turpentine OQil

3099. SHRI DHIRESWAR KALITA :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether it is a fact that the ESSO
Company has stopped totally the production
of mineral turpentine oil ;

(b) if so, the steps Governmeot
to take in the matter ; and

propose

(c) the total gross and net profits of
ESSO Company in 1965, 1966, 1967 and
1968 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN): (a)
Yes.

(b) The Government have made alterna-
tive arrangements to supply a suitable produt
ex-Koyali Refinery.

AUGUST 11, 1969

(c) The requisite information is as
under :

Year Gross Profit Net Profit
(Rs./Lakhs)  (Rs./Lakhs)

1965 148.6 19.3

1966 103.6 13.3

1967 40.8 279

1968 Audited figures are not
available.

Discussion About Barak Project between
Chief Ministers of Manipur and
Assam

3100. SHRI M. MEGHACHANDRA :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether the Chief Minister, Manipur
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and the Chief Minbister, Assam have discuss
ed about the Barak Project at Shillong some-
time in June, 1969 ;

(b) if so, whether the Central Govern-
ment have received report of the said talk ;
and

(c) if so, the details of the talk on the
project ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD):
(a) to (c). The proposal for the construction
of a Dam at Narayandhar in the Barak
Valley was discussed by the Chief Ministers
of Assam and Manipur on the 18th of June,
1969 at a Shillong. The Chief Minister,
Manipur while agreeing to offer  his
whole-hearted  support felt that the
construction of the dam at the site proposed
at  present might necessitate  large
scale displacement of people and also
submerge substantial paddy growing areas
and parts of the newly laid Cachar road.
He, therefore, suggested to explore the possi-
bility of alternative sites for the location of
the dam. It was decided that the proposal
may be examined including visits to the
actual site by the Ministers and officials con-
cerned of both States after the flood season.

Arrears of Rent Against the Shopkeepers
of Subzimandi, Delhi

3101. SHRI JOYTIRMOY BASU:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(al whether it is a fact that there are
arrears of rent against the shopkeepers of
Subzimandi, Delhi ;

(b) if so, the exact amount thereof ;
(c) the reasons for the accumulation of
arrears ; and

(d) the steps being taken to realise the
same in full 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a) to (d). On the basis
of the rent paid earlier by the Fruit and
Vegetable Merchants Union to the Delhi
Improvement  Trust/Delhi  Development
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Authority, the arrears of rent payable by the
Union amounted to Rs. 25 lakhs for the
period 1st April, 1959 to 3Ist March, 1969.
These arrears accumulated consequent on the
Union having gone in for litigation. The
Union has now paid the arrears and agreed
that the claim of the Municipal Corporation
for interest be referred to the Lt. Governor
for arbitratio..
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Sharing of Revenue Received from
Assam

3104, SHRI DHIRESWAR KALITA :
Will the Minister of FINANCE be pleased to
state :

(a) the items besides Income-tax  on
which Central Government imposc tax in
Assam State

{b) the total revenue Central Government
got during the last three years and its yearly
break-up from the State of Assam ; and

(c) the total amount of money that has
been given to the State Government of
Assam during the above period by the
Central Government from from its alloca-
tions and its yearly break-up besides loan 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI . C
SETHI : (a) and (b). All the Central Acts
under which taxes and duties are levied and
collected are applicable 1o the State of
Assam. A statement showing the realisation
from Customs and Union Excise duties in
Assam and the realisations from the charge
of the Commissioner of Income-tax Assam,
of Income-tax, Corporation tax, Wealth Tax,
Estate Dudy, Gift Tax and Expenditure Tax
for the years 1966-67, 1967-68 and 1968-69 is
laid on the Table of the House. |Placed in
Library. See LT—1629/69].

(c) The total amount transferred to the
State of Assam during the years 1966-67,
1967-68 and 1968-69 as its share of Income-
tax, Estate Duty and Union Excise Duties is
shown below :

Rs. in lakhs

AUGUST 11, 1969

Income-tax 3,35

4,27 4,76
Estate Duty 11 9 15
Union Excise
Duties 7,33 7.50 9,38
10,79 11,86

Customs duties, Corporation Tax, Wealth
Tax, Gift Tax and Expenditure Tax are not
shareable with the State Government.

Ald from the World Bank to Divert
the Flood Waters, of the Ghaggar

310s. SHRIR. K. BIRLA: Will the

1966-67  1967-68  1968-69

14,29
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Minister of JRRIGATION AND POWER be
pleased to state : '

(a) whether it.is a fact that the Govern-
ments of Punjab and Haryanaj, have , sought
financial aid_from the World Bank |to divert
the flood waters of the Ghaggar, which have
been menacing the,vast and fertile areas in
the Ganganagar district in Rajasthan, to_the
Sutlej or the Yamuna ;

(b) if so, the details thereof ; and

(c) whether the approach has, been made
direct to the Bank by these, Governments or
through the Central Government ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWFR (SHRI SIDDHESHWAR PRASAD):
{a) to 1c). No, Sir. However,}{the Govern-
ment of India has approached | the} World
Bank for assistance for Flood _ Pmtcction:and
Drainage Schemes in the Ghaggar and
Western Jamuna Canal tracts of Punjab and
Haryana States.

M/s. Dodsal (P) Ltd.

3106. SHRI JAI SINGH :

SHRI YAJNA DATT
SHARMA

Will the Minister of FINANCE be
pleased 1o refer to the reply given to Unstarr-
ed Question No. 921 on the 24th February,
1969 and state :

{a) whether the investigations- being con-
ducted into the affairs of M/s. Dodsalj and
Company have since been completed ;

(b) if so, with what results ; and

{c) if not, the reasons for delay and the
time by which the same is likely to be
completed ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) to (c). Replies to L the show-
cause notices and directives referred to] in
the reply to Unstarred Question No. 921
answered on the 24th February, 1969 , which
were issued by the Enforcement; Directorate
to M/s. Dodsal (P) Ltd.,, and some of its
Directors, have been received and the matter
is under adjudication by the Director of
Enforcement.

It is not possible to state precisely, when
the Proceedings will be completed. Efforts are
being made by the Enfercement Directorate
to finalise the same early,
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Shri Mondhra’s Letter to his Agents
in UK.

SHRI JAI SINGH :
SHRI YAJNA DATT SHARMA;

Will the Minister of FINANCE be pleas-
ed to refer to the reply given to Starred
Question No. 149 on the 24th February,
1969 and state :

(a) whether the investigation being con-
ducted into the letier purported to be written
by Shri Haridas Mundhra to his Trad~ Con-
troller in U.K. about the payment of ‘five
pound of tea’ to one Shri Verma, have since
been made ; and

(b) if so, with what results ?

3107.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) Enquiries being made by the
Enforcement Dircctorate in the matter have
not yet been completed.

(b) Does not arise in view of (a) above.

Alternative Accommodations for Occupants
of Government Premises

3108. SHRI ARJUN SINGH BHADO-
RIA : Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) the number of directions issued by
Government or referred to the Delhi Admini-
stration since 1966, yearwise, to allot alterna-
native accommodation to the occupants of
Government premises under the control of
the Director of Estates, New Delhi ;

(b) the number of above direction rede-
emed, year-wise, and the number to be rede-
emed ; and .

(c) the reasons for not providing alter-
native accommodations prior to eject-
ment ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a) Those employces of the
Delhi Administration, for whom no separate
department pool exists, are eligible for allot-
ment of general pool accommodation and no
direction as such are issued to the Delhi Ad-
mimistration to allot alternati.e accommoda-
tiom to the occupants of general pool accom-
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modation under the control of the Diractorate
of Estate.

(b) and (c). Do not arise.

Death of Mrs. Kakni in All India

Institute of Medical Sciences, New Delhi

3109. SHRI SHRI CHAND GOYAL:
SHRI MAYAVAN :
SHRI ABDUL GHANI DAR :
SHRI T.D. RAMABADRAN :
SHRI KAMESHWAR SINGH :
SHRI RAMAVATAR SHASTRI:
SHRI SURAJ BHAN :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state:

(a) the circumstances which led to the
sudden passing away of Mrs. Kakni on the
l4th June, 1969, a patient in ward No. 9.
Orthopaedic Department in the All India
Institute of Medical Sciences, New Delhi ;

(b) whether the doctor on duty saw the
patient during the night and if so, whether her
condition was serious, whether the medicines
were given to her and whether the relatives
of the deceased were informed immediately;

ic) whether at the instance of the Head
of the Department of Orthopaedic Surgery a
senior doctor was to be posted in ward No.
9, if so, why a senior doctor was not posted;
and

{d) the step Government propose to take
against the doctor who was on night duty ?

THE MINISTER OF STATE IN THF
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.S.
MURTHY ) : (a) Mrs. Kakni aged 70 years,
was admitled to the institute’s Hospital for
the treatment of tuberculosis of the lumbar
spine. A major operation was performed
on her on the 6th May, 1969 after which she
suffered a difficult post-operative period and
developed hypotension.  Thercafter, she
improved gradually. She died suddenly in
the early hours of the 14th June, 1969,

(b) The Doctor on duty saw her at 9.30
P.M. on the 13th June, 1969 and found thu
she was well. No other drug vas given
to her except the anti-tubercular drug. As
her condition was not serious no information
was sent to her relatives.
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(¢) The Head of the Department of Or-
thopaedic Surgery did not issue any intruc-
tions for the postingof a senior doctor in
the Ward. An experienced Doctor was on
duty in the Ward and in addition to him a
Registrar and a senior consultant were also
available on call.

(d) There is no negligence and hence the
question of taking any action does not arise.

Supply of Kerosene Oil to Gujarat

3110. SHR1 NARENDRA  SINGH
MAHIDA : Wil the Minister ol
PETROLEUM AND CHEMICALS AND
MINES AND METALS be pleased to state:

(a) the Per capita supply of kerosene
oil in Gujarat during 1966-67 ;

{b) whether it is a fact that
supply was made it was far
demand ; and

(c) if so, whether Gujarat was allocated
sufficient kerosene oil during the year 1967-68
keeping in view their actual demand for the
above period ?

whatever
below the

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS

{SHR1 D.R. CHAVAN): (a) The per
capita consumption of kerosene oil in
Gujarat during 1966-67, based on an

estimated population of 23,838,000 (Mid-July
1966) works out to 867 kilograms or 11°13
litres.

(b) No.

(€) Yes.

P.V.C. Shoe Manufacturing Usits
in States

3111. SHRI LAKHAN LAL KAPOOR:
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether it is a fact that every State
has been allotted four P.V.C. Shoc
manufacturing units ;

(b) if so, the number of units allotted
to the State of Bihar ;

(e} whether priority has been given to
the residents of Bihar ; and

td) the future policy of Government for
the promotion of this industry 7

AUGUST 11, 1969
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D.R. CHAVAN) : (a} Government's
policy is to encourage the setting up of two
to four units in the small scale sector in
each State for the manufacture of full P.V.C.
Shoes.

{b) So far no unit has come up in the
State of Bihar.

(c) Does not arise.

(d) It is the current poilcy of the
Government to reserve full P.V.C. footwear
(Chappals, Sandals and Shoes) exclusively
for development in the small scale sector
except  for export by predominantly expori-
oriented units.

Mining Leases Grantedjin States

3112, SHRIG.C. NAIK :
SHRI MAHENDRA MAIHI :
SARI D. AMAT :

Will the Minister of PETROLEUM

AND CHEMICALS AND: MINES AND
METALS be pleased to siate :

{a) the number of mining leases pranted
up-to date in the States of Madhya Pradesh,
Bihar, Orissa, Mysore. Andhra) Pradesh and
Union territory of Goa alongwith mincrals ;

ib) the names of the parties to- whom
mining leases were granted in the States of
Madhya Pradesh, Bihar, Orissa, Mysore and
Andhra Pradesh and the date of such grents
alongwith area of each lease ; and

(¢} what are the deposits of different
minerals in each of these States ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO): (a) to (c).
The required information is being collected
and will be laid on the Table of the House.

Deposits of Lease-Holds in States

3113. SHRI G.C NAIK :
SARI MAHENDRA MAJHI :
SHRI D. AMAT :

Will the Minister of PETROLEUM

AND CHEMICALS AND MINES AND
METALS be pleased to state :

(8) what are the deposits of individual
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lease hold in Madhya Pradesh, Bihar, Orissa,
Mysore and Andhra Pradesh ; and

(b) the number of mines working and
the number of mines lying idle in these
States and the reasons thereof ?

THE MINISTER OF STATES IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO): (a) and (b).
The required information has been called
for from the concerned State Governments
and will be placed on the Table of the
House, when received.

States Surveyed by Geological
Survey of India

3114. SHRI G.C. NAIK :
SHRI MAHENDRA MAJHI :
SHRI D. AMAT :

Will the Minister of PETROLEUM

AND CHEMICALS AND MINES AND
METALS be pleased to state :

{(a) the names of the States fully surveyed
by the Geological Survey of India and the
data so collected uptil now ; and

(b) whether the Malangtoli-Pirpukri
Block in Keonjhar District in Orissa was
surveyed by the Geological Survey of India
and if so, when and what are the deposits
of minerals alongwith grades thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO): (a) Prelimi-
nary reconnaissance mapping and mineral
surveys have been completed in almost all
parts of the country  Geological survey is
a continuous  process. Sophistication in
theories of mineral formation, advances in
exploration techniques and necessisly of
augmenting mineral resources entail remap-
ping on larger scales on modern topographic
base maps and serial photographs. Such
remapping has been in progress all over the
country.

As a result of survey carried out many
mineral deposits have been located e.g. rock
phosphate, bauxite, bentonite, clays. chromite,
coal. lignite, copper, lead and tinc ores,
diamond, limestope, dolomite, Auorite, gold,
graphite, gypsum, iron ore, manganesc ore,
mica, nickel and pyrite etc.
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(b) Yes, Sir. Detailed investigations by
the Geological Survey of India were carried
out from March 1963 to April 1968. Asa
result of these investigations, total reserves
of 530 million tonnes of iron ore have been
estimated. Out of this, about 157 million
tonnes of lump iron ore, with average Fe.
content of 637, and 90 million tonnes
of lump ore with Fe. content between 58
and 62999, are likely to be recovered.

Opening of N.D.M.C. Counter In
South/North Avenues or
Parliament House

3115. SHRI SHIVA CHANDRA JHA :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

{a) whether it is a fact that Members of
Parliament have made complaints about the
irregular disconnecting of their electricity
and power line. of their flats by New Delhi
Municipal Committee ;

(b) if so, the detalis thereof ;

(c) whether it is a fact Government is
considering the opening of an office of New
Delhi Municipal Committee either in South/
North Avenues or in Parliamenr House so
that the complaints and other electricity
bill payments could be made there ; and

(d) if so, when and if not, the reasons
therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING ; AND WORKS, HOUSING
AND URBAN DEYELOPMENT (SHRI
B.S. MURTHY) : (a) No such complaint
has been received so far.

(b) Does not arise.
(c) There are five cash collection Centres

in N.D.M.C. area  including one in the
North Block. It does not entertain com-
plaints,

(d) It is not considered necessary to
open any such office in South/North Avenues
or in Parliament House as the Town Hall,
where at present these complgints are
cntertained, is centrally situated.



1y Written Answers
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3116. &t gWR WY €GAIT
sl tio wo dfiaa :

711 f@feow A Ot W@
aq w1g w7 I aAR ®TFAT F4

(F) 721 3g 9w ¢ f& wiedlg sa ™
farm 3 ®1@r § e 9 smafe
AE FTEA e #E & 9Pew R
gau daifaa  af@iwar sfadza §are
fvar @ ;

(®) sarag gw & fF wwdla =g
farw gru a1t feg nu sfades & @@
fagwt fear ¢ f& agi @ 9w &
LA egifaq seA AWIZ TGAT

() #gr gz it &= § f& werfaa
wreE § gfear §1 geaed @@ 366
Wy gfq @4 it w7 fF§ o gEw
wEA #, M fw Aggr g warfa g,
JeqraT FwT 367 vy gfy @7 A

(v) sarag sivgs g fa wsy wi3g
TIHIT A T wreEm & fog fas, qral,
ufw qar faw) &< wife & gaw ¥ fear-
7q a1 gRaeIg 93 FAT &I 5T
U fAar & ; i

(%) afz gt, @ searfaa sead
g & At § Aoy w3 § faacsw
g% & amr s g7

A\fgw aar WA Wit ww am

wenEg ¥ O "Wl (st e T
wagr) (%) S gf

(=) st gi 1

(m) M@ & gfuar & gwed &
wquifaa amma sfq 7 354.5 w3 § ;
fag¥ =B 9T O W A 9T ufa-
A wifaw A g1 AT § oF Aggr
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qiarfid @5 ex & IEIET F AIRAS
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w¥yg g 3 yfa, o, fassd wfz
sidr gfamul ¥ sgazar s34 1 g
TET FNE |

(=) @1z Fray a7 marfa fafea
afedrarat & qu-2ie) (fagrsq @ fawy
gawEAsl § At #) 97 afms €@ @
frare 7 @ & gIHTQr Hx § FEw
9 wimifia 999% FE@El & qedr
agr 97 & fao eqrat & @1z & wfaw
frara & e @ fea s & mar @

aramd gnf Wyt § @ e fea
AT

3117, ») gew 9T SGAT :
it fazaaTq qrdq
ag1 faw g+ ag a A €1 FUO0 w4
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(F) 7ar 7z "9 2 f& @=AwEA
zar mgd av Mdma & & amfwl @
g qiAr ¥ QAT q=a fwgr agr qr

(@) afz gr, @ Fa% qeq aqr A
foadr § ; #%

(1) GYFIT A 39 gAY A FUT F14-
argrFr g ?

faw weweg § qw-wet (S ome
wWo 1) : (%) W (&). S, @i 23
gArE 1969 &1 @@t ¥ dunges
sifagifai 3 arfwaa & sa @ ufgwi
xqig @ 390 feswm @rar ower, W)
Aifvos & aime 7 garf gxd 9T IA
9| g% @A F1, grAdLw I T 9T
Hew dNT 329 W@ w9 gl g

(m) 1 zafsaat &1 fowgar fear
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(n) s& eufss #1 wAF WA F
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(1) ma iw safya &1 fawag qe
%1 90 sfawma faam 1 sq ufw 7 &4 -
T ¥} FI2T FIAAT |

Introduction of ‘M" Loops

3119. SHRI MUHAMMAD SHERIFF:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELQOP-
MENT be pleased to state :

(a) whether Government propose (o
introduce *“M" loops in the country ;

by whether it is quite popular in many
Western countries and if so, the names of
those countries ; and

(c) whether this device has corrected
many of the deficiencies in the present loops
and if so, to what extent ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING ; AND WORKS, HOUSING
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AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR) : (a) Not at present.

(b) and (c). It is understood that ‘M*
device is being studied in United Kingdom,
Yugoslavia, Isracl ; and field testing of it is
in progress in Hong Kong. In the absence
of authoritative evaluation data, it is not
possible for the present to comiment on its
comparative usefulness,

Disposal of Applications For Mining
Leases Linder Minerals
Concession Rules
3120. SHRI G.C, NAIK ;
SHRI D.N. DEB:

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

{a) the sections of the Minerals Conces-
sion Rules under which applications for
mining leases for minerals other than
specified minerals held by the prior Jlessee
are disposed off ; and

(b) whether the State Governments are
notified this fact ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO) : (a) Sub-Rules
(4) to (6) of rule 24 of the Mineral
Concession Rules, 1960 as amended in 1968,

(b) Yes, Sir.

12.00 hrs.

CALLING ATTENTION TO MATTFER
OF URGENT PUBLIC IMPORTANCE

Reported move by Pakistan to Stall the
Visit of Khan Abdul Ghaffar Khan
to India

SHRI M. L. SONDHI (New Delhi):
I call the attention of the Minister of Ex-
ternal Affairs to the following matter of
urgent public importance and request that
he may make a statement thereon :

“The reported move by the Govern-

ment of Pakistan to stall proposed visit
of Khan Abdul Ghaflar Khan to Indi: ‘v

receive Jawaharlal Nehru Award,”
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THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH' : Mr.
Speaker, Sir, Government have no infor-
mation to substontiate or corfim the press
reports that the government of Pakistan are
secking to prevent Khan Abdul Ghaffar
Khan from visiting India this year to receive
the Jawaharlal Nehru Award for International
understanding.

2. The Government of India, as mil-
lions of our country-men, greatly look for-
ward to the forthcoming visit of Khan Abdul
Chaffar Khan who is held in great esteem
and affection by the people of India.

SHRI M. L. SONDHI : Sir, 1 do not
wish 1o say anything which would be
construed as implying that I do not favour
friendship between India and Pakistan. 1
for one feel that India and Pakistan should
be friends. Nevertheless we must face facts
and must remember history. 1 am sure, the
hon. Minister would not like to go down as
a falsifier of history but as an upholder of
history.

What happened with Badshah Khan?
For 15 years he was kept in solitary confine-
ment in Pakistan's jails. You will remember
that this was nothing new for him.

it ofr v (g0) ¢ Afwa #iwE J
g% fan g% &Y faar

SHRI M. L. SONDHI : During British
rule he was made to suffer solitary confine-
ment ; yet, nothing could crush his spirit.

1 do not wish to give many examples
but would just quote about Baba Kharak
Singh, whom you will remember, from Bad-
shah Kan himself :

“Among the Dehra Ghazi Khan pri-
soners my sentence was the longest......
Only Sardar Kharak Singh and T re-
mained there. The IG Prisons visited
the jail again. Arrogantly he approached
us in our barrack and addressing the
Sardar said : Well, Kharak Singh ! He
defiantly answered back : Well what ?
The 1G was greatly enraged and ordered
that Baba Kharak Singh should be con-
fined to a solitary cell and supply of
of milk should be discontinued. 1 was
Jeft alone in the barrack .. Through a
hgle in the door...we used to have a
y'impse of cach other Baba Kharak
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Sing had become very weak and at

times | passed some food for him

through the hole. He was a brave man,
all the difficulties and miseries did not
rob him of his fine sense of humour

L

These words can also be used for Khan
Abdul Ghaffar Khan. With all the suffer-
ing nothing has daunted him and today he
has remained an example of what a spirited
person could do. How has Pakistan treated
him ? He was kept in solitary confinement
in Hyderabad. In Lahore Jail he was given
the wrong medicine for disentery. He was in
agony. For 36 hours he was left uncared for.
He got high blood pressure and his kidneys
were badly affected. He was ill-treated
throughout and it is to our shame—a point
made by Shri Rabi Ray—that India did not
do anything to get him released. It was an
International Organisation which worked to
secure his release.

With all this inhuman torture suffered
by him, perhaps some people here may think
that we want to welcome him with some
exaggerated sense of what is required. Re-
garding the Pukhtoon question, Khan Abdul
Ghaffar Khan stands for non-violence. He
wants from India moral fecling and moral
ties. Those should be expressed.

Please permit me to make a few obser-
vations because they are important and have
a bearing on the question that I want to
ask. I suspect that in India there is an anti-
Ghaffar Khan lobby at work.

SHRI SHEO NARAIN (Basti) :
Indian is against Abdul Ghaffar Khan

No

SHRI M. L. SONDHI : Please permit
me to quote from the Hindustan Times,
noted at one time for its patriotism and
inculcation of national outlook, which has
adopted now the mantle of the Clivedon
group, It wrote an article asking for a ban
on the visit of Khan Abdul Ghaffar Khan.
The present editor of this paper has served
the Prime Minister loyally as a member of
her personal staff. We want to have a
clarification whether he represents his own
views or those of the Government.

Secondly, it would not be out of place
for me to mention that certain persons have
been working against him. [ say with all
respect to Shri Sheo Narain—and I want
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his help—that in a representation dated 24th
December, 1966, to the Prime Minister two
important Congressmen of the North-West
Frontier Province made a serious allegation
that a sum of Rs. 4 lakhs belonging to Khan
Abdul Ghaffar Khan's Khudai Khidmatgar
Ashram have been misappropriated by a
certain gentleman called Shri Mehr Chand
Khanna. Has the Prime Minister of India
held an inquiry into the alleged corruption ?

MR. SPEAKER : Order, order. On the
calling-attention motion you could ask a
question for clarification, but you are enter-
ing into a regular speech and have also
brought in matters which are unconnected
with this calling-attention motion,

We should not use this privilege of Call-
Attention Notice for making a long, un-
connected and irrelevant speech. [ would
request you to put a question directly con-
cerned with the Call-Attention Notice so
that the reply could be given.

SHRI M. L. SONDHI : 1 respect your
kind judgment, I am only asking a question
relating to Khan Sahib'’s visit. Some people

are trying to prevent it. Naturally, I want a

a clarification.

MR SPEAKER : Other madters you can
raise at some other time.

SHRI M. L. SONDHI : 1 am only ask-
ing because a certain gentleman went to
Pakistan and received an award there.

Now, Sir, this is what the Prime Minister
of India says in her introduction to Tendul-
kar’s book on 2Ist June, 1967. 1 quote :

“As one reads through the pages of

Tendulkar's book on Badshah Khan,

one is overcome by a feeling of shame.

One can only hope that Badshah Khan
in his compassion will forgive our
failures.”

The Prime Minister of India is saying
about failures and she says, she is overcome
with a feeling of shame.

I would like to kmow from the hon.
Minister who knows the Prime Minister's
views very well as io whether in the last two
years, the Prime Minister has done anything
concrete in this direction.  Since everybody
wants to wel.ome Badshah Khan, what has
been done con.retely to see that Badshah
Khan is given a proper welcome.

SRAVANA 20, 189| (SAKA)
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Sir, I would through you, appeal to the
Members of Parliament here—they are going
to get more allowances—that a part of it
should be given to the Khan Abdul Ghaffar
Khan Fund. My objectives are not anti-
Pakistan. They are only to :ee that this
great man Badshah Khan should come to
India to apply his healing touch to all
of us.

SHRI DINESH SINGH: I would
associate mysell with much of what the hon,
Member has said about Badshah Khan, his
great courage and conviction, his devotion
to the cause of peace and ideas for which the
Father of our Nation stood. | do not think
there is any Member in this House or in the
country outside who would not wish to aes
Khan Abdul Ghaffar Khan come here. 1 am
amazed to hear what the hon, Member has
said. May 1 say we are eagerly looking
forward to the visit of this great leader, a
patriot, whom some of us have had the
privilege and the good fortune of meeting
and knowing a litile and that we should not
inject any party matiers into this......

SHRI M. L. SONDHI : Who has in-
Jjected the party matter 7 Not a word was
said about any party matter. Why should

he provoke me unnecessarily, Sir? 1 did
not try to disturb him. He just irritates me,
Why does he say that? 1 place myself in
your hands, Sir. You can behead me if you
want. What did 1 introduce as a party
matter 7 Somebody has given a brief to
him and he is reading it out. You pull him
up or you pull me up. 1 did not say a word
about party matter. 1 leave it to the judg-
ment of the House,

MR. SPEAKER : Before occupying the
Chair, I prayed during the last two days to
sec that Mr, Sondhi gets the least provo-
cation in my time. 1 would request the
Ministers to be extra cautious about it.

SHRI DINESH SINGH : I am grateful
to you for your word of caution. I can
assure you that I shall give utmost con-
sideration to it in my presentation here. It
was rot my desire in the least to provoke
the hon. Member, Mr. Sondhi. In fact. 1
sat very quietly when he tried to provoke
me. He said something which you had vour-
«elf. Sir, mentioned was not very rievant 10
this, concerning another person with whem
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[Shri Dinesh Singh)

he had an election contest and the rest of it.
1 did not wish to bring in all these things.
He brought in all these matters here. All
that 1 want to say is, when such a respected
leader is visiting our country, let us give him
|"united welcome. Let us not detract his
visit by all sorts of extraneous matters.

MR. SPEAKER : 1 think, the nature
of questions that might be asked by the other
hon. members who have given notice of the
call-attention would wust be the same. 1
would, therefore, skip over their names...

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : Nc, Sir. How is it possible ?

MR. SPEAKER : The call-attention has
been given by Mr. Sondhi and then Mr.
Kanwar Lal Gupta who belongs to the same
Party. | thought that one was enough.
(Interruption) This is just a request ; this is
not a ruling.

SHRI S. M BANERIJEE (Kanpur) : The
names are ballotted and only five members
are allowed to asked questions. Out
of those five. four may belong to the same
Party. Inall fairness mnobody should be
debarred from asking his question.

SHRI KANWAR LAL GUPTA : I have
a right to ask a question. My name has
come in the ballot.

veuw AgYaa : AF 2, 7 arEar A
fs =T ®F QU F 0F FAAIG gIEg, Y
SGERIE RS EACER L)
@ mdy Py @few anT adt g 2, &
g gfaT |

ot $weeT® qow © geay APaw, F
gt azn ¥ facga magma g & ww
A ez @l st ¥ owg A
g8 frorse & aa aifedl & 9% § 3780
ama s F0fzy | AfeT 98 3@ Qo
wmg 94 & fr @1 wega newic @ TH
oy safem § Fasdld i) & qgdr it oX
sl & &z N AT T § A7 oAy
yyge e Y A #€ arz ag s 91 fF
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78 3% Arq gw &t &1 afsa qw waAr
az & f& gardilmiwic oF Gfag @wer
F¥ 2dtag @ AT @ wiT 1965 ¥, wgi
a% g& a1z §, 8 937 §, wAT § A7
TE FTAr, 1 qT2r7 eanifaz ¥ ag war
ar fr 2% qeqgfrears & gm 2df § Wk
g% sfa & fa, gmgfasam aard
#F far aw @Y gEErT A aay A
F wefy Y | "AAAr 9vgar g fE aa
qrfFETiAY FIFIT gAR FENT & aray
W, §zd AR A TETEMET FT W O,
AIMHEET AT AAGT F AT F gTTRIAT
& @ ¥, A & gfaare @ 3 A aar

MR. SPEAKER : The subject of call-
attention relates to the visit of Khan Abdul
Ghaffar Khan to India and not to any other
matter.

= w7y fead (g07) : qmgfeam
AEY TYAT A AT AsgW NIWT @PwET
TET 7

st gar g o ww qifecara
gHIR g2 ArAAT § g@T ¥ 1@, AT
gard g41 7 far oft @ 6 gt & weay
7 az arT 370 W A war 8 fr oAz
FINT F FLH o 317 777 & far §are
g ar & amar Tz g fr 93 97 7 @mm-
A 2t ar qEgfaea F0 o qmy
Iar@d 1T aiffear & #3900 fF aagfa.
£ 3IAEY AT TR, FAAr g ?

gg fagrdf Mt awFw F & I8
aifeegia ¥ ot A7 faarelr 7 Y
fergeara ar 7@ &1 3a% #rag & greT
W g Y

adfaw wia =t (st faam feg) -
e § g fagedl s\ <3 § 38
AT AFT ATEIT WD FT 341 gra7y ¢, ag
& At a0 |1 | AT Ggew qw {
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fer ¢ g% Fwwt @99 a1 ¥ s 33
N wfar w51

FET % F17 93gA TG @l ¥ 317
W G § ITY g WT 97 FrAE gy
& ar az w23 $ oYz anrgm 77 @id
b tagimrscad 9@ F ag #
1€ ara frwa asy 2

qPAF Wy qTET Fr iy Fr
19 § 9z &% adar 937 § F@1 70 9%
# =Yt gty g7ET 7 T w3 faz
A, w7 32 f13g 900 7, 390 ;21 IR
faw fear 7z fragq 1 #dad &
fran gor & 1 3A0 HITIT & gEA Fra0d
717 Agt & AfFw fra a9 @m
1A il 3E & W F A AT AT E

SHRI KANWAR LAL GUPTA: You
are committed to that.

SHRI KARTIK ORAON (Lohardaga)

Khan Abdul Ghaffar Khan is popularly
known as Frontier Gandhi. He is coming
to our country after 21 years of the sad

demise of Mahatma Gandhi. He is as much
a source of inspiration to Indians as
Mabatma Gandhi. 1 would like to know
from the Government as to how long he is
going to stay and what are the programmes
that Government has arranged for him with
to showing the seeds of Indian

a view
nationalisation in every citizen of the
country.

I am an Indian and 1 will not do any-
thing which is not Indian,

SHRI DINESH SINGH : He will be

welcome to stay herc as long as he likes.

12.16 hours
QUESTION OF PRIVILEGE - Conrd.
Regret by FEditor of Indian Express

MR. SPEAKER : This is about the
privilege motion about the Jndian Express.
On the T7th August, 1969. Shri Shashi
Bhushm.had.niud a question of privilege
in respect of the news report under the
caption “Women MP: Pin Down Young
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Turk”, published in the Indian Express.
dated the 30th July, 1969, which mis-repre-
sented certain remarks. made by Shri Shashi
Bhushan in the House on the 29th, July,
1969. As decided by the House, the Editor
of the [udian Express was asked, in the
first instance, to state what he had to say in
the matter,

I have now received a letter, dated the
8th August, 1969, from the Editor, Indian
Express, New Delhi, which jnrer alig reads
as follows :

“Let me admit at once that our cor-
respondent’s report was incorrect in say-
ing that Mr. Shashi Bhushan called
Mrs. Sharda Mukherjee a CIA agent.
Mr. Shashi Bhushan spoke immediately
after Mrs. Sharda Mukherjee, as you
will find in your official record. This
sequence of events, combined with
interruptions, led our correspondent into
error.

I say this in explanation of what
happened and not in justification of it.
1 would be grateful if you could convey
to the Deputy Speaker our sincere regret
for the error.”

He did not know 1 will be the Speaker by
this time. I hope this is all right.

In view of this the matter may be treat-
ed as closed.

12.18 hrs.

RE : QUESTION OF PRIVILEGE

SHRI A. SREEDHARAN (Badagara) :
On a point of privilege, Sir.

MR. SPEAKER : You met me in my
Chamber. I had a discussion with you.
You were very much insistent about raising
the matter. But the understanding arrived
at was that only one Member would make a
reference, nothing beyond that.

SHRI K. LAKKAPPA (Tumkur) : Mr.
Speaker, Sir. The Congress President, Mr.
Nijalingappa, has made certain remarks and
also cast asperisions during the course of his
address to the Members of Parliament in the
Central Hall and he has stated...

SHRI RABI RAY (Puri) :
Members.

To Congress
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SHRI K. LAKKAPPA : ...during the
course of his speech appealing to his Party
men...

SHRI K. N. TIWARY (Bettiah)
a point of order, Sir.
wege #Z1gq § € 9T W19 § sgaEar
wigm fr frdr oidfer g, g@dz ar
FRzh g guA ordf Mfer ¥ gg war
¢ ar argar @ a1 391 39 azi A9 @ A2
1% Nfass 323 #Y g asN g ?

On
(Interruptions).

st Tfa 7o @ weTe wAEE, AT A9
A IT ArAAYT AIEG A TH I KT EAT-
arfgidargac G g ag & Aw
¥ ooz wiw qreT 73 Is@ET A1fE0 )

MR. SPEAKER : Let me hear him for
a minute. He has told me in my Chamber
that he would not take more than a minute
or two.

SHRI K. N. TIWARY : That is not
the point. The point is whether you will
allow any matter discussed in a party meet-
ing, either of the Congress or of any other
party, to be raised in the House as a ques-
tion of privilege.

SHRI1 K. LAKKAPPA :
report in the papers :

“Earlier, Mr. Nijalingappa in the
course of his speech appealing to party-
men to ensure the success of Mr. Sanjiva
Reddi, described the Central Hall of
Purliament where the meeting was held
as a ‘funny hall’. 1t was a place where
stories were created and circulated. They
should not be believed...”

This was the

“...Mr. Nijalingappa strongly criticis-
ed what he called rumour-mongering by
some who said the Government would be
toppled after August 16.”

According to Direction 124 of the Direc-
tions by Speaker under the Rules of Proce-
dure and Conduct of Business in Lok Sabha,
the term ‘precincts of the House/Parliament
House' Includes the Central Hall. So, any
aspersion cast on the Central Hall amounts
to an aspersion cast on the Parliament
itll,
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The word ‘funny’ according to the
Concise  Oxford Dictionary is ‘comical,
curious, hard to account for’, So, any des-
cription of any part of Parliament as funny
or as a place where stories are created and
circulated is an aspersion against Parliament.
Any aspersion against the Members or
against the Parliament is a breach of privilege
of the House.

MR. SPEAKER ; When the hon.
Member met me in my Chamber, this was
the conversation that I had, and 1 repeat the
same conversation now. I had no idea of
what he was bringing uwp. But my com-
monsense view is that the Central Hall hap-
pens to be a hall where the Constitution was
framed. But this Hall did not know that
the Members will be using it as a coffee-
room or as a lounge or even as party rooms.
If there is a party meeting it is converted
into a party room. If there is a meeting for
coll.e, tea or Jgssi it is converted into a
lounge.  The hon. Member had never raised
any question about the sanctity of the Hall
being preserved. Why does he, therefore.
raise this point now ?

SHRI A. SREEDHARAN : According
to the Direction, Central Hall is pari of
Parliament House.

SHRI K. LAKKAPPA : Kindly bear

with me for a second.
Speaker reads..

MR. SPEAKER: 1 think that is
enough. He has made his point already.

The Direction by the

SHRI C. VISWANATHAN (Wandiwash):
Party meetings should not be held in the
Central Hall. The Congress Party should
not be allowed to have their meeting in the
Central Hall.

MR. SPEAKER : 1 would invite the
atlention of our guests and visitors to avoid
such a thing in future. Perhaps, they are so
very little aware that that is no party room.
I think this would be enough,

SHRI G. VISWANATHAN : The Con-
gress Party should not be allowed to have
their party meeting in the Central Hall.

We
raised a privilege motion under rule
We want your decision on that.

SHRI J. M. BISWAS (Bankaura) :
have

23
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MR. SPEAKER : The hon. Member
had given mie to understand that this would
not take more than a mioute or two. Now,
this is not fair.

12.23 hrs.

STATEMENT RE. CALLING OFF THE
STRIKE IN JUTE INDUSTRY

THE MINISTER OF FOREIGN
TRADE AND SUPPLY (SHRI B. R.
BHAGAT): Mr. Speaker, Sir, as the
Honourable Members are aware the workers
in the jute industry in West Bengal went on
an indefinite strike on the 4th  August, 1969,
to press certain demands. In the statement
1 made in this House on the 5th August,
1969, T made a reference to the circumstances
leading to the strike. In view of the impor-
tance of the jute industry to the national
economy I also urged on the House to
impress on all concerned the urgent need to
place national interests above narrow points
of view so that production which had been
interrupted could be resumed without any
loss of time. The representatives of the
workers and employers responded- to my
appeal and agreed to hold discussions with a
view to reaching a settlement for calling off
the strike.

The negotiations between the representa-
tives of the workers and employers were con-
ducted at New Delhi on 8th and 9th August
under the Chairmanship of my colleague, the
Minister for Labour, Employment and
Rehabilitation. The Labour Minister of
West Bengal and I also participated in the
ncgotiations which were conducted in a spirt
of cordiality, mutual understanding, and co-
operation

The Prime Minister gave interviews to
the representatives of Employers and
Workers : her talks with them helped to
focus attention of all concerned on wider
national interests,

As a result, I am glad to inform the
House that an agreement has been reached
between the representatives of the workers
and employers. 1 expect that this Agreement
will the be ratified by the concerned Associa-
tion and Unions, and full production will be
resumed from tomorrow.
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The terms on which the dispute has been
settled are :

1. The question of revision of wage
structure will be  referred to a
suitable machinery to be set up with
such composition, terms of reference
and time-limits as may be agreed
upon by both parties. Permanent
posts in the mills will be manned
by permanent hands, fixation of the
permanent complement  will also be
referred to the machinery.

2. Pending revision of the wage struc-
ture, an interim increase of Rs. 30
per month on the basic wages of
the workers will be paid with effect
from August 1.

3, There will be no variation in the
dearness allowance payable as at
the end of July 1969 consequent on
any change in the consumer price
index of Calcutta; any adjustment
of this account will be made after
the wage structure has been revised.

4.  An ad hoc payment of an amount
enqual to the interim increase for
one month (Rs. 30) will be made to
each worker who was on the rolls on
August 1. This payment is to be
made in the first half of November.

5. Workers will call off the strike and
resume work on Tuesday next.

An increase in the wages of the labour
employed in this important industry was
overdue. I am glad that employers have
agreed to an interim increase. [ have every
confidence that the Committec which will
consider the wage structure will bear in mind
the legitimate needs of labour and the impe-
rative requirement for our jute manufaclurers

to be fully competitive in the world
markets.

Now that the (differences between
employers and workers have been amicably

settled. 1 would appeal to both management

- and labour to bend their encrgies to improve

productivity, augment production and under-
take appropriale measure to win back lost
markets and consolidate our position in
carpet backing and Jute Specialitics.

The Jute Industry has an importan role
to play in the effort to augment our export
earnings. The new spirit of cooperation
between managemept and Jabour will, |
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cxpect, enable the country to derive full
benefit from the increase in the production
of the raw jute, for which all of us are
grateful to the jute growers.

SHRI JYOTIRMOY BASU (Diamond
Harbour) : May 1 congratulate the jute
workers of West Bengal and also the people’s
Government of the United Front which stood
behind the workers in bringing about this
settlement ?

SHRI S. M. BANERJEE (Kanpur): 1
must congratulate the hon. Minister of
Foreign Trade and Supply and also the hon,
Minister of Labour and Employment, Shri
Hathi, for their efforts, 1 also congratulate
the jute workers of West Bengal on their
heroic success.

12.25 hrs.
PAPERS LAID ON THE TABLE

Annual Accounts and Audit Report
thercon of All India Institute of
Medical Sciences

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR.S.
CHANDRASHEKHAR) : On behalf of
Shri K. K. Shah, 1 beg to lay on the Table
a copy of the Annual Accounts of the All
India Institute of Medical Sciences, New
Delhi, for the year 1967-68, together with
the Audit Report thereon, under sub-
scction (4) of section 18 of the All India
Institute of Medical Sciences Act, 1956,
| Placed in Library. See No. LT-1609/69.]

Notifications under Bengal Finance
{Sales Tax) Act, Customs Act, and
Central Excises and Salt Act

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : I beg to lay on the Table —

(1) A copy cach of the following Noti-
fications under sub-section (4) of
section 26 of the Bengal Finance
{Sales Tax) Act, 1941 as in force in
the Union Territory of Delhi :—

(i) Notification No.F. 4(144)/69-Fin,
(G) (Hindi and English ver-
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sions) published in Delhi Gaze-
tte dated the 17th July, 1969,
containing corrigendum to noti-
fication of even number dated
the 9th October, 1968,

(ii) Notification No. F. 4.173)/68-
Fin. (G) (Hindi and English ver-
sions) published in Delhi Gaze-
tte dated the 17th July, 1969,
containing corrigendum to noti-
fication of even number dated
the 9th December, 1968.

(iii) Notification No. F. 4(177)/68-
Fin. (G) (Hindi and English
versions) published in Delhi
Gazette dated the 17th July,
1969, containing corrigendum
to Notification of even num-

ber dated the 2od January,
1969,

[Placed in Library. See No.
LT-1610/69.]

A copy each of the following Noti-
fications under section 159 of
the Customs Act, 1962 : —

(i) G.S.R. 1785 (English version)
and G.S.R. 1786 (Hindi version)
published in Gazette of India

dated the 26th July, 1969, to-
gether  with an explanatory
memorandum.

(ii) G.5.R. 1790 published in Gare-
tte of India dated the 2éth
July, 1969, together with an
explanatory memorandum.
| Placed in Library. See WMo.

LT-1611/69.]
A copy of the Central Excise
(Seventeenth Amendment) Rules,

1968 (Hindi wversion}), published in
Motification No. G.S.R. 1607 in
Gazette of India dated the 12th
July, 1969, under section 38 of
the Central Excises and Salt Act,
1944, [Placed in Library. See No.
LT-1612/69.]

A copy each of Notification Nos.
1697 to 1712 (Hindi version) pub-
lished in Gazette of India dated the
19th July, 1969, issued under the
Central Excise Rules, 1944, together
with an explanatory memorandum.
|Placed in Library. See No. LT-
1612/69.]
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DEMANDS FOR SUPPLEMENTARY
GRANTS GENERAL', 1969-70

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : 1 beg to present a statement
showing Supplementary Demands for Grants
in respect of the Budget (General) for
1969-70.

MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, I have to report the
following message received from the Rajya
Sabha :

“In accordance with the provisions of
rule 127 of the Rules of Procedure and
Conduct of Business in the Rajya
Sabha, 1 am directed to inform the
Lok Sabha that the Rajya Sabha, at
its sitting held on the B8th August,
1969, agreed without any amendment to
the Banking Companies [ Acquisition and
Transfer of Undertakings) Bill, 1969,
which was passed by the Lok Sabha at its
sitting held on the 4th August, 1969."

STATEMENT RE : DELAY IN LAYING
OF CERTAIN NOTIFICATIONS ON
TABLE OF THE HOUSI:

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): Shall 1
read out the statement or lay it on the Table
of the House ?

MR. SPEAKER : He may lay it on the

Table of the House.

SHRI VIDYA CHARAN SHUKLA :
I lay a statement clarifying the point raised
in the House on the 25th July, 1969, regard-
ing delay in laying on the Table copies of
certain notifications under the All India
Scrvices Act, 1951, on the Table of the
House. |Placed in Library. See No. LT-
1639/ 69.]

RE : CALL-ATTENTION NOTICE

oY fow wx W (agwdl) ;- weaw
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Hyderabad

wgizg, g% 75 Feur ¢ 5 wF @
fedegrar gmr 2 wife wla &) &3 &

fgrgeard &1 egare Wit & @A 3
e fedqguaa o1 gat fzgeaT & sqiare
qr qgqry & =g fE §@ W

quetee

MR. SPFAKER : ®H'dA19 HI&q §THY
TT Y Z1FA & WAt § | a7 AT a9y
7€ F ) Arg # oqrad Y A3 &7 AT
AAr 21 2w 7 wrzEen wiw KT IR &)
He has to give ~cparate notice. Call-attention

notices which have not been accepted cannot
be brought on to the agenda in this way.

SHRI HEM BARUA (Muangaldai) : We
have not understood your logic in rejecting
the call-attention motion on the devaluation
of the French franc.

MR. SPEAKER : We can take up only
one call-attention a day. Otherwise, we may
have to devote a full day tv call attention
notices. That is very difficult.

SHRI HEM BARUA : There cannot be
any judgment on that ba-is. There are
precedents in this House when two call-
attention notices have been taken up on the
same day.

MR. SPEAKER : We will discuss it
this evening. | have already called a
meeting.

RE : RAILWAY ACCIDENT NEAR
HYDERABAD

SHRI HEM BARUA (Mangaldai) :
There should have been a statement on the
railway accident which took place near
Hyderabad, I wrote to you about it,

SHRI JYOTIRMOY BASU (Diamond
Harbour) : There was no headlight,

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): There was

light,



219 Gold Control (Amdt.)
STATUTORY RESOLUTION RE : DIS-
APPROVAL OF ' GOLD CONTROL
(AMENDMENT) ORDINANCE AND
GOLD (CONTROL) AMENDMENT
BILL - (Contd.)

MR. SPEAKER : Further discussion of
the following Resolution moved by Shri
Kanwar Lal Gupla on the 8th August, 1969,
namely :

“*This House disapproves of the Gold
(Control} Amendment Ordinance, 1969
(Ordinance No. 6 of 1969) promulgated
by the Vice-President acting as President
on the 3rd July, 1969."

and further consideration of the following
motion moved by Shri P. C. Sethi on the 8th
August, 1969, namely :

“That the Bill
(Control) Act,
sideration.”

to amead the Gold
1968, be taken into con-

along with amendments for circulation.
1 have received a communication re-

questing that the debatc on this be adjourned.

I could not make out the signatures.

SHR1 DEVEN SEN (Asansol): 1
would very much like this Bill to be
rejected.

MR. SPEAKER : The time allotted by
the Business Advisory Commitiee has been
accepted by the House. We have taken
only 45 minutes out of 3 hours. I am sorry
1 cannot allow it. The discussion will conti-
nue Nnow.

SHRI S. M. BANERIJEE (Kanpur):
Before 1 lend my support to the various
clauses of the Bill, 1 must bring to the notice
ot this House and the Minister that | have
received numerous telegrams from the gold-
smiths' associations, the Akhil Bharatiya
Swarnakar Samgh and also the Sarafa
Association asking me to appeal to Govern-
ment to withdraw this pernicious legislation,
I know this Bill has been brought after the
Supreme Court judgment, 1If we go through
the various provisions, it will become clear
to us that the Bill has embodied the various
suggestions or rulings of the Supreme
Court.

1 was a member of the Select Committee
elong with Shri Dandeker and others. There
we did point out to Government, to the
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ex-Finance Minister, Shri Morarji Desai, that
in case these provisions were challenzed in
the Supreme Court, they might be declared
ultra vires of the Constitution

120

I am happy that these suggestions have
been embodied in the Bill.  But let us go
back to 1962 when the Chinese aggression
took place. Then unitedly the people of
India, irrespective of caste, creed, sect or
political affilistion stood as one man behind
the late Prime Minister, Pandit Nchru. At
that time, he gave a call ‘ornaments for
armaments.” 1 remember the ladies in the
country, specially the poorer, contributed
more for  that purpose. Fortunately
or unfortunately maharanis. whether
they are in the Swatantra Party or close
to Jan Sangh, did not contribute gold
and only the sisters from the middle class
contributed gold. You will remember that
when the gold control came there was great
difficulty and 166 goldsmiths committed
suicide and thousands of families were facing
starvation because they could not get any
work. Nearly five lakhs of goldsmiths
throughout the country were unemployed.
They were given loans by the State Govern-
ments for rchabilitation purposes.  After
lending them Rs. 3.000 or Rs. 4,000, they
wanted to recover that amount.  We pointed
out that the money should not be recovered.
Some notices were sent in U. P. and the
morigaged property of the goldsmiths was
auctioned.

I request him to consider dispassionately
whether gold control has served its purpose
in the country. The three aims wcre : the
price of gold should come down to the
international price of gold ; concealed gold
would be made to come out and thirdly,
there will be less smuggling. The hon.
Minister in his reply to the debate on the
disapproval motion did say that there was
smuggling though it might not be on the
same scale as before. But if we read the
figures we find that in 1966-67 it was more
than 1964.65. 1In 1968 it came down but in
1969 1 do not know what is going to happen.
Gold that was smuggled through the BOAC
plane was released with the help of some
officers. MNow because Shri Morarji Desai
is out there should at least be a recon-
sideration of the entire problem. It has not
brought down prices which are fluctuating.
The price is around Rs. 215 per tola. Con-
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cealed gold has not come out; smuggling
goes unabeted. If it is not a dogma, I
request the hon. Minister to consider this
point. Mr. Anil Basu, General Secretary of
the Akhil Bharatiya Swarnakar Sangh went
on hunger strike and he was supported by
comrades who came from different parts of
the . country and they also resorted to
hunger strike. Mr. Sachin Chaudhuri who
was then the Finance Minister promised that
certain concessions would be given. Con-
cession aftér concession was piven. What
is the use of a Bill with only a long title ?
If you are not bringing forward a Bill out of
conviction what is the use of a Bill. 1 have
already said that all the three objectives
were defcated. 1 request Mr. Sethi and
the Prime Minister who is now the
Finance Minister to coasider the whole
matter objectively and  dispassionately.
I would request you 1o withdraw this
particular Bill, because all that glitters is not
gold. Unfortunately, the smugglers are
operating, and they are international smug-
glers with a national character. So, | say
that this sort of thing will continue, and
there will be no utility of this particular
legislation.

As far as the various provisions ‘of this
Iegislation are concerned, 1 welcome them,
because they arc in consonance with and are
in accordance with the Supreme Court judg-
ment, but still, I have received telegrams
from many people.  Even the goldsmiths do
not want this to come. 1 would requsst the
hon. Minister to kindly have another round
of meectings with the Akhil Bharativa
Swarnakar Sangh and with Mr. Anil Basu
and others and various representatives who
do not like the gold control  Let us have
another mecting with them. Let some Oppo-
sition Members be consulied, especially those
who know the job. T do not mind recom-
mending Shri Dandeker who pleaded so well
and objectively. It is not because he belongs
to the Swatantra Party He really pleaded
the case so well in this particular case. He
proved that ali these clauses ultimately
are going to be declared invalid by the
Supreme Court. The hon. Minister should
convene a meeting of the Opposition parties
and the Swarnakar Sangh and others, and let
us all consider the whole matter objectively,
because there should be no more starvation
deaths of goldsmiths. They should not be
made to suffer any more. 170 to 200 people

Control (Amdr.) Bill
have already died and many had committed
suicide. There is no compensation paid to
them. Let us not have this sort of legis-
lation which has defeated all its purpose.
In fact, it is not because Shri Morarji Desai
is out now, that I am pleading now. Even
before, when he was here, I had pleaded
against it, but he stood like a rock. He said
that once a decision has been taken, it has
to be implemented. 1 may point out here
that the Compulsory Deposit Scheme which
was introduced by him has been withdrawn.
So, let them not stand on a question of
prestige ; let the Bill be withdrawn for the
sake of the country. The lust for gold will
be there, irrespective of this legislation,

I may point out another thing in this
connection.  FEven on the Rs. 10 currency
nole, there is difference now. In the present
Rs. 10 note, the words *on demand™ have
been omitted.  If there is no “on demand”,
what happens 7 Previously, these words were
there on these notes. The words were, 1
promise to pay the bearer, on demand, the
sum of rupees ten”. Now the size of the
1ole has also changed. There is a change in
size I can place it on the Table of the House
provided it is returned to me with some in-
terest.  The words *'on demand” have been
conveniently omitted. (/nrerruprion) 1 am
prepared to lay it on the Table because if
it goes into your pocket, 1 know you will
return it to me !

MR. SPEAKER : 1 can find your money
back in your pocket !

SHRI S. M. BANERIJEE : Formerly, the
words were **I promise to pay the bearer
the sum of rupees ten on demand.” Now,
these words are not there. *“On demand"
has been omitted. This is the condition of
the country. That is why the people do not
part with gold. That is the only guarantee
for them because it will make ornaments for
them.

Now, while saying that, let it not be
understood that 1 am supporting smuggling.
I am not supporting smuggling. 1 am only
supporting the plea for withdrawal of this
measure, and supporling the cause of the
sweated labour who earn by this trade. The
nation will support the Government in any
aggression from outside. Let there be any
aggression : whether from Chioa or Pakistan
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or from any other country. [ assure you
that all our ladies and mothers will contri-
bute their ornaments, as they have done
indeed in the past. Maharani Gavatri Devi
will not do so, but my sister will do it ;: we
come from the middle class. {{nterruption)

MR SPEAKER :
Members of the House.

They are also hon.

SHRI S.M. BANERJEE : Mr. Lobo
Prabhu will not do it ; Mrs, Lobo Prabhu will
doit; my sister will do it. Let there be no
objection. (fnterruption) All right ; [ with-
draw whatever 1 have said against Mr Lobo
Prabhu. I would only say that in that case
gold will come in.  Gold will flow in this
country, and again, that slogan, ornameonts
for armaments, will be translated into action
when necessary.  Hut let  this Bill be
withdrawn.

SHRI K. NARAYANA RAO (Bobbili) :
When the Gold Control measures  were
initially introduced in this country, there was
a widespread opposition to  this  measure
from people all over the country.  Nonethe-
less, Governmeni was delermined to  pursue
this particular measure to its logical end
after making some concession here and some
concession there.  Last time when the Bill
was passed in this House, some of us objec-
ted to the various provisions of this Bill on
the counts of both policy as well as ligality
and our fears have come true. The Supreme
Court has struck down certain provision of
the Gold Control Act. 1 was one of the
persons who brought a call-attention motion
here bringing the judgment of the Supreme
Court 10 the notice of the Government. In
that context, 1 had pleaded with the hon.
Minister to re-examine the provisions of the
Act in the light of the Supreme Courl’s
judgment. But, unfortunately, what has
happened is that this particular Amendment
is confined only to the prosvisions which have
been invalidated by the Supreme Court. My
plea was that the whole measure should be
re-examined on grounds of both policy as
well as legality.

Coming to the nolicy question, this
particular Act has rendered many goldsmiths
homeless. has denicd the sustenance to a large
number of goldsmiths. Coming as I do from
the rural sector, 1 know how certain families
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have been destroyed because of the gold
control measure. Here Government try to
rehabilitate them by giving some loans here
and there, but unforlunately what the
Government is not realising is the fact that
it is extremely difficult for anybody to change
his profession from one to another This
is a folly which the Government has commit-
ted. Wheatever loans have been given by
Government have not served the purpose.
As has been pointed ocut by many friends,
a large number of families of goldsmiths
have been rendered destitutes. Therefore,
1 pleaded with the Government that it should
have taken advantage of the judgment of
the Supreme Court and it should have seen
that the measure was withdrawn.

Coming to the question of legality, it is
very essential to realise that the matter was
brought before the Supreme Court only on
behall of the dealers with the result that
only those provisions have been struck down.
Though the validity of the other provisions
has mot been questioned by the Supreme
Court, it is still open to the Supreme Court
1o question the walidity of the provisions
restricting the right of goldsmiths to pursue
a particular profession. 1 shall just bring
this to your notice. One of the provisions
which were invalidated by the Supreme
Court was with reference to section 27 (2)
(d), which says ;

“A licence issued under this section,—

(d) may contain such conditions,
limitations and restrictions as the
Administrator may think fit to
impose and different conditions,
limitations and restrictions may be
imposed for different classes of
dealers.”

With  reference 1o this particular
provision, the Court made the following
observations :—

“On the face of it, this sub-section
confers such wide and vague power upon
the Administrator that it is, difficult 10
limit its scope. In our opinion, section
27 (2) (d) of the Act must be struck
down as an unreasonable restriction on
the fundamental right of the petitioners
to carry on business.”

This is with reference to dealers. The
pature of restriction imposed on the deader
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was struck down. ‘Therefore, this particular
provision has now been amended to bring it
in conformity with the judzment of the
Supreme Court. Now 1 come to the
goldsmiths where also the nature of restrict-
jon impossd is exactly the same was in the
case of dealers, Section 39 (2) (c) says :

“‘may contain  such conditions,
limitations and restrictions as the
Administrator may think fit to impose
and different conditions, limitations and
restrictions may be imposed for different
classes of certified goldsmiths.™

This is verbatim the same as has been
imposed on dealers. If that provision goes,
naturally this provision should atomatically
g0.

Not only that, there are quite a large
number of restrictions imposed on persons
to become entitled to the grant of a certi-
ficate, If you look at them it would look
as though after two generations there would
be no scope for one to be a goldsmith
because there would be nobody who would
be eligible for making an application. Why
do I say that ? Please refer to section 39
(4), which says :—

“On and from the commencement of
this Act, the following classes of persons
shall be eligible to apply for the grant of
a certificate, namely :—

ia) a persons who had been carrying
on business as a goldsmith for
more than a year immediately
before the commencement of Part

XIIA of the Defence of India
Rules, 1962 ;™.
This means, those persons who were

already granted certificates are eligible. Then
sub-clause (b) says : —

“a person who, at the commencement
of this Act, is a member of the family
of a certified goldsmith and had been
assisting him in his work as a goldsmith
for not less than one years ;™.

Here are the second class of people who
are eligible. According to this, a person
should be a member of the family of a
goldsmith who has already been given the
certificate. On the face of it, it is an
extremely vague term but this is done with
a view to escaping from the legal difficulty.
1 would like to koow from the hon. Minister
#s 10 who is considered to be a member of
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the family. Ts the sister's son a member
of the family 7 Does it necessarily mean
that he should be a son ? This is not clear
from this particular provision. But once
they say that he should be the sonof a
goldsmith, it will be struck down. To avoid
that difficulty they have introduced this vague
concept.

Whatever that may be, for being eligible
a person must be & member of the family of
a certified goldsmith who must be a gold-
smith at the commencement of the Act. So,
after a certain time a person who is a
member of the family of a goldsmith is not
cligible becausc he was not a certified
goldsmith at the time of commencement of
this Act with the result that after a certain
period of time there will be nobody in entire
India who would be eligible for being
certified as a goldsmith.

Such is the stringency of this measure
and such are the restrictions that are imposed
by this Act. Therefore I stoutly belive that
this Act is not going to be sustained on
legality.

Then, it requires all individuals all ove:
India to make a declaration if they have a
certain amount of gold with them. You are
imposing a particular restriction To achieve
what ? To stop gold smuggling. This is very
important. When the matter was brought
before the Supreme Court, the counter-
affidavit filed by the Government stated that
the rationale of the Act was primarily
purely to stop and counteract smuggling.
But you have a large machinery to counteract
smuggling. What you cannot do directly
you want to achieve through indirect
measures without knowing what the impact
of this particular Act is going to be. You
do not tighten your anti-smuggling measures.
You are not in & position to control them
but you want to put everybody as a sort of
a semi-criminal so that something will
happen somehow.

Even now we are not in a position to
indentify to what extent this particular
measure has succeeded in stopping smug-
gling. It is only a pious wish that if we
take these measures, possibly some smuggling
may stop. According to its own admission
in the Supreme Court, after devaluation
every year Rs. 100 crores worth of gold
smuggling was being done. Therefore it is
extremely difficult to know to what extent
this has served the purpose.
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Therefore 1 plead with this Government
that instead of tackling the problem directly
let us not have recourse to divious measures
whose impact is extremely difficult to define.
Once we cencede that by indirect measures
you want to stop smuggling of gold, the
logic should extend to the very many large
items which are being smuggled. Are we
following similar measures in regard to
them ? No. How is it that gold has been
picked up for this invidious treatment ?

Therefore in the interest of a large
number of goldsmiths who have been reduced
penniless and destitutes, Government should
withdraw it and approach the problem
directly and deal with it so. These Indirect
measure are not going to help anybody. It
has put unreasonable restrictions on every
section of society. Therefore taking advan-
tage of this particular judgement of the
Supreme Court, 1 hope and trust the
Government will reconsider this and see how
far these restrictions could be reduced and,
if necessary, Goverment will withdraw this
particular measure.
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MR. SPEAKER : The House stands
adjourned for Lunch till 2 P.M.

13.00 hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha re-assembled after Lunch
at Four Minutes past Fourteen of
the Clock.

[Shri K. N. Tiwary in the Chair)

RE. RAILWAY ACCIDENT NEAR
HYDERABAD - contd.
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STATUTORY RESOLUTION RE
DISAPPROVAL OF GOLD CONTROL
(AMENDMENT) ORDINANCE AND
GOLD CONTROL AMENDMENT
BILL—Conrd.

SHRI LOBO PRABHU (Udipi) : Itis
not necessary for me to dilate or to repeat
the arguments which have been pressed by
my predecessors on the complele abolition
of this Act. The Supreme Court held that
the Act was justified on two grounds, firstly,
the existence of large-scale smuggling total-
ling about Rs. 100 crores on an average and
secondly the necessity to make the disposal
of smuggled gold as difficult as possible. The
hon. Minister may like to controvert the
figures. But 1 say that there are 100 men
for every single case of smuggling which is
detccted.  The detection is that peor that a
bundred men bave to be employed fur every
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case detected. In respect of checking the
disposal of smuggled golds, the compartive
statistics are that there are ten men for every
case which has been brought to court under
the Gold Cotnrol Act. These are my figures.
The hon. Minister must say how many cases
have been brought to court under the Gold
Control Act. If they had not been brought
to court under the Gold Control Act, we can
only conclude that this Act has been used
by the stafl to cnlarge their own income and
to indulge in iliegal gratification. This is a
common feature of this Act, and it is an Act
of which Government should be thoroughly
ashamed, unless Government are the protector
of corrupt officials and smugglers, that they
have this Act on the statute-book.

SHRI GEORGE FERNANADES
(Bombay South) . Of course it is. Does he
not know that ?

SHRI LOBO PRABHU : The next ques-
tion which is a very important one for us is
smuggling. We are concerned as much as
Government to check smuggling. Here
again, Government are the principal architect
of smuggling. Why does smuggling exist ?
Smuggling exists becuase there is a big differ-
ence between the indigenous and foreign
prices of gold and it is such a big
difference that no one but a fool would
stop indulging Government are inviting
smuggling because they keep this kind of
inflation, and since the budget, inflation has
gone up by 20 points. To that extent,
Government have enlarged their invitation
and has made it more profitable for smugglers
to indulge in their trade.

The second reason for smuggling is the
insecurity which Government have intro-
duced in the way of our life. 1 hope my
hon. friends would not mind this when 1 say
that since the nationalsiation of banks, the
price of gold has gone up by 20 per cent.

SHRI GEORGE FERNANDES : It is
WIUNE.

SHR!1 JYOTIRMOY BASU (Diamond
Harbour) : 1t is wrong.

SHRI GELORGE FERNANDES :

Whereficm did ke get his figures 7 Form
the smugglers ?
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SHRI LOBO PRABHU: From the
Goldsmiths Association of Delhi.
SHRI JYOTIRMOY BASU : He must

have got it from the supporters and financiers
of the Swatantra Party who are indulging in
black marketing in it.

SHRI LOBO PRABHU : If the hon.
Minister wishes to correct the figures, he can
tell us to what extent the price of gold has
gone up since the nationalisation of Banks.
People have lost faith in money : people have
lost faith in banks and people can only repose
faith in gold.

SHRI GEORGE FERNANDES : That
is wrong. It is absolutely wrong.

SHRI LOBO PRABHU: I can allow
my hon. frinds their opinion but the general
body of the people have lost faith in banks.

SHRI J. M. BISWAS (Bankaura)
Kindly ask the hon. Member to say some-
thing practical.

SHRI LOBO PRABHU : As long as
insecurity continues, and as long as there
are threats of nationalisation of this and that,
people must invest in gold, The third
reason for smuggling is...

SHRI J. H. PATEL 1Shimoga) : Let him
define ‘people’. For him, ‘people’ means
only Swatantries and their supporters,

SHRI LOBO PRABHU: The third
reasons for smuggling is inefficiency of this
department. Sir, you yoursell had been the
chairman of a committe which recommended
various measures to improve the organisation
aganist smuggling, and you recommended
more mechanisation and more staff. But
Government have only increased the fines
and the penalties for smuggling ; they have
only enabled the corrupt officials to have
bigger threats against the people.

Now, these a endments have been
brought forward because the Supreme Court
struck down some sections of the Act. We
have to see how far these amendments amend
the sections which have been struck down by
the Supreme Court. To begin with section
5 had been struck down. Under 1hat seclion,
the Administrator had been given rowers (o
regulate licences for goldsmiths of vencus
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categories. Now, Government have deleted
that but have proceeded in clause 5 (6) (a)
to re-introducefexactly the same thing under
se.tion 27 ; the same kind of conirol is
sought to be given to the Administrator by
Government subject to the matter being
placed before Parliament.  This is ftryin; to
cheat the amendment made by the court by
saying that they will not give the Administra-
tor powers directly but they would give powers
by asking Government to pass an order and
then putting it up for adjudication before
Parliament. 1 am afraid that this particular
provision in clause 6 will again be siruck
down. I do not like to claim the gift of
prophecy but almost every section which I
had shown in the last Act to be unconsti:u-
tional has been held by the court in the same
way. Therefore, I would like to ask the
hon. Minister to address himself to another
section which he is offering to the High
Court 10 be struck down.

I would now come to section 8 where
there is a provision that anybody may acquire
or agree to acquire or buy or accept gold
unless he knows or has reason to believe that
such ornament being required to be included
in a declaration has not been so included.
This particular provision” casting the burden
of knowledge on the purchaser: had: been
struck down by the Supreme Court in sec-
tion 100, but now Government ure trying to
bring it back in the same way. [ think the
Supreme Court will have enough perspicacity
or some lawyer will point out that under
section 8 Government are re-introducing
what has been struck down. Therefore, I
would appeal that the words ‘unless he
knows or has reason the belicve’ may be
struck out. Apart form that, it is practically
very difficult for a person to ascertein from
his buyer how much gold he has so that he
could knew whether it comes within the orbit
of the Act or not. Government are imposing
a impossible condition, a condition which the
Supreme Court said should not be imposed
uniess Government laid down definite criteria.

Coming to sec. 17, refineries have all
been closed down except one in Calcutta.
There were 17 of them.

That provision has been struck down.
What is the position regarding these 17
refineries ? Are they going 1o be reopened
because they were struck down under the old
Act 7 1 weuld supgest this smerdment }at
all 1cfoeries clesed ty 1be Admipiziiator
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shall be reopened subject to this clause.
This has to be applied retrospectively and
the refineries reopened.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE SHRI P. C.
SETHI) : He could move the amendment
at the appropriate stage.

SHRI LOBO PRABHU : They arc late.
The Speaker will tell me that they will not
be accepted for this reason.  So, [ may not
get a chance at that time.

Sec. 32 has also been struck down, but
it has been reproduced exactly as it is only
subject to a general provision that the
Cenptral Government may, having regard to
the needs of the trade, guantifly the limit
specified. When the section has been struck
down, this kind of slight limitation will not
do. The section may again be struck down.

Coming to sec. B8, very hard conditions
have been imposed on the basis of vicarious
liability. The dealer of a refinery has been
made responsible for the conduct of any
person employed by him il he controvenes
any provisions of this Act. The Supreme
Court has made it clear that vicarious
liability should be according to reasonable
standards. Here | would suggest a small
amendment, il Government are going ahead
with this, that this liability should arise on y
when the person is employed on the premises
of the dealer. Many of the persons em-
ployed work in their own houses and it will
be wvery unfair —unconstitutional —if the
dealer is made responsible for the actions of
an employee who is not on the dealer’s
premises, [ do hope this would be accepred.

1 would also say that the time given for
reporting  infringements of the provisions
should be more than 2 days. This is too
short & time. I would suggest 1! davs
Again, the punishment of 3 years imprison-
ment for vicarious liability is a very savage
one.

Now sec. § which has been completzly
struck down by the Supreme Court and is
reproduced with very slight changes. This
again will not pass luster, and will be hit.
1If Government are determined to let this
section stand, they may make this small
change that petty transactions should not
be restricted to 25 grammes but may extend
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to 100 grammes, that is gold of the value
of about Rs. 1500. I may explain that many
people who come to sell gold in small
quantities are not likely to sell gold above
this quantity ; the others are sufficiently
important to be traced. Government would
be satisfying the Supreme Court judgment if
they extend this limit to 100 grammes.

I have gone into the details because it is
very vital that we should save our legislation
from time after time being struck down by
the courts. This is a responsible House
with an unusualiy large number of lawyer
members and it is a disgrace for us that our
laws are struck down with this regularity by
the  Supreme Court The amendments
brought forward do not meet the objections
raised by the Court.

Lastly, T would like the Minister to
consider again whether it is fair to subject
one small community to this kind of
regimentation.  Everyone in this country
has a right to live by his own skill, by his
traditional methods and traditional
occupation

Why do you single out goldsmiths for
this. It is true that the then Finance
Minister had gold control as a fad ; he had
also prohibition as a fad. If he lelt the
Ministry on these grounds perhaps many of
us may not have been dissatisfied. He has
been made to leave the Ministry on other
grounds. But these two were very valid
grounds. Since you have got rid of the
Minister on other grounds, [ do say that
you should give up gold control. It is an
Act without a meaning, without a purpose
and it is an Act against the Coustitution
which will be struck down again.

SHRI K. RAMANI (Coimbatore :
Government have come furward with this
amending Bill alter some provisions of the
Gold Control Act were struck down by the
Supreme Court. They put forward the
argument that the parent Act has been
upheld by the Supreme Court and they say :
that means what we have done is correct.
They want to amend the Act according to
their wishes. It is better for the Government
to withdraw thi- Bill and allow the gold-
smiths and ornament makers as well as
dealers and refiners free in this country to do
their work or busioess.
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The Goverument say that they brought
forward this Bill to stop smuggling of gold
in this country, to bring out the hoarded
gold and thirdly to bring down the price and
stop block-marketing  Have they succeeded
in all these objectives They have completely
failed  Smuggling has increased manifold
The Government know it verv well  In 1968
the number of scizures as well as the
quantities scized by the authorities have gone
up by three times comparad to 19¢3.  That
shows how smugeling is going up Govern-
ment were not able to bring out the hoarded
gold  First they asked the hoarders 1o invest
in gold bonds and told them that there would
not be any action against them  That was
an inducement to the blackmarketeers and

hoarders. But was the result? Practically
nothing, Gold worth thousands of crores
of rupees is there in the ccuntry.
Government  were not able to take
any stringent action  against  them and
confiscate  all  that hoarded gold. The
price also has not come down. It has in-

creased wvery much because gold is scarce in
our country  In my town, Coimbatore, the
pricc of one gold sovereign is Rs 145,
There is every chance of the price going up
and I think the Government know it Their
aim to bring down the price also has not
succeeded.,

In our countrv, we are having the
production of gold only to meet one-third of
our requirements  Moreover, the demand
for gold is increasing. Due to this, the
Gold Control Act is producing nothing but
widespread blackmarketing and  hoarding.
That is all Nothing else That is the
result.  Therefore. I would like to say that
the Government have completely failed to
achieve their object in bringing this legisla-
tion, namely, to stop smuggling and uncarth
hoarded gold and bring down the price.
Therefore, they have no right to bring
forward such a legislation again saying that
they want to control all these things.

Then there is the question of goldsmiths.
Because of this legislation, the biggest chunk
of goldsmiths and workers have sullered very
much. We know all those stories. Previously,
in 1968, when the then Finance Minister,
Shri Morarji Desai, brought forward this
Bill before this House, a number of eximples
were cited as to how goldsmiths' families
had committed suicide and how they had
lost all their earnings. They are not having
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any employment, and they are now ina
down-and-out condition.  Thousands of
families are wandering in the streets of our
couniry. But the Government promised to
us at that time that they will all be
rehabilitated and they will be helped to have
some other source of employment. But this
is their traditional employment. They did
not get any other employment. That is why
there is poverty and miserable condition
among the goldsmiths.

Now, this goldsmith community also has
been divided into groups by this Bill, by the
practical implementation of this Bill ; they
have been classified into certified goldsmiths,
artisans and some assistanis. The artisans
will have to go to the dealers for their job
of making gold ornaments or their work in
relation to gold, Seo, the artisan actually
becomes a slave of the dealer or the refiner.
The independence of goldsmiths and the
workers making ornaments has gone actually
speaking. These three groups have become,
because of this Act, completely jobless and
proverty-striken.  So, the Government must
think over several times as to what right
they have got in splitting this goldsmith
community into several groups and stipulate
conditions under which they have to go to
the dealers and other big gold hoarders and
blackmarketers, on which conditions alone
they can now exist. They have lost their
traditional employment and their avenue of
employment.

In this Bill itself, we can see very
clearly certain provisions, By seeking to
amend sections 88 and 100 of the principal
Act, they are telling us one thing. In order
to control this blackmarketing or putting off
this blackmarketing, they are imposing cer-
tain restrictions. 'What is the kind of
restriction that they are imposing by the two
clauses which amend these sections ?
Certified goldsmiths and also dealers should
declare, and when they purchase gold, they
must understand the person, the indentity of
the person, his address and everything.
Suppose a violation of the Act takes place,
the dealer will have to immediately inform
the Gold Control office. Like that, the
goldsmith also ; if he is called by the officers
to prove that he has purchased the gold
from a particular person. to prove those
things, or, the onus of proof, that responsi-
bility, rests upon the goldsmith as well as
the dgaler. That means a kind of policing
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work has been given to them now., How is it
correct ? The Government apparatus and the
Government machiney are there. That
machinery must take action under the Act,
and exercise the power ; the Government
have their own machinery for this purpose.
In,tead the Government are now trying to
use these dealers and refiners as well as the
goldsmiths to conduct this policing work,
spying work, for them. They must tell tre
oflicials that a particular worker has
contravended the rule and therefore, the
Government must proceed against him and
that they are prepared to come to the
witness box ! This is going to be hated by
the goldsmiths and the workers who are
making ornaments in this country.

What is the use of passing such a
measure 7 Government say that they want
to control gold prices, stop smuggling and
unearth hoarded gold. If these are the
objects then, in my view, government must
try to have some other measures, For
instance, they can think of taking over
production and distribution of gold. In our
country we are making wvery good gold
ornaments using diamonds and exporting
them because there is a good demand for
them. Government can very well take over
that trade also.

Government are very much mistaken if
they think that they can stop smuggling by

this measure. The only effect of this
measure will be crushing gold smiths and
dealers in gold ornaments. If they really

are serious about stopping smuggling of gold,
they should nationalise import and export
trade. By under-invoicing of exports and
over invoicing of imports businessmen keep
a lot of money abroad which is used for
smuggling of gold. By the nationalisation
of import-export trade all these malpractices
can be stopped. In that case, there will be
no smuggling and, at the same time, gold-
smiths will not be no deprived of their
means of livelihood. The Government also
must take stringent measures against smugg-
lers and hoarders who are the real culprits,

The mere passing of this measure is not
going to help them in any way. Now that
the government have nationalised fourteen
banks, this is a good opportunity to utilize
these Bapks services for distribution and

AUGUST 11, 19:9

Ordi (Res.) and Gold ~ 2°0

Control Awdr.) Bill

trade in gold and for the export of gold
ornaments, In that case, they will be able
to stop smuggling, hoarding and blackmarket-
ing. Otherwise, they will earn a bad name,
harass the goldsmiths but will not achieve
any of their objects, irrespeetive of the
number of amendments that they may bring
10 the present measure. So, the people of
this country, especially the goldsmiths, are
not willing to have such kind of a legislation.
Therefore, I press the government to with-
draw this Bill,
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SHRI Q. VISWANATHAN (Wandi-
wash) : Mr. Chairman, Sir, I rise to oppose
this anti-people measure, joining many of
our colleagues in this House., Sir, I think
this is the only Act which has reccived the
united opposition of all the Parties in this
House whether they are Communist, Socialist,
DMK, right or left Congress. All Parties
and all shades of opinion are against this
measure.

I think this is one of the Acts which is
more honoured in the breach than in the
observance. | think the only other Act
which can compete with this is the Dowry
Act. 1 would like to recollect and remind
this House the conversation between Prof,
Ranga and the then Finance Minister, Mr.

Morarji Desai just one year back. Mr.
Morarji Desai was piloting this Bill. Prof.
Ranga remarked, "He is incorrigible’. Then

Mr. Morarji Desai said, ‘I am happy thal
he thiuks that I am incorrigible and there is
no hope for me." Then Prof. Ranga replied
‘We can only throw him out some day.” Sir,
that day has come. Whether we like it or
not, Mr. Morarji Desai has gone out. 1
think this Act also should have gone along
with Mr, Morarji Desai.

I would like to caution the Minister,
Like the Delphic Oracle Prol. Ranga said
and it has happened. Minister Mr. Scthi
also should be doubly cautious about,this,
Sir, not only the DMK says that it is anti-
people but all these shades of opinion and
all Parties in this country and most of the
associations concerned with gold have said
that this Act cannot work in this country.
But the ex-Finance Minister was adamant,
He said that this Act has to be there on the
statute book whether it works or not. He
said he has got many laudable objects before
him when he brought forth this measure. He
said by bringing this measure, the price of
gold can be reduced. But it has been proved
beyond reasonable doubt that instead of
reducing the price of gold, the price of gold
has gone up. Again. he said that by bring-
ing this measure the clandestine import of
gold into this country will be stopped or it
will decrease. Wha' is the achievement of
this Bill for so many years? Instead of
reducing smuggling this country has been
that there is an increase in the smuggling of
gold. It has been pointed out in this House
that the seizure of smuggled gold has in-
creased from 1800 kg. in 1963 to 4522 kg.
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in 1968, is the achievement of this

measure.

That

The third laudable object of this measure
was to reduce the consumption of gold in
the country, in other words, to wean the
people away from gold, the yellow metal,
The Finance Minister said that the people
must be persuaded to get rid of this habit of
liking and loving this yellow metal. But was
he able to do it 7 Definitely not. Starting
from an  ordinary uneducated woman in the
rural areas, up to the Prime Minister, no
lady has abandoned this yellow metal and
her love for that yellow metal. So, that
objective is also gone.

The fourth objective was to bring out
hoarded gold. This objective, though it is a
laudable one, has not come into effect.
Aocording to Shri Morarji Desai, there was
Rs. 3,000 crores worth of gold hoarded as
ornaments or as gold bars. But what is
the achievement of Government in this
regard ? Have they been able to get at least
half of this hoarded gold to the Reserve
Bank of India or the Treasury ? Definitely
not. 1 do not think that they have got even
Rs. 50 to 60 crores worth of it.

SHRI SHIVA CHANDRA JHA (Madhu-
bani) : On what authority does he say that
it is Rs. 3,000 crores ?

SHRI G. VISWANATHAN : When he
piloted the Bill, last year, he said that the
overage estimate was that ; he did not vouch
safe for it, but he said that there would be
about Rs. 3,000 crores worth of hoarded gold
in the country. But not more than Rs. 50
to 60 crores has come to Government,  So,
the fourth objective also has not been
achieved,

So, what has been the achievement of
of this Act ? The only achievement has been
to drive out the goldsmiths from their profes-
sion. There have been hundreds of cases of
suicide. So many thousands have been
made orphans and widows, That is 1he only
achievement which is there to the credit of
this Act, Sitill, we find that Government are
persisting with it and they say that they are
going to improve this Bill bit by bit. 1 am
not interested in improving the Bill this way
or that way so as to satisfly the judgment’ of
the Supreme Court or the High Court. We
are not interested in improving this Ac’ at
all. This is an anti-people measure apd |hjs
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has to go some day or the other. This
Act is dead against the profession of gold-
smiths.

When we pointed out that this had been
harassing the goldsmiths like anything, Shri
Morarji Desai gave a contrary opinion, and
he said :

“It is wrong to say that they have
gone out of profession. It is my infor-
fation from some of the goldsmiths them-
selves who are completely honest and
who know these things that they have
done more business after 14 ct. had
gone”,

and he said that the old ornaments which
were changed had brought any amount of
money to the people and the carned more
and not less. This was what he said.

The whole country feels that this measure
has been harassing the people. The gold-
smiths have gone out of employment. Hun-
dreds of familics are starving and hundreds
of them have committed suicide. In spite of
this, in spite of the public opinion, the then
Finance Minister said that they had earned
more money and not less. If this is the
attitude which Government have, then is it
worth its name atall? If this measure
presists, then it will only act to the detri-
ment of common men, the artisans and the
goldsmiths.

My final appeal to Government would
be, if they claim to be a popular Government,
to take into consideration the views expres-
sed by all sides of this House and all shades
of political opinion that this measure should
be withdrawn anod see that this Act is
scrapped.

«i ¥t wiwe wwi (wiwr) o awnfa
wgrea, wa 1963 # ¢ fadas &1 q4-
wdf iew FIIT WIFT & ® A 4197 91,
ow ¥ ag uw faarzreas fagg aar gar @
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goere @1y g @ ot fagam AgY v
wy f, Afes emiert 1 Fagwo
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“It is now nearly three years that the
Gold Control Order was passed by the
Parliament. Unfortunately, the Act has
not been implemented in the way and
spirit it ought to have been. On the
contrary, the various steps subsequently
taken by the Government have watered
it down from the backdoor. Therefore,
the Act has failed to achieve iis objec-
tive, the result being that it has deprived
about one million goldsmiths of their
livelihood and also large number of
people of their instrument of credit. It

has also cost the Government of this coun-

try crores of rupees in the form of loans
income-tax and sales-tax etc. Therefore,
the meeting of the AICC urges upon the
Government to abolish the Gold Control
Order.”

az wEArT a2 TAT A4 | HAT FAT
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Law is nothing but the will
people expressed in terms of law.

FAAT { AT T Q@1 AL, HRAUA T
R garfaes $1 @ & | FFT A @ A
1€ wroar A & w9 #A0 oF oEr faw
¥ & faadt gag &1 @ Y, faw & awi
¥ gt &1 A & 7 gwl ag |1e
* Far 1 g [arw gy A an
wafre sufeana avafe faad @ar @
¥ gERr T seF T AT wErAl
ST WY WIHIME 26 qF qTE T &

of the

AUGUST 11, 1969

Ordi. (Res.! and Gold
Control Amdt.) Bill

255

fore atar @ 7 2ar ar fegearm 9
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FT 13 § o°E Wiy zafee & anum
3% gAr 7T @ § | 9z fawrga favdw
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¢ 2 W7 £A7 9ud wig ¥ qg Sifag, @
afiez Frar o9 ¥ Idgu g I
g% ~itfem, za% Frar @@ 1T | eag-
FT & mrewgear T Y | §12 W Ay
Afew 9 & g9 3 F K9 @ 07 A9
# zfez 7 a7 aga wigHY qia ) ¥feq
FAIL 3 °AI5E § 4§ HEIU H TF Agr-
mas & f& 1€ Y qmfes mfac g
sia f& I8% ar|@ Q& A 1 $1% qraa
AZY 3 1 zqfAn 98 FIFT AImEET FT A
AT 4T FIE F9F AE) & 9 2T & fAqm
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It is never too late to mend.

star a<y el fag & & w71 6%
78 TAA WAUA 3w § awwan
grq wiA =9 famw #1 amg Afedar o
2 F we2T 1% dar gmg Fifagar fas
¥ ZATY AW JITAIT &) qF |

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : In the course of the debate, hon.
Members who spoke have raised certain
points with regard to the parent Act as it
exists on the statute today. As far as the
habit for possessing gold is concerned, it is
a fact that it is centuries-old, and as esti-
mated by the Reserve Bank at ope period
of time, it was of the order of Rs. 5,700
crores worth of gold in 1963 and not
Rs. 3,000 crores worth of gold as stated by
Shri Viswanathan.

As for import of gold, this was stopped
since 1939 during the British period itself,
But gold continued to be imported in the
country through smuggling and other clan-
destine methods. During the Chinese aggres-
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sion later on, it was realised that we should
change this centuries:cld habit and do
something with the gold which would benefit
the country. Therefore, this was considered
necessary and under the DIR’s it was made
obligatory that gold ornaments would not be
manufactured with more than 14 carat gold.
After that, there was a lot of opinion ex-
pressed, both inside and outside, and
agitations were also carried on by gold-
smiths and dealers with the result that in
September, 1963, a couple of months after
the introduction of this restriction, this
restriction concerning the manufacture of 14
carat gold as far as goldsmiths were con-
cerned, was removed.

Restriction continued to remain as far as
the dealers were concerned. In this con-
nection, it is wvery inleresting to observe
that as far as ownership and free trade in
gold are concerned, it is not only the socialist
or communist countries which restrict posses-
sion or free trade in gold ; but many
countries like the United States, the United
Kingdom and Australia restrict the posses-
sion of and trade in gold. Shri Maharaj
Singh has rightly pointed that it should
have been the responsibility of all of us to
educate public opinion in this respect il we
want to improve the conditions in our
country. But this habit is centuries old and
Mr. Maharaj Singh himsell sa d that ina
democratic set up like ours it is difficult to
do away with such an old habit by one
stroke of legislation. Therefore, it was
necessary that some measures were to be
taken to restrict the import of gold and
therefore this was done. | cited the example
of the US.A. An American citizen has to
account for any gold in his possession if it is
worth more than 100 US. dollars. The
defaulters are liable 10 pay a penalty of
10,000 dollars and ten vyears rigorous im-
prisonment. In the United Kingdom since
27th April, 1966 even the possession of gold
coins, unless they were purchased before
that particular date, is not allowed. Restric-
tion on the possession of gold in its primary
form or ornaments are there even in those
countries. In spite of the fact so much of
gold and gold ornaments are there in our
country, some measures had to be taken,
Import of g ld was stopped from 1939, not
from 1947,

From that point of view these measures
were taken, Ultimately on account of the
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persistent demands from all sections of
society it was decided in 1966 to withdraw
the restrictions on the manufacture of gold
ornaments of more than 14 carats, This
restriction was introduced in 1963. It was
withdrawn as far as goldsmiths were con-
cerned, Later on it was withdrawn with
regard to the dealers also, Now there are
no restrictions on the manufacture of gold
ornaments of any carat for goldsmiths or
dealers.

I should like to point out that neither
this measure nor the parent Act is to dis-
possess people of their gold ornaments,
The parent Act forbids citizens from
possessing primary gold. There is no restric-
tion on the possession of old ornmaments,
Again this will not apply to common citizen
or even a middle-class citizen ; it will apply
only to the rich class persons ; if anybody
has in his possession ornaments worth more
than about Rs. 60,000, he will have to give a
declaration. Anybody having ornaments of
less than Rs. 60,000 has not to give any
type of declaration whatsoever. Therefore,
neither this nor the parent Act is a measure
to dispossess persons of gold ornaments in
their possession.

Similarly, we will have to consider this
aspect of the problem. Mr, Maharaj Singh
Bharati has pointed out that the consump-
tion of certain articles by certain classes of
people has increased and therefore, the con-
sumption variety haus to be changed. It is
true, because the consumption pattern or
habits have changed. We find that there are
imports or rather smuggling of a large
variety of goods in this country. Transistors
are coming ; synthetic yarn, radio, watches,
fountain-pens, perfumes, are coming. FEven
foreign cigarettes and cigars and liquor —
all this is being smuggling into the country.
{Interruption.)

AN HON. MEMBER : Lipsticks.

SHRI P. C. SETHI : Yes ; luxury articles
are coming. But it is nobody's argument
that because these things are liked by certain
classes of people and the consumption of all
these things is going up, and therefore, there
should be no restriction on the import of
these articles. We have put restrictions, On
the contrary, I would bring to the notice of
this House that only in the last session, we
have amended the Customs Act, thereby
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providing that as far as the notified goods
are concerned, the import of these notified
gnods is restricted, Ewven if there is a dealer
who is dealing these notified articles, he has
1o give a declaration, and that is why we are
trying to control these particular notified
articles which are of such consumption-rate
that we do not desire, or are of such a
nature that we can ourselves produce,

Similarly, as far as gold is concerned. it
is everybody's knowledge that as far as the
production of gold is concerned, only two
ficlds, the Kolar Goldfields and the Hutii
gold minz, are the producing centres. 2 000
kilos of gold are produced by the Kolar
Goldfields, and that goes to the Reserve
Bank straightway. As far as the Hutti gold
mine is concerned. 1,000 kilos are produced
by that mine, and that is being channel.sed
for the wvarious trade and industrial p.r-
poses, For example, zari manufacturers
every year do require gold in some form or
other, and it is being given to them ; the
prices are fixed ; therefore, this goes into the
normal trade and industry. As far as the
other production is concerned, it goes 10
the Reserve Bank straight-way. Therefore,
as far as the supply of gold is concerned to
the market, it is not given cither from the
Government sources nor it is officially
allowed to be imported.

It is being conceived—I have my own
doubts aboul this conception—that as far as
goldsmiths are concerned, we are having
about 2} lakh goldsmiths as certified ; and
12 000 dealars are engaged ; they are doing
this business on the basis of remaking all the
old ornaments. And to some extent, from all
these ornaments, all this trade is going on.
This is only a guess : whether it is a com-
pletely correct guess or not. But it ison
this basis that old ornaments either on
account of distress sale or on account of
exchange or lust for new variety of orna-
ments, go to the dealers : and after melting,
it goes to the certified goldsmith for manu-
facturing new ornaments, It is on this basis
that the trade is going on.

st O e it (GUIFIE)
TNTE Mew we A1 7@ 2 | T FEAAA
IHY Mex § wh @1 77 2, fq=#r wig

®1 qar A2Y &1 A1) & 979 HE AN g
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SHRI P. C. SETHI : That is what 1 am
sayiog. This is the conception but this con-
ception is not entirely true.  As far as gold
is concerned—it is absolutely correct—it has
found its way into the market from smuggled
channels and that is how a portion of the
trade is continuing on the basis of this smug-
gled gold.

Now, the main question is this : that as
far as the parent Act is concerned, it was
said that it was mainly for reducing the
price of gold that this measure was brought
in. If there would have been a restriction
on 14 carat—]1 cannot say definitely—but it
was our hope that il that restriction had
been maintained, perhaps there would have
been some check on the acquisition of gold,
and the prices would have been stabilised
10 some extent. But the rise in prices is
also on account of two factors : one is that
aflter devaluation, as far as the rupee content
ol the price is concerned, it went up by
57} per cent. Secondly, now, the gold prices
even in foreign countries are of two forms :
one is the standard gold price which has not
changed, and the other is market price which
has changed and which has gone up.

This price increase also indicates that
the demand or lust for gold still persists.
Then, becauss of the restrictions on import
and checking of smuggling the prices have
gone up to some extent, Therefore, it is not
correct to say that the price increase indi-
cates only that gold control has failed com-
pletely.

Hon. Members have raised many points
with regard to the parent Act and its work-
ing. But that does not come into the arena
of discussion, as far as this Bill is concerned.
But if the hon. House so decides it, when-
ever it wanls, it can go into the entire arena
of gold control and look into those problems.
But, as far as the present Bill is concerned.
its scope is very limited.

The Gold Control Act passed by this hoa.
House in 1968 was challenged in the Supreme
Court and the court struck down certain
provisions of the Act ; not the entire Act.
On account of that judgment, necessity had
arisen to go into greater delail of some
aspects. 8o, while submitting to the wishes
and desires of the Supreme Court, taking
a cue from that decision, we have tried to
jmprovg some of the provisipps. So, it is gn
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improvement on the existing pattern, not
only in the matter of greater admfmistrative
powers that were given to the administrator,
but with regard to many other matters com-
nected with licences and their renewal.
Taking a cue from the judgment, we have
tried to improve upon the Act. So, I want to
dispel any fears that the Gold Control Bill
is in any way restricting or imposing more
difficult or stringent measures upon the
dealers or goldsmiths., Since we have been
receiving hundreds of telegrams from all
over the country with regard to this measure,
I would like to clarify the position that we
are not increasing the stringency of the
existing Act or tightening it but only im-
proving some of its provisions.

I would like to detail some of them here.
In 1963 fourteen carat was introduced. In
September, 1963 itself the restriction of 14
carat was removed. In WNovember, 1966
the purity of gold of 14 carat was altogether
removed, as a result of which even the
licensed dealers were enabled to manufacture
new ornaments. At the same time, certified
goldsmiths were also permitted to purchase
gold in the form of standard gold bars in
reasonable guantities to continue their work
and the quantitative limit on the possession
of primiry gold was suitably enhancelJ. In
1966 the goldsmiths were allowed 10 keep
only 100 grams of primary gold Then it
was cnhanced to 200 grams. Then, in the
year of 1968 it was further enhanced to 300
grams.

The goldsmith can keep any amount of
ornament that may come to him for recon-
struction. As far as primary gold is con-
cerned, he is allowed to keep by melting up
to 300 grams after making ornaments. There-
fore, the earkier limit of 100 grams, which
was subsequently increased to 200 grams has
now been increased to 300 grams. To that
extent, the restriction imposed on goldsmiths
has been relaxed.

Accordimg to the previous provision a
goldsmith was required to renew his certifi-
cate every year but it has been made possible
after the 1968 Act that he need not go to
the officers concerned for renew.l purposes
and he can possess the oertificate for all his
lifetime.

Then, the category of persons who were
eligible 1o apply was restricted. The hon.
Member, Shri Narayans Rao, particularly
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raised this point and said that we hav®
adopted a policy whereby when the present
generation of goldsmiths expires there would
be nobody to take the goldsmith's licence as
nobody would be permitted. That positivn
has heen changed. Actually, now any
meimber of the family can take a goldsmith’s
licence. Deliberately we have kept the word
“family™ quite wide so that no restrictions
may be imposed.

Not only that, Government is now taking
the authority that these certificates could be
given to other classes of persons also if they
could suitably work in this field. Therefore,
the fear which was expressed by Shri
Narayana Rao is being dealt with.

Apart from this, there was the restriction
previously that such of the goldsmiths who
had taken the benefit of some compensation
were not to be given licences. Then it was
said thet il they repaid the amount which
wis wiven to them, they could take out the
licence.  Now the position has further been
made easy in that il they agree to pay the
loan in a period of time they would be given
the certilicate for working as goldsmiths in
spite of the fact that they had received
certain gratuity or rehabilitation grant from
the Government, Ewen that restriction is
being made easy.

Other marginal concessions are also
being given. For cxample, there was the
restriction about assistance being taken from
some specialists as enamelers, diecutters,
slone-setters etc.  In the 1968 Act they were
allowed to take the assistance of hired
labour, Now goldsmiths can not only not
accept work from the public but also from
licensed dealers, Previously, poldsmiths were
to do the work which they got from their
customers direct; now even the 12,000 dealers
spread all over the country can go to the
goldsmiths and ask them to manufacture
gold ornaments for selling in their stores or
shops,  Therefore, even from that point of
view the restrictions on goldsmiths which
were there previously have been withdrawn.

Then, the hon. Member, Shri Lobo
Prabhu, raised the guestion as to how many
people were engaged in the working of the
gold control. He said that the figure was not
quite related with the work. There are very
few officers and persons working in the gold
control machinery. There are four deputy
collectors, 40 superintendents, 254 inspectors
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and 98 ministerial staff. This is the total
number engaged in this.

As far as the court cases are concerned,
although the court cases have been 600,
there have been thousands of cases where
adjudication and departmental proceedings
have been taken.

SHRI LOBO PRABHU : What about
cases that went to court ?

SHRI P. C. SETHI : 1 can straight-way
say that that is not the position.

Then, Shri Lobo Prabhu also raised the
question of vicarious responsibility. We
have made certain amendment in this Bill
whereby vicarious responsibility for the past
act of the servant does not lie on the em-
ployer. The responsibility for the past act of
the servant even if he were working some-
where clse has been done away with.

Similarly, we have made the necessary
changes in sections 88 and 100 in view of
the Supreme Court decision.

SHRI LOBO PRABHU : I had proposed
that they should be on the premises and
not in their own houses.

SHRI RANGA (Srikakulam): When
they are working in their houses, they should
not be held responsible for them

SHRI P. C. SETHl: When we come to
the amendments, we will see.

As far as this Bill is concerned, it is a
definite improvement on the 1968 Act. Both
in view of the Supreme Court's judgment
and also in view of certain working diffi-
cultics with which we were faced, we have
tried to improve upon it. We have also
taken the cue from the Supreme Court's
judgment and in the light of that judgment
we have tried to improve upon other
things. I may explain, as far as the general
public is concerned, there is no restriction
whatsoever for them and, therefore, this is
not in any sense an anti-people measure......

SHRI KANWAR LAL GUPTA: Is
Government prepared to have a re-thinking
on the whole measure ?
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SHRI P. C. SETHI : As far as the re-
thinking is concerned, the Government and
this House can always re-think about any

SHRI KANWAR LAL GUPTA : What
about the Government ?

SHRI P. C. SETHI : I would not com-
mit at this stage what should be done. But,
certainly, it is open to this House and also
to the Government and to all of us, if we
consider that a certain measure is not work-
ing in a definite direction or line in which
we desire it to work, to go into it,

As I have said, the object of this parti-
cular Bill is very limited. This is a definite
improvement on the 1968 Act. I have ex-
plained the various measures and tried to
dispel some of the fears that are there.

With these words, 1 commend the Bill
to the House.
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SHRI RANDHIR SINGH : I take him
as a senior member of the Jan Sangh. I should
be responsible. 1 am simply disappointed
at his performance.
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gz & gz AT A& A waT A wg
qeu wgat &1 X wrA Far | faw weA
ggizar 4 w51 f& gad g =1 fgar frar,
gt Wt adai #ogfs dar s @ 2
T Fw § w7 20 g & QA7 AF 94
Agegd g gt & fF eaan sw
el wglqu J gg wrA ¥g w1 fe g aw
¥ g gg AT qar Y gw gé, g
#ra faar & &g g7 a5 £ e I
At g e R g foar & fay
gu X em a7 ot g fear mwR At
el F1q o3 qrdY 6T fear o & &

ot LY
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ATHIT A &) gay Tg7 F1o fegr ar
sftadt gfeaw met 3 fogs g ara) &,
7z 3%1 § ULFW &1 F19 | AU FgAT
7z & f& mra Qo #™ Ffqg s sAar
aredt @ waar g fagewm & ad
F1gdl, IaF! ger difww a1 W1 ot Aew
T & 92 ¥q a%g ¥ o0 AE | W9
F A ®) afwra qar frar | w0E w@Ar
HT HIAT ZT I €/ g1 T 2 § Har
AT 3|y A HIT qNAL ) WAA
faag aar faar @ & &Y o a7 7 a9y
ag qTUF FI § 777 1 g7 YA A g
A I FUST w741 FT 1 A1AT & IHFT
FAT ITAM FIAT 7 37 AT IFF FAL
AN ard # Targ & ot Ay g H E
F41 9g FEAET A8 F@ ! =i 100,
1,000, 2,000 a1 10,000 Fr T §
T8, rE A aiarg § ogAr AT @19 &
FaTaAd g e frad & f& @z QA
Hama § | &7 gHFmA & a1UT ®OgY
nE sgfed goAr wzziiz qi6 oFTIEE A
2 fF &% gaar Y @< frar 2, &fFw 8¢
U% WigHl &7 ST @F Ear & 1 %W
0% & M Frg7 A A & qwe
F w7, a8 w17 3% TET § AT IFH
TN FY AT ¢ |

A% meft gy & gara fear ar fF
Fa1 wwre fafafdr s agar ¢ @
3_Y 97 | AfFa aoN agey warea £
A% AT Ay wgar & & g, saw ek
Ary Ag) 8, afeT ga%r sgA1 @ 3 fF
ag fefafer s & faa dare @ &
g TeIT Agl § dg WY A€ FFr 1 T
W 78 fF gz IR ot fefafer s e
g ofexax SlAd g & ag q@
wrgar § 7wy ot A gre @ A7
) 337 g &, safad &% oF qarw q@n
a1 o ¥ 3 gar ag) fwar e fefafien
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A ¥ fay dortAdi &1 wwET AT
7z & fF 3z w7 & qawy 3 e saa g
ATy agY & AT w71 ffafEwT s
wifza, aff 3a% aT § Gaa1 TE gai
2 AU sz 9z ¢ fe ae agica o
AT1T T & AT AGY A1 TR, Al sor-
dasfag, qoafza & fM3, 5 =&
gardi & fzA & fa7 $91 3% ag weE
F17 F1 faega g7r € gAY warem A
71t A1 & fwnr fzh 3, afsr ard 7|
a3z A § faedia azae f@r 20
affm g d J7 85 a1 0f @ A"
g qiF ATE AV FIH KL 7 1 € A9
AT AEFT Y G QAT T 1 9T
i afere w7 A& mwAEr St oA
STFY HEAT qT AN ATX G, ¢H AW @
el Al F FAT Az ag=rF qrAr az
fam & 1 A arrar & f& avwre zaw
FATCT KT T AT AW FT TZT IGAT
# gz mgm f& &1 &1 wga
fat 2 <tar fr Y wmer fag
A Far, wF AT Al I FF FW
fadr 1 far ATFe 7z M@ FW K
ferir arz & may Y a9t § 3T oF @9
F1 a2 Fg 20 P oAAT qAA gAAT GAr
¢ a1 & usdg 30 qraq F fag gane
gomafirasa oz FEfF aw
7 gasr 4z Ay QI W, gx ot X
AT ¥ fag dac g WAz gz oA
Al FrasT AT 40 ¥ wA I F fAq
T[qEAT AY FIAT 0 FAT TE HIFIT A
NA N ATA D AT H A T 79 AN
g3 177 9147 &, 92 qWIAATE AS) &, TR
qfafess ez § it Afafesas e
U WY gH AN Y FHFAT qEA §
witgz § g% AT 55 A8 waAr ¢
# get nAlgg @ w991 F®Ar fr 9%
Afgn & 297 ag 1707 f& wa g9
qia o § @ A A F3 e R[dqg
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3 w4 A Wit T AQ 4 W€
Ffzedtfwas o1 usRige s A9qr ar
oY araa fs faa feafa & ag faw &
ggd FE qa T4 A gER &I 6T
zar wegr 2 1 4@ AR @ @ ffe-
fer w0t 7 fefafen w1 whwedtz adl
A1 & 7o) m@RE & wOE wWigd @
fw ag aaaq % s o &g a1 fifa-
g7 &N, AN g wg J90), §9 guE 6
ug F NI VT AA §F g A §g qqar
¥ fea ® 2y 9g &7 &40 91X W fa=
FY gared syl 7

MR. CHAIRMAN : The question is :

“This House disapproves of the Gold
(Control) Amendment Ordinance, 1969
(Ordinance No. 6 of 1969) promulgated
by the Vice-President acting as Pregident
on the 3rd July 1969,

The motion was negatived.

MR. CHATRMAN : I shall now put all
the amendments by way of motions for
circulation together to the vote of the House.

Amendments Nos. 1,8,9 and 17 weye
put and negatived.
MR. CHAIRMAN : The question is *

“That the Bill to amend the Goid
(Control) Aect, 1968, be jaken into
consideration™.

The motion way adopted.

Clause 2—( Amendmeut of sec. 5)

it wy fand : ag waar ¥ A qwwr
Zrir fr et araA & oy feaar #mg
Tar aar § W A1t araw & faa e
ARG TAT TG B

aumafa wEtaa : AT A 6% WA @
IF 5

st wy famd : e ®Y g% qAg &
wifed | gn @ AWM W Y ¥ (5 dHet
JINT 9T AFA |
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e wdaw  gr Ag §aW ¥ FAT F197 &7 JedAqT KT A1 IAE

0 & at Arat a7 By g g
ar 45 faaz &1 7uq fa=x aFar §

MR. CHATRMAN : The question is :
“That clause 2 stand part of the Bill."
The motion was adopted.

Clause 2 was added to the Bill.

MR. CHAIRMAN: We
clause 3.

take up

SHRT LOBO PRABHU : T have given
notice of my amendments vesterday and the
hon. Minister himsell said that he was
going to take up the points raised by me
when they come up.

MR, CHAIRMAN : They have not been
circulated.

SHRI LOBO PRABHU : You are free
to admit them if there is no objection from
the Members. The rule says that anv
Member may object 1o the moving of the
amendment and such objection shall prevail
unless the Speaker allows the amendment to

be moved.

MR. CHAIRMAN : It is left to the
discretion of the Chair. They have not been
circulated and so I do not allow them, 1
shall now put clause 3 to the vote of the
House. The question is :

“That

Bill.”

The motion was adopted.
Clause 3 was added to the Bill.
Clauses 4 to 10 were added to the Bill.

clause 3 stand part of the

Clauses 11.—(Amendment of section 50.)

SHRI SHIVA CHANDRA JHA : I have
an amendment to clause 11—No. 4.

I move :

Page 6, line 26,—add at the end—*‘after
due eoquiry™ (4).

FATR VMTZ A W ATC AT FT
gurea @ feawr &7 o qw fem 30
W sma ¥ A nefefaeder ar aee
N WA 2 47 ATLHA M F Y,
fesigaT &Y, Z¥T M WIT AT A new

ATEHT Y T2 FTT FT FHIA | WOA
O 11 (1) () Howar 2

“(1A) The Administrat or may, if he is
salisfied, after making such inquiry as he
may think fit, that the holder of any
licence or certificate issued, renewed or
continued under this Act has made such
incorrect or false statement as is referred
to in sub-section (1) or has contravened
the provisions of such law, rule ororder
as is referred to in that sub-section,
cancel such licence or certificate, as the
case may be.

A7 gz =merg frzady wa o
HMzT 37 AT mer ais fad g

# FAan g sy mew AT 2 a1 g8y
g w7 TAn A E Mg AT mar g A
a7 IAFT SedwA Wl 4T Awar £ &
TRt At qr3AT g fF a7 |igE 9w
#1OSIAT B AT I9%1 9144 Z1Ar =1fzg
Ffra ga% arg-ary & w291 Fzar g s
29.9 Ffrq § 3ifaq 7127 2 gev?) @w
Ui £77 F 91T WCATT FIA & 1 A2
aify gt a2 fF AgEr wwEa S
fergeara #1 2, 38 217 7AFH 299 AFAT
ar zx7r fafzqa 32 2, Mez w217 gHaT
v ar gger 2Y, 90.9 afras aragAr 4
ZiAt 2 % 3z wez grmr, gad anfaat
gifr wYT #y a%ar ¢ fx fAd wag &
fau Arama 1437 31T § fAag ag wg
f§ ga @ FIA oudemr  ®Y
a1 39 FIFA! AT F TL FAT gV
q97 TAF1 47 IAF1 IeA9A fwar @, w=-
Far ga Jrarr A58 g A7 & o)
a1 ga fog adl 3 g arer &
argAr g fw ag 59 tar fear ag, ag
AGET TG 3AFIAN fHar 417 1 @@ qar
|4 "1 fF goiea § Iad  gAavaad
FT & # oY qar 99 a7 } fF wqE e
IEAST ZAT & | WAT §W AE ® TA-
s ) sqEdr AgF € ondfr § @Y QW
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8 I F1A 9 FI& A W I 9T &)
W g Az A @ IAF AT miw
awqd} & gra # o ;9 FAAT T Are
A1 W@, TARAIU T IXA %A
yFR ®1 FE TAT AT ET 0 €A e A
wrzar g fF wezT 37 gAsEAmd @ex
wg fer AF |

SHRI NAMBIAR (Tiruchirappalli) @ Sir,
I have to make a submission.  Saturday
being 2 non-sitting day, the amendment
could not be circulated and this morning
only we could give it ;. we hrought the
amendment on Saturday but because it was
not a working day, this has happened.
However, we have 1o make one submission,
The whole thing has been lost because it was
a non-sitting day.
Now, in clause 11, my objection is this.
It says :
“In section 50 of the principal Act, in

sub-section (1), (a) for the words ‘to
such goods,” the following words shall

be, and shall be deemed always 1o have
been substituted, namely : ="
This phraseology, “and shall be deemed

always to have been substituted™, is not pro-
per. That means, it takes retrospective effect.
The meaning is that it should be taken as if
the whole thing has been incorporated
bejore the Supreme Court judgment. After
all  this amendment is coming as a result of
the' judgment of the Supreme Court, and the
Suptreme Court struck it down because of
cer ain irregularities. This illegality cannot
be cured from that date. | can understand
tha' this illegality is being cured from today
when we pass the law. What the amendment
says is : “it shall be deemed always to have
been substituted."”  This legislation with
retrospective effect is bad in law and it is
likely to be struck down by the Supreme
Court once again. Leave alone the question
whether it is going to be struck down or
otherwise, but even the concept is wrong.

After all, there should not be a differ-
entiation between two individuals. I asa
citizen can have ornaments to the extent of
my ability, if I have got the money. Whereas
the dealer, and here he is a dealer in gold,
is not given the right to have his omaments.
Of course, ho can have in one sense, but he
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must declare it. Now, this inequality should
not be allowed, whether he is a dealer or
otherwise. But apart from the fact that he
deals with gold, he should have the right to
have his own private ornaments to the extent
that he can possess just as any other citizen
is having. The right must be given. The
original Act prohibited it, and I spoke on
that matter and here, in the same context, I
am saying that if you show this inequality,
difTerentiation before the law, it is wrong.
This differentiation is shown between two
citizens. It is likely to be struck down by
the courts, Shri Morarji Desai on that
occasion gol angry with me and said, if it is
struck down by the Supreme Court, let it do
it.  Bul 1oday, what has happened ? It has
been struck down by the Supreme Court.
Therefore, let us not play with legislation,

After all, the principle is that the lure of
gold must be discouraged among the people
of India. I am one with the Government
that is true ; But it has to be discouraged ;
not to be prohibited. Prohibition is no"
possible. It is just as in the case of prohibi”
tion of liquor. What has happened there
We know. Therefore, the whole countr’
should be taken together along with the
government and public opinion must be
created so that the lure of gold will not be
there and people will not amass wealth
through gold. A legislation of this kind
cannot achive that object.

16.00 hrs.

The hon. Minister may very well say that
we are considering only an amendment to
the Act and this is not the time to discuss
the original Act. It is ture that the object
of this Bill is to make the Act perfact in the
light of the judgment of the Supreme Court.
All the same, the whole question has to be
reviewed by the government leisurely, If
necessary, the government and opposition
members can sit together and discuss as to
how gold control can be brought in a way
which will be practical, taking into considera-
tion the tradition and attitude of our people.
Then we will notice that many of the
provisions in the existing law will have to
be changed ; perhaps. even repeal of the
existing Act and bringing in @ new measure
would be necessary. [ hope government will
give serious consideration to this aspeet.
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SHRI P.C. SETHI: Coming to the
amendment of Shri Shiv Chandra Jha, the
present wotding says “after making such
inquiry”. Therefore, the licence cannot be
concelled suo mory ; it can be done only
after making an inquiry. Wherer we have
those words at the initial stage of the pdra-
graph or at the end matters little. There-
fore, the amendmenht does not substantially
change the provision of the Bill and 1 am not
prepared to accept it.

Coming to the point raised by Shri
Nambiar, whenever we bring legislation of
this type, it is the general practice to give it
retrospective  effect.  Only the other dav,
the House passed the Central Sales Tax Act
which was also given retrospective eflect.

There is nothing wrong in that, I think it
is in order,
SHRI NAMBIAR : What about my

suggestion for considering the entire matter
of gold control as such ?

SHRI P. C. SETHI :
arise out of the present Bill.

That does not

MR. CHAIRMAN: T will now put
amendent No. 4 to the vote of the House.

Amendment No. 4 was put and negatived

MR. CHAIRMAN :

“That clause 11 stand part of the
Bill™,

The question is:

The motion was adopted
Clause 11 was added to the Bill

Clause 12— (substitution of new section
for section 88).

SHRI SHIVA CHANDRA JHA :
to move :

1 beg

Page 7, line 1,—

for ‘‘three years™ subsrirute “one year™
(5)

Page 7, line 2,—
add at the end—

“of not less than five hundred rupees”
(6)

awafy gdleg, w12 § @ oy
T GeaT 88(2) ¥ wgr mar §
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“Whoever is deemed, under sub-sec-
tion (1) to have abetted an offence
against this Act, shall be punished with
imprisonment for a term which may
extend to three years...”

9%l ug 3z ¢ fF fedy e ar
frmrgaT & ara oY mrfeas ar Mezferg
FIH FIAT &, WIT IF1 §§ 0 FT
Jodaa fear & Wi @iazag ad go
WY mwewrT oy ot ard ¥ sfear Ad 20
3 @ sam AT @ A S DA D
sy 1 & dawar g s 9z auaT oW
* ofy fEar @7 &Y qrge Y wAr 2
fF g% fedt a1t 7 g7 wga &
Feaga fegt g Mz ag &) fea & weew
AIFIT B gEAT T FAr E, @Y A WG4
3 grar Frwar o a@fsa qrg fay &
afg fedY sq70r @ a9 qfas & DA
fem & wege A aarar ¢ fe 98% gra
IR WA ® IeEGA gAT B, @ AR
WHT aiEsEd § fSagem @ ¥
73 wifAE &1 s Ay A} aaaa, fag
w1 ofrme 4z Simr frwfas waiq
Ty 7T &1 &) faqa & w2y I8
Fedad & faag ¥ ghaa A s aram
YT IFF qF0 Y DAY 0

% guwn g fe adwa staew A
wer 2w WIfERT §) A f RwA
w7 & mwy fas arrd ) ¥ wEH fE
ez wiEHt A g§ ®IPT F1 GeAEA
fear & WY guR TH A H @THT
gfaa adl fiar §, safag geg aar
TH atg AFT SN wWIfERA ) aga
givfetai w17 &1 Wver foam adarn

nufa ¥ 7z geew fear & fr 8
&Y gur ® T @F ¥ w7 wW@® 0K
w3 fzar ny, ovg areaa & & wrgar §
fe o oot € €% §7% O wdid 7 fam
AT )

g¥ 3@t § Twag e uwAafas
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#fzaY w @ Frfr gar ad ¥ g
gratfie 37 & fao S= @m@r samEn
Ageteg 4% 8, afwy & vy afafgw
S0 KF AT A0 &5 §. FH q@
AFdY GAIT AT & 1 GIFT TB @) 9%
war g2 WY & wad fedY OIAT 3 WG
frar 3, @1 3 = gafa aY qar QY
Fifgq | 7 FaraA) w1 wiwae qgd fs
#z 7Y faarz &7 A9 Tofza iz gafn
Tt & &1 & wq 75% Qiar sifgr

SHRI NAMBIAR : Sir, 1 wanted the
deletion of the whole clause 12 which
says —

“For section B of the principal Act,
the following section shall be substituted.
namely :—

*'88, (1) A dealer or refiner who knows
or has reason to believe, thal any person
employed by him has, in the course of
such employment, contravencd apy pro-
visions of this Act or any rule or order

made there-under, shall be deemed to
have abetted an offence against this
Act ",

Now, the Act is so cumbersome ; the

rules are hundred times worse cumbersome
and the orders made by the Controller and
others are thousand times worse cumbersome
and all these things should be borne in mind
by the goldsmith or anybody working under
the dealer and if he does anything in con-
travention of any ol these provisions he  has
to be prosecuted apd put into jail for three
years and so on and so forth.

What does this mean 7 It means pure
and simple that a goldsmith who in all
fairness does his nprmal duty can be hauled
up later on by the Gold Controller ov the
authority who is in charge of it saying that
this is in contravention of the Act. The
dealer is also supposed tg be a persan who
has abetted in the offence but, fortunately
for the dealer, if he writes to the officer 1wo
days prior saying that this particular gold-
smith behaved in such and such a manner
and, therefore, he may be exonerated, he can
escape but he must show to the officer the
goldsmith and he must be punished. This
is a very bad provision and it looks

ridiculgus.
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Moreover, as anpther hpn. Member,
Shri Ramani, has stated, yqu make a gold
dealer a person who has to spy on the
goldsmith, or goldsmith to spy on the dealer,
thereby creating mutual suspicion. Afer
all, let the gold business, if you recognise
it as business, be carried on under normal
conditions. Why do you want goldsmith
and dealer to quarrel with each other on
the fact that anyone of them might have
contravened the law, or the provisions or
the orders issued under the law 7 This is
too ambiguous. It is too wide : it is all-
pervading type of legislation. The officer-in-
charge can catch anybody, any dealer, any
goldsmith or anyone else and harass him,

I have received repeated representations
from my constituency from goldsmiths as
well as dealers that they are being harassed
by the officers every naw and then and that.
without any notice, their shops are raided
and they are being subjected (o much
pressure. This is what is happening through-
out the country and they have to go to the
courl to get some remedy. That lacuna has
been plugged by this amending Act, making
it more harassing, by a provision that you
are bringing in here.

My submission is that clause 12 as such,
as read out by me, should not be there. It
must be deleted. Nothing is going to harm

the Gold Control Act if this is deleted.
This is obnoxious and this should not get
entry into the statute book. This is oo bad

a law to be entered into the statute book.
It tells upon our culture, our standard and
our own bechaviour. 1 would, therefore,
request the hon. Minister to consider this
and delete this clause.

SHRI LOBO PRABHU : Sir, I do not
wish to repeat the argument put forwaid by
my predecessor but to add one simple
argument. You are punishing two persans
for the same offence. The offence is com-
mitted by the goldsmith and you are
punishing the dealer becguse he did not
supervise the goldsmith. Are you making
the dealer one of your officers that he shoyld
walch and report and be punished for the
default ? The Act implies that anyone who
is a dealer is also a member of the staf.
I am wholly with their demand to delete
this clauses. But as Government never delete
anything, I suggest samething very much less.
You are going to calores e reapensibility
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on the dealer., It should not be the
responsibility which he cannot properly

exercise. It is very well known to the
Minister that goldsmiths do not work always
on the premises of their dealers. They
work in their own houses. How can you
make a dealer responsible for a goldsmith
who does not work on his own premises 7
I would like the Minister (o concede this
very simple amendment, that is, after the
words *“such employment”™ add the words
“and on his premises”. The goldsmith
should be on his premises before the
vicarious responsibility is enforced,

SHRI P. C. SETHI : As far as Section
88 of the parent Act is concerned, it was
challenged in the Supreme Court and, with
regard to this vicarious responsibility, the
Supreme Court came to the conclusion
that the provision as it was there at that
time went beyond the reasonable limits
and that is why they held it invalid. Keeping
the wishes of the Supreme Court in view,
we have suitably amended it...

SHRI NAMBIAR :
the reasonable limits.
all-pervading.

Still it is beyond
It is oo wide ; it is

SHRI P. C. SETHI : It is definitely an
improvement on the existing Act.

SHR1 NAMBIAR :
still it is beyond the scope,

Maybe a little ;

SHRI P. C. SETHI : That is why in the
light of the Supreme Court judgment, we
have improved it.

As far as reducing the punishment is
concerned, we generally see thal in small
offences, the court itselfl does not go upto
3 years. Bul if the offence is very serious,
we should not limit the hands of the court
and ask them to give a lesser punishment.
When you keep the provision as three
years, that does not nccessarily mean that
for every offence, big or small, the punish-
ment would necessarily be for three years,
We do not want to bind down the hands
of the court. In case they feel that the
punishment should be higher for certain
oifences, they can go upto three years.
Therefore, we have provided for three years.
Therefore, the reduction of the punighment
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provided for in this particular Clause is not
acceplable to me. 1 am not in a position
to accept the amendments moved by Shri
Shiv Chandra Jha.

SHRI LOBO PRABHU : What about
my amendment, when the offence is
committed on the premises of the dealer...

SHRI P. C. SETHI : The hon. Member,
Shri Lobo Prabhu, is raising the question
of artisans. If the artisans are the employees
of the dealer himsell and if they want to

work at  home, i that case instead of
remaining artisans they can as well take
the licence of certitied goldsmiths,  We can,

while framing the rules, certainly consider
that aspect.

SHRI LOB(O PRABHLU :

There are
many persons emploved by the dealer who
do not work in his  premises but work in
their own houses.

MR. CHAIRMAN : 1 shall now but

amendments 5 and 6 together to the vote of
the house.

The Amendments Nos. 5 and 6 were
put and negatived.
MR. CHAIRMAN : The question is :

“That Clause
Bill.”

The motion was adopted.
Clause 12 was added to the Bill,

12 stand part of the

Clause 13 -(Substitution of new
section for section 100.)

SHRI SHIVA CHANDRA JHA :
0 move :

I beg

Page 7, lines 31 and 32,—

for “twenty-five grammes" Substitute—
“ten grammes”. (7)

AT gz A AN @ 9 ¥ e
Y AT AT ATI FEY § IH B wr9d
wer & fr 3 givssi ¥ ag A8 e
g YT & INeEE 1 crEeAgT
fear & fv 26 7R A% 97 & AT-2T 2
¥ ZidFwa a9 A WK IF 9T I
w1g7 w1y AL e ey g o §
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arzan § f& afe mia va7 ogfvza g a
agfizfasy § ez & gaifeas wawy
¥z fegwes eq &) W19 qIY FAT G
R ar 26 # sz 10 #v Afaa . 7@
7 AmeT 2 fF 25 mm EY [z 10

g & faar 917

SHRI LOBO PRABHU : I am also for
amending the limit of ‘petty transaction’
as Mr. Shiva Chandra Jha but in the
opposile direction. He has suggested ‘ten
grammes® instead of ‘twenty-five grammes’.
But I suggest that it should be *hundred
grammes" for the simple reason that to make
the goldsmith liable to find out the
identity, the whercabouts and the bona fides
of a persons bringing a small guantity of
gold, is a burdensome responsibility.  You
must remember that the whole of section
100 has been struck down by the Supreme

Court, and if you insist on a pelty
transaction being so petty, the Supreme
Court will again strike it down.  So, 1

propose that instcad of 25, 100 grammes

may be substituted.

SHRI NAMBIAR :  As Mr. Lobo
Prabbu has said, section 100 is very badly
worded. Here you would find that a
refiner, a certified goldsmith purchases
primary gold and whencver he purchases,
he makes a note of it, Suppose | am a
primary goldsmith and suppose, for the
sake of argument, 1 purchase from ‘X" : he
gives me two tolas of gold. It may be old
ornaments, I purchase from him, 1 have
his address. Alterwards it is found that
that gold is not properly brought out. The
fellow may have stolen or may not have
declared or something like that.  And 1
reveal the name.  If he says that he has
not sold it to me, how can I prove it ? How
can the responsibility be but on me ?

Suppose ‘X' is selling it to me and I
purhase. Afterwards ‘Y™ disowns it. I do
not get any form signed by him or take his
thumb impression when I purchase. These
arc all petty transactions and for such
transactions if you want the goldsmith or a
dealer to be liable, then how can any one do
any business in gold ? It is working like
this. Since we do not wani any transaction
to be conducted in gold, instead of stopping
all transactions, we are indirectly telling that

you should not do anything by threatening
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him. This is the meaning of Sec. 100, What
you cannot straight-way do, you are indirectly
doing from behind and forcing the people
not to do and thereby causing harassment to
the dealer and harassment to the goldsmith
and also harassment to the person who sold
it. This is very difficult. Any officer can
find fault with any one of those persons il
he so desires. That is exactly why Sec. 100
was struck down by the Supreme Court and
again the Governmient brings it in another
form thercby saying that we have purified
the section and made gold of a better carat.
This is not the proper method. Nothing
could have becn lost if you have deleted
Sec. 100. Insicad of dcletion you are bring-
ing it in another way. Thereby you are
adding 1o the harassment of the dealer. This
is my objection and 1 think the hon, Minister
may be pleased to accept amendment
moved from this side or he can bring an
amendmeni himsell and see that this harass-
ment is ended. If you have got any objection
against dealers because dealers are dealing
in bullion and they may be geiting unac-
counted gold, smuggled gold and if you are
insisting on stopping that, | can understand
your putting this burden on the gold dealer,
Why do you catch hold of the certified gold-
smith who is a small fry ? He is not dealing
in gold. Certified goldsmith purchases gold
for his own business, for his own living, to
make ornaments, By putting these fetters
on him, you are preventing him from dis-
charging his normal duty as an artisan, as a
goldsmith in doing his day-to-day work for
his living. You are threatening him also
from getting his day’s bread. Therefore, my
submission is that if you cannot delete the
entire Sec. 100, please remove the expressions
wherever they exist ‘or certified goldsmith®,
Then the section will read : “Every licensed
dealer or refiner, as the casc may be™ etc.
“Cerlified goldsmith" may by excluded from
the operation of this section for the reason
that he is the smallest fry in the whole affair
and he is doing this for existence, bread-
winning and he at lcast excluded from the
harassment if you cannot take away the

entire  Section. That is my humble
submission.
SHRI P. C. SETHI : Section 100 of

the parent Act was challenged in the Court
and the hon. Supreme Court held that this
is too harsh at it stood on the statute book
at that time and therefore this particulhs
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Section, requiring the licensed dealer to take
ceripin precautipns for which no rules or no
details were framed, was struck down. What
we agg trying to substitute is definitely an
imprquement from this point of view. Now
we hgye prescribed the Rules and they are
alrggey placed on the Table of the House.
Therqforp“ whatever precaputions he has to
take, he has to take according to the Rules
which are before the hon. House now.

Then previously there was no facility
given to him with regard to petty transactions.
Now we have given the facility of having
peity transactions worth about 25 grammes.
The hon. Member, 8hri Shiva Chandra Jha
wants to reduce this to 10 grammes. That
means we arec taking away the facility we
want to give, Shri Lobo Prabhu wants to
make it 100 grammes. This facility did not
cxist before. Now we are giving 25 grammes,
As far as the present change is concerned,
it is @ definite improvement from all points
of view and with regard to credit transac-
tions also if we reduce the quantity from
25 to 10 grammes, it would be meaningless.
I am Rot prepared to accept the amendments
suggested by the hon, Members,

SHRI NAMBIAR : Can he not delete
‘dealer’ and ‘certified goldsmith® and leave
thema out of the operation of the clause ?

SHRI P. C. SETHI : How is it possible?
If sither the goldsmith or the dealer does not
take precautions according to the rules for
the purchase of gold or ornaments and is not
abls to clarify the position, the law should
be common for all.

MR. CHAIRMAN : 1 shall now put
amendment No. 7 to the vote of the House.

Amendment Ng. 7 was put qnd negatived

MR. CHAIRMAN : The question is :
“That clause 13 stand part of the
Bill™.
The mesian was adopted
Clause 13 was added to the Bill

Clauses /4 and 15 werc added to the Bill
Clausg 1—(Shoys title and Commencement)

SHRI SHIVA CHANDRA JHA : 1 beg
0 oeYy:

AUGUST 11, 1969
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Page 1,—
Sor lines 3 and 4, substitute—
“1. (1) This Act may be called the

Gold Trade Control Bill, 1969*'. (3)

gunafa w78y, @ favas & amw
mise w219 wiedz fas 4 ar wfzo
#71 f wra £ ara) & feafq ae & nf
tframs sir WA EREFAR
fad =a zigza &) AT mar @ wa fadas
& wae ww ME gHIl fRaT AT @I R
YT A1 ga% ATt F TRT A0 G
28 =g gfF oY gAlwa P, 99 E
grifax § amm @ =ifgy, & fa v
Aaraq @ fs z@ faq & arm—aes gE
Feera faq 1969 —gr =ifed 1 ga fas
F1 dee &wRE faw T ¢, wifE qNee
FFNT FY AT WG FIA AL AT I E
20 & 52T qgA a9 Aear § Aidw e
gzr g1 & faawr w fasaan T@)
T1zd § 1 farg fagrea WY maw & gar-
fas arad §&1 &1 wgasam fFar 91
ot 2 F g wg W@ 5 gg ar qger
FTq &, WIT 4F 48 FaA WA A1A §,
W qTETT ¥ 3g gHYEA 3 @) gg SraAt
a1 wrar & fe 2w & weaT WY 3 gEw
FOT T & HAT GAT T8I R, SEE
arg fawran @ | & [ATT wgar g s
w9 38 T8 & A fawed & aga
¥ udr-AgiTes), wfRA & 9@ aga
QAT ¢, IAw 4 2% 2 fr sm Al
&, af=t ¥ §1ar @A 1 51 g§ g
¢, g ®Y |7 € g §, wafan 3@
@11 ® fassr «@ | W19 qIAT FTg
w1q @ta, ofcwr 17 91T =fwar & gaw)
aferdl & a9 —fear arar agh 9T 99
gul & 1| NS €O &1 wawT ag Har g
fs amg 03 @3 A arg fa=d | Afwa
@ieas ¥ ww faw & q1u wmg dww a3
Av ama a1 @ § av a1 oF 5 98
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aFdrs ¥ grAA or @ ) oewlAw @
wIT &7 %17 &, 39 F garfas arw ar
w1fgd, 7 % wiw & Fo 717 TATG |
ag naT adedr ¥ zw faa & wigar g
fe ¥R aaraT # ediwc fear wg

st yEg™ @we (R0 ¢ AT
a7 713@, & AowY guaadr gar g
q% AMAAILATA F wAwez A fez ool
Fwa arfma g§ df oYT 3aF & Andy
faar a1 sast gitg w12 F arfes 52
fear 2 | a¥7 of 7F OV gaA qga
Y oAt gvearer aifer ¥ A §

T ey [y R - (o JHT T )
il S g & ST S BL S
SRR LN N 2

gagfa "R

afsw

D HIT FAT WO

Y 9o w'o ASY : mAAIT gEET 3
ez 71 zrzfes qze & fAowgr @
WZF A% T8 Mew wgw wHwEe faw ow
arew ¥ waw ezt fafade @, sege
2 whifr oz Gz Dz, M wAIN UaE
&1 us fgemr & @, A6 €8 733
grar are fwar gar @m 2 faadt wad
va# ofeafda €1 § ag sad garfas &)
g | gafan gAY aTe 3 A gEE
& & 3aE P @A AGT AL W |
o ga § & gy gweq & g €
wAd ¥ WEAY 3 |

MR. CHAIRMAN : The question is :

Page 1—
Sfor lines 3 and 4, substltute—

“1. (1) This Act may be called the
Gold Trade Control Bill, 1969, (3)

The Lok Sabha divided :
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MR. CHAIRMAN : The result* of the
division is : Ayes—30 ; MNoes—I35.

The motion was negatived.

MR. CHAIRMAN : The question is :

“That the Clause 1, the Enacting
Formula and the Title stand part of
the Bill""

The motion was adopted

Clause !, the Enacting Formula snd
the Title were added to the Bill.

SHRI P. C. SETHI : 1 move :
“That the Bill be passed.”

MR. CHAIRMAN : Motion moved :
“That the Bill be passed.”

Wt Wy famd  (g07) o ogwefa
agteg, w3 wigg @ 7 A7 fag 977 W
% gaYga ¥ faers agiav atz faar g
i wad "y # &g 491 f§ w9
#aq gaw & AT 9T FrgAam @
wrgd 2, taq 97 A, afsa g% goyeq
%! firusz wigg @ 7 ag zrar fear €
fs adt gm gaor g @1 fagxor zaar
argd 1 wifazwrs, A@var sar A g ?
grar geqfer § sfq #wig & qd1F /19§
g g # grdA wmfd & amd @,
efqes AT MNAT & waiA g amfa §
wfa faidy @@ &1 g2w fegram @
FAar & =T gfar a1 fagr a1 1 § 1 WK
sT AWt wr gz qrar w3 g feogw @
fagra q s= &1 awfa § aX & @
gagq &1 fagra gt qad E—uw ¥
ared &1 fagia frad araifas gear ¥ &7
¥ grafe w1 @ £37 1T § wregEy
gg Mar Iefags aren fagia faad g7

vifyg & g § gawr w7 qeofe & afx
WY W A IgF Aew wIA N AT §
53 & Y gagsy o7 fAdtd a3 N
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Tra & 1 arArfaE deqr & w9 & geafa #)
@R FA #1997 §ifqad w9 § qaw
qzY g9t S AW A wA A0 9T RN
5 gz Iraq 1 wfaw € w5 fgo g
§ geafe ® qaifas dear & w7 &
|1eAr g1 KT &, ¥4T IWH 74T AT ¥AT
? | =3 yw1e AF Aifqad grax & geraq
73T @ FHfgw £ afeT 9% soqma &
gEara & qr, g9 a9 frorar g€ o 2 g
agi &1 wegfazz w1df & wrawat ¥ gAd
arg w3z wifz 537 & fay fey a2 §,
#7 A% =7 w1 IGT 0730E A 16T
qeqq3 537 71 Tifag fag ¥ Ir g
Tar | wAgaT, 1917 # faq grzel §,
faa gvmial @ gfa vt v § wmiffa
71 nf, §F a7 A wifag € 5 w57-
frez @iff & @ wEEUT WX wHAIQ,
FFArT, & aar gA% ww 51§ g7 ag 4
mzgarz ® s g ! N ¥ g Ay
gt qg 91 f& #ifaga gfaga € segfae
qrFf & W 0F SEAT GYT HHAIT,
FraaNtE § I7% "igd 0f gz W
g asdtz A &1 gmR g @ A
CILRCRIER Ca R A LICR iR D
7 f ga=1 wsar gdz faar §, gart 9
g foa 2, gart o ¥ qifgnr adw
g, gt wy ¥ eeiMfaa g, gErt
oy falg g d 937 & &1 gwd
At g & A geEr ARG A

% wré oo Ag 8 Afed wrr aw
art AYaY w1 g1 B &Y mod W ¥ 4y
a1+ fear fe v 50 @ £ wifg &
arz WY et atg w1 Wfas wrafsq arar
! grRIT 3 ® T 4y wT ArEd wie
afa w 378 @1 ? ol aw gR @
&1 &% I 7Y famr

ax ¥ goq g ) o) 2mar § fag
H geqfer & wfr wmrg st fastd =iz

*The following Members also recorded

AYES : Sarvashri George Fernandes,
Lobo Prabhu, and Brij Bhushan Lal ;

NQES : Sarvashri Manibhai J. Patel and

their votes :
J. M. Biswas, G. Viswanathan, P. Gopalan,

B. P. Mandal.
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[+ =y fawd]
qATaeT TAR ) a7 ) FaAvar Y W
o a7 O weag, wafag wify i
wfer & @ g ¢ fe e, Wig A
wafer #t faadt w9 wei ow @ 2
araz & feet ga3 2w & zad a@ @ B
&t erfercere war o ¢ fF meafe st
graTfas seqr ¥ w7 § wei @veAr gor
wgi war wrAw qe7 At g arar | §iT wei
geafa & afy g=ma & 99 & wafer =
©®, NF T W, T AR 1 2T @I, T
WY eaved ot wEr g AE 1Y ?

A w3 >t g dar wear ar fw
gr ¥ A ¥ fay oF fom ¥ wist
arad Ay a1a, At geafa w1 amifas
degqr & =7 ¥ Fear W W #1941
gwr s fetdy 3Ty amn zga Q= A1
gueag fRAIT 21 1| FUTEH TE B FE
faeft-qet oF gwfram wifa w37 N
im-:'\:nﬁ oTa% AGT A AAT ARTAT
Grewar ¥

tq 3y fadrm w1 & A1 @
& wf snafas aYx @tz w0 @ =ifzo
or | HfeT s A gur ? EE AT @
YT FT0 §, FIYA AAA AN A A AT
¢ W W@ wiwg ot §oaw & qw
wfes ®Y7 & ? g8 | 4 e -
fermear qrga | AfwT wfasac & ama
gl ¥ gro ¥ gar ¢ ag @ a8
[q¥ § T Agea A amAr aafeq § gnA
WAl | A IK 9wE qefY 37 3w A Qi
awm % wfger ¥ fasarg 7% w@d, ok
¥z faeiw weofe 8 O} wila § @l
g, A 8 o9 v #T & ¢ fw faeg-
A ¥ 40 wAT A Y grafa 9t |15
¥ wf fagidY gy sgn ?

el agiza w19 A wgr fie fedl

ff wfer & & & faar gqa fad am
a¥ wedy srfzo o ot ot & fAdaa
frar fe gura & ) aeefe ot aad
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F a A fAAid adY gf § Y fergeam &Y
Fz4Y A mT sYRaY w) 72 &8 wraes
FT andt § #F gaF At A oF gaw
981 471 T AT ¥ 9gF A1 419 9T
afay, sqifs anifes s & w9 § 39
FTIUTHT TR 3@ AT T F1
egrT &l Ty g, A1 A q| woedt a7
8 48 %2 781 § | WU Ig HaATw 41 |
“‘Will the Minister of FINANCE be
pleased to state :

(a) whether the Nehru House owned
by Shrimati Indira Gandhi in
Allahabad has been reassessed for
the purposes of Wealth-tax ;

(b) whether any action has been taken
against the Prime Minister for
wrongly claiming exemption for
ornaments...... (Interruption)

THE MINISTER OF STATE IN THE
MTINISTRY OF AFFAIRS (SHRI VIDYA
CHARAN SHUKLA) : How is it relevant ?

sit vy famd : wifg wfaq wg a1
feam & 1+ gwIC gru fgar nor a9
grag g

waafe miwg : w7 A7 wfwn

Y fe @t gadwe & I8d WRAH o
wifed

oft vy foad : @' oY | WE
godafi

warafe o : XY w31 fe S R
feerma gy 3ad WEE Y Tifgd

st TENIT TAE : AZF B39 §1 @A
#41 Argw g 7

wamafR Wi : w9 gafan &3 Y-
g% fegr | gt i aug WA 7 ar
Y R1E 9T MY 9 W QAT §T AT |
gafan Ot A Wwz 78 a0 77
7T %7€ & @ Freret &0
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st wy femd : g ofegriz & &
T gaT fere &

aurafa wga : tw faw & fow avg
¥ gg grafrgy & ?

ftong fand : 9 & o F & @i
Wi

st wocro wulw (zfiqm feesft)
gamfa oY, @Y qaF werfis T @),
% qgm ¢ f5 e gzv & fkad wea Y
# g9 wrerT 1T 60 qdE o QAT qIar
¢ ag Gagaw ar wfgd

awmafa wgag : 98 AT G § |

ot Ay fowd : A1 a3 T "I
far

#4if® ag faar qar 937 & wafay
#¥ qgr | G W19 W &1 A THET T
oYT @Y feemr 2y

“(b) whether any action has been
taken against the Prime Minister
for wrongly claiming exemption
for ornaments worth Rs. 20,000
or so in her Wealth-tax returns ;
and
whether the source of these
omaments has beer_l disclosed in
view of the much...(farerruption)

(c

-

SHRI VIKRAM CHAND MAHAJAN
{Chamba) : On a point of order, Sir.

of o fag : S, @iy o @
& wroaide § @ed §)

awrafa AfAg : gz 3 WhEe 2,
zay | & wawy Wiae A anwar
oy aHvey s B gg dEE §

sit ay fowd : ot & 57 @1 § AW
s gfa

a7 @ fagawr & @ gy £
& & afa g3 & @g W aw @
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ared &« 97 fggea & ay sula wod
a7 & e & W1z K A5 fAserr ag sar
&% FA1 § 9y &30 5 @A sad
Mg &1 DE 1 9a1 3z WFz A § 7

SHRI VIKRAM CHAND MAHAJAN :
There is a procedure prescribed. That
procedure has to be followed.

vl WERT : AT AAET 9T
|IFTT A 7 qarq fear &, 99+ i%l9
2 W@ & a8 wiphz @ dw v g R,
afes @it mradY g ¥ qma faar 3
I G X RE

ot wodfie frg ¢ fadle &% g3
80 9T&Z WY Asad § A Afaal |
FHY WITATAzE § ) Al 3T A
T o £ O & arg 60,000 Fo &
areariza g, @i gty sy Y @
T1es F arw ot w1 Sherrdza §o

wwiafa wplag : ag &1 g9 w1 a@
Tg ST 1 QAT A gew arg 2

ot ay fand : § g 9F £ @ ar
fe gw &t Srr =rzd § f arar faed
gw @t ot fasarg ¥ %7, 27 97 fasamg
%7, 2 & wfasy 13 fagmrg 57, 3q A0
wd-zgaeqT 9% fasaig £ 1 w@ifs @F
ST RAFT AT R T O U w2 H, WA
¥ g1 sgagrg § wfwg fear &1

st o fag - g ot wrgar &
qra fad eYvariea & 7 213 A §7 asar
g fr 20,000 %o A sarI B )

sit Ay fowd - w9 w1 F¥ oAgw
gur ?

SHRI M. L. SONDHI (New Delhi):
The hon, Member from Haryana is bringing
it 10 & low level......(Interruptions)
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SHRI VIKRAM CHAND MAHAJAN :
As if you are bringing it to a high level.
(Interruptions).

st ay fawd : & qifas o0 & &
mar |

ganafa wgea @ #1¢ gEdr faq
7O qufamE & 8 a1 ) g w1 a1a9
¢ dYag diF Al & T 38 WS qT AE)
ST |

it vy fana : & ge7 @1 qu foem
7% 9 qrar | AW weA 4 :

“Whether the source of these orna-
ments has been disclosed in view of the
much advertised statement of the present
Prime Minister in 1962 that she had

donated her gold ornaments to the
nation."”

oy S ITFT W ¥ () w1 F FEwr
glzar g | § eFgraz & 93 € a3 Tg)
FATTET § 1 S9N qAATAT Aar Q¥ &t
1|, afeT gaat glear 1 (smawm)

wwiafa wgiaa w9 ged @19 w3
g9 g 8 aF w7 $ifqy ) (smEwE)

o et fag ¢ 9z gt 9@A A
FAIE B, TAH AF w47 aregT § o A w9
Y &faT FRATE |

amafa wgtay : 9gw Taqdz { S@E
frar 2 1w oz gAY Wz @ Narar &
femré oz g} a3 2ar | afss & =g
FE M fF grAdg gz frge & @@ ®
A faud

it 7y fand : 3% 2, & qad aE
AIAAT |

awafa wglag : wig gwF At F A
F&0 w1 o fxavg 30, g'fr ag Aaea€
syq9q %1 warq &, gafeay & g WA
% 7gr § W € ga wgz A ar
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# gEFT A @A AT WA W FEIA

Fifaz =Yz oY gg Fgar ¥ sEAr W)

=gy
it wy faad :

“(c) the source of the ornaments which
have been coming down since
years past is not in doubt. At
the time of the Chinese aggression
in Movember, 1962, the Prime
Minister donated practically all
her gold ornaments to the National
Defence Fund.”

g7 T “sa Mee” £ qng dfaesa
oiq Mse’ qr AT AT | @RI @AA Q@
¢ wige 7 fzr ax ¢ fw feaw azd
7 ot fad qia # faga

awiafa wgea : #§ gaw) was @
FIAT |

ot 7y fawy : &% gy faar !

SHRI VIKRAM CHAND MAHAJAN :
This is not relevant......(fnrerruptions). **

angfa wgien : 9z Wik 97 ALl
AT |

SHRI VIKRAM CHAND MAHAJAN :
He is casting aspersions, You say, either
they are complimentary or not complimen-
tary......(Interruptions) **

MR. CHAIRMAN : That will not go no
record.

SHRI BAL RAJ MADHOK : Are we
supposed to say only things which are
complimentary to the Prime Minister ?
What kind of an objection is being raised ?
(qufrrupﬂ'aﬂj). They are wasting the time
of the House.

qurafa agiEm @ W W9 gT Ad
a5y § At 2 foaz & fao age a8 a7
YT fHT a18 & 9+qT |1 A7 | .

AN wgr Ay § 3w qfAma gu A
g g A @ Inq faar §, vaw gw
feF® G garvg

" #Not recorded
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ot wy fowd : & g gt 1 A0
agf Far g 1 & Faq g@ar  wgAv ;gar
g & za armifas dear avafa & faadT
®3 | A %) §F IS K1 AT
frgr 2 WY safae frar ¢ f& aaifas
geqT % ®9 § €@ HIT geafa &1 fagea
& ¥ F74 ¥ 92 0F Fe¥ 91 | @iAg
gHA IET T [FaT ) %W aw@ &
o weAf &1 & @A w®ar ) sfEq
grg qrg A fadeT @ framrer & a9
sgfaq, GWIST & 4€ 41, QIO A
® 7z a17 fF gw #1719 oT fagw 2,
Ty 2oy q¢ fawarg &, @ 2w & wfaeq a3
fawara & T mrosy o FAr =fed,
& 9T 78 F31 q0fgh | %7 aF a8
I g9 Ay AL &TA, W9 Ar@ eqdy
®197 qAIRY, }E AdeT [FAFA aqnEr

agr g

MR. CHAIRMAN : 1 want to make
one point clear. 1If anybody will refer to
any person, on this side or that side, 1 will
not allow it to go on record and I will ask
him to sit down, and if he does not sit
down, 1 will request him to go out. 1 have
taken a firm decision. Therefore, the
members should stick to the point and not
go astray.

SHRI BAL RAJ MADHOK : How can
you put any such restriction ? In whatever
Mr. Madhu Limaye has said, we may agree
or may not agree, but there was nothing
unparliamentary in that; he was only
quoting question and answer...(/nrerruptions)

SHRI HARDAYAL DEVGUN (East
Delhi) : This cannot be tolerated.

&t oT AN : g T AW AT
SIHFT @ E 1A A AFAT R |

SHRI M. L. SONDHI: Why should
anybody be so sensitive 7 They are absolute
rulers. Absolute power corrupts absolutely.
This is a very serious matter. How can this

ruling go down ?
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MR. CHAIRMAN: I will not allow
any aspersions against any member.

SHRI M.L. SONDHI: You must
consider it a little more coolly. You cannot
say that it will not go on record. The very
purpose of democracy is to criticise. We
must have the right to criticise.

MR. CHAIRMAN : You have the right
to criticise, but no aspersions should be cast
against anybody.

SHRI M. L. SONDHI: Ours is a
democracy ; it is not a monarchical system,
They are setting a bad example We have
not done anything. We arc prepared to
abide by what you say, but they provoke you
and make you give such a ruling.

Wt WA qq T T F #E
¥ fecd) edltw< 7 qar wfaq fzar a1 gaw)
wiq 2@ wrew fafees & are § @ 9amq
faar 2, @®) wav f1z o A fear o
FFar 2, At 7g AT AT AT 1 IAW
Frz ar F7 T |

SHRI BAL RAJ MADHOK : You are

playing the role of courtiers. You are hon.
members ; you arc not courtiers,

st Toile fag © 9 FAT  FeqEiT
arg ¢ @ § | faam agan faser <
g1

17.00 hrs.

wit vy famd : gwmfa sgikg, 3g
aqaEqr &1 944 § 1 ¥ 917 § o aEed
F1gar g f& &3 ooft 9 A W gEx
93 &, ¥1 w19 3978 ek ¥ Fagra fear

g7

H"I‘I“Ifﬂll'ﬁ‘lﬂ:ﬂﬁ ng qg’f Lo Ad
g afea...

&l wy faad : §3 a1 qeeg) 6
X9 AR & qaa-wgH § 7€
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wwafa agy : anz dga w1 #3
frer fear &, fam % ocmesia argw

BHT I

ot wy faad : #3 2¢ qamir A
fgr g 1 wIT R AT wHA F Ay
us ¥t w3 fasey, oY efadz ar gqa-
gifagidzd @), ar & sawy mmy &
fag dave adY § 1 s W F o) Ggar
& smar =ifge 1 ag wifqarlz tw @z
A4 99 &5 @ 1 W9 2AIR gaE &y
O ST 918 § )

axtafa /EY7m : wow) wadeR of
g} I aFdr § |

i ay fand : t7 T@ 1 I FA
& A1 sifge | w9 &Y 999 wie ¥gRT
§ afsa Y mig wts A Y A fwar
§ 3 WO ST @ & w5 qrex Qar
@ fFar ar ) 3 mew w1 oF geg oD
adl fasran arar wnfze o & 7 59 waw-
fagrizdy 78f wgr &

wniafe qpyew - & fierd qGur #1
g

SHRI NAMBIAR : [ want to speak on
the Bill. As stated in the Statement of
Objects and Reasons, the object is to rectify
certain observations made by the Supreme
Court. The Supreme Court has struck down
5 (2) (b), 27 (2) (d), 32, 46, 88 and 100. Now
in the Statement of Objects and Reasons it
is stated that the above mentioned provisions
which have been declared by the Supreme
Court to be invalid arc being substituted
by new provisions which have been drafted
having regard to the observations made
By the Supreme Court, and, therefore,
redrafted to fill up the blank. That is all
that they say. Certain other provisions of
the Act which are similar in nature to these
which have been declared invalid' are also
being modified in the light of the obser-
vations made by the Supreme Court.
Therefore, this is an attempt to circumvent
the declaration of the Supreme Court and
to plug the holes. That is all. That i vary
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glaringly admitted. But the purpose for
which the Supreme Court has struck down
these sections is that these are illegal
provisions, They are being changed now by
saying that they can be made legal again
by adding here and there some words or
substracting some words. That is not the
way the Government should behave. When
a provision of an Act is contrary to the
provisions of the Constitution and it is bad
in law, Government must give it up rather
than taking it back in another manner.

Further it says that ‘Opportunity is also
being taken to amend’ some other provisions
of the Act—Sections so-and-so. In this
way they are amending certain other
sections also. What does it mean ? They
want to utilise the opportunity to tighten
itand not to liberalise it according to the
wishes of the Supreme Court. After all,
this is a legislation which is brought in
against the people and not in their favour,
but in the garb of fighting smuggling of
gold. It directly affects the people who
are having a little gold in the name of
ornaments. It is for their safety and
security. Banks are not available in the
country side. To say that the nationalised
banks will give credit to the rural population
will take a long time to come. People
do not get credit or loans in the rural areas
without this yellow metal. That is the
unfortunate situation in this country. There-
fore, we cannot make a revolutionary change
in such a way that the entire 50 crores of
the people, both men, women and children
will get away from the lure of gold and
will behave in an angelic manner. It is not
possible.  Therefore, the feeling of the
people and the provisions of the Constitution
and the law are io be taken into consi-
deration by the Government while amending
the law.

All these considerations have not been
taken into account. They are given the
go-by. It is openly declared in the
statement of objects and reasons. Therefore,
the very concept of the amending Bill is
wrong, ill-advised.

What the Government should have done
was 10 look at the Gold Control Order from
its very foundation, see what all changes
were required so that it was mdically
mended or ended taking the nation into
confidence. This was specially necessary
after Morarjibhai bad gone out. It is
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Morarjibhai’s child, baby. Why should
Indira Amma take the baby on her lap ?
She should throw the baby along with the
bathwater. Indiraji  should not have
accepled it, something which is unnecessary
and not accepted by the people of India.
She should have taken credit for doing so.
The sooner she understands it the better,

st ®o Yo &l (F1AYT) : wwrafa
wdzm, gk W @F w1 ff a7 e
Afen & & 5z 357 AT § ww o FAga
FTar argm g & AAzg & f5 aifs
fra wwaz & fau gz msr 07 fam
ag @17 § 77 oF ) A%FT g T g,
arg 2fad FewT samare SO w1t I
» @ w g9 adl, fam gar
F1gT miar A%, a7 AT 7FAT t@E Q@
af guat & amwar g fe fas oY 3wz
¥ a1 73 qrdY afeqarr 3 sz 5 Foad
dla § ogaA A w7 fagm W1
AN FH & T TFHGIA A F
qrags Hf IARY FALEA AT @A A)
®ifirer 3 wrg &) ag nAa § ¢ fad wEq-
w1 & fea H AV AN, 2w fga Woah
gt fs 21 @ w1 w ger oA s
7z @eq 7 fzar wrg 1 & arara 54 o
¥ fFAzrsrar s g fr ead ot &
I 419 AT g wN A N i 3490
W T T &m *) fre @ o § WiT
3% fax 3 @137 & a1z, 92 WA §F BAN
9T 9T A9, FRGF & fAAr ¥ O
Wik gat faddt aq § Faf 3 qar
HAF 3T & F1¥ § o fawd F Qg 9
73 §9 ANX 9T 9§ g f¥ 7z TG
fagxm @ @ fear war ar ag faa
a%93 & fqu g gar @1, 33 A58 99
& g7 Adf go Ay at AdF Ay waw daa
¥ Tz Tas qog ¥ F, 92 ¥ fa¥ga
g

st awow aeve - @arafy o, 37
aifer fax gita #12 & frga w1 q
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73 % fo sar nar & gait wfawrT
¥ gmfes afaevs sir gfefaad o3
garwet NF § e gdw w12 6w
¥ awr 3deq 7z @ fr ag 2% fv o w0
q4% £ 2z 20 & wfqwrw & garfas
& a1 adl aad § | cafag sw gfiw W
grar #yé fagin dar @ A awy @k e
38 9% fA9T 7T, 9g qOw 99 fadia
) FFRaz 77 1 Fifgw s § ok
ga¥ fan 3w avz & fam ardt &
Ta%1 wd gz & fs ga®r agg g
aftm #1E  ar famara adf, R
maz wgd gfema gx fawame adt o
% amwar F s gfa R &
Profr &1 g@EYT I £ 2N FRAT &Y
Far adf & TR & 1 FT A% €T FIYT W
qEAT B I ETA NI gE A 5w qw oY
wagr ¥ oy fear & o sar gt ok
dast 7 wer fw fo7 9gedl W gf &
fag ag ST aATR 147 97 I § @&
oY 3FEa qur TE g9 0 agr qar f W0
T IYT ;ewT =AY gyaT & | amt aq
thar wedgaa ¥z § ow svew
qi-gY ¥MT 91, IFH W & G §
Fegey ¥, oY Q170 AL, ITH AT GO
mar f& med egma & garfas feaan
|1 2T @i eqnf=n dard 3w & g
aY 31 w71 fx A wgmr & wgmc &
ga%ar § fe &7 ¥ w7 oF AT &qY
&9 &7 q1A7 g7 /1A eqfra dar g wg
areafaw feafa § | enfima vz ad gwr
w7 sy for o &m o2y A
FNF T way I7H § aga¥ £ Ay
fear | wa ag goar g 46T ? qra
Magmgd an @ & @ o7 & grar
w1 Y o8 ayr § f oY A gaTTeerd
# g7t A2 wardk , w7 IA0 I{AT A
T garAr qwar § 1 q19 AV B JrIEE
s AfAA AR qT g gu

YT A% G & Ag w7 g §—
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[+ asus waYw]
it 7y fawd ot 7 Fa1, A FAR TG
wigal 7 fady fear—awg g% g wed
gr oY g9 Agt 2 fF RO qw Ay @
g AN F azAl ¥ WITET AT A
gI7 §A) A ARIFAIZ F AT ALY §,
adal ®) geeE aAAY § AT 9978 ArE
T FT WgA IT31E 2—AAT IWFT g
¥ zadAr Wiz @ A A9 W graEr qat
1 guT A1 F1 Ag @ A I9R AT A
TR FY AT X o3EE o Y AT g
g9F ¥ & fRar, 9 33 wa ¥ atar
agY ar, €7 ww1C w7 FHifzaz F7 AT =A@
gI9w & Y 71 o7 74 Ftar wufgr | 2w
saar & qaEe &, fEay wadr & A
gt & 1 70 gry Ye®T wrdAT 2 fF g

THTT FT VA §F 39 F wigT F1f Yrag
DT F ...,

Wt ol fag w19 SAEg &
wifzar § AT Wi wov A 9§23 2,
ag 97 & wifeqe g, s awg a & wag
"ol wrew fafqezg &1 fifzac g, a1 &
@4 gu 4@ @Ear ) & g aga
saa s g, & =ngar § o agw v
A FaAT FAT W AT GHAIU AIGHT AT
qIT T | WG AT AT S, XY 3 gAr
&, 70 A w97 FH A W
qara & & ar & gfaran &1 § “oF WAz

F @ oF AT 1, DAL AF IQAT
Ll

ot xoTrw waE ;S9N 4R, qU
agY g & fr gw fee) safaq & Sifzag
g a5 | X uedt qrdft §1 FrAT g, IEH
sg-caTgE WY gL HTAT AU GA & | WY
wiaE & § a7 &g 1 ATz Aifg
gifal, afs fed) it &1 wifzac
afqd, g9 grIw ) Sfees gg 9 &
ats st & fFeT safaq &1 90 ag swiT
g4 @ @ N g, gEer  wifzax wa
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Ty 1 7 ag ok fAq wegr g oA
¥ fam gegr 2 WY 5w grew W afew
# oY wgsT A3 &1 gg AN wdAr —
o7 FEIEIT T a1 B1F &, T EAIFIT HI
ar & Faa sdar § sT awAr§ )

gwiafy w@zg, & %2 <w@rar fs =@
W F mwRT A A A A ¢, aE
a1 a% —zad fau gard ared & aga @
i F8 & AfgT gu A6 w9x Sftaa &
g1 78} 917 TW FIA ¥ FAA 1790
gur 2 fs ot w17 7z¥ q¥ wa AHar ar,
ag Wi FimAY Fgarg ) gafqo zw
®AT F AT FT A IIIT AT qZ (U
TEY gor 1 zafay & gz & gdta &2Ar
ANEAT §—352 € 49T § dz g i - fewy
o £ qAA F w4 2T A g &
gz =AY a7 g&-— a7 M wrf sawt
T 1 IF gug [rowst w57 gAfes
g1 AT, 37 ®1 0¥ gaw 3, faaer ag
sz qur wer 1 AfFT g ar Ao
g WY 73 & stAr Afezqre qEd A @1
t—unr gmy a7 faw @ 9u fewmg
&7 ar gz fa@ & 78, @ G AT A
argg faar sAT arfze o Meg w1
wi& a4q fag gor 3, fam 37a & fag
FATYT TAT 9T, IFH § uF WY @ QU
a8 gHI | §EY o1&l SOOI A IFW
oY AAImT & @ g gAd WH
FEATEY T §, ATHT TN AZ TFT & |
T ga aral 97 frare w7 gu & ;e
¥ ada &war agar ¢ fw a2 5w Mew
F21A HET &Y q198 & AT A wafoew
fast sy §, faww) qstw w12 & fagiai
F1 @ §W F oy @ar 1ar §, R
7§ &7 A99 F |

it g o (qEla) : Jada
ATET, TR (q 9¥ €9 T FG G177 AR
w3 & | FFLLF AT F JrAA
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¥ gE gE § 5 Mew w2 faw w7
a1, 39 A% asdaq 160 smafaal 3

& o, FuFrd £ 9 ey
6t ? gafac f& ¥ w93 as91 ) yar
7@ AL M AFET A | IEF AT G
¥ wrer e fedt ag & g5 Rar T
fawrar stra i faad sl £ 3@
ot 7 @2, IVamA 7 7@ A A w1
SUTZT § FIT TH AIT T AAGL T FL (@
¥ FEmA § ar fgg T F1H &7 | A AFIX
q W TF @ Y971 gE far | w7 AW
wra ag & fs s gty $E 7 F10 A
sgrEmTaERIA d it A ez femr @ fe &
iy & fa=rs ol Yfe ada &
LCICENE I B OB el CIEREIC i
s & &1 & gawr g1 fw wa sz TH
HZT FT §HT &T fzam Fryar 1 aret
3 oY g5 fEqr gad frdr av quggE |
vy a2f faar afew god 41 02 ®
qAMAT | A AT A7 =17 fEEY 9T g1
agf 9a1ar | ¥ GIHIT § A FI7 AFAT
g i+ fwa fac o o getaq & ogd §
fagd g o f5aq 1 adt 1 S fs
ARIF St 7 w71 6 gL 7@ AT R
fF oF gare #0z &1 |var =afrT gar 2
wab @A gz & & o eqnwd § 9AAy
wiT ¥¥Y sfag &7 &1 agl 9T 7H
qifeenrs & &rar wrar a1 4y fx azt
9T qear 91 WfFT wa@ @i 9T qgw
& mm  wafen agt & wrAT AW
@ Tar ¥ gAF 4 Fg F@t 9T A
W & Ayl o A aga AE @ A
agt & 1 ggigrHAr W@l 2 A
a8 ZIHT E A EmwAE W
W & wzy gaTw Afay  FHifs qIET
wrzadt & fr gz qu @A wid o & Sngm
fis o AT qTEW orATA T A €W AL A
qard fs faadt ad= @ o g
#q1 IgF AL AIH OF AT | T
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¢ oo s frdguem fem st
FT @ FT §9 0T &7 IU Jar AG
mar fe foT Pagees v oF @ §
ag us s& 1 s dar faw a3 &) wifaw
&7 fawd qaar &1 |raw 931 Ty Ay
W1 A AT qe7 W wigar &1 a7 86T
% o% oF & famT § @5 wry fe wae
Tw w1 IFAT EAr gvmE ¥ IIMI G,
T & A IzEr & A0 wgT w Qg
fraar 2, & ¢ 17 ®) Ad) wgar - W
¥q feet & srgEz o W ¥gm A
w74 ¢ wfew M R aga s & 9w
qZ HIAST GTAAT T4 IH 9T A qAIHAT
gt A Mex o waaw @&
gEEaadl ¥ 19 9T Q9% SEAT A7EAT
2 w9 dur fam A g faad ghw
#1¢ ¥ graa) faear € 1| W otar § A
uxdtegfen &Y Y oftar § wiT qtfaad
%Y oY otar & azAr @t T & e dfirm
&) srdr | ey s gR AT R, W ay'"
sty gd o & wig & aman s
% fad o v qar A o w7 =T
amaa wF TN gl amw ¥mr A
ANy afer digsag & gt faa siifad,
saar & few Afad | gw arod amq §
BH WI9% ¥a% § WX wiak g @,
2T WY g7 § wigw arg &
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ot fra momm (=) c aNA W
fadr O & AN wrA 7EA g—ug AU
| %w H aay a1 & 93 w70 Qrzar 3
fis g8 Mes w21 A2 § & Fmaz v
g, frad wrafaa) wy wad wafaa fear
nar ¥feT 0w o a7 AT TE I
fe mMex mmnfan & ga & A A
wiig §d= ¥ gz wearkw faar ar fr
grere oo fae o arfam ¥y & wgar

2 fe e Amr faw aat @i@, dmr €A
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01 qA7 faad wda ) awee 9, ¥
FAIMT | qOF At ¥ HF FAr—wA
& @Y&r wmg 9T 9T &Y 3 @y £
2 B A § §g F4T T€ A7 qTAT
g—1z Er wmEd garaw g
oF F) 31 9gar & & fad) v Arw AdY
dar sgm afer & aear g W&
gz faa aifog Y zaf & @ =@rweE
g FT AT M A AR AN s R
afes T8 wigisg fegrédiz &1 N1g & =
f& t9 arz ¥ a9q faq a7 & fa=q
7dtR A # gTFT A Avw oA @ &
g fr g za femddz 71 A £7 )
wio At emafam gy @ @ AT Qe 9w
qEAEIEY ® 21 T G5F A qAE 77 @
o ognT Mg AEAE fF oz oBgm
garas @I ®@q fH3r @ a1 w9
w7 &1 afes & 9\ q@n 199 giee
FE TET 9T 99 ®T

SHRI N. K. SOMANI (Nagaur) : Mr,
Chairman : One of the greatest mislortunes
of this country has been that there is
absolutely no reliable and comprehensive
public opinion institute or opinion gath.ring
forum due to which government brings in
cerlain pieces of legislation, in complete
disregard of public opinion. The genesis
of this Bill lies in the obstinate and
unimaginative measures which were once
upon a time brought forward by an
unimaginative Finance Minister. In the
entire country there were protests that it is
neither going to help the government in
whatever its policies were, nor is it going to
help at all to check smuggling of colossal
quantities of gold into this country, because
silver was found 1o be such an easy carrier
and the foreign exchange and the currency
notes that arc also brought in in exchange
have made it completely impossible that this
Bill will ever have an impact on Indian
society and our economic system,

The arguments which have been brought
forward thus far are very sound arguments,
namely, that persons who have no faith in

the economic policies and the performance
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of this government are not going to give up
the lure either of gold or silver as long as
he or she considers that it is a superior
mode of investment. As far as that
aspect is concerned, the late Shri Lal Bahadur
Shastri had the courage to attack the lure
for gold, by leading the people concerned.
Now that the government is bringing
forward legislation to remove the lure for
gold and other social obscurantism which is
strangulating this country, it is ver/ neces-
sary that the Prime Minister has to give a
lead to the people by her own performance.
She has to give a positive lead to the
women of this country and the families to
give up their lure for gold, On the other
side, in economic matters we have 1o
pursue a policy by which the value of our
money may not go down from time to time.

1 have been fighting against the smugg-
ling of silver for the last two yearss, not
only when Shri Morarji Desai was here,
but also with the Prime Minister and with
the customs officers. 1t is a great shame
and 1 think I can only suspect that there
is no will to break this ring. Otherwise,
1 cannot understand why, given the might of
this empire of the Government of India
and the State Governments, a check cannot
be put on such undesirable activity which
is reporied day after day in newspapers of
this country in very normal terms. A hover
craft was introduced for a few weeks as a
control measure and it had a salutary effect,
as far as smuggling was concerned. Now,
all of us from all sides of the House would
like to put a check on smuggling. But we
do not see any will or effort on the part
of government to put a complete check as
far as smuggling is concerned. There is
absolutely no sincere effort 1o break this
racket.  Therefore, this entire legislation
with the proposed amendment in the shape
of the Bill now, is going contrary to what
the public wants and is going to be
completely futile.

eramafe wgy : 712 afw ax 8 9 fw

ga{t feae § rafig & smar awg 7@ #
q%ar |

sit mrw WO ¢ fannil & agEe

a7 9rq AEY 2 g¥AT ¥ 1 W19 7 wEvEsz
wWwi faar @ @ 9% Ofen wiw 9=
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SHRI P. C. SETHI: No eamendments
have been accepied today.

ot fiet (qfow) @ awrafa oY, &
faugs 51 zifes awda s<ar ¢ &few
w67 ag & 5 ®1q7 A1 &9 wv@r awar
AT &, AT 3a7r =@ T ITAF A
17 97 q%ar 2 ¢ A7 @ fadgw €
a1 zafen &Y fe 2@ &1 IFeq weal )
afeT gw 2wt § 5 gawr gger Ay B
THT &1 §IA IO ATAT § WYT IGT &7
A THT WAT 2, A A gnafa gar
? gq g7 gfFarg A | AfeT ga = §,
dar f& ot ot oF gradta ggeq &
w1, fe frgeara & oft ot 0w g
&Y o FT A1Ar wfrw gar ¥ gwd
gATEIgz OA g AT ag KA d 7
aiwT & aawar g fe @ wmfwn o wfa-
T qmA & fro ag fas w19 & |
arar gfeea & agife v & N agT aid
gag eufn &73 § 1 37 97 g F
sfaaeg g ?

& wrar ®7 @@ TAAr srgar . aer
q grava Wi wYv afad Fodtw w6
naFE Flar & | MM F g7 WAE /T
& eI § ®gr wnar § fr gg a7 W
o @ w1 3 AfwT gR ar swe e i
wF 21 O ¥ FJIAR Qg A7 00
war 2FT 9T A1 0 &g w19 gy §
fr az #a9 afrar =gr a7 & fag o
27 At mg ¥ fr 3z ewfie are
nrFE Zar @ qg Mex fd=) § ), gaf
& afY afexs zat d gl @ & ag wgar
i fr Mar wwr W gg A ez
oy ¥zt & P g b Afes wg
TN A R 8 UF A6 Awd ) O
M= & wary & Mor § =xfian @141 an
a7 Wrenea o1 gfaar 24 g
o) &g qfY 2 R oot ot 3 g
agi eafem i & 1 v@fan o8 0@ wiqn
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qre 0 ¥ W wigar g g
s & & & fAm re & g waEd 2
ar 7EY, Ug W& WgAqWw & | & @Y gy
s fF ag waAd gwdt o@ @
T fao gamt aga ooy oSy FIEA G
e

A wft @A g fs 100 wx
1,000 %o & AT @ew @y a7 § )
grAgAr g f& oY ag ag Az ¥ 100
YT 1,000 %o & Y ¥ o g7 ¥ AIAT
adtgar ge fear @ a3 Sar weswigs
9T AT GATY WG KT AT ATH
eguryfa ar | &fsq w13 s3g yfana &
TR | ¥ KT §) 01 FE F AX A
uqs Jeea & feed gew @ oE a8
geT &Y q1a § 1 guA 59 fadaw & fam
goafa €Y &, wawr @ fear &1 afeT
# ggm f6 Q@ S wE § 99 w1 HAS
H A ¥ qg¥ oY gArU WiA-gA € &%
#Y 3@ ¥} &A1 G fF IAFT AU F4T
2 wiz gAR AW F @Sy KT AP A
§9 AT & FIGA WA F AL WT 1 gH
arat & fr &1 & TeaETm A1 WA
a7 mar 2, Afew WAz 39 9T 9AF w=E)
Atz & AgY g AY IEE wIgEt S faw
T &, Tim Ay §, I ® 5@ A,
fard} w1 Fger sraar &8 fAaarn 7dy
TR TgaT ¢ f6 g gEE AR H

A ¥, A §1 €@ 9@ & ¥4 &1
aTIA & ¥ wWaal gV R |

gamafa aag {77 4LET |

ot oW GEATIW : W suFEAr FT
ST 2 | g% ag favas Wi 9@ AG) ¥
a%d § | ¥T syxedr &1 567 fAuw 03(2)
% wata & e9 favos g7 gwedT
wrFe fad o 2 0 owra o) ga19d @E
nx & gafae @9 I A A ¥
Lo
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warofa wglaw : aro G warER @
3, &% g% wewT we fzar @ saifs
19 fxAf ¥ ag fas qras 91 AN @@
o qgd w7 TI1fg ¥

off AT GARA © gH TH 9T AaAr
gl

mwafa wgRT @ Mo = WAE w8
qg & | 90T g WA W1 9T &Y 919f
T IS At AT F AT fae qwar g
gag afus gt 21 g a¥ gASr ogeH
FTATE | W7 qZ @i FT & a1 gH w0k
YR AL § |

Al W TR "/ W G W qiw
oo IF 2 M gw q1FAT MEF

wwafa agy : Y a8 | w4 w7gRy
o AT |

ot |iw gww ant (guIae) #
F49 UF qATT T AMEAT |

17 ¥ 9T @A & S o5
faea a3 W & sasArfafen K| § Wit
% FT A1 §IT FATA A1qT § 98 Haw
Wi # T@r Arar g ) guE) q@d gu Ml
wrqeTt &1 A7 1 2@ go, @ w9 &
R K AT @Y E g 7 TEH T,
ag ¥ W9 § AAFT FZAT

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : Mr. Chairman, Sir, I will not go
into the detailed arguments which I had
given while replying to the debate in the
course of the first reading of the Bill. As
far as the main object of the Gold Control
Act, 1968 is concerned, I have elaborately
explained what necessitated the Gold
Control Act at that period of time. But
subsequently from time to time many
changes came into this. Initially, there
was 14 carat restriction. Then, that went
away as far as goldsmiths were concerned
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and, later on that restriction went away with
regard to dealers also. As far as the
manufacture of gold ornaments is concerned,
they can be manufactured with any carat
whatsoever. ‘There is no restriction on that.
I have also amply explained that.

As far as the possessions of gold orna-
ments is concerned, there is no intention of
the Gold Control itself to dispossess the public
or the persons from the gold ornaments,
There is no restriction on its possession.
The only restriction is that if the ornaments
are of more than 4000 grammes, the value
totalling Rs. 60,000, in that case, a decla-
ration has to be made. It is not 1o
dispossess gold ornaments.  The only
restriction is with regard to the possession of
primary gold.

Then, the entire purpose of the Gold
Control Act, 1968, is it stands, is to regulate
the gold control trade so that the imports
may be restricted. It may be anybody's
guess and one can say that smuggling has
increased.

But our seizures in the last few years go
lo'_shcw that seizures have been mounting up
and in the last few years gold worth about
Rs. 27 crores has been seized.

Apart from that, the people have been
punished under the Gold Control Act and
gold worth about Rs. 5 crores has been
seized even under the Gold Control Act.
Even if smuggling is there—1 will not deny ;
the smuggling is there—we are making all
possible efforts.  Mr. Somani referred to
that question, The eflorts are being made.
Actually, we are acquiring Hoover crafts ;
we have taken other steps also. The
Customs Act has been amended. Even
restrictions have been but on the movement
of gold. All possible steps are being taken
to check smuggling.

The question was asked by Shri Prakash
Vir Shastri and also by Shri Abdul
Ghani Dar with regard to the deposits of
gold for the currency issued. The total
notes issued as on 25-7-69 was Rs. 3,576'75
crores. This was backed to the extent of
Rs. 182'53 crores by gold coin and bullion
and Rs. 20089 crores by foreign securities
and the balance is also backed by rupee coin
and Government of India securities. All
these provisions are more than fully covered
by the Reserve Bank Act under section
33 (2). Therefore, whatever currency is
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Bank Act, under section 33 (2) it is mare
than amply covered. Therefore, there should
be no fear on that account.

During the course of the debate, many
questions were raised. As I have already
said, as far as this Bill is concerned, this
does not change the scheme or the substance
of the Gold Act. This has been brought
only in view of the fact that certain pro-
visions of the Gold Control Act and certain
sections were held invalid and, to that
extent, we have made an improvement.

Apart from this, insinuations have been
made in this House. Even the other day,
the hon. Member, Shri K. L. Gupta, made
a reference about the Prime Minister and
her ornaments. | had no intention to touch
upon the subject. But again that controversy
has been raised in this House by Shri
Limaye. It has become the tendency,
whether it is relevant to tle discussion in
the House or not or whether it is appropriate
or not, to malign the Leader of the House
or other leaders. 1 would like to say,
that the position as far as gold ornaments
are concerned, has been amply clarified by
the answer that 1 had given......

SHRI GEORGE FLCRNANDES: It
does not.

SHRIP. C. SETHI : As far as gold
ornaments of the Prime Minisier are
concerned, she made donation of gold orna-
ments during the time of the Chinese
aggression and the wvalue, the content and
the quality of the ornaments which she
donated at that time was quite substantial.

u} W BTN . CgaEeqE’ WIA
fwaar ?

o wo Wo {B A wrET ¥ fEar

nar g

It was never said by anybody or by her
in any statement that she had donated all
the jewellery. The entire country knows
about that family and the sacrifices that
have been made by that family and the
position of the family right from the time
of Pandit Motilal Nehru to Pandit Jawahar-
lal Nehru. This jewellery is not possessed
by her as if she has purchased it ; this
jewellery has come to her from the family.
Gold ornaments were donated during the

under circulation, according 10 the Reserve Chinese aggression, but the other...
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Please allow me to say this. As far as
the other jewellery is concerned, that was
not donated and that is the position which
has been clarified. Day in and day out all
these questions are raised.

1 would only like to say that the
problem is there, certainly smuggling is
there. It is difficult to say anything at this
stage because in regard to such measures
which are of socio-cconomic nalure and
where the traditions are centuries old, it is
difficult to move in a short span of time.
We will have to go into that aspect more
carefully. The point has also been raised
by the hon. members whether Government
will go into that aspect again. The House
and Government, as I have said duiing the
First Reading also, are always compeient
1o go into the entire aspect of the working
of the Gold Control Act. At the present
moment I am not in a position to commit
myself to any assurance. I would only say
that we will try our best to improve upon
the situation both on the front of smuggling
and also on the front of giving all possible
facilities to the trade and the goldsmiths
who are concerned.

MR. CHAIRMAN : The question is :
“That the Bill be passed.”
The motion was adopred.

17.38 hrs.
HALF-AN-HOUR DISCUSSION

(Shri Prakash Vir Shastrl [in the Chairl

Disciplinary action against
P & T employees
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sg@a# aff swimm fF saaifa) &
fem T1wm 32 aiEfas geam &3 o)
oY | s\ fF A Y WA 2, SAR uw A
o\ fir g7 f57ar 723 & o na faraw
gaq fzar w7 AT 34 wrn F Wi=eg 93
NEQ 0T TN A FEAN § 9w Iz
WFRITAFAT T AT Ay AT A
& 3z fr asqu Aawa & fan da
g% | 393 137 IHA-IF FT VT HIAAqT
faa &1 adiar gw @ FAT 2

A faynr @19 i@ &1
FeAIA Z1 A1AY &Y | AYEIT oF faq Ay
zrard @ ®agee AF gf o 9aAd oY faa
qz& @Y faedt gma-ww =g faqn, fag

# ANtw ag gwr fr n& fzioan
zEaig A fra ®Y zEvm @A 0
YT 33 1 H@Agt owA fammad

/X7 9T 1 TFH-A17 wHAfl & @y
amiga ¥ g nx faq 9 gEAE &1
war fwar a1 vty 3z gEAra 19 AiDE
F 2yt oy afsEs gewr ¥ 2ga o1
aga & wa=rfaat @t foesard & s
gz zeA AlA feA— 17, 18 @17 19
TIEAL-HE A S I A

19 &1 &1 g1 IAT A qAT AT
2 1 moft F= waafeat & sq S quA
g, feadt fawgarfeat gf, 14 &t am
7E, 14 FHIQ NN FARX AT 1 I F
arz ag wTmg g faT @ & Qe faw
FIAT AZAN § : AT §ATT 7[ogaa1dY IA
guT 14 &1 gear gd, aga A Awi §)
ANFN § auaed  fear man @ Aa &
M7 A1 @ 7 fade gar, saE g #
A N AggE fwar W Eg A
& & eI 74 &7 Ay fear oS
A we5 F1 Favq fearaur @ 9w A FIrm
aar 2 fF 760 wl Y  faa®y #1993
adl faar war 1 ar 18 wagat w fagy
a1 T U K W1 & gg N a9-
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faat &t wf oY, weg= § FI 297 fm
war ar 398 fgm aw@A FT AT ZAI
iz TrF T FHafeat F vy AEy
¥ 39% €077 F3d go wsarma frar ar
fs gu wa zAT ¥ fasrs it gg 0
17 qER 1 g F7 @ 7 fadw 51
% farn 37 wrgmfaai #) a=g $T I AT
o SATA FH 97 AT | G R
Faard w19 qr ag A & arg femran
1241 2, 4z 18 79T ®1 W@ET T,
zq & F21 7971 91

“In taking these decisions, the
Government has acted in the hope and
clear understanding that indiscipline and
disregard of duty in any form in
evidence in certain offices, will cease
forthwith. The further working and
implementation of the arrangements
decided upon by the Government to-day
will depend upon the fulfilment of this
expectation.™

AY g Arr wAAfrAl ¥ wErET A
&1 qU gEma frar wYT goAl @t
mAE] 71 wEg i 2 fRan v g AT
g wgmfas =1 % Az F17 9T atg ==
FTR AT | 4 8 927 18 H4qG7 F 7297 T4
q7 faQg & <0 g€ 1, AT 39§ A
;g @, wETIE gn 4, 4 9294 ¥ gn
¥ g aqrz of, woft ) feafs 2, #
g fr 37 @ a1 fam § FTF AN
wafan 7z faw ®7ar = 2 & 2iga
qz zar 2 fr gz fawrn & wew & fEee,
grarz 1 Nfgq AT F f@416, TT AT
fawr ®TF & qA 7@ ¢ 1 4z &N
araa ¥ A7 & Srzan ad [z fE 1
FAg greir A Atz 3@ ¥ ogg fawm
afwr swewiy 71 tfsza ffeenma 41 g7
T @1 @t 71 119 97 7 79 #1 fAwa
frar, TiF M fam N WA N I F
gaqal §7 @zg ¥, o1 7@ AT 12
s acx §, gfF faad @) 3 99 WX
gafau gas! guar #§f A 8, 7 & faarn
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& fou, 7 ﬂurfvﬂ F fau sz 7 wifa
qdF &9 99 a¥%, 5% fAq, @Y 4 a0z
21, T w9AT "W oar gar & A
i A Afx ¥ ¥a 7g) @ar | qR a%
§ oz ot ZmT ot Y § a7 J9E Ag
¢ fe oz fawr & ordw & garfas 74,
WA Frerr & Aifgr Ay § gofes
78Y afew 97 arza ¥ gat wrdw & gar-

fas ot ot w17 s 2T B
“In taking disciplinary action it is our
intention to be selective and to take
action only against these who are
responsible for active instigation or
organising the sicike or picketing in

connection with the strike.”
ag & qaflT ard } 1 o7 W |-
F17 7 72 37 %7 faar fr ofszy ghatam
F far 2 it & F72 #7974 Y am

A ag wm W@ E

“If there is no direct evidence of
active instigation, etc., there need be
no hesitation in taking disciplinary
action merely on Lhe charge of parti-
cipation in the strike. When disciplinary
action is taken, normally it should be
deterrent and should result in a major
penalty.”

at gz oF JIATAE €T ARG § 1 77
naAHz F FIT K TIAHZ IHT F FIT
! FTFIT F1 72w 1 gafag dar a2
& san wrgar, @A wgeg AFT 7
ot ot Tz gEr AT A@ gwr ! g
ot AYgE &1 & S A, fw oy ge
s @rad 10 o ot g @ ar adY ? oy
wd #3A ¥ oA fear mar ar,
177 qIwr 41 aifes Afs & gafes
7z wigwm Agt Mo & =igar e e
w71 § ¥ ag ag vara &7 f& da
m@ga w1 ag 92w f5 w7 ¥fazq  glee-
T ®1 qg7 A fax &t fas geam
mfgr 27 & fAag d wa sT e A
tar w1 fe Y 19 w31 @ Wi et
FEq g, ag aRw A Tt ¢ &
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[=0 wdz W)
Fgar § 5 ead guifasg o oft srdad
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6 wHaifai ® NFQ ¥ IwEEd
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g &1 oA Agr @, fewmr &1
waw A §, fas 10 fagraz #@
gikfas zgara & miga 213 Fr sew
& stz gAd) mfl i & g, 1969 &
s W weeared (a1 7411 43 A A
gay @Y q2SATE

% 760 mrafaal A & 300 & F9T A
fag 7o % & | WO 33 feg ama g @
HITH gUTL G, ¥ W v A9
& &% @ afeT F31 gaE W@ ug
& fe agr 9t 99 A2T F1 ast A8t =4,
% gow 7 Mfwar a8 sarg, @ 14
wrzdY MfAGT & ard 1@, 3a% T A
fewar 7Y ar, #ar Al ag 3390 9 @
g1 @t gew ) qew 760 2, fawd &
300 57 & £ a1 g AT AL 59
g F1 gEIT qHA ..

|EAT AT TW(W FATET utT guiT
fowm # vvm s (s T fag) @ Az
geqr ag7 w4 AL, AT A Waw
T g

ez w: ¥ OF 5T 300
wrefagl # 8% An & faas awd @
g w W A W I ErEEE A T
w< fzar g1, wag 777 ¥ ey ar, afss
TS A% ¥ st w0 F A fAy a7 67
X% AT fawTT & STEAUT 7 A7 F99 2
fe grf 912 &1 "R AT W GR
AYEE H FAT 41 A A9 Wi AW @)
331 € WA F WL QK FE S fag
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AT AdY 2 ? a7 ¥ AgewT) wH-
wifral & arfed <@), agi 9T drs-HE A7
FTETIEY A g€, N gFEH 78 9 WA
T, IAF F@ GIHIT A F&1 fAqr—ag
itx qfeaizdgrii W A gy dwar
foar f& 97 gFeEl &1 &A1 TWT 41,
grFare fama 39 geed # gef a1 6
gré ME 7 famge EFAFF AWIW T
Gaar faar  #ar FIRIT I gELAT A
fet & sorar Wz g—% wgar § s
wefl wAlZg, ITWE A1 A 4@ 9 qIF-
=% oA F31 6 3T gEeA) ®1 gIa-
gfe adl & wad), @d wH awd
m3t A YT gT Al F fAy qlard
Gar gy, AT TR )

Y % ¥ mEe A gfaq ¥ ow
fz 41 Y& gzae qr . & fag, @
f& MAY F198 F faars Nal 3 € ),
Fzi #1 A7 gfag ol aifen & o WY
A &7 f@ar war) gxw & ¥
g@ H faear 33 § qouy 7 50 A
avarea fFar mar | g5 atg & foedt #
fecdt wfugaz &1 wa 1 o ot fedy
FazAT 7 wia & T 30 wH=fE w1
A 7@ w7 faar Afwa gAN
=T a% & 9T g fAar mar g1 g
FWEF AT WA faedlt @ ¥ gwd
g R, ABT A SWIAT IWA FHT & — ¥
g7 afifeafaqi & a@ygz s qroug
g Wil gre ¥ 9ZAT A9 ¥, F I GEA
ug 3grq fzar faad @l w1 s
fasr fe gaa ®1 o ot ader ar, g&R
afada g, afew sa% aig o et
#1 wear g€ fagre & st oft 12 Awat
A5 & T1gT 9T gU | A T gAR-
¥a1 ®A! WEIT F1 WG A wwan g,
EA% a9 %1 997 wifag ®@ & fag
F AT & wFETA g gy § 7
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ot atg Y oF gagd £ @ Wi
oT9® AIAY FFAT ATEAT § 1 €T FAIIET
&1 S AgrET &, FTWA §, 9% ¥4 A7
argar &, AT 37 geT w3 F—qF
@zdmA #1 qrqar fga of , gafay g=f
78 &0 | wrmar fgw 0f & @ FHArd
at 78t faz a7 §, ¥ Mgz € @R I
g &) o), FOHT A TV @1, gE@ ALY
@t G, fomd wwed #v fgem sarar
wifas Tgar §, owgi4 ¥gAa &Y ®Eg
A Gr—ww @ § eFR1C AE T Ar
q%al | & AIRq@ N 3 gAR ®®
1T fawnm & weY g @eg Arugw fag
& ToaC ¥ IAF 1 Do To g—;irﬁﬁ—
¥ @rw are faam & s9arh § WK eAa
AF, ), gy X I9 qEF 9%
Eced Toil gl

gafae w4 Alzg N ¥ A5 @A
gl 3 %9, g8 AR 8 T qFA |

quAT A4 TWITW W HEIT qeEr
(st gem arcaw feg:) : fear aafar
® ¥} ¥ 97 aF @@ 939 T P, IF Q@
%1 gearw g amar Srfgg | g sfEa
T

st WRFr W
TmaT g |

SHRI
You are
presumption.
us know.

ot Wi T g AN g7 &@AT
mwmay 2 fF @e vo, sigA TE AT
frm & § wiT a8 1w Al gar 5
w dTargy wgm A @K gwh
Tad €1 g g, quft 5§ gl
w mifgw & gar

o U feafa &, v oy g B &
ORI & 7T &% 11 fF O f g @ma

CEN cEe Il

NAMBIAR (Tiruchirappalli) :
misinformed. That is our
If you are well informed, let

SRAVANA 20, 1891 (SAKA) against P. & T. Employces 322

(H.A.H. Dis.)
gUT IA%T o+ &T 1 oY afsey  gEAngT
&Y qfcarar € 7€ 9 gawr arz ¥ azAA
w1 wifew &) 7€ @ AfFw XU s R fE
AR AT AZ T I WAT W7 60
FY FTH § q12T @A §, AT-AX Y oAy
qTares F30 ar foe sqardr & 7, g7
safsy #1 ag w7 g w11 § v ag
g% fatte 731 wafae & £ Fa mig
e vy Fifqy o F qar sar g fs
TR "A gY FAr 9T IAF A AT
97 @Y & ITR QU FW F1 UEAT qL-
FT "IAFA WYT IFFT i 9T AT
foqr smamr | s wrar & |ra & woAl
1T FATT ®IATE

AT AT AT WOATNT W W
faam & www =t (st ST Teg)
gamEfs #AgwRa, WY WhEFE W gga
q, o1 NEA 24 GATE € qGT G7 G IqRT
ot g9 fRar mar, E A AT AT
59 T &g 1€ 24 gArf MA@
3<% g% fzar nar a1 3a% gww gear
o g7 Aa¥ } A1 & D-gradz )
g0 4-- 37 g7 HEar IA WAT 760
ot | 3feq ga T § 163 syfgaal =
MR AT E, AT g P oW
g 1. (smawm)...

st WA W I9 AT & arg ?

ot (dc fag ) : ot g7 ...5@awT).LL

AN HON. MEMBER : How many from
Kerala 7

SHRI NAMBIAR : How many for
violence and how many for instigation
Because if somebody speaks in favour of
strike, that is also instigation. So, let us
know that,

st fiv fag : g wrowY R <@r g
uT 597 T wu g ... (sawsm) . S50
IR I} AT ¥9
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[+ &z fag)

A% @ A F FuAn ofsey gedtnam,
AR & TAA § IT6 AL H AR 719
4 gu £ ... (saawd). . fa1 sRafa
Fgzma & Aua fraens  sgafza
#1, §edriraa fwar, 34amarn, waer fFar,
ar gz faoia gor 6 41 gizsr ad
¥t wr AR qv aifgw Far g WA
9§, (wwem). .

gawfa =gem .
wgizg & a7 wifag

st o7 feg: ITFRTE ¥ H oy
AT F1 aTE g qfvaar g 7€ § W%
gz wqez &7 faan nav g f& Y9 @1 e
#1 gfefazas, edfaT amr waan
ggs! qftarer 21 337 & — SdIET HraA
WHETFAT 7 g Fr R E fag
qAS # nrgy @1 2 fr oW dediima
i) &, #rf agd@em A 2 cAfadmA
ad &, I9H By F QIRz AT @ §
...(smaaA) . ..

9y =T AN

aarafa agaa A% & qroE
foz gea &Y ganfa a1 oF @i aa
S &1 I9T A AfAd

st iz Fag : # zaw qara Ad 2
FFAT | OF 4T ArAAg g wray
FaY, a8 AT FIIW A1 AATFTT VAT
FT IEAI ATAT I gu Tt agr 1 13
Fargs, 1968 |1 mizsw a1 fx fa=aia
s # fzean fam 3% g9 43 *04-
gt ®3, g FEANimA, gDfdaT &
A8 | afsT ag gawquar &1 Ia% T2
AT gFA A1 IH & | gUAT WG @AH &Y
T 1K wIE, 1969 A1 ST ooy UR
TEATAT A1 ATE ¥ FAW AT I F F92
wae fear war ) fag &8 &% sfefaam
a1 TN &Y A AR G g7 A ¥
qy fa=iv &% grer T
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Y %9 Fzza & T ¥ gay v fw
%74 ¥ 7@ g9q fFAd) qear @ 34 At
F faasr Deeezez ad) fHar | ga47 qedr
F 6 gFauT as 281 3 faar Q-
geeze AZ) 61 | g9 faarst 587
FA oAFa ¥ 21

nE qia A om A v fE oFTm ow
qIFIT A Fg ey amgd ¥ faxr o
Fa arz W gINT §T ¥ € A
FTWE 2 AT Fwm g ¢ fvgr &4
FRrEE AR FT e faa g §art §
ag argy gut fe zad w1 YEiEw A §
agEw gr o ot S & afes faw
¥ ¥ Mg ny-faw B Wi ouw &g
A g Ay ¥ § f&d s @ A o
Aw A & | A T WIA TEH 9T I
& =nfgm

SHRI NAMBIAR : Why is it not
withdrawn in Kerala ? You went in appeal.

st ot fag : Fea & &1 waw @
A Ad gé &) TH AW qwE
F wegTslY gar) 1 Fgi gt
tAEg sxAufaT 44 9 7 w49 @ 01
ny | Afwa faad darsg A3acfas 49
IAT! 2T FLWEE |

THE MINISTER OF INFORMATION,

BROADCASTING AND COMMUNI-
CATIONS (SHRI SATYA NARAYAN
SINHA) :  There were a large numiber of

cases which were withdrawn,

SHRI NAMBIAR :
the High Court 7

Why do you go to

SHRI SHER SINGH : 1 have already
replied. We have gone only in those cases
in which there was positive evidence ; the
cases in which there was no evidente
available against the employees were with-
drawn. We have not gone in appeal against
them in those cases.
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sft gYirx smf ;. m IE 4 S gan
® & w5 anr & qdy 2 omft o

FHIH 77 @ § )

stacfaz: @@ ok a1a adt &
oS ¥7 JATLA A1 G |

SHRT NAMBIAR : He has read the
confidential circular: he can reply to that,

SHRI SHER SINGH : I have already
answered that. That order has been cancelled
on the 18th April.

SHRI NAMBIAR : So, all those people
will come back 1o duty now ? Barring a lfew
dozens, everybody will come back.,

SHRI SHER SINGH : Yes. Only
against  those, against whom therc are
charges of instigation or intimidation, action
will be taken; not against others.

s W o &3 oY Far 3 e A
alx & & wmzfaai Y ;i fagrar a7
¢ 37 a9t 531 F1% fgar &1 917 § 7

ot g e fag : §@ FEF A2
gA® g0 ddrEa fasY B agi 90 ar ;1
# mr § ar2 72 shzfadaa & 2, agqg
w7 2 a1 AfFzy gedvimT w1 g AfF
faa¥ afefadz yAes 7Y a1 737 /12 &
A A IT RS H A gz A ad
i 91t Mz T FT F21 TA7 F A AAT
T A7 9T F wezw guA @A fzar @
fr o8 ®aw # feeqtw wiw fFar o,
1T 97 §q FAF F1 g AT gz FTA
w dare & 1 Afwa amT At 97 A
wEA A A RE ?

R W wornw : (et afam) o
ST yTwagfz @ &’

oft wrg areaw fag : fagd Fax
L Lic
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SHRI NAMBIAR : Charge-sheets arc
issued by your officers disregarding the
circular. It is vindictiveness which prevails.

SHRI SATYA NARAYAN SINHA :
I will give you the figures which are very
telling.
g9 29720 A 7 17z wara § oqr
FAT 0 A AR AT R ¥ 9IF

99 29720 % & Fad 597 &1
18.00 hrs.
U8 RN qaEw cagA FR @

SHRI NAMBIAR :  That is clear

vindictiveness, victimisation,

sit forrwr wr (agEdY) s oft
aAdYy azent T2 fzy § 1 gEwr W
9% 733 ¥ AIAT fgaar arfgy |

aatafa agiag : @) o Aty AT qry
2 3T HAAT &N | wragawAr 97 ¢ fr
gl wilzg AT wgasal os gad @)
grilfear 7 ST A g 4 FAt w5
qrIT-9217 T F7 |

ot e arermm fag: dar Fr qa-
arar, femiddza @ana 205 wrafag) &
famis a7 721 8 | wq% @t §

I have issued clear instruclions that
within three monhits all these cases should be
disposed of. I have been making enquiries
about it very regularly. If there is delay it
is due 1o these people who have been charge-
sheeted not submitting their explanations.
After their explantions are received, we
will consider their cases.  We are not going
to be vindiclive: 1 must assure you and
you must take my assurance. Afier all, they
are our employees and we want their
goodwill more than you need.

SHRI NAMBIAR : Then take them.
That is what we want.  Youask them o
come 1o duty.

i} vATAmIT e (3zA1) : Fae-
g&dY 3141 frermtiz & ANfem fzq 0 LF

¥
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sit weq Ao fag c st e
¥k e ¥ g agife o STk
fanm ¥ agr i wr M Argw 2
agi 9¢ 6 wizfaal % faars sifsagaa
AT 97 1@ § Atr Aarwrzfuay & faams
fefaforadr dama A w@r

=it TrwTEATe TTENT ¢ 13

sit g Anumw fag : § w9 aY arg
wg @i g aatw 6 Nfasgar 3
(smwarw) @z @ IFAE Y we I
a1 0 | E FAT gw fawgr g
w0 | AfFa ar F ¥xa fefafmad
tgwa arer § gawy ay Afzg ey ar ¥
FAY ALY &Y AT gEHATE | AfFT ARAT
QZ FT 4 Y AT ) A WT T HrFAr
afer I IAF At A wgar g 5 a=d
¥ aredt fagerzr far @i, SA47 919-
&tz = S,

SHRI NAMBIAR : You are doing so

good in Patna. Why not you do it in Kerala
also ?

SHRI SATYA NARAYAN SINHA :
We are not prejudiced against Kerala or
West Bengal in spite of the fact that the
kind of gheraos and things you are doing
in Kerala and Bengal—you must be aware
of all those things —they are not happening
in any other State.

SHRI NAMBIAR : That is politics.
Why do you mix politics with this ? Why do
you make the poor workers suffer for that 7

SHRI SATYA NARAYAN SINHA :
T would like to read out to the House the
kind of information which we are receiving
every day from these two States.

SHRI NAMBIAR : They are all
exaggerated.
SHRI SATYA NARAYAN SINHA :

My hon. friend, Shri Nambiar, knows in his
heart of hearts what is happening there.
Why is it that in those two States such
things are happening which are not happen-
ing in other States 7 1 ask you this question.
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st W SRR ;A ¥ oW
gar ?

SHRI P. GOPALAN (Tellicherry) : Why
were you defeated in Bengal ?

SHRT A. SREEDHARAN : They are
not there by vour courtesy. They are the
popularly elected governments...(Interruption)

St WS AW AFTATF 97 2Y
Ter 2, sfomamr & agr gr<gr 2, avwi ¥
FTEY T2 8, weT AW F @ A @

g !

SHRI SATYA NARAYAN SINHA:
I do not say about the politics in those two
States.  All that I say is that other strikers
in other States are not behaving the way
the sirikers, who have not been re-instated,
are behaving in Kerala and Bengal....
vInterruption)

SHR1I NAMBIAR :
political colour to it,

Thzy are giving

sy WAt arw e (fasen A27)
feeet ® 8 @ vy fagr ar =2
saafeal 3 g 7 fear

oY @eq Areraw fag : feet & 61
FA oy gratagaq # ¢ Ay 28 AW
fefacata<y fama & &

Y AT WS IR : AT £ M AT
qT gAr, ag faeat ¥ 7Y gwr ) A7 w7
%9 | 0F AFEAT TAT f@ATE 97 | IR
T £ g%t foren T w7 faar mar
ITF DT F o7 Wy

= geq aroqm fag : 931§ wE-
T3 % 7 frgiaga 1 awdl g, & ®W
T wifag sT w@r 2 ot F5@ & fag
dar g Afva @2 Ffag ¥ gw z@d
2 g AN § 1 73 €9 § T ¥f6w
1 Frzgr w7 faar ) @gr eww 2@ f&
ZAR 919 TEIEE A8 ¢, 330 gud fagga
% famis sefie agl a1 | wfea ogr e



329 Disciplinary action

fF fida s1or AlgE & Wit fee o
fazyr gu &, agt g whar # )

That apart, so far as cases that are
pending before the courts are concerned,
we are not going to interfere. So far as
disciplinary action is concerned, I give you
the full assurance that we are going to
consider the explanations that they give as
sympathetically as possible,

st fira wox w1 aga @ A@ wwA
ar g & 1 gafan & gare & qaar TEaT
g1 welA aamar § f5 760 a & faal
ggpwmotafor Ffea & &
fazre & 3t § mu a7 g w7 200w fa3
F TR Faar agaAt & a § arEdl]
qT g7 QFA1 Arzar g F Arwar =rzan
¢ e fed A azra s fea a7 @ My
fradY it qzre A2 faa o3 £

% gz oy wrAar weAr g & W
gEaIa F Y A¥T Wiy AAY w1 IAE
qfrare anal #1 gIwIT 7 ®YE FAIAAT
fear # sitT afr faar g ar feaar WX
asf fzar & & F9% A5 famr @ 7

& nz ot wAar Gizar g fe o owad
famr gfras &1 Dfraafaaa fear @ a6
foz & grmA foymanes o fRar g ar
3t YT gare AgY fEar & oY %43 ag ?

~ @AW FTrAw: ST gIg "
gza & s wma 7 gz FEwifE
geara % faafed & st dasr suar 2,
Ia% art & fadza fear a1 oty Faw
i ot g€ oY 1 @rf v wFarfar A1
iz faq €Y ZyarA F IO AIWT ®
sa7 ¥ wqary, mfAsl & F97 § G
IR FAT §77 FT FIWT GHT 1 qA
gfaga ¥ fefeanfanT 1 N ad géo
fiedY 9= qv gFEar M AL w=0ar
AT " 7 2 P YT gy ATar aar
¥4 g %1 meq wwA & faw wad
Afsr H¥7 ¥ OF A%Eq A 929 ¥ W1 gH
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®Y 78 wvg aTg ¥ GAWIAT | §§ A
wrw I3E ard gk o

& qfcfeafa & & wrak @y z@
1 F1 7aar qrgar g i 19 faasag &Y
At at#fas gyara g€ ov Iad T wO¥
FT JarT o Fma F gar §, g 6 Ad
g9 a1 1 39 gEArT H g w1 JIGTq
g, @ ag sAwifeat w1 g, a9ifs g3
1T ¥ TF 39 faT & aqvmg A &
g A sfafar A & M AT Wy
a9 ¢ fe g ot ft z@ @@ w0
Z7 ®77 % fam §arz ad @ 7 foew g
faat & ez ¥ gl g & wrgy, AT
faas: o1 g0 £ q1T A, FITET Y
uF 7§ famr 27 ars Ta s a1 W@
ITEY AIT F $gr 71 727 ¢ fF oda w1
gitdl #1 zeaT § & qd8 & ®wya
g | medt wEtag & fag 597 gwewl w1
fam fFar g, Iy A Atn geafemr &, 3
gt 0T S §—T34 707 fF 3% 90
¥ el geq Al AT aFaAl § | AT ITH
qaady ga¥ a¥ a4 9T § K T WY oA
FafrmrdF AT ATWRE

qeal & swnage ¥ qr ) agi fo qw
o & oF FHITIY TT JHEAT FATIT 74T |
|TEA A 4% %7 ¥ IA4T gy fgar fw
ag fasga fagla § 1 va& w¢ adhat ag
Iae) SN a9t fagr m@r, #fer g
AY AAA £ geE O a6 6T Ad)
Tk g 3z OF frdeT v wgr I
o g2r37 ¥ qre ot woAr fAdea Jom 8,
#fra v w@zw argz 0@ AT W
A7 qI2T & 9 AW 2T &, A A% Afwdy
& A3 ar o w5 oA X § oY wrRe
mR A AT

Ife et d 43 § 1@
for war w4t Agiay €@ &7 g e
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[#fr st weAedry ]
{7 fs fasra go aa Farfua ) s
a7 ¥ far sam, sg=ifa) 97 1 g
&Y 39 ¢ &, o€ arow a4 fFar s,
wuwifral & faa gasai 81 qrgar &)
darcT & fzar aar g, I g A
ST § ArFgar z 2 WgA Hi 99 FH-
aifzgl &Y, 1 a7 ¢, faa% o ¥ @<
A &1 gwIq w#A) arar A §, qtmA
®Y T A & fAo 91 | Fwrdad AN
AAAY ar g9 417 A A(PA-HEA A Ao
51§ faarg fear strdar

SHRI P. GOPALAN : I have only a
few words to place to show the worst tvpe
of discrimination that this Gowvernment is
showing against the Central Government
employees in Kerala. It has already been
pointed out that out of 600 employees kept
out of scrvice, about 230 employecs are
from Kerala. That itsell is a clear indication
that the employees in Kerala have been
discriminated against,

According to the so-called leniency
order, it was clearly stated by the Gover-
ment as well as the P & T Board that no
disciplinary action will be taken against
the employees for mere participation in
September 19 strike.  Innumerable cases are
there in Kerala where employees have been
charged under sections 4 and 5 of the
Essential Services Mainienance Ordinance,
that is, for mere participation in the strike
and these employces have not been taken back
in service even afier the so-called leniency
order issucd by the Government. This is a
clear case of sheer discrimination shown
against employees in Kerala.

Secondly, I wish to points out that
according 1o the order, even those employces
against whom court cases are pending or
are charged under sections 4 and 5 of the
Essential Services Maintenance Ordinance or
under Section 188 of the L.P.C. are eligible
to receive the benefit of the order, in casc
the Government finds that they have not
indulged in any sort of violent activity or
sabotage activity. Bul in Kerala, numerous
cases are therc where emplovees have been
charged under Sections 4 and 5 of the
Essential Services Maintenance Order or
Section 188 of the LP.C. and these em-
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ployees have not been taken back in service
even though no court cases are pending
against them, no charge-sheets have been
filed against them, These emplovees have
not been taken back.

Another worst type of discrimination is
this. Nowhere in the country, except in
Kerala, employees who are proceeded against
under rule 16 of the Central Government
Service Conduct Rules are suspended from
service. Nowhere in India, except in
Kerala, it is being done. You show me a
single instance to this effect anywhere else.

This is the worst type of rank discri-
mination shown against the employees in
Kerala. 1 wish 1o say that this is more
political than as a disciplinary action. This
Government is showing its true political
colours; this Gosernment it showing politi-
cal vindictiveness.  Therefore, 1T wish 1o
ask the hon, Minister, in view of the strained
relations  between the postal authorities and
the employees in Kerala, especially the Post
Master General who is the chief villain in
the whole drama - {Interruptions) whether

this Governmeni is prepared to send him...
(Interruptions)

SHRI NAMBIAR :
unfit to be continued,

Such people are

SHRI I* GOPALAN : I wish to know
whether Government is prepared 10 pack
him up and send him out somewhere else,

SHRI GEORGE
him 1o Telengana.

FERNANDES : Send

SHRI NAMBIAR : Such officers should
be sent out. We cannot allow our employees
to be victimised like this.

ot Wiz fag . swafy o, 91 98
JEFT AT, ...

oY TrRTAATT TrEEr it dla R

AFN @A vy o # fagre A, TEE
TXH A Tqw

i e fag IR X agw ¥ owAl ¥
IoT a1 9gH & frg wr gH
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st w1 § g wew IET
¥ wro-aTg 99 9T §°A) AEEd A A
a% &1 9y free & 30 7 fedt wfamax
faste sz % fear, ga&) $19 92 Ad)
far nar | Fe7 & grf £12 A faam w19
9T A &1 wEW frar gasr @ fAar
agr, AT ¥ 6 &Y M qraEE  fwar
naqr § 1 T 99T AFY faan

Y it fag : waT wzw feqarae @
3% fzam@ A AW 9 AMH AT
iz g77 37 7 a9 A WET IAT N2W
¥ aga @ fAdta &t & |ar faa s
zafae ol fed) 2w &1 fegar aen
HIFTT § I0T TH O0F &7 Faq1 87 FC
gary f& fFaa o ey § oar fead
& &1 g faar § 1 e 3R & faen
g FTAIN AT E 1 I ¥ sgrr
&t & AT @ 1 zafag IAE sana
zug fzar 7ar | 348 & aga ¥ Ao €
fre; w1 @ 2, g2 f&0 0 31 gy #&a
F 9T A3 991 770 {6 FAFT TAAT 19
A 2 edifARwa @i § WA9 @@
fag %Y g1 aF Faw qO-gezz fwar &
gaAraga Qe 1@ a0 g1 A AN
Wy Far &7 Fr oW qFE wAA
& wT freg &7 g &1 WAC QAR
T g1 A fF 33% AT o wridg
Amg au 2 IFF & g A
g A1 AT o q1qw FT AN | Ar T 0w
&7 97 gn faare sx g 2. (swgwra).,

T AF oY AT A FIT AT OF
uzA T¥ Afy wr g57 & faawr Faw ofr
fawmm Gaey gy s qwan
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off Wi AR - fasgr §TEw WY
FATTC | IAFT TET WAL § "wiAwEw ® )

it fix fag ;. |IT TH gEER & A A
s qg s ¥ fv O fagg g sw
97 zwA A% 7 wAT [6ar ar ag), ag &
%z 3% # fF 1 fraia gor 9a%  FuY
AT AT AT IAF FIT WAF §AT T
faq #¢ gar sgst o A% G Q7
Tga & A faad w9 SmE 0
w9 fag 7 @Y @%, sy gz @ Ak,
IT%Y rarer afaw § & frar qar ) Fav
wd) Agiem A %an, @w € agayfy
L

Y WYr T wih sar T 7

st 5t fag 3 @eyfa & @
Fyw aT faare T 12 &1 A m w7r
war & f& A1 7203 & g & A, faw
qv w1ty fer ar ¥, IWT 2 &, wEEY
Frar @97 71 ifaw 7 &7 a7 § faeang
fearar =rgan g {5 aomr mgagfa &
19 AT FIAT qrar P, @@ @M
g 2, F197 o1 Agr W ®yrw A,
IFFT A1 TAA ) A7 A3 §, WA
% @zt Y Trear fAAnr wErmAr ¥ W,
g9 & & | AfET wgr F9x F gomew
AgY fomdt, agi aw sT W gerfasy
g €T A% | 93 gt a9 WY WA A
... (wwwmA),,,

MR. CHAIRMAN : The House stands
adjourned till 11 A. M. tomorrow.

18.21 hrs.

The Lok Sabha then adjourned till Eleven
of the Clock on Tuesday, August 12,
1969/ Sravana 21, 1891 (Saka).

Printed at Akashdeep Printers 20, Daryaganj, Delhi-6.



